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LOK SABHA DEBATES

LOK SABHA

Friday, April 21, 1972}
Vaisakha 1, 1894 (Saka)

The Lok Sabha met at Eleven af the Clock
[MR. SPEAKHR in the Chair]

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
Before we start the questions, may [ make
& humble submission ?

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): During question hour?
Then we shall also have the same right
alterwards.

SHRI RAJ BAHADUR" This s for the
information of ths House. This is for the
convenience of the House and with the
permission of the Chayr.

SHRI JYOTIRMOY BOSU:" In that case,
the same privilege shall remain with us also.

MR. SPEAKER: He met me. 1 think
this is about the programme of the House.
This is the last day of the woek., 1 thought
members must be informed of this nox beca
wse immediately after question hour some
mempers leave. This just for mnformation.
There is nothing new, no type of new proce-
dure, request or motion for consideration.
This is an information which it is very essen-
tial fo convey to the House because members
muy leave after the question hour. Thatis
all,

SHRI RAJ BAHADUR: Her muitifa-
rious engagements would require the Prime
Minister to reply to the debate on the
Demands for Grants of the Ministry of
Home Affkirs on Monday immedistely afier
quastion hour. Therefore, I would request
the Housy and also scek your peratission to
skip the lunch resess today so that we
way finkh the diseyssion  today and the
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Prime Minister may reply on Monday jmme-
diately after the question hour.

SHRI JYOTIRMOY BOBU: On a
point of order. This House cannot be
made to dance to the convenience of the
P.ime Minister. This is a very funny
proposal, Itis a democratic institution.
Or has facism taken hold here aiso 7 We
cannot allow this.

SHRI JAGANNATH RAO (Chatra-
pur): The debate will go on to Monday,

SHR1 JYOTIRMOY BOSU: She may
be their leader. But as far as we are concer-
ned, we have our own rights,

MR. SPEAKR. This 1s not unusal, Ths
other day we had to adjust 1o the demands
made in regard to the extennwion of the
debate on the Food and Agriculture Minis-
try's Grants. There we took three hours
extra. We are very much behind schedule.
The Prime Minister has some engagements
already fixed. 1 had conveyed go her that
immediately after the question hour oa
Monday, she could reply to the debate. As
1 said, we are very much bzhind schedule,
It is only for that reason that we skip the
lunch recess today. This is just an adjust-
ment,

SHRI 5. M. BANERJEE (Kanpur);
Today we remain withoat luach and on
Monday with lunch,

MR. SPEAKER: So the lunch recess
will be skipned todav,

SHRI JYOTIRMOY BOSU: To wmsit

the convenience of an individual ?

MR. SPEAKER: No. This is & sacri.
fice made for his convenience because more
time was allowed on the previous Demands,

SHRI VASANTRAO PURUSHOTTAM
SATHE (Akola): It is very surprising,
amazing and degrading that the ben,
member should characterise such & request
as fascism.
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SHRT RAJ BAHADUR: This is to
accommodate her, The Prime Minister is
the leader of the country and the Leader
of the House.

SHR1 JYOTIRMOY BOSU:
leader.

Not our

MR. SPEAKER: He should not be so
touchy on these matters.

ORAL ANSWERS TO QUESTIONS

Filnawcial Asglstance te  Himachal
Pradesh for relief to prople affected
by heavy raies

*502, SHi VIRBHADRA SINGH: Will
the Minister of FINANCE be pleased to
state;

(a) whether Government have received
any representation from the Government of
Himachal Pradesh for financial assistance
for giving relief to the people wno suffered
heavily due to heavy ramns in the State m
1971; and

(b) if so, the reaction of Government
thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). On
the request of the Government of
Himachal Pradesh, a Central team
visited the State in November, 1971 to make
an on-the-spot assessment of the situation
caused by heay rains during the months
Junefjuly to September and to determine
the requirement of funds for various relef,
rehabilitation and repair measures, On  the
basis of the recommendations of the team,
a ceilling of expenditure of Rs. 396.50
lakhs was adopted for purposes of Central
assistance and communicated to the State
Qovernment.

oft srear fog: weawr wgiew, foew
g 9 onf & wy wmm AG -
w oA ¥ w@ GEdl O, ¥ w7 o}
aeri Mt WO wa g & Al RO @
wm & fag @ Wi g d wra 3
w0y T D0 a7 wrar fygarew ske &
SORIC Y o7 99 gy § g ey
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& ygurc agw wn o & ot e ¥
orAr wrg e vy 9y feeftr gt
& v O Ay ol W xe o
Y g ¥ fgmraa ¥y SO ¥ ot WY
a7

SHRI K.R. GANESH: This ceiling of
Rs.396,50 jakhs was fixed after an on-the
spot enquiry conducted by the study team,
and it was fixed in consultation with and in
agreement with the State Government,

In answer to the second part of the
question, the Government is awaiting details
of the actual expenditure in 1971-72. The
State Government have asked for an adhoc
loan assistance on the 21st March, 1972,
After the details af actual expenditure are
received, this problem will be discussed with
the State Government.

SHRI VIRBHADRA SINGH: I want
to know hcw much money out of the san-
ctioned amount has been actually paid to
Himachal Pradesh so far.

SHRI K.R. GANESH: Out of the
expenditure that the State Government
has already incuited only an expenditure
under rclief items amounting Rs. 13 lakhs
out of the amount of Rs. 25 lakhs communi-
cated by the State Government, was found
eligible for central assistance; and out of
this Rs, 13 lakhs, deducting Rs. 1 lakh
which is already there in the budget of the
State Government, they were entitled to
Rs. 12 lakhs, and according to the criteria
fixed for the Central assistance, Rs. 9 lakhs,
that 15, Rs.6 lakhs, as grant and Rs.3 lakhs
as loan, have aircady been paid,

ft sre fog: fgwrew w2w & grens
w1 gy &7 & fag agt & 0 A= wf
4 39 ¥ agi & pEm A Wl ey
FagAm e SH S F@A R AT @
w1 quere ¥ we faely sy @
oE o AT At N 1wy Wt ey
og wyark # war w39 fir wfong agm
o firfife & oy wrd & o) Quow
W gt ae W geum B2 wiE Serd
g &, Y ¥ g & P g
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WA A MY P N Ry wg wAg
8 7% i3 ¥w a3z ST qEA g @
VAT Wy &Y ¥4 I IT AT A I¥ A%
® ¥R ¥ off oriw vy ol AW
§, afx g, &t w1 s Y ag famfiw
% fo ot &1 33 #) foawr fd W
A EWT § 3T A N wETC ¥®
Aoy AT ar 39 & o gt 3F &
§ 37 %Y qgrv A 39 & wrf fawifa
we?

SHRI K.R. GANESH: As I mdicated,
the ceiling or Rs 395 50 lakhs for Central
assistance was arrived at in agreement with
the State Government. About the quesiion
of the hon. Member, it 1s for the State
Government to find oat the local deteals
and incur expenditure on them.

s} wreelt k. srsaer wPEw, & w9
% ATeud & oW APty § g wAT AT
g = faeha mgroar arel waofr 2 3
faraelt whe agi a¢ oot faafea gt @ o0
¥ WA A s sdq A § arAg ?
o Thw agf 9T Tza w1 & fag fefa
#r € g ¥ wezrwx & WA TR
P dgaan g ?

CEIN AR HT WL X 7 6@
Faraar ?

ot et wrk: geaw o, & oY oW
Fromagioc At nf o s

forg gw wr g s 99 & 91 weme &
vw ¥ aft gt @) frad ?

wsuw WP AT qEE §5 AR
waife g g on ¥ ¥ Qo A Pan

I am sorry this does not arise out ef
this question.

SHRT N.K, . SANGHI: May ] know

" Wom the hon, Miaister, in view of the

drought condilions and a¢ the deme time
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heavy raing in some other States also,
whether the Central team has been seml o
any of the other Siates to examine the
matter of giving financial assistance 10
theme ?

MR, SPEAKER: This is
Himachal Pradesh.

only about

SHRI N.K. SANGHI: They have sont
a Central team to Himachal Pradesh; nats-
rally they will have to sent such teams to
other Siates also.

MR. SPEAKER: It does not arise out
of this question, Next question.

Production cut in Aero-Engine Plantat
Sunabeda due to Poewer Shortage

o+

*503 SHRI B.K. DASCHODHURY
SHRI MUHAMMED SHERIFF:

Will the Minister of DEFENCE be

pleased to state:

(a) whether the power crisis in Orissa
is likely to result in a production-cut in the
vital aero-engine plant at Sunabeda, Kora-
put; and

(b) if so, the steps taken by Govern-
ment in this regard ?

THE MINISTER OF STATE (DEFE.
NCE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI VIDYA CHARAN
SHUKLA): (a) It 1s learnt that as a result of
reduction 1n water level in Machkund reser.
vior in Orssa, there .s likely to be a powet
shorlage 1n ceitain regions of Orissa State,
So far, no power cut has been imposed on
HAL factory in Sunabeda. However,
supply of water has beea reduced from 22
lakh gallons to about 15 Jakh gallons
resulung in production bottlenecks. The
production m this factory would be seri-
ously affected if there is also a power cut.

{b) The State Government have basg
requesied to improve the water sapply and
to exempt the acro-engine faciory frotn aay

“'power cut 80 #a 10 ensurg continuity of
production i this vital Defence Industry,
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SHRI B. K. DASCHOWDHURY : In
view of the hon. Minister’s statement that
there is likelihood of production cut if power
is cut and that the State Govennment has
ajready been requested to imarove thz posi-
tion, I would like to know from the hon,
Minister the position as it is. what is the
total production from this factory, of aero
engines referred to in the question, what is
the present bottleneck to production ? He
has mentioned : production bottleneck has
been created. What is the present bottle-
neck to production ?

SHRI VIDYA CHARAN SHUKLA : I
am sorry [ cannot indicaie the number of
engines that would be produced for the
MIG fighter aircraft. As regards the second
part of his question regarding production
bottleneck, they are not serious. Lack of
water creates dilficulties regarding steam and
the availability of water for plant working.
But we have made attempts, so far success-
fully, not to let production go down on
account of this. It is creating additional
difficulties which we have taken up this
matter with the Orissa Government so that
these difficulties could be removed,

SHRI B. K. DASCHOWDHURY : I
wanted to know from the hon. Minister
specifically what were the production bottle-
neck. Anyway, I want to know whether the
Orissa Government and the Orissa Staje
Electricity Borard had assured the particular
factory that in future power will not be cut
for the production of aero enginzs.

SHRI VIDYA CHARAN SHUKLA:
We have taken up this matter with the
Orissa Government and the Orissa = State
Electricity Board about power cut. Though
we have received no such assurance, we
are hopeful that there would be no power-
cut imposed in view of the vital nature of
this factory.

SHRI JAGANNATH RAO : The Mini-
ster says that the Orissa Government have
been asked to augment the water supply. I
wonder how the State Government can do
§0, only the monsoons can do it in
the reservior, The only thing that the
Orissa Government can do is this. They
supply f:f y per cent of power to the Andhra
Gevernmeni. Supposing the supply of power
to oiher Staie is swcpped, this vital unit
eould be served,

APRIL 21, 1972

Oral Answers 8

SHRI VIDYA CHARAN SHUKLA : He
is only indicating how the Andhra Govern-
ment can meet our request. If they do not
do that much of power generation and give
it for water supply, then water supply can
be restored, that is what he says. It is up to
the Orissa Governmen, what they want to
do. We have stressed upon them the need
for giving us water supply which they have
cut down. That is the efforts that we have
been making.

Payment of Stipend to Fresh Reeruits by
Chartered Accountants

* 504, SHRI K. RAMAKRISHNA
REDDY : will the Minister of COMPANY
AFFAIRS pleased to state :

(a) whether majority of chartered Acco-
untants employ young Graduates for a
period of 3-4 years as Article Clerks with-
out any remuneration;

(b) if so, whether it conforms to the
practice followed in other countries, like
U. K. and Austraka: and

(c) what steps Government propose to
take to ensure payment of some minimum
stipend to the Article Clerks ?

THE MINISTER OF COMPANY AF-
FAIRS (SHRI RAGHUNATHA REDDY):
(a) Regulations framed under the Chartered
Accountants Acts, 1949 which govern these
matters do not cast any obligation om the
Chartered AccoUniants to pay any romune-
ration to their apprentice Articled Clerks, It
is understood that some Chartered Accoun-
tants do make voluniary payments.

(b) As far as information is available,
even in countries like U. K. and Australia
there is no element of compulsion in the
payment of stipend to the Articled Clerks.

(c) Government at present have no pro-
posals to ensure compulsory paymet of
any minimum stipend to the Articled Clerks,
This aspect will however be examined.

SHRI K. RAMAKRISHYA : 1s there
any minimum wage given to class IV
officers and other officers also ? If so why
should these graduates be deprived of any
remuneration even though they put in more
labour than the officers referred to above ?
Is it not possible to issue some instructions
to the chartered accountants 10 pay a
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graded gstipend of Rs, 100 or Rs, 1350 for
‘the first year, second year and 50 on?

MR, SPEAKER : It is a suggestion
for action,

SHRI RAGHUNATHA REDDY : It
is a very forceful suggestion for action.
As Iaws stand now, the Chartered Account-
amts Council will have to issue instructions.
This matter, as I said, will be exanined.

SHRI K. RAMAKRISHNA REDDY :
Considering the disparines in
income and the fact that these Chartered
accountants are earning fabulous,
amounts of money for their works,
is it not justifiable to make a legislation to
give some stipends to these Articled Clerks ?

SHRI RAGHUNATHA REDDY -
There 18 a sense of justice behind the
suggestion. As I have submutted, the matier
will be examined.

oft ww wg waw ;. W awrddzw
o afadefas & fad o &7 wre o
W wafe qroed § W GO 9w
TR EA F fawr e @ § ?

SHRI RAGHUNATHA REDDY : The
Articled Clerks will have to undergo a period
of four years traiming and the Audit Clerks
for six years, It 15 purcly an internal matter
regulated by the Chartered Accountants
Council, and the Government will not nor-
mally interfere with the tramning and the
period of traming when the Councd fixes
for them,

Proposal for Oil Refinery Ia North-
Western Region

+
* 507. SHRI BAKSI NAYAK :
SHRIMATI SAVITRI SHYAM:

Will the Mumister of PETROLEUM
AND CHEMICALS be pleased to state :

(8) whether Government are having
setdond thoughts on the proposal to set up &
giant-aize Refinery to serve the North-West-
ern Region;

(b) whether Governmant propose to sst
sp atotber Committee of experts to find
out a lecation for setting up the Refinery;
aod

VAISAKHA 1, 1894 (S4K4)
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(¢) if so, its terms of referénce and the
time by which the Committee is expected to
submit its report 7

THE MINISTER oF LAW AND JUS.
TICE AND PETROLEyM ANp CHEMI-
(.':ALs S (SHRI H. R. GOKHALE) : (a) No,

ir,

(b) No, air.
(c) Does not arise.

SHRI BAKSI NAYAK : What is the
present position of availability of petroleum
products 1n the country and 18 the country
self-sufficient 1n this regard? If we are impo-
riing petroleum producls, what is the
quantity impated and the foreiga exchange
involved ?

SHRI H. R, GOKHALE : The
question 15 about ciealinz new refining
capacity, anl the supplemeniary 13 with
regaid to th: production reached so far and
how far theie is a gap Todiy we have the
necessity of absut 20 mullion tonnes of crude.
As aganst thai, although { do nol have the
exact figuies here bacause thi does not
nise out of the main question, our present
capacity 13 about 7 million tonnes.

ot g &7 oo s ety - rEifeaT WK
A & s frad wis i ¥ @
& WATE AA @I § W A5G 2T FHC
IvmaET e g frager ¥ oF
FICEAT AIAA FT T IO @
g § uF sfafafa govsr g dfr ¥
fawr @1 WX 9+ Y Ireaa fear wn
wanm weft WEET ¥ q@@X ANy
IR Wt greaia fear ar fs ag @
¥ fag darc & | & wot wgiaw & o
wigr fe g sae & sar sl gk {?

SHRI H. R. GOKHALE : Asfas ms
I am aware, 50 far as the location of the
refinery in the north-western region is
concerned, no final decision about locating
it n Madhya Pradesh or Gwalior has so
far been taken, because different States are
asking for it, and various locations are
under consideration, in which Madhya

Pradesh is also one,
st waw fag: w0 aficy vy
& gt s fie s ¥ T wiw
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Yot e d sk W aw
firar § v fearerd v ax gAA?

SHRI H. R. GOKHALE : As [ said
Just now claims are being made by various
States like U, P., Madhya Pradesh, Rajasthn
etg. The decision on this has to be taken
mainly on technoeconomic considerations.
While the decision to have additional
refining capacity is nearly taken, the location
s now under consideration, and Agra and
Mathura in U, P. are also locations which
gre under consideration.

SHRI K. S CHAVDA : out of a total
production of 3 63 million tonnes or c1de
oil by ONGC in the country, 3 5 milhon
tonnes are from Gujarat There are more
oilfields coming up in Mehsana district
May I know whether Government will keep
this fact in mind and locate the new refin-
ery In North Gujarat, especially m Mchsana
district 7

MR, SPEAKER : It is a suggestion for
action. You can take note of it.

wneae & ¥= myr wrefaw qaw
wvte ot gfcitoay & quy
R & faorey

*508. ff gEw W wGWA : FaT
qfifaan ot tavaw 5t 3z Taw &
w1 Fa

(%) wgr wower & GTITT A% W,

34 fgfenr fet ST & 9A & fog &t
BmiT <a war 4r ag wy 8/7%, 1970
we W §1 qR0 A §T w7 AR @
v ¥ g% g a¥ o7 faws fear faad
wreer & dw am ngfes  §a wrdm
¥ qfcqraAr 9 1T 7 frava gar;

(w) afe g &t 3%ar< arzr feg org
faesa & w7 AW aar Nrpfaw dw
smavr # feght ofr gk;

() war 3F=rTax ik oatar fea
war ;9%
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{=) 3% ¥ vt Share Y & W
o oot uE g 70 e e o i
% & wr % el viw & @ a€ &

THE. MINISTER OF LAW AND
JUSTICE AND PETROLEUM
AND CHEMICALS (SHRI H. R.
GOKHALE). (8) The contractor
could not complete the transport
of the structures by April-May 1970.
Transoort of 4 pieces was delayed by over
a year and for the other six pisces, delivery
took about 6 months, The aspect of delay
in the comnussioning of the project 1s yet
to be looked mto by C, B.L which s
investigating into this case,

(b) Any loss caused to ONGC in this
contract will be known afier the CBI
wnvestigation 1s completed.

(¢) No, Sir,
under dispute

However, the matter is

(d) Rs 1,23,165 has been paid pending
final weitlement.

ot gvw W wguTy - fyg Svare
Y F W w1 397 faar 7 ar Fewy
g A AW F FH FA W HRA
q1, ¥qT I K Gg AT T AT 6T SwY
fear nar ar? ¥y qg M E AH § e
gew 08 wiw gy A R ¥ Afew fre
o g 3w 2 frgr o T oway g ot
e A8 § 6 toe W TR W R Y
<& %1 3w fear mar foage % o
¥ wnt ¥ R fewrfor €t 7 qEey
1,23,165 a2 1 ot @z fiear war §
wiwer gl & fFmr war § 7 el
ST WY T B W Y, WY SO
gt W Wix oW miw wt yfaw i ww
o A W qenar §7

SHRI H. R. GOKHALE:{ The ques-
tions are relevant and that i mﬁdarw
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the mmtter has bsen taken up by CBL
Whether the selection of this particular
contractor was mot om merits, whether 1t
was on accouat of soms favouritism showa
by a particalar officer agunist whom alle-
gations are made and against whom a case
has been registered by the CBI, whether in
spite of the delay which1s a clear case of
fallure on the part of the contractor, a
large payment of Rs 1,23,165 out of Rs
1,74 lakhs or 1 70 lakhs has already been
made on account of the orders passed by
this officer—all these are matters of allega-
tion iato which CBI 13 making an enquiry
I agree these are relevant guestions

oY gW W FYATT : 9 ATF §F 14
¢ fir foelt aga & =t & saa fawr-
for % oY, ¢ fag 3%y 391 fxar wan)
& wrr wrgar g s g w7 aafe ar
fore ¥ FTHC I TAT IAT WY IR
8wt femrar safe g wrf sqrwy 7dt o?
1,70,000 & w1 g1 @rar ar Xfer w0
25 sifgwr oY agr gur X g 1,23,
165 &9 &1 t¥e & faar wr 1 & g
g€ § Sas) war @ 3ber ¥ aga fem
wrg?

SHRIH R GOKHALE, From the
mnformation 1 have, 1 can inform the hon
member that 1n spite of objections raised
by the Calcutta office of ONGC, one officer
whose name 18 Mr J Swarup, who was then
Joint Secretary, Transport, concurred in the
oniginal contract and 1t 1s alleged that it
was be who passed the payment of 90 per
cent of the bills inspite of the delay This
matter 18 under investigation by the CBI

oft V% WA FPATW TS f@ww
nE win @ §?

ot gWe WICe W& - wriart wr
gowar 1 I¢ d@e o wife N

oft pow W FHAE : A S ¥ foar
wt.ﬂ'
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MR SPEAKER ;: He has giyen the
mformation; that is esough He says it 18
already under nvestigation by the CBI,

=t zeR N sy . AT gEk w0
&1 IA AF wrar § 1 25 wioww wmw
gor wrc s> 1 70,000 % ¥ 1,23,165
& fam | 3 wrw qe Ay wst g
a1 A F 7 777 Iy Fovar arome? Sy
gfr it #11 ag 38y agw & srady ?

MR S?_\K3R
of the first question

Hs= says it 19 part

SHRIH R GOKHALL 1Itis nota
question of cowneting part of the wark
As the hon  Member perhaps knows, this
was a conuict for transport of certmin
mdterial from Calcutta by road There was
a period fixed within which 1t had to be
done It was not dyne within that period It
was a clear laove on the part of the contrac-
tor Firstly, becau.e a major part of the
goods were ¢on racied to be sent quickly by
road, Instead of doing that, 1t was sent by
rail  Now, a'l these things are c(learly a
matter not onlv breach of contract but
alho a question of invesugation whether
this happens on account of the conmivance
on the part of some officer, and that 1s
precisely what 1s under mmvestigation by the
CBI today

SHRI K SURYANARAYANA May
T know when 1t has been entrusted to the
CBI for mnvestigation and whether any ume
Iirmit has been fixed for the CBI to submut
the report ?

SHRI H R GOKHALE * As faras
I know, immedialely after this was brought
to the notice of the government the CBI
investigation was moved I do not have
with me heie nformation just now as to
the exact date on which the prosacutioa
has been launched agamst Shri Swargop.
1 am expecting that the CBI will give mo
an early report It has infoimed wus thet
it has not yet completed the investigation,

SHRI VASANTRAO PURUSHOTTAM
SATHE : May 1 know from 1he hom,
Minster what action has bes taken against
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{Shri M. Kuthsaswamy]
this delinguent officer in the mean-time,
pending the CBI inquiry 7

SHRI H, R GOKHALE : It is an
allegation and no formal charge-sheet has
been prepared. The charge-sheet will be
made when the preliminary investigation by
tae CBI is over

SHRI VASANTRAO PURUSHOTTAM
SATHE : Why don’t you suspend him
the mean-ume ?

Cases of new construciions referred 10
Vuluation Celt of Income-Tax
Department

*509, SHRI N. K. SANGHI, Will the
Minister of FINANCE be pleased to state :

(a) whether the Income-tax Officers
have to refer alf cases of new constructions
of Rs. 5 lakhs and over to the Valua-
tiont Cell ;

(b) if so, the number of cases on an
average referred every month to the Cell
and the number of cases disposed of every
month ; and

{(c) the number of cases pending
finalisation with the Valuation Cell ason
1st March, 19727

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.R.
GANESH) : (a) Amongst others, all cases
of Estate Duly, Wealth tax and Gift-tax
where the accountable person assessee has
shown the wvalue of any jndividual
immovable property at Rs. 3 lakhs or more
are reforred to the Valuation Cell ; under
the Income-iax Act, where there 11 a
reasonable suspicion that the assessee has
under-stated the value of immovable
property by Rs, 50,000 or more, the case
is referred to the Valuation Cell,

(b) sad (¢). The figures in respect of
cases of over Rt 5 likhs referred to the
Valustion Celi are not separately available.
Howaver, with reference to the total number
of cases veferred to the Valuston Cell, the
poaltion 13 as undar (—
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()  Average humiBer af cases referrsd
to the Viluation Cell eovery
month during the year 197172
upto 29.2.1972 . .. »r

(i) Average number of cases
disposed of per month during
the year 1971-72: upto 29.
21972, 83

(i) Total number of cases pending
finalisation with the Valuation
Cell as on Ist March, 1972, 823

SHRI N, K. SANGHI : May 1 know
from the hon. Minmsier the total amount of
additional wvaluation that has been made
by the valuation Cell on the values that
have been mentioned by the assessees ?

SHRI K. R. GANESH : The total
value of property valued by the Valuation
Cell durmng the period 1969-70 to 1971-72
amounts to about Rs, 155 crores. During
the process of valuation the Cell detected
undei-valuation to the tune of Rs. 68 crores.

SHRI N K SANGHI : It is scen from
the answer that on an average 137 cases
are referred to the Valuation Cell every
month whereas only 83 cates are disposed of
every month  There 15 alicady a backlog of
more than 800 cases. May I know if they
are going 1o ncrease the siaff for the
Valuation Cell so that there 18 expeditious
disposal of those cases? Secondly, are
there any guidelines laid down by the
department for judgmg this valuation 7

SHRI K. R, GANESH : Because of the
incieased workload on the Valuation Cell,
it has been decided to augment the gumber
of units by addition oi eight more units,
The units will be located at Delhi, Bombay,
Madras, Ahmedabad, Kanpur and Bangalore,
As far as guidelines are concerned, the
Taxation Law Amendment Bill proposes

ceitain disciplines as far registered va.hm
are concerned.

SHRI N, K. SANGHI : Has the depart-

ment htself leid down any guidelines for the
Vaualtion Cell to work out the walue of

propertiss 1
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
‘GANESH) : (a) No. Sir.

(b) and {c). Do not arise.

o SHRI K, LAKKAPPA : May 1 know
-whether it is.a fact that the Government of
Indis has received representations by various

. organisations of small cultivators and ryots

-~ in various States requesting for the establish-
- ment.of one single agency and the starting

" of an independent . agricultural bank for

< providing facilities to marginal farmers,

" weaker sections. of . the' society and small

" sallsivators;"if 30, what.action is the Govern-
-m:f Jodia: going: 10 take to establish
- such sn ‘independent .bank - in the  country

ﬁmem&d!im 0 ‘smali cultivators; if .

mwwm Gumiimem ef lnéh not
m

vnmmu tm (Mm

_‘years the Industrial Finance Corporation of
_-Indin hn uactionﬂl wm fosns: (nm__o{ R

. Governmmz of tmltt uom; to nh nowo!'" st

this suggestion. and -start  this - independent

~ bank to provide facilities to small cﬂm_ .

inlheeo\mlty?

MR. SPEAKER : Take it as & sugges- o
tion. R L

SHRI K. R. GANESH : Tt is a sugges- -

uon for action.

MR. SPEAKER :

It is a good sugges-
tion for action. ) C

Loans Ssmetion by iudustrisl Fisance
Corporationed and Agricultural Fiasnce
Corporation to Projects in Gujarat

*511. SHRI VEKARIA: Will the
Minister of FINACE be pleased to state :

(a) the amount of loans sanctioned by - .
Industrial Finance Corporation and Agri-
cultural Finance Corporation in the Gujarat .
State during the last three years;

) thenamﬂofﬁupm_}ecu!wm .
the loans were sanctioned; and

(c) whether any fresh requests forhﬂu .
from Gujarat are Pending with the institu~
tions ? )

THE MINISTER OF STATE INTHE B
MINISTRY OF FINANCE (SHRI K. R, '
GANESH) : (a) to (c). A statoment hiﬂt R
on the Table of the Home .

STATEMENT

(a) and (). During the last 3 Snascial
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R (Rs, in Jakhe)
5. No. Name of Industrial concerns Amouns of leans
sanctioned
1. Tata Chemical Ltd., Mithapur 50,00
) Cellulose Products of India Ltd., Ahmedabad 3.00
3. Amreli Sahakari Krishi Khand Udyong
Ltd, Amreli $0.00
4. Precision Bearings (I) Ltd , Maneja 5.61
s, QGujarat Polyamides Ltd., Udhana 150.00
6. Indian Farmers Fertilisers Corporation Ltd.
Kalol and Kanila, 300,00
7. Sardar Vallabhai Patel Khand Udyog
Co-operative Society, Dhoraji. 90.00
8, Gujarat State Fertilisers Company Ltd., Bajina 13.22
701,83
During the last 3 financial years the pending before the Indusirial Finance
Agricultural Finance Corporation approved Corporation What are the reasons for

scheme worth Rs. 8 crores to Gujarat Elec-
tricity Board for energisation of irrigation
wells.

(c) Ason 3ist March, 1972 the Indu-
strial Pinance Corporation of India had 7
pending applications from 5 concerns located
in Guja'at State for aggregate financial
assistance of Rs. 820.00 lakhs (including
loans to the extent of Rs. 700 lakhs).

No proposal from Gujarat State is
pending with the Agricultural Finance
Corporation.

SHRI VEKARIA : May I know from
the Minister how many applications were
rejected during the last three years and what
were the main causcs for their rejection ?
Secondly, what was the percentage for
QGujarat of the total loans sanctioned for the
whole country by this Corporation ?

SHRI K. R. GANESH : During the
last three years no application has been
rejected; seven applications are pending.
As far a3 Gujarat is concerned, it is 7.5 per
oent,

SHRI VEKARIA : The hon, Minister
Sas  mid that seven applications are

delaying these anplications and how soon
will they be cleared ?

SHRI K. R. GANESH : These are at
various stages of examination,

Proposal for Bengal Regiment In the Army
+

#512, SHRI RAJDEO SINGH :
SHR1 SAMAR GUHA :
Will the Minister of DEFENCE be

pleased 1o state @

(a) whether West Bengal Government
have urged the Central Government to con=
stitute a Bengali regiment in the Army as a
step towards solving the acute unemploy-
ment problem in the State; and

(b) if so, the reaction of Government
thereto 7

THE MINISTER OF STATE (DEFE-
NCE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI VIDYA CHARAN
SHUKLA) : (a) Yes, Sir.

(l_:} The Government aré not {n favour
of raising any new regiment based on & class,
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SHRI RAJDEO SINGH As the reply
18 not very clear, I want to know the defim
tron of the class under which Begalls have
been put,

SHRI VIDYA CHARAN SHUKLA
Che reply does not imply that Bungalis are
aclass The reply has been given in the
manner the questioa his  been framed
People who speak Bengalt costitute a class or
lingwistic group in the couitry  Our policy
has been mede clear that we will not dis
cnminate among ctuizens of the country on
the basis of either language or ¢ 1ve vr ciced
or religion as tar as recrustment to the arm d
forces 1n conce ned Wvo only look to the
medical standards and physical fitness ol
the recrutts  That 1s the only consideration
We do not wish 10 cicate any turther
regimenis or any uni's bas ( on any of
these classes which mav be on the basis of
either language or re,ion or religion or what
ever it 1§

SHRI RAIDCO SINGH 1 wint to
know whethe: thore are no w«iumrals in the
Army known as Marith, Rerinent Rajputina
Rifles Aasam Rifles anl Jat Regiment,
named on regional basws

ot fawt wiw g W Y 7A@
arw & & 7 daazd o7 & & vt @
W afm oz ar Qe 7 g
@ a<g #1Af Wadga a1 A gtz a@y
AR | QN AT WY AGA AT HIQ
afen ga # 3 wETA F ol A ¥
www wifga, 416 gATd ¥ A4 W
qoeaTE we AT W R, IT 4 gREd
oz aedt ¥ a7 ¥ gEE™ A w1 0
& 1 gurd ag qad Afa § s qud e
® wam & X I T g13 91 3 Tk
gt & 97 & oedt ¥ sedt gart |

SHRI SAMAR GUHA The hon
Minuster, 1 should say, has gnen a pe.uliar
argument agamnst 1t 1t 18 known that
durmg the Briush days, during the Company
days, the whole Indian Army was known
as Beagal Army, It was disbanded after
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1857 During the First World Mar there was
a regiment called as Bengsfi Regument It
was alys disbandei for” political reasons
Theie are innumerable regiments, brigades,
eic, in the name of region, caste and com-
munity, I do not undersiand how the hon,
Minus er could put torth an argument that
they do not want now to coptinue what wag
there during the Butish period Why don't
you have the courage Lo abolish then ail the
regiona! territorml or sub nation names
from the In han Atmy?

In viuw of thesc facts that the demand
for 1aismng a Bengah regiment 18 hustorical,
faciual a1d in kieping with the traditions
and pra ues ot the past Governments,
and that there 1s 4 feeling voiced many
tm=s 11 West Bongil and & proposal made
by th. Wust Bengal Gosurnmsat now, may
1 know whether the Government will
reconsider this proposal or, otherwise
whether the Goveinmunt will abolish all

regional territorial or sub naton names
from all the regiments of the Indian
Army ?

WA WEIAR  HAANT GIET T AU
3z & {1 oF awr qursht aRz N v
Hoa el for ¥ 97 79 Qr @
g 77 fag 91d

SHRI VIDYA CHARAN SHUKLA
Sir, 1 have aciually explained all the points
that the hon Member has raised [ wll
again repeal them with your peroussion

I have already said that these regiments
of vaiious names, nationalities, languages or
regions, were there carlier Now, our
poliwy 15 to disband them, not in the sense
of disbanding the regiments as such but not
keeping them wholly resiricted to such clasaes
This will have to be done with great care
and with a great deal of forsthought, I
may also make 1t clear that in the abseace
of there’ being a regiment by the name of
Bengali Regiment, 1t does not preclude any
citizen of Bengal from becoming a member
of any of the armed forces

DR RANEN SEN
precluded,

They are
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SHRE VIDYA CHARAN SHUKLA :
This is absolut wrong. If any hon.
Member suggests thit anybody is precluded
from getting into the Army or the Air Force
or the Navy if he meets the physical and
medical requirements, it is absolutely wrong
and without foundation. They are not
precluded. I can assure them officially
and categorically that they are most welcome
and we recruit them as the finest fighting
people. There is no question about it.
We do not want to have any names to can-
note these things. TIhe people of Bengal
are most welcome, and we regard them as
good fighting persons as any in the country,

SHRI 5. M. BANERJEE: During the
British rule every Bengalt was fraught with
suspicion, No Bengali youth was ever
admitted in the army because they thought
that Bengalis were not loyal to the Briti-
hers. You know the history of thz Bengals
who fought for the national siruggle. There
are already so many regimeats, and [ am
sure that the hon. Mimster and evia his
successor will never bz able to remove
them because of historical reasoas  In case
they do not want to start a B:ngilh Ragi-
ment called Subhash Regiment from
Bengal ?

SHRI VIDYA CHARAN SHUKLA:
This is a suggestion which can b2 consi-

dered.

ot v wox fawet : Sar wadg d40
ot ¥ wavar e gronfr qd o gt &
wra & Wadz aqrw w31 Ag §, q]
ow gudt §, ot #rf fafeaw qafe @@
od fF 97 a& W @S W ag W
w4r? wq) fF g ¥ v & fearfgat &
R FT SiARE w1 ¥ wEAY W@ar
o qwT f Par | @ 7 T @y
! & gu sm ww 2 fafewr wafe
R 9w 5 {6 T qwe  awga?
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st fawi wen e : wTe waew
W W g A v@ § et
fafewa wafq qamr dw g § 1

ol 7w wx faww: saq1?

ot fawr oo gaw gy & wrow
gruga @rsfemgmrg i ga v qw e
forg wae w1 1} & | Ffww waly fafewe
FAT wfaT §

SHRI 8. N. MISRA : May I know
fiom the hon, Minister, during the last 2§

years, how many ol these regional names
of the regimenis have been changed ?

SHRI VIDYA CHARAN SHUKLA :
Sir, | do not have the information now,

sitmet sglIT O 7w ¥ qEelg
st ot & qear W § fe wew wRw
ot wAt g19 A Dgel ¥ wiar-gader fear
A 3§ WH # wagy, fugy, fow
731 9% fareq 92w & sy qar A9
w1 ®1f Uiz arex o1 e g fow @
agi ¥FA ®@ A Far wy o o
MT AR eHA T2 g wa?

ot four wmgw : faw & W
HIAAIT §EEAr A qgT 9T seww fear wyi
CRECEIVESEIREIR TR SCR SR
Wwfer qed g it W s R Wik gt
W Y ¥ wra® g o g 5 oo e
# wdf fag o, ag wdt fed and 4

St WY WET : HIAAT Wy off &
ggamig fear g e g ol % smare
qzr 91 D erde &1 BT wA AQ $@
SN T AT NIRRT
% ag sAar wigaT § f& 9 ol faw
ritz, Mzar Wode a1 W WaNz &
A ¥ e s sc R O A ol
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ot wy et w7 § #ar ag W Wi
R daw o §f aff f6¥ o &, @
faw Wade ¢ @t Fa= foa & wdt fog
wir &7 o wigeg § oy wrg AT *CH
wy fog wrare g &3 @ 3z & s@ar
g f |

ot faar weor e - wsae wERa,
o Wadiza & am 3E feqgad g
daq ¥ afew gaL s ft wdt o q@q
7 FIT )

SHRI MANORANJAN HAZRA : May
I know whether the regional names in
respect of the Army zre going to be aboli-
shed ? If so, when ?

SHRI VIDYA CHARAN SHUKLA :
1 have already answered it, We cannot fix
a time limit for it.

Operational Fficiency of Indian Airlines

-}-
#513., SHRIP. M. MEHTA ;
SHRI P. GANGADEB :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state :

(a) whether operational efficiency of
the Indian Airlines has been deteriorating
in recent years ; and

(b) if so, the reasons therefor and
the steps being taken by Government to
improve the same ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION : (DR. KARAN

SINGH) : (a) and (b). The working of Indian

Airlines has beeo adversely offected due to
the continuing unsatisfactory labour situation
in the Corporation. Soon after the lock-vut
of March 1971, the Government set up a
Committee to examine the organisational

and administrative structure of Indian Airl nes

aod the relationship beiween the Manage-
sent sod its employees, and (o make
pecommendations with pacticular reference
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to personnel policies and practices, This
Committee was headed by Shri N. P. Sen,
who was subsequently appointed Chairman
of the Corporation. Its report is under
aclive consideration of the Management,
and all efforts are being made to improve
the working of the airlines,

SHRI P. M. MEHTA : I would like to
know from the Minister whether it is a fact
that except the seven newly acquired Boeings
and the seven Caravelles, all other planss
in your fleet are losing money every time
they are air-borne and even Caravelles are
not earning profits if it is a flight of more
than 900 km. If so what steps are being
taken to make these flights economically
viable ?

DR. KARAN SINGH : The break-even
faclor varies from plane to plane. Itis
true that the jet planes are more profitable
than the twrbo-props because the turbo-
props are the older design of planes and
their breah-cven factor is, thercfore, much
higher. This is something we have to live
with because we have these planes and we
cannol convert them all overnight into
jets. However, steps are always being
made to improve the operational efficiency
by improving the lead factors because if
we gel the full load factor, then the break-
even adverse cffect is less,

SHRI P. M. MEHTA : 1 would like
to know fiom the Minister whether the
Indian Airlines has suffered a heavy loss
during the financial yea: ended 31st March
1970 and whether it is a faci that during
the last financial ycar ended 3Ist March
1972 the Airlincs will suffer a loss of nearly
Rs, 6 crores. If so, what are the reasons ?
If so, is it due to the using of old types
of aircraft? Or is it due to the slow progress
of the tourist traffic? Or is it due to the
failure of the industrial relations department
1o maintain harmonious relations between
the management and the employees and the
Airlines ?

DR. KARAN SINGH : There are a
number of facltors which are responsible
for the Airlines making an expected loss
in 1971-72 of Rs. 5.20 crores. These
Tactors include the Bangla Desh situation in
which we had to overfly Pakistan-occupied
territory in Bangla Desh, At that time we
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had to go right round. Then, we had to
cance] the flights to Kabul because we were
overflying Pakistan territory. We have to
pay a crote of rupees extra for hi-jackinz
insurance following the hi-jacking of our
plane, The cost of fuel is steadily risingy
with each new levy on kerosene. Wage
increases have been agreed to in rezard to
various categories. Some of the Planes
are uneconomical and as you say rightly,
they lead to a loss, As 1 also said in my
reply, the labour management relations
have not been as harmonious as they should
be. All there are contributosy factors
towards the loss.

SHRI P. GANGADIB: The 1. A.
Wotkers® affairs 1s woise than hijacking
because 1t affects not only the passeage-s
but the whole coumiry, 1 would hhke 1o
know about this. In view of the fact that
the highly-paid operatives of the Iadian
Airlines are holding the Government and
the country to ransom, may I know, (a)
what steps have been taken to meet the
situation created by the go-slow threat and
today by the strike notice; and (b) whether
e Government is going to  declare Airl.ncs
a4y an essential service and 10 ban  strikes
and go-slow in order to raise the operational
efficiency of tne aiilines ?

DR. KARAN SINGH : Various stens
are available under the Industrial Disputes
Act 1o seftle the dispute; we hope hat tho.e
steps will be adhered 10.  The sirike notice
that the hon Member referied to is a new
development, an wunhappy development,
We had 1cferred the matler 10 the Chef
Labour (‘ommissioner for conciliation and
bilaieral talks are rrogressing. This is
regarding the strike notice.

Regarding the go-slow, Sir, on the 17ih,
18th and 19th, the position was wvery bad.
Yesterday there were fewer delays than
before and I can only express the hope that
the delays will di-appear.

As far as the question of Essential Ser-
vices is concerned, as I understand it, the
Essential Services (Maintenance) Ordinance
is no Jonger in force, but whatever legal
measures are necessary, the Government
will certainly look into it but they would
prefer that strikes should not be banned and
~that all dispuies should be settled in a nor-
mal demociatic manner.
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*  SHRI A, P. SHARMA : Due to grow-
ing inefficiency for various reasons which
the Minister staied just now, we find that
passengers are inforined at thy airport about
the delay of the fights due to various engi-
neering or technical or some other reasons.
They have to stay there indefinitely. In
case of the delay of the flight, would it be
passible for the 1AC to inform passengers
in advance sayinz, for such and such reasons
the flight iv Ikely to be deluved ? Of course,
sametimes they say  that the technical diffi-
culty developed ali of a sudden. But other-
wise, is it possible far the Indian Airlines to
inform the passengers in advance in case
of such delay s» that they may not be
incon enienced ?

DR. KARAN SINGH: It is not
possible 1o give this information always
bzcause there are many reasons. The
plane might be dclayved while coming from
another station. ‘1heie may be engineering
snags or some technical defect and it would
take rome ume for those thines to be sorted
out, Now we have put up closed  circuit
television and once you get nto the airport
you are informed as to when it will go.

SHR1 INDRAJIT GUPTA:
regurd to  go siow by the engmeers,

With
may [

draw his atiention lo a slatement which
anpeared  in the Piess on behalf of the
Engincers  Association that all points in

dispute have bven agreed to except one and
that onc rciates to  differcntials in the pay
scale which they are prepaced to refer to
arbitration, but die Governmnent is not
agrecable ? If Government 15 ndt agreeable
to arb:itrauon it showi up the Government
in a very poor lLight.

DR KARAN SINGGH: There is no
question of Governmant nat agreeing and in
fa.t Government has b2sn keen that the
mattes should g» before arbitration. [
would hike to take this oprertunity to clar fy
th: issu:. [ am sorry that any feeling is
being created that the Government is trying
ty suppress any nforma.on {rom the House,
which is the last thing that | have ever done
or would like ta do. A letter was written
by the union and the managemeni to my
collegue, the Minister for Rehabilitation,
They said that tkey have “by and large”
reached agreements on * almost” all matiers,
but there is one item on which agresment
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has not yet been reached and “it is our hope
that we will be able to reach an agresment
on this in the next few days.” The final
settlement will be in sight as soon as the
last point is sorted out. J would wish that
there is a settlement on this last point also.
This was a move, and I said In my
statement that both T and that Labour
Minister were seized of the matter, 8o,
the question of in any way suppressing In-
formation does not arise. As regaids the
point that the hon. Member had raised, on
that last point no agreement has yet
been reached; but if they reach an
agreement to refer it to arbitration, we
would welcome it. There has never
been any reluctance on the pari  of
the management to refer any issue (o
arbitration which 1s within the reasonahble
competence of the union, not an issue
which is outside what should normally be
discussed by the union.

SHIR A.P. SHARMA: How can he
refer the go slow tactics to arbiwration 7

SHRI1 JYOTIRMOY BOSU: Durning the
last three months, how many fhights took off
not in time and how many were cincelled ?

DR. KARAN SINGH: I do not have
this inform ation innediately available with
me.

SHRI JYOTIRMOQY BOSU: May I
make a submission with your permission ?
This question relates to the operational
efficiency of the Indian Aurlines. Am |
right, Sir ?

MR, SPEAKER The hon. Mem-
ber ie always right. All of us are wrong but
be alone is right,

SHR1 JYOTIRMOY BOSU: It was

in that context that 1 had asked the
question., How is it that the hon.
Minister is trying to conceal the facts

from the House?

MR. SPEAKER: He is not concealimg
it, but he has asked for notice, and if he
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is given notice, he will have no objection o
answer the question,

SHRI N.K. SANGHI rose —

MR. SPEAKER: It is better that Shri
N.K. Sanghi asks his question now. Other-
wise, he will raise the matter afterwards.

SHRI N.K. SANGHI : T am grateful
to you for allowing me to ask a question
now.

T would lik2 1o recall the discussion on
the floor of the Mouass yesterday during
Quesiion H wr when Shri R.K. Khadilkar
had ve.y clearly siated that an ag.cement
had beens arrived at on Monday, the 17th
instant with the engincers. Th.s was ]aid
on the Table of the House, and he clearly
stated that an agreement had been arrived
at,  But now the hon. Minister of Tourism
and Civil Aviation has stamed thal no agree-
ment has been arrived 1. [ do not krow
whose velo is gning to work, the wveto of
the Minister of Laboar or taat of th: M.nis-
ter of Tourism and Cwil Aviation. But I
would certainly like to know from you what
we Members should do when such state-
ments are mule,

MR. SPEAKIR: The Qestion Hour
is going to be over. Dwoes he want a reply
to lis guestion or not ?

DR. KARAN SINGIL: There is no
question of any veto over i, I have said
aclually what the position is. The latter
which was written to Shri R. K, Khadilkar
has been, 1 think. placed on the Table of
the House yesterday according 1o your
direction. It makes the position quite
clear, It was this letter which Shri R.K.
Khadilhar had referred to as an agreemsnt.
When I was making my statement, 1 did
not, in my judgement, feel that that this was
an agreement because the letter itselfl says
that we have got to discuss for another
three or four days and then we shall come
to an agreement, and therefore, I co.ld
not have told the House that the mater
had been settled, 1t is a simple affair,
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MR, SPEAKER : He should tell Shri
R. K. Khadilkar also that he should be
very cautious about it.

DR. KARAN SINGH :
sclf was surprised yesterday,

1o fact, I my-

PROF. MADHU DANDAVATE : On
the 17th instant, at ten o’clock, an agree-
ment had been arrived at; you may call it
even a partial agrcement or a {ientative
agreement  The draft of the letter is there
with you, and if you read it, you will see
that it is very clear that on a number of
points they had already arrived at an agree-
ment, and on some points where there is
disagreement, thcy say that let Government
refer the matter to arbitration. My ques-
tion is this. Would it not have been pos-
sible for the hon. Minister to place even
that limited agreement before the House
so that the misunderstanding in the minds
of certain Mcmbers that these aircraft
engincers were indulging in anti-national
activities might not have been there ? Permit
me i point out that in this very House it
was sa1d by some Members 4hat these peo-
ple were indulging in anti-national activities,
and immendiately Shri Shashi Bhushan got
up and said ‘Do not use the word' anti-
national’, and then only that word was
actually withdrawn Therefore, though
unconsciously or unwittingly, is the hon.
Minister not responsible ror creating such
an impression in the minds of the MPS 7

DR. KARAN SINGH : The discussions
between the union and the management had
been going on for many days. They had
met me and also my colleague the
Minister of Labour and Rehabilitation,
Shri R. K. Khadilkar, and this letter that
they had written was one more in the series
of the same talks. But in my judgment at
least it was not a settlement. And what is
more, the go-alow tactics was continuing.
So. 1 was not in a position to comc trium-
phantly to the House and say that an agree-
ment had been settled, because I did not
want to give an impression which was not
correct. It may have been a difference of
judgment, In my judgment, this did not
constitute an agreement or a settlement,
That is all,
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MR. SPEAKER : Now, the question
Hour is over, and the hon. Minister has
made the position clear.

WRITTEN ANSWERS TO QUESTIONS

Instructions to Indian Airlines to Operate
Boeing 737 at Cothin Airport with
Load Penalty

*501, SHRI M. M. JOSEPH : Wwill
the Minister of TOURISM AND CIVIL
AVIATION be pfeased to state :

(a) whether recently Kerala Minister
for Transport and Clectricity had requested
the Centre to instruct the Indian Airlines
to operate Boeing 737 at Cochin Airport,
with load penalty; and

(b) if so, the seps taken by Govern-
ment in the matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
{a) Yes, Sir.

(b) The suggestion has been given
carcful consideration, but it has not been
possible to implement it.

Utilisation of PL. 48 Fondy

*505, SHRI VAYALAR RAVI : will
the Minister of FINANCE be pleased to
state how much of the amount at the dis-
posal of the United Sia‘es under the PL.480
Funds has been spent in India during the
years 1970-7]1 and 1971-72?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANGE (SHRI K. R.
GANESH) : A statement giving the inform-
stion is laid on the House,
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STATEMFENT

Amount spent from U. S. PL. 480 funds during 1970-71 and 1971-72 :—

Amount spent
1970-71 April 71 to Dec,
PURPOSE (12 months) 71 (9 months)
(Rs, crores) (Rs, crores) £
A. For U. S. uses including USIS, USAID and
other U.S. agencies, These figures alse
include :— 33.94 33.69
(a) Freight paid by the U. S. on their relief
supplies to India
(b) expenditure on account of grants given
by them for research in health, agricul-
ture, education, etc .
(c) rupee costs of the U, 8. technical assi-
stance programme,
B. For expenditure by American tourists U, S.
citizens and Foundations, 1.34 0.85
C. Other withdrawals.
1. Conversions from rupees into other
currencies, 6.84 9.12
2. Aid to Nepal. 9.50 —_—
3. Cooley loans to Indo-U.S, enterprises. 9,36 12.60
4. Loans 1o Govt. of India. 50.00 —_
5. Grants to Govt, of India. 0.07 1.72
5. Granits to educational and institutions, m 2,52
7. Grants to Rural Electrification
Corporation, 14.00 4.67
Votal *C* 93.56 30.63
Grand Total A. +B. {-C, 128.84 65.17
£ Figures for the last quarter of 1971-72 are not yet available,
the caption ‘U. S. Agents in our Defence

Allegation Re. Presence of U. S. Agents
in Defence College

%506, SHRI H. M. PATEL : Will the
Minister of DEFENCE be pleased to
Bate :

(n) whether Government’s attention has
been invited to the press report in the
‘Biiry’ dated the 18th March, ]972 under

College’; and

(b) if so, the reaction of Government
thereto 7

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) Yes, Sir.

(b) Duo care is taken before ldml}qnl
foreign students in our Defence Training



i3 . Wristen Answers

Institutions. The facts in regard to the
two officers in question have been re-
checked. The allegations in regard to
them are incorrect.

Re~Orientation ofm affected by
Suspension of U. S. Military
Credit Fac!linu

*514. SHRI BHARAT SINGH
CHOWHAN : Will the Minister of
DEFENCE be pleased to state :

(a) whether any defence project has
been adversely affected due to suspen-
sion of military credit facilities by the United
States Government; and

(b) if so, the efforts made to rcorient
the projects towards complete indigenisa-
tion ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) and (b). There
has been adverse effect. Steps have been
taken to neutralise it. TIndigenous develop-
ment is being expedited.

Shortage of Essential Plastlc Raw
Material used by Various Sectors
of Industries

*515. SHRI D. D. DESAI : Will the
Minister of PETROLFUM AND CHEMI-
CALS be pleased to state :

(a) whether delay in clearing petro-
chemical projects has resulted in an acute
shortage of essential plastic raw matenal
used by small, medium and organized scc-
tors of industries;

(b) whether the shortage of raw mate-
rial is Dikely to result in under-utilization,
closure, unemployment in the consuming
industries and rise in prices; and

(¢) if so, the steps proposed to be
taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
* CHEMICALS (SHRI DALBIR SINGH) :
{a) No, Bir. Petrochemical projects which
require heavy capital investment and have a
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long gestation period are generally planned
on the basis of estimated demands over a
period of 5-6 years. Production avai'able
from the existing units which were planned
before 1968-69, is at present marginally
short of demand for plastic raw materials
which has grown at a rate faster than envi-
saged when the existing units were planned.

(b) and (c). The availability position
of these raw materials is being) closely
watched, Necessary steps are being taken
to maximise the availability of raw
materials to ensure that no hardship is
caused.

Role of Garden Reach Workshops Ltd.
in Expansion of Bokaro Steel Plant
Project

*516. SHRI V. MAYAVAN : Wil
the Minister of DEFENCE be pleased to
state :

(a) whether the Garden Reach Work-
shops Ltd. has formulated any plans for
greater participation in the sccond and third
stages of expansion of the Bokaro Steel
Plant Project; and

(b) if so, the broad outlines of the
plans formulated and their implementation
schedule ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b). A
Statement is laid on the Table of the
House.

Statement

Role of Garden Reach Workshops
Ltd, in Expansion of Bokaro
Steel Plant Project

In the matter of supply of technological
equipment for the Bokaro Steecl Plant,
Garden Reach Workshops Ltd. has emerged
as the second biggest manufactarer, next
only to the Heavy Engineering Corporation,
For the first stage of the Bokaro Steel
Plant, orders were received by the Company

.for 84 Cranes and vanous technological

equipments, totalling about 8,200 ' tonnes,
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apart from pipelines, flanges and pipe
fittings; Rotary Drum Cooler for Sintering
Plant, Mechanical Crystalisers; Fabrication
and installation of equinment in six soaking
pits; and soms non-standard equipmant.

2  Encouragel by the response of Gar-
den Reach Workshops Ltd in regard to the
fabrications of equipment for the first stage
expansion, the Managemsnt of Bokaro
Project had adviszd Garden Reach work-
shops Ltd. to plan for even greater partici-
pation in the building of the second and
third stages of the expansion of the Bokaro
Steel Project,

3. For the second stage expansion of
Bokaro Steel Plant, i.e. increase in the
capacity of this plant from 1.7 million
tonnes to 4 million tinnes, the Garden
Reach Workshops Lid. have so far received
orders for technological equipments totalling
about 6403 tonnes, besides E. O. T. Cranes
totalling about 479 tonnes. These orders
are required to be executed as under : —

By December 1972 2274 tons
By December 1973 1900 tons
By December 1974 2066 tons
By December 1975 642 tons

Total : 6882 tons

Garden Recach Workshops Ltd. has
drawn up their production schedules to
meet the above delivery requirements.

The Company are also submitting quota-
tions to Bokaro Steel Lid. for other equip-
ments required for the second stage expan-
sion, and hope to receive substanuial further
orders.

Garden Reach Workshops Ltd. will
plan for participation in the third stage
expansion of Bokaro Steel Plant as soon as
details in regard to such expansion are
finalised.

Porformance of ‘Vijayanta’ Tank

#517. SHRI S. M. BANERIJEE: Will
.the Minister of DEFENCE be pleased to
state: * .
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(a) wether the 'Vijayanta' tank manu-
factured in Avadi . has proved better than
the tanks used by Pakistan in the last
war; and

(b) whether any steps are proposed to
be taken to increase the capacity of Avadi
Factor?

THE MINISTER OF STATE
(CDEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE  (SHRI
VIDYA CHARAN SUK1A) Vijayanta is
known to be one of the best tank of its
classes currently in use. Since Pakistan used
various clasas of tank in the recent conflict
an exact comparison is not possible,

(b) Steps to augment the capacity
of Avadi Faclory are already under
implementation.
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1973 & wgarfrs 400,000 wizwi #t
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Naphtka Cracker Projects Near Baroda

*519. SHRI CHINTAMANI PANIGR-
AHL Will the Minmister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether, the 30-crores naphtha cra-
cker projects in the Petro-chemical complex
near Baroda have since started functioning;

(b) if not, the reasons for the delay; and

(c) when these projects are lkely to
start functioning?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) :
(a) and (c) . The Naphtha Cracker and the
down stream projects in the Gujarat Petio-
chemical complex are sheduled to go on
stream in 1974,

(b) Question does not arise.
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Non- Supply of Oxygen Gas by Chemists
at Delhi

3442, SHRI DEVINDER SINGH GA-
RCHA: Wil the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(b) whether attention of Government
has been drawn to a Press Report that
Delht chemusts are taking Oxygen off
their sales list for various reasons aud the
manufacturers of Oxygen in the capital have
decided not to supply Oxygen Gas cylinders
to shops; and

(b) if so, the steps Government have
taken or propose to take to maintain the
normal supply of Oxygen?

THE MINISTER OF LAW AND JUS.
TICE AND PETROLEUM AND CHEM-
ICALS (SHRI H, R. GOKHALE) : (a) and
(b). Yes, Sir, Government have seen a report
to this effect. There is, however, no shortage
of Oxygen gas cylinders in Delhi and ade-
quate stocks of the cylinders are being
maintained by most of the chemists and the
Super Bazar. No shortage of these cylinder
in Delhi is also anticipated in the neurs
future .

Loans given by Garhwa Branch of State
Bank of India in Palamau, Bibar

3443. KUMARI KAMLA KUMARI :
Will the Minister of FINANCE be plessed
to state ;
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(a) whether farmers and poor people
are being deprived of the loan facility from
the Garhwa branch of State Bank of India
in Palamau, Bihar;

(b) if not, the number of persons who
have been given loans; and

() the total number of applications
pending sanction in the Bank ?

THE MINISTER OP STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH) : (a) to (c). The information is
being collected and will be laid on the
Table of the House.

Fuactioniag of Foreign Banks of India

3444. KUMARI KAMLA KUMARI:
Will the Minister of FINANCE be pleased
to state:

(a) the name and number of foreign
banks functioning in the country and the
working capital of each of them at present;
and

(by the number of Indians working in
these banks at present ?

THE MINISTER OF STATE IN THE
MINISTRY OT FINANCE (SHRI K.R.
GANESH): (a) and (b). The names of the
12 foreign banks funclioning in the country
together with their working capital
as on the 31st December, 1971 are
given in the attached statement. 10295
Indians were employed by the foreign
banks in India as on the 30th April, 1970,
the last date upto which figures are avai-
lable.

Statement
(In lakhs of rupees)

Working capital as on
Name of Foreign 313t December,
Banks 1971,

§i. No.

1. National and Grindlays Bank 327,81
100,74

91,03

2. First National City Bank
3, Charterod Bank
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4. Mercantile Bank 49,40
5. American Express 47,85
6. Bank of America 47,53
7. Hongkong Shanghai Banking
Corporation 16,68
8. Bank of Tokyo 12,24

9. Algemene Bank of Nederland 7,43
10. Banque Nationale De Paris 11,06

11. British Bank of the Middle Bast 8,73
12. Mitsui Bank 3,39

Capital Investment by Foriegn Oil
Companies

3445. KUMARI KAMLA KUMARI:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state the amo-
unt of capital employed by the three major
Oill Companies, including their refineries
as on 3st December 1971 ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHLMICALS (SHRI H. R. GOKHALE) :
Capital employed by the three majorforeign
0il companies, including their refineries, as
on 31.12.70 was as under:

(Rs. lakhs)

Amount
1.Burmah Shalil 6066.00
2. Caltex 1633.48
3. Esso 2901.70

Information relating to 31.12.71 iz not
yet available,

Investment by Foreign Companies

3446, KUMARI KAMLA KUMARL
Will the Minister of FINANCE be pleased
to state:

(2) the names of industries and factories
in which capital has been invested during
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the years from 1969 to 1971 by foreign com-
panics together with the actual amount of the
capital invested in each of them, separately;
and

(b) the respective amounts of the capi-
tal investment of each of these companies
and the extent of the amounts in terms
of foreign exchange transferred to their
respective countries annually and the terms
and conditions for spending the rest of the
amount in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCL (SHRI K.R.
GANESH) : (a) A statement showing the
issue of sharcs to non-residents in  Indian
industrial companies during the years 1969
and 1970 as laid on the Table of the Lok
Sabha. {Placed in Library See No.L.T—
1815(72]. Similar information for the year
1971 is not yet available, The statemecnt
does not include a few cases in respect of
which information is not complete; it is
being collecited and will be laid on the
Table of the Lok Sabha.

(b) Information about the remittances

of dividends made by the companies to the

 foreign invesiors during the same period
is not readily avilable.

Creation of Special Post in State Bank
of India, New Delhi

3447. SHRI R.R. SINGH DEO: Will
the Minister of FINANCE be pleased 1o
state:

(a) whether attention of Government
has been invited to a report in the Mother-
land® of the Tth March, 1972, slating that a
special post has been created in the State
Bank of India for Shri V.P. Malhotra who
was involved in Rs. 60 lakhs fraud case of
the Staie Bank of India; and

(b) If so, reaction of Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ( HRI K.R.
GANESH): (a) and’(b). The State Bank
of India‘have not created any special post
for Shri V.P. Malhotra their former Chief
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Cashier, who continues to be under sus-
pension pending departmental action.
Cases of Smuggling
3448, SHRI YAYALAR RAVI: Will

the Minister of FINANCE be pleased to
siate:

(a) the number of smuggling cases
detected by the Customs authorities during
the year I971-72 and the total value of
goods seized; and

(b) the effect of increased smuggling
business on our economy 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 K.R,
GANESH): (a) The number of smuggl-
ing cases detected by the Customs authori-
ties during the vear 1971-72 (upto February,
1972) was 38, 679 and the wvalue of the
goods sewved during this period was as
indicated below:—

Gold  Rs.1.34 crores (at international

monetary rate)

Other goods Rs. 17.31. Crores (at

Indian market rate)

(b) The leakage of foreign exchange
from the exchange control net for financ-
ing smuggling adversely affects our econo-
by deflecting scare foreign exchange from
productive uses.
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Airport at Simia

3454, PROF. NARAIN CHAND
PARASHAR: Will the Minister of TOU-
RISM AND CIVIL AVIATION be pleased
to state:

(a) whether Government have decided
to construct an Airport at Simla; and

(b) if so, the time by which it would
be ready for use ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) No, Sir.

(b) Does not arise.

House Loan Scheme of L.I.C.

3455, SHRI AMBESH : Will the
Minister of FINANCE be pleased to state
the cities in India which come under the
“House Loan Scheme" of Life Insurance
Corporation of India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : The ‘‘Property Morigage”
Scheme and the “Own Your Home" Scheme
under which the Life Insurance Corporation
provides loan assistance for housing are
now in operation in the centres given in the
statement laid on the Table of the House.
[Placed in library See No, LT—1816/72]

Policy for Promotion of Senior Officers
In Forces

3456. SHRI DEVINDER SINGH
GARCHA : Will the Minister  of
DEFENCE be pleased to state :

(a] whether there is a proposal under
the policy with regard to promotion of
Senior Officers in the three Wings of Armed
Forces; and

(b) if g0, the salient features thereof 7
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THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) No Sir. A clear
policy has already been laid down by
Government.

(b) Does not arise.

Secizure of Man-Made Metallic Yam

3457. SHRI H. M. PATEL : Wil
the Minister of FINANCE be pleased to
state :

(a) the quantity and value of Man-
Made Metallic Yarn (Radiant Yarn) seized
in the course of antismuggling operations
during the last three years, yearwise;

(b) the names of countries of origin of
the yarn seized and the countries through
which the yarn was sought to be smuggled
into India;

(c) the estimate of the loss of foreign
exchange sustained by the country as a
result of heavy smuggling operation of the
yarn going on in the country; and

(d) the reasons for its smuggling in
India and the steps being taken or proposed
to be taken to prevent smuggling and
consequent loss of foreign-cxchange ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) The Indian Market value
of Metallic Yarn (Radiant Yarn) scized
during the years 1969, 1970 and 1971 by the
Customs authoritiecs was Rs, 248 lakhs, Rs.
292 lakhs and Rs. 188 lakhs respectively.

(b) The yarn seized is of Japanese
origin and was smuggled mainly through
Dubai and to some extent Nepal.

(¢) 1Itis ditficult to assess the loss of
foreign exchange due to this smuggling.

(d) The price of Metallic yarn outside
India is approximately Rs. 4.50 per reel of
10,000 meteres. In India the price per reel
was as high as Rs. 22/- to Rs. 24/- in 1969
and 1970 which has gradually come down
and is now in the region of Rs. 14/- to Rs.
15/- pex reel,
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The measures being adopted by the
Government to check smuggling are as
follows : Systematic collection and follow-
up of Information, kecping a waichful eye
on the suspected smugglers, rummaging of
suspected vessels or arcraft, and checking
of vulnerable sectors along the coast and
the land frontiers. Additional launches
and vehicles are being provided from time
to time for effective interception, preven-
tion etc. Some senior officers of the rank
of Collectors of Customs, Additional collec-
tors of Customs and Assistant Collectors of
Custioms have been posied in vulnerable
areas 1o look afler anti-smuggling work
exclusively. Customs Act, 1962 has been
amended making additional provisions to
take special measures for the purpose of
checking illega! import and export of certain
commodities and facilitating their detention.
The position is kept under constant review,

Air War between India and Pukistan

*3458. SHRI VARKEY GEORGE :
Will the Minister of DEFENCE be pleased
to states :

(a) whether Government have seen
the Press Report appearing in “The Hindu-
stan Times" dated the 20th Fclruary, 1972
regarding claims made by Pakisian through
“The Times™ London that it had won the
air war in the December hostilities against
India; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) Yes, Sir.

(b) The article in “The Times”, London
presents a wrong and one-sided picture and
is not based on known and accepted facts.

Upgrading of Trivandrum City

3459. SHRI A. K. GOPALAN t Will
the Minister of FINANCE be pleased to
state :

(a) whether Government propose fo
upgrade Trivandrum City, capital of Kerala
te ‘B’ class; and



$1  Written Antwers

®)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
QGANESH) : (a) and (b). The question of
classification/re-elassification of cities/towns
including Trivandrum, for purposes of grant
of house rent and compensatory (city) allo-
wances can be conwmidered after the final
population figures based on 1971 Census
become available.

if s0, when ?

Upgrading of Cochin City

3460. SHRI A K. GOPALAN : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government propose to
upgrade the City Cochin to *B’ class in view
of the increase in its population; and

(b) if so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.R.
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classification/re-classification of cities/towns
including Cochin for pnrposes of grant of
house rent and compensutory (city) allo-
wances can be considered after the final
population figures based on 1971 Census
available.

Issue of Licences for Manufactare of

Polyethylene
3461, SHRID. P, JADEJA :
SHRI VEKARIA :
Will the Minister of PETROLEUM

AND CHEMICALS be pleased to state :

(a) the namsas of industries which have
been grantcd lhcences for manufacturing
polyethylene, State-wise ; and

(b) the production capacity and actual
production thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR! DALBIR SINGH):

GANESH) : (a) and (b). The question of (a) and (b).

S. No. Name of Unit Licensed capa- Actual produc State in which located
city tion in 1971
(in tonnes) (in tonnes)
1. Alkali and Chemical Corpo- 10,000 12391 West Bengal
ration of India Ltd.
2, Union Carbide India Ltd. 10,000 15,106 Maharashtra
3. Polyolefins Industries Ltd. *20,000 24,059 Maharashtra
*for high density polyethylene.
Small Scale THE MINISTER OF STATE IN THE

Gauldelines to encourage
Ancillary Industries by Burean of

Public Enterprises

3462. SHRI RAJDEO SINGH : Wwill
the Minister of FINANCE be pleased
to state :

(a) whether Bureau of Public Enterprises
bas issued certains guidelines to all public
soctor undertakings to encourage small scale
ancillary industries ; and

(b) to so, the progress "made so far in
direction ?

MINISTRY OF FINANCE
GANESH) : (a) Yes, Sir,

(SHRI K. R.

{b) There are 44 industrial and manv-
facturing enterprises of Central Government
who are concerned with implementation of
the guidelines, 32 of them have appointed
a senior officer specifically to look after the
development of ancillary industries. Setting
up of ancillary units involves considerable
exploratory work and publicity besides pro-
vision of suitable technical and other assis-
tance to promising parties. This is neces-
sarily a slow process.” 11 eaterprites have
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so far identified and earmarked items of
production for anicllary development and
5 enterprises have also identified ancillary
units to be provided with technical and
other assisstance  Purchase contracts have
also been entered into with such units by
3 of the enterprises.

Alleged Diversion of Profits out of
Newspapers to Industrial Ventures

3463. SHRI N. K. SANGHI :
SHRI BISHWANATH
JHUNJHUNWALA :
Will the Minister of COMPANY

AFFAIRS be pleased to state :

(a) whether the leading newspapers in
the country are ploughing a substantial
portion of their profits in other industrial
venture and if so, the ‘extent of diversion® ;
and

(b) whether Government propose to
intitute high level ingquiry into the matter?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) Nine ncwspaper companies
associated with industrial houses had an in-
vestment of about Rs, 448 lacs in industrial
venture at the end of the year [969-T0.
Information as to what poriion of it was
financed out of their profils is not available.

(b) No such proposal is al present
under the consideration of the Government.
rd
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Officers/.mployees of the Fertilizer Cor-
poration of Indla on Official Tour at
Culcutts on March 7-3-1972

3465. SHR1 JAGDISH NARAIN
MANDAL :

SHRI SWAMI BRAHMA-
NANDIJI :

Wil the Minister of PETROLEUM

AND CHEMICALS be pleased 1o state :

(2) the numder, names and designations
of Officers/employees of the Fertilizer Cor-
poration of India who were at Calcutta on
Ofticial tour on March 7-8-72 :

(b) the total expenditure incurrad on
ther visit to Calcutta !

(c) whether they went on tour to
attend any imporiant private function on
these dates at Calcutia and whether they
attended any such function there ; and

(d) if so, Government’s reaction there-
to?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE) :
(a) to (b). The information is being collec-
ted and will be placed on the Table of the
Sabha,

C. B. L. enqulry into the deteriorating
of Fertilizer Corporation of India

3466. SHRI JAGDISH NARAIN
MANDAL :
SHRI JAGANNATH MISRA :
Will the Minister of PETROLEUM

AND CHEMICALS'I» pleased to state i,
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(») whether attention of Government
has been drawn by certain Members of
Parliament to an emergent neced for an
independent C. B. I. enquiry into the
deteriorating affairs of the Fertilizer Corpo-
ration of India; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLIUM AND
CHEMICALS (SHRI H R. GOKHALE) :
(a) Copies of a memorandum contawing
allegations against the management of Ferti-
lizer Corroration of India have been
received from some Members of Parliament.
Request has also been received subsequently
for referring the allegations to the C. B. 1.
for enquiry.

(b) The allegations are presently under
examination of Government.

High Powered Co.n n'ssion to examine
the Working of Fertilizer
Corporation of India

3467. SHRI SWAMI BRAHMA

NAND JI :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether there is any proposal under
consideration of Government to set upa
high-powered Commission to examine the
working of the Fertilizer Corporation of
India with particular reference to the
memoranda on corruption, losses nepotism,
groupism and demorahsation in the Ferti-
lizer Corporation of India submitted by a
large number of Members of Parliament
since August 1971 :

(b) if so, the outline thereof ; and

(c) the time by which the Commission is
likely to be set up and what will be its terms
of reference ?

THE MINISTER OF LAW AND
JUSTICE, AND PETROLEUM AND
CHEMICALS (SHRI H. R, GOKHALE):
(») There is at present no proposal to
set up a high-powered Commission to
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examine the working of Fertilizer Corpora-
tion of India. The memoranda received
from the Members of Parliament containing
allegations against the management of
Fertilizer Corporation of India are under
examination.

(b) and (). Do not arise.
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Flight of Technical Pergonnel
in Pablic Undertaking

3469. SHRI NAWAL KISHORE
SHARMA :
SHRI BISHWANATH JHUN-
JHUNWALA :

Will be the Minister
be pleased to state :

of FINANCE

(a) whether technical personnel working
in public undertakings arc quiting their
posts rapidly ;

(b) if so, the reasons therefor and the
steps Gove nment propose to lahe in the
matter ; and

(¢) whether there is any proposal under
the consideration of Government to improve
their future prospects, emoluments and
other facilities and if =0, an ouiline there-
of ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,
GANESH) : (a) A study undertaken on the
subject in respect of some large public en-
terprises indicated that the Might of technical
personnel has not been of unusual dimen-
tions and has varied from undertaking to
undertaking.

(b) and (c). According to the study,
an important cause for the flight of technical
personnel was their low state of morale
owing to rather meagre growth prospects of
some of the enterprises. The other con-
tributory causes were the environmental
aspects, such as, absence of scientific man-
power planning, inadequate management
plans, ill-defined promotion policies, wrong
placement, inadequate satisfaction, etc. The
primary responsibility for tackling the
problems would be that of the respective
company managements to whom the results
of the study have been communicated.
The Government have, from time to time,
also given detailed instructions to the
undertakings, on such matters as adoption
of proper Management Training and Deve-
lopment plans, Scientific Managerial
Appraisal, Rationalisation of Salary and
Grade structures, Delegation of Powers,
Proper Recruitment policies, in addition to
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steps for achieving higher operational
efficiency, with a view to  improving the
viability of these enterprises.

Production ia indian Drugs and Phar-
maceaticals Lid.

3470. Dr. RANEN SEN : will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether the Soviet-aided Indian
Drugs and Pharmaceuticals Ltd, is producing
surgical instruments near to the schedule
and whether there are orders from abroad
on hand for its products; and

(b) if so, its present production capacity
and the steps taken by Government to bring
it up to the scheduled target of production
and to boost export of surgical instruments
produced by it ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLIUM AND
CHEMICALS (SHRI H R. GOKHALE) :
(a) and (b). The Surgical Instruments
plant was designed to produce 2.5 million
numbers of specified product mix of 166
types of instruments per annum. Some
types of instruments are not being produced
due to lack of demand, but the unit has
been progressively increasing its annual
production from 1.7 lakhs numbers of
instruments in 1969-70 through 4.23 lakhs
in 1970-71 to 5.64 lakhs in 1971-72. The
unit has also taken steps to increase pro-
duction of instruments for basic surgery
required by primary health centres and also
the instruments needed for family planaing.
The company has on hand export orders for
4.61 lakhs numbers worth Rs. 37.38 lakhs
for execution during 1972. Further measures
are being taken to augments exports to the
extent possible.
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Reorganization of Existing Managerial
Structure in Public Sector

3472, SHRI B. K. DASCHOWDHURY:

Will the Minister of FINANCE be pleased
to slate :

(a) whether Government have consi-
dered the question of complete reorganiza-
tion of existing managerial structure in the
Public gector; and

{b) if so, the results thereof and the
steps taken by Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRi K. R.
GANESH) : (a) and (b). The question of
considering the completc rcorpanisation of
the existing manngerial structurc in the
pubiic sector enterprises does not, at present
arise as a comprchensive review in this
regard had been done not long ago in the
light of recommendations of the Administra-
tive Reforms Commission made in their
Report on Public Sector Underiakings.
However, with a view to improving the
organisational and managerial effectiveness
of public enterprises certain proposals are
under consideration of Government, e, g.
rationalization of the composition of board
of directors, measures for adoption of more
progressive policies in regard to recruitment
and development of managerial personnel
ete,

Letters of intent issued for Increasing
Production of Nylon Textile
Filament Yarn Units

SHRI CHINTAMANI PANI-
will the Minister of PETRO-

3473,
GRAHI :
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LEUM AND CHEMICALS be pleased to
state :

(a) whether Letier of Intent have been
issued to applicants in various States for
increasing production of Nylon Textile Fila-
ment Yarn Units in the country; and

(b) if so, the salient features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHLEMICALS (SHRI DALBIR SINGH) :
(a) Eleven letters of Intent have been
issued to  State Industrial Development
Corporations of Assam, Mysore, Madhya
Pradiesh, Orissa, Haryana, Tamit Nadu.
Punjab, Bihar, Andhra Pradesh, Gujarat and
Kerala for setting up new units each of a
capacity of 2100 tonnes/annum of nylon
filament yarn, Three private sector units
have also been recently permitied expansions
from their exsting level of production to a
capacuty of 12 tonnes/day.

(b) Letters of intent issucd to State
Indusirial Development Corporations contain
the following cunditions

(1) Arangements for import of plant
and machinery and terms of fore-
ign collaboration will be settled to
the satnfact:on of the Goveinment,

(2) In case equity shares are offered
to parties for financing the project,
preference should be given to co-
operatives of nylon yarn users to
contribu e to such equity shares,

(3) The Corporation should have a
minimum equity shareholding of
26% and should be the single
largest shareholder, thereby ensur-
ing retention of financial and
managerial control, The Corpora-
tion will obtain prior approval of
the Central Government to any
proposal for associating privates
parlies in the project.

(4) No sole selling agents will be
appointed and finished products
would be distributed djrectly to

. CONSHMETS, * - . e
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(5) The price io be charged by the
undertaking for end-product must
be settled to the satisfaction of the
Government in the Ministry of
Industrial Development in consul-
tation with the Ministry of Petro-
Jeum and Chemicals,

Letters of intent issued to the three private
sector units for expansion of their existing
capacity contain the following conditions :-

(1) Arrangements for import of capital
goods and terms of foreign collabo-
rations, if any, will be settled tothe
satisfaction of the Government.

(2) The validity period of six months
of the letier of intent will not
be extended and expansion will not
be completed within a period of 18
months from the date of issue of
indusirial licence.

(3) The price to be charged by the
undertaking for the end-preduct
must be settled to the satisfaction
of the Government in the Ministry
of Industrial Development in con-
sultation with the Ministry of
Petroleum and Chemicals.

1.08ns given to Projects in Gujarat by
Government and Financial Iastitutions

3474, SHRI VEKARIA : Will the
Minister of FINANCE be pleased to state :

(a) the projects for which loans were
given by the Central Government or Gov-
ernment financial institutions to entrepre-
peurs in Gujarat in the medium and large-
scale sectors;

(b) whether in many cases the loans
sanctioned were not properly utilised and
no new units were started; and

(¢) if so, the action taken by Gosvein-
ment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (2) to (). The information
is being collected and will be laid ob the
Table of the House.
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Reclmification of Jaipur City

3475, SHRIMATI BHARGAVI
THANKAPPAN :  Will the Minister of
FINANCE be pleaced to state :

(a) whether a proposal to re-classify
Jaipur into a ‘B’ Grade City has been
pending with Governmant for a long time:
and

(b) if so, when a decision is expested
to be taken thercon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b). In December,
1963, Government considered the question
of re-classification of Jaipur and reclassified
the city as ‘B-2" with effect from Ist January
1964. Any further classification/re-classi-
fication of cities and towns including Jaipur
can be considered after the final population
figures based on the 1971 Census become
available .
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Loss suffered by Jodhpur wnlt of
Fertiliser Corporation of India

3477,
SHRI NAWAL KISHORE
SHARMA :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) the annual loss suffered by the
Jodhpur Unit of Fertilizer Corporation of
India as a result of non-disposal of low
grade gypsum produced at the gypsum mines
taken by it on lease;

(b) whether Central Government have
asked the State Government of Rajasthan
to permit Fertilizer Corporation of India to
dispose of the gypsum and if so, the reac-
tion of the State Government thereto;

(c) whether the restriction on selling
low grade gypsum 15 imposed only on
Fertilizer Corporation of India while other
parties are exempted from this restriction;
and

() if so, the reasons therefor and
action taken by Central Government in the
matter ?

THE MINISTER OF LAW AND
JUSTICE AND PRTROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE) :
(a) and (d). The information is being
collected and will be laid on the Table of
the House.

(b) Yes, Sir. The reply from the
Government of Rajasthan is awaited.

Shiftipg of Indo-Pak Joint Border
Check Post

3478, SHRI NAWAL KISHORE
SHARMA : Will the Minister of DEFENCE
| be pleased to state :

SHRIMATI SAVITRI SHYAM:

Punjab; and

(b) if so, the reasons for shifting the
check post from 1ts present location ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) and (b). The Indo-
Pakistan joint border check post at Hussai-
mwala cannot function at present as the
bridge over the river Sutlej has been dama-
ged during the recent operations, Conse-
quently, the joint border check post has
been shifted 10 Wagah,

Delay in Functioning of Aromatics
Project of the Gujarat Petrochemical
Complex

3479, SHRI M M. JOSEPH :
SHRI RAJDEO SINGH :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether there has been delay in
the functioning of the Aromatics Project of
the Gujarat Petrochemical Complex; and

(b) 1if so, the reasons therefor and the
steps taken by Government in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) :
(a) and (b). The scheduled start up of the
Gujarat Aromatics Project has suffered a
slight set back on account of the inability
of the Indian fabricators to meet their deli-
very schedules.

This is the first time that fabrication of
critical items for petrochemical projects has
been attempted within the country, and
because of lack of experience the fabrica-
tors have not been able to meet their sche-
dules. Every efforts is being made to
ensure that the time lost is made up by thg
fabricators to the extent possible,
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Development of Tourist Centres in
Himachal Pradesh

3480. SHRI VIRBHADRA SINGH :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the places in Himachal Pradesh
proposed to be developsd as Tourist
Centres; and

(b) the schemes proposed to be imple-
menied in the State during 1972-73 ?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH): () and (b). It is proposed to
develop the Manali-Kulu area during
the Fourth Plan. Among the schemes
are the construction of a club house and a
mini-golf course at Manali, and a club hall
and golf-course at Katrain,

Import of Kerosene Qil from U. S. S.R.

SHR1 MUHAMMED SHERIFF:
SHR1 B. K. DAS CHOW-
DHURY :

3481,

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether Government have decided -
to import Kerosene Oil from U.S.5.R;

(b) whether any agreement has been
signed between the two countries in this

regard;

(c) if so, the salient features thereof;
and

(d) the quantity and price of Kerosene
oil to be imported and the amounts likely
to be spent in this regard ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R, GOKHALE) :
(a) Yes, Sir.

(b) to (d). The Indian Oil Corporation
have recently concluded a contract with
M/s. Sojuznefteexport, Moscow for the
import of 450,000 tonnes of kerosene oil
from USSR during 1972. It will not be in
the commercial interests of the Indian Oil
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Corporation to disclose the details of this
\ransaction,

Grant of Exemption to M. Ps. from
Payment of Inland Air 'lravel Tax

3482, SHRI MUHAMMED SHERIFF:
Will the Minister of FINANCE be pleased
to state :

(a) whether recently Government have
taken any decision to exempt Members of
Parliament from the levy of inland air travel
tax; and

(b) if so, the salient features thereof ?
THE MINISTER OF STATE IN 1HE

MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes, Sir.

{b) Every inland air journey performed
by any Member of Parliament under the
provisions of section 4 or section 5 of the
Salaries and Allowances of Members Parlia-
ment Act, 1954 (30 of 1954), ts exempted
from payment of the tax leviable under the
Inland Air Travel Tax Act, subject to the
condition that such member shall, while
presenting the credit note, cash or cheque
for the amount of the fare for such journey,
furnish a certificate signed by him (including
therein his Division number), that the jour-
ney is covered by the said section 4 or
scction 5. A copy of the relevant notifica-
tion GSR 196(E) dated 18.3.72 was laid on
the Table of the Lok Sabha on 30.3.72
(vide their Bulletin No. 116/Part I item 4

2).

Steps to increasc g&dmim of Dargs In
the ntry

3483, SHR1 MUHAMMED SHERIFF:
Will the Mimster of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government have ‘aken
any steps to douhlz ihe production of drugs
in the ceunty ; and

(b) if so, the broad outiines therenf ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) and
(b). Production of drugs and phermaceu-
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ticalsis being continuously increased and
also diversed with due regard to the
growing requirements of the country. This
industry is listed as a priority industry for
purposes of import licensing. Subject to
certain conditions, the drug manufacturing
units can also increase their production
by 1009% over and above the capacities
already licensed fo them with a view to
enabling them to effect maximum utilization
of their plant and machinery.

Decision to Institate National Awards for
‘Tourist Industry

. 3484, SHRT MUHAMMED SHERIF:
SHRI M. S. SIVASAMY :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government have decided
to instilute Nation Awards for various
segments of the towist indusiry on the
pattern of the awards given for piomotion
in some other export-orienied industries ;

(b) if so, the broad outlines thereof ;
and

(c) the extent to which it will promote
tourism in the country?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR . KARAN
SINGH) : (a) to (c). Yes, Sir. In order
1o encousage the varions segments of the
tourism industry viz,, hotels, restaurants,
travel agents, wild Iife operators and fourist
car operalors, it hus been deeided 0 ins.
titute National Awaids for the best perfor-
mance in each sector, Broadly, the awads
will be for the most outstanding perfor-
mance in the particular field of tourism,
and the significance of the connibution
made to the development of tourism in
India. Details are being worked owut,

Special Grant to Mysore

3485. SHRIMATI SAVITRI SHYAM:

SHRI NAWAL KISHORE
SHARMA :

Will the Minister f FINANCE be
pleased to stave |
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(8) whether Government have given
any special grant to Mysore State ;

(b) if so, the amount thereof ; and

(c) the reasons for giving the special
grant?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) No, Sir.

(b) and (c). Do not arnse.

Setting up of New Tourist Centres
in the Country

3486. SHRIMATI SAVITRT SHYAM:
SHRI NAWAL KISHORE

SHARMA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government propose to
set up new Tourist Centres in the country;

(b) if so, the location thereof;

(¢) the number of tourists who are
expected to visit the country during 1972-73
and 1973.74; and

(d) the facilities proposed to be pro-
vided 1o attract more tourists and foreign
exchange expected to be earned during the
aforesaid period 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (d). In aadition ‘o the winter-cum-
summer resort at Gulmarg and the beach
resort at Kovalam, the tourism infra.struc-
ture, including accommodation end trans-
port facilities is being strengthened at a
numher of places. It iz estimated that
approximately 4 Jakh foreign tourists will
visit India in 1973 and that foreign exchangs
carnings from tourism will be approximately
Rs. 55 crores,



69 Written Answers

Overdrafts by States
3487. SHRIMATI SAVITRI SHYA M
SHRI S. M. BANERIJEE :

Will the Minister of FIMANCE be
pleased to statc ;

(a) whether Government have issued
directions to the Reserve Bank of India
to stop payment of over-drafls to State
Governments;

(b) if so, the reasons therefor; and

() whether any alternative scheme
has been formulated to help the Stales to
meet their financial difficulties and if so, the
salient fearures thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCIE (SHRI K. R.
GANFSH) : (a) to (¢). The Governinent
of India have been urging the Siate to keep
their financial position under constant
review, to contain their plan and non-plan
expenditure within the availabte resvurces
and to uvoid recourse to overdrafts, Dis-
cussions have already bren held with the
States having overdrafts on the Rescrve
Bank. The concerned Siate Gosernments
had in these discussions agreed to initate
suilable measures to reduce the overdrafts,
including economies in non-plan expenditure
and mobilisation of additional resources.
The present overdrafis of States have resul-
ted entirely from the fact that they have
accepted expenditure commitments, both on
plan and non-plan account, far in excess of
available resources,

Tt has been decided (hat States will not
be permitted to regard overdrafis on the
Reserve Bank of India as a kind of budge-
tary resource. The State Plan outiays for
the current year have been fixed on a fully
financed basis. All future operations would,
therefore, have to be ona sell-financing
basis and a balance would have to be
maintained between the flow of resources
and expenditure. Under the procedure
which has now been worked oat in cousul-
tation with the Planning Commission and
the Reserve Bank, in case any State Govern-
ment has an overdraft continuously for
soven days, the Reserve Bank would autas
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matically suspend payments which will be
resumed only when the overdraft disappears.

Companies in which Shares are bled by
Nationalised Banka

3488. KUMART KAMLA KUMARI:
Will the Minister of FINANCE be pleased
to state:

(a) the names of the Companies in
which shares are lLield a1 present by nationa-
liced banks and the amount of shares held,
and

(b) the amount of loans given to these
Companies by these Banks since nationali-
sation ?

THL MINISTER 0OF STATE IN THE
MINISIRY OF FINANCE (SHRI K.R.
GANLSH): (a) In accordance with the
mactuce and usage customary among bank-
a8 and alo m confern ity with the provi.
sions of the Banking Companies (Acquisi-
tion & Transfer of Undertakings) Act, 1970,
information relating to its constituents is
not divulged. The nationalised banks"
invesiment in shares of companies in the
apgregate was Rs, 1305 lakhs (originally)
as on 31st March 1971,

Since nationalisation, nationalised banks
do not generally invest in the shares ol
companies, excepting in such bodies as are
promoted by public seclor organizations,
Besides the im estment made by them in the
shares prior to nationalisation, nationalised
banks hold shares generally as collateral
security against cash credil limits for com-
panies or for advances aganst pledge of
shares ,

(b) As holding of shares by banks char-
ges from day 1o day, the amount of loans
given to the companies whose shares are
held by banks on a patticular date is not
readily available. The same will be callect-
ed 10 the extent possible and laid on the
Table of the House. Names of companies,
however, cannot be divulged for reasoms
mentioned in (a) above.

weq SAW § stawe &Y v Ui
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Expenditure on Research on Missiles
and Aeronautics

3493, SHRI C. CHITTIBABU: Will
the Minister ef DEFENCE be pleased to
state:

(a) whether the expenditure in the field
of research on missiles and aeronautics Is
not included in Research and Development
Five year Plans.

(b) if so, the reasons therefor; and

(c) the nature of co-ordination between
tho public sector undertakings producing
missiles and Defence Rescarch and Develop-
ment Laboratory in regard to research and
production ?

THE MINISTER OF STATE (DEFE-
NCE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). The expenditure
on research in the field of missile and
acronautics is partly included in R&D Five
Year Plans.

(¢) In order to ensure close co-ordina-
taion between public sector undertakings
producing missiles and the Defence Resca-
rch & Development Laboratory, the Scienti-
fic Adviser to the Minister of Defence
(Raksha Mantri) is the Chairman of the
Board of the Directors of tho Bharat Dyna-
mic Ltd., and is a member of the Board of
Directors of Hindustan Aerconautics Ltd

In addition, the Chief Controller, Resea-
rch & Development, Ministry of Defence
is a member of the Board of Directors of
Bharat Dyanmics Ltd. and Director, Defence
Research & Development Laboratory is
normally invited to be present at all Board
meetings of the Bharat Dynamics Lid.
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Expansion Plao of Garden Reach Work-
shops Ltd.

3494. SHRI C. CHITTIBABU: Will
the Minister of DEFENCE be pleased to
state:

(a) whether the expansion plan of Gar-
den Reach Workshops Ltd. envisging mo-
dermisation and expansion of the existing
yard facililes has been implemented;

(b) if not, the reasons for delay; and

(c) the stage at which the plans for
constructing sophisticated Light naval crafts
by the Workshops stand at present ?

THE MINISTER OF STATE (DEFE-
NCE PRODUCTION) IN THE MINISTRY
OF DEFENCL (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). Work on the
programme for modernisation and expan-
sion of the exsung facilities of Garden
Reach Wotkshops has already started and
is expected to be completed by 1973-74,

(c) The plans for the construction of
sophisticated light naval craft are still under
consideration,

Import Substitation and Export Pro-
motionzl Activities by Directorule
of Planning and Co-ordination

3495. SHRI C. CHITTIBABU: Will
the Minuster of DEFENCE be pleased to
state:

(a) the nature and value of import
substitution of ceriain critical iemes for
defence use as recommended by the Direc-
torate of Planning and Co-ordination; and

(b) the nature and valuc of exported
goods of Delence Production Units
as a rcsult of export promotional activities
carried out by the Directorate of Planning
and Co-ordination ?

THE MINISTER OF STATE (DEFE-
NCE BRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKIA): (a) (i) The Direc-
torate of Planning and Coordination, inm
consultation with Council of Scientific and
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Industrial Research and Research & Deve-
lopment Organisation, has made efforts to
set up the indigenous manufacture of cer-
tain important and critical raw materials
specially chemicals for use in Ordnance
Factories. The value of import substitu-
tion in not available;

(i) the Department of Defence Snpp-
lies is establishing indigenous sources for
store which were hitherto imported. This
Department has placed orders upto Feb-

ruary 1972 For 12935 items valued at  over
Rs, 103 crores, The 1tems include  cquip-
ment, assemblies, sub-assemblies, and
spares; and

(b) The production capacitics in Defe-
nce Production Units have been tailored
essentially to meet the requirements of our
own Armed Forces. However, after meet-
ing our own requirements, some items of
small arms and ammunition, cerlain cate-
gories of spares and 1tems of geneial stores
are exported in limited quantities to certain
friendly countries. Since ca\ly 1967 when
it commenced the work of cxport promotion
the Directorate of Planning and Coordina-
tion has reccived/executed foreign orders
to the valne of Rs. 314.59 lakbs in free
foreign exchange. It would not be in the
public interest to give further details,

Implementation of Project Studies ussigned
to various Laboratorics and
Universitics

3496. SHRI C. CHITTIBABU : will
the Minister of DEFENCE be pleased 10
state:

(a) the number of Defence projects
and studies implemented out of the projects
being tackled by C.S.I.LR. Laboratories,
TILEF.R,P.R. L, and B.. AR C, and the
studies assigned to various Universities; and

(b) the total amount of grants paid to
them for this purpose in 1970-71 7

THE MINISTER OF STATE (DEPE-
NCE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI VIDYA CHARAN
SHUKLA) : (a) 150 projects/studies have
been assigned to various universities and
research institutions, under the Grants-in-
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Aid scheme, Out of these, 93 projects/
studies have been completed. These projects/
studies pertain to basic/applied research
with deferice orientation, The rbject of the
study is to fill the gaps in the existing know-
ledge of subiccts of interest to the future
needs of the Defence. The results of these
projects/studies help in defining and form-
ulating R & D activities in our establish-
ments and in the futuristic programming of
the efforts of the DRDQ. Sincs the utility
of the results achieved through these projects
is indirect, 11 is not possible to indicate the
actual number of projects which have been
implementcd.

The number of defence projects being
taekled ai CSIR laboratories are 45. Out
of this projects on wluch pliot plant produ-
ction hag been taken up or 15 being taken
up are 21.

One development project has been com-
pleted al TIFR.

Qut of 3 projects assigned to BARC one
has been succsslully completed.

(b) The amount of grant given to
universities and institutions in  1970-71 is
Rs. 8.93 lakhs,

No grants have been given by Defence
to CSIR and TIFR in 1970-71 for Defence
projects.

BARC was given Rs. 1.49 lakhs in 1970-
71 for a Defence project.

Training to Armed Personnel by the
lnstitute of Defence Management

3497. SHRI C. CHITTIBABU : Wil
the Minister of DEFENCE be pleased to
state :

(a) the number of major sophisticated
defence projecis wherein the project manage-
ment concept has been applied; and

(b) the categories and the number of
Army personnel to whom the training in
various flelds of Defence management has
been imparted by the Institute of Defence
Management ?
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THE MINISTER OF STATE (DEFE-
NCE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI VIDYA CHARAN
SHUKLA) : (a) 17.

(b 52 Army Officers —of which 28
were Brigadiers/Coionels and 24 were Lt.
@olonels/selected majors.

Employees working in Income-Tax
Department, Dethi

3498. SHRI RAMAVATAR SHASTRI:

Will the the Minister of FINANCE be
pleased to state :
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(a) the sanctioned and working
strength in each grade of non-gazetted
employees on  3ist March, 1972 in the

Income-tax Department, Delhi; and

(b) the number of employces who
have put in more than three yoars of service
in the present grade but have not boen
confirmed 14 the grade and the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. R.
GANESH) : (a) The sancuoned and
working strength of non-gazetted ¢employees
in the Income-tax Department, Delh1, as on
31-3-1972, is as below :

@rade Sanctioncd Working

strength slrength
Income-tax [nspector 179 175
Supervisor Grade 1 8 8
Supervisor Garde II 38 38
Head Clerk 98 93
Overseers (Jr. Engincers) 6 4
Upper Division Clerk 722 695
Stenographer (Sr. Gr.) 9 8
Stenographer (Or. Gr.) 263 244
Lower Division Clerk 403 393
Driver 1 1
Netice Server 168 153
Peon kLY 318
Dafiry 11 11
Watchmen 27 25
Sweepers 23 27
Jamadars 9 2
Farash 2 2
Drafismen 3 —
X, Gostetner Operator 1 —

Tetal : —;3:;- 2197
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(d) The total number of such emplo-

yees is 813, The break up is as under :—
Income-tax Inspector 81
Supervisor Gr, 1 —_
Supervisor Gr. II g
Head Clerk 22
Stenographer (Sr, Gr.) 2
Stenographer (Or. Gr.} 11
Upper Division Clerks 267
Lower Diwvision Clerks 160
Notice Servers 41
Peons 207
Sweepers 12
Daftries 4
Total. 813

An employee working temporarily in a
particular grade can be confirmed if :—

(i) he has put n the requued length
of service,

(1i) there is a permanent available
in that grade; and

(1) he 18 found fit for confirmation.

The position regarding confirmation of
eligible officials against available permanent
vacancies is reviewed by the Head of
Department periodically and confirmations
are made to the extent possible. The
employees mentioned above will also be
confirmed in their turn subject to thewr
fulfilling the prescribed condinions.

Examination for Recruitment of Inspectors
in locome Tax Department

3499, SHRI RAMAVATAR SHASTRE
will the Minister of FINANCE be pleased
to state :

(a) whether panel of Inspectors
(Disect Recruitment) drawn on the basis
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of Test held in May, 1970 in all the Com-
missioners’ charges functioning under the
Central Board of Direct Taxes, New Delhi
have been extended up to December, 1972,

(b) whether the Central Board of
Direct Taxes has taken a decision not to
conduct another test for their recruitmenl in
1972; and

(c) 1f so, the reasons therefor 7

THE MINISTER OF STATE IN THB
MINISTRY OF FINANCE (SHRI K. R.
GANESIHI) : (a) Yes, Sir.

(b) and (¢) The quesiion of holding
the next examwation in 1972 1s now under
consideration.

Places of Tourist Attaraction in Guarat

3500, SHRI VEKARIA :
SHRI D, P. JADEJA ;

Will  the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) tne places in Gujarat State which
attract tourists;

(b) the faciiues and amenities pro-
vided for touists at these places; and

(c) the steps taken or proposed to be
taken to attract moie tourists, especially
foreigners, to these piaces ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c). A statement of tourism schemes
executed or proposed in Gujarat in the
Central sector at places which already attraet
or have the potential of attracting tourists
1 attached,
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Part I & Part Il Schemes in Gujarar State diring the Second, Third and

Three subsequent Annual Plans

Improvement to the Rest House at Gir Forest

Part I
1, Water supply at Lothal
2.
3. Coaches for transport between Keshod
Airport and Gir Forest
4. Tourist Bungalow at Sabaimati Ashram
5. Tourist Bureau at Ahmedabad
Part 11
1. LIG Rest House at Porbandar
2. Holiday Home at Chorwad
3. Cafetaria at Nalsarover
4. Canteen-cum-retiring room at Lothal
5.

Approach road to Cafeteria at Lothal

Schemes included in the Fourth Five Year Plan

1.
2.
3,

4

Rest House at Gir Wild Life Sanctuary

Two mini-buses at Gir Wild Life Sanctuary

Son-et-Lumiere Show at Sabarmati

Tourist Bungalow at Sabarmati Ashram (Spill-over scheme)

Rs, 1,13,959
Rs. 82,110
Rs, 62,031
Rs, 79,000
Rs. 5,046
“Re. 342,146
Rs. 33,188
Rs. 50,000
Rs, 25,000
Rs. 1,40,088
Rs. 30,000
_Ra. 2,?;:;;
Rs. 11,00,000
Rs. 68,000
Rs. 12,00,000
Rs. 2,05,330

Rs. 25,73,330

e
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in Plight No 402 of Iadl
Delay Ai.rla:u Lo, an (b) the total production of the tractors

3501 SHRI ARJUN SETHI Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleasad to state the reasons
for delay i fight N> 422 of Indian Aur-
lines on the 28th March 1)72 from Calcutta
to New Delli by four hours 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH)
The thight was scheluled for ope ation by
a Cuavelle awrcratt o1 aruval ol IC 493
from Delln The awrciaft scheduled for
that flight was however damaged by a
bird kit Due to non avulabihity of air-
craft, seivice 4)3 was combined with se vice
264 and operated late rusul inr 1n &8 conse
quential delay ol 3 hours and 55 minutes
for flight 402 at Calcutia

Special Grant to Rajasthan

3503 SHRI N\AWAL KISHORL
SHARMA Will the M1us er of F INANCL
be pleased lo state

{a) whuther Government a e coms
dermz any pioposal to give spec al grant lo
the State of Rajasthan, and

(b) if so thc amount propus.d ?

THE MINISTFR OF 51ATLH IN THF
MINIS1RY OF FINANCE (SHRIK R
GANESH) (a) No, dir

(b) Does not ansc

Production of Crawler and Whedled
Tractors by Bharat Larth Movers
Ltd

3504 SHRI R P ULAGANAMBI
Will the Mimster of DEFENCL be pleased
to state

(a) whether the Bharat Earth Movers
Ltd has started the manufacture of Crawler
Tiractors for agricultural purposes and
wheeled Tractois of 130 H P capacity
collaboration with M/s Komatsu of Japan
and a Yugoslavian firm,

g0 far, and

(c) whether Doz-er Shovels are also
now being produced by the Company ?

THE MINISTER OF STATE
(DLFENCIT PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) (a) One of the
three models of Crawler Tra tors taken up
for manufacture by Bharat 1arth Movers
Ltd under the Technical Collaboration of
M/s homatsu Manufacturing Co of Japan,
te D50 A 15 Crawler Tractory, 1 ipter-alia
intendcd to meet the requirements of inten-
sive devilopment of agriculture also  This
18 4 90 Horse Power Crawler Tractor suited
for land reclamation, ploughing harrowing,
etc  with the help of different attachments
BIrML are also manufacturing Wheeled
Tractors of 130 H P Capacity w Technical
Collaboration with the Yugoslav firm of
Messrs  Radoje Dakic  This 1s essentially
a heavy cirth moving equipment and 18 not
mntended lor agiicultu al use

(b) The total production of Crawler
Tiactors of the three models and the
whecled tractors of 130 HP capauty in
Bharat Larth Movers Ltd so far has been
as under

Total Production
upto 31 3 1972

Type of equipment

(1) D120 Crawler

Tractors

(235/250 HP) 193
(2) D80 Crawler

Traclors

(165/180 Y P 3 518

(3) D50 Crawler

Tiactors (90 HP) 270
(4) “Tigar” Wheeled

Tractors

(130 HP) 128

(¢) The Company s developing 2
models of Crawler Mounted Dozer Shovels
of 1 3 cubic metre and 23 cubic metre
Bucket Capacity The 23 cubic mefre
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capacity shovel developed by the Company
is at present undergoing trials.

Production and Consumption Pattern of
Bharat Dynumics Lid.

3505, SHRI R. P, ULAGANAMBI :
Will the Minister of DEFENCE be pleased
to state :

(a) the nature of goods produceld by
the Bharat Dypamics Ltd. and therr value;
and

(b) the mature of consumpuion patiern
of the goods produced ?

THE MINISTHR OF S1ATE
(DEFENCE PRODUCTION) IN TiE
MINISTRY OF DLEFLNCL (SHRI VIDYA
CHARAN SHUKLA) : (a) Bharat Dyna-
mics Ltd. s engaged 1n the production of
Anti-Tank Missiles,  Production at  the
factory commenced duning 1971-72  Total
value of production during 197i-72 1s esti-
mated to be of the oider of Rs. Liv
crores.

(b) Tt would not be in the public
interest to disclose this mformation.

Desigas of Ships und Crafts by Ditecto-
ra‘e ot Naval Design

3506. SHRI R, P, ULAGANAMBI :
Will the Minister of DEFLNUE be pleased
to state :

(a) the designs of smaller ships and
crafts for the Navy forwulaied by the
Directorate of Naval Design;

(b) whether the Direitorate has been
expanded to have more quahied personncl;
and

{c) the exient of such expansion during
1970-71 7

THE MINISTER OF DEFENCE
(SHRI JAGIIVAN RAM) : (ajto (c). It
will not be desirable to disclose information
on this subject, :
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Artvars of Income-Tax a iainst Individuals
and Firms i Delhi

3507, SHR1 K SURYANARAYANA:
Will the Minister of FINANCE be pleased
to state :

(a) the rames of itdividuals, Hindu
Undivided 'auniles, Fums and Companies
i Delln from whom arncars of Income-tax
amoimtng to Rs. 2 lakh and above are
outstanding as on 31st March, 1972; and

{b) the steps bewg taken to  effect
recorvery thoieol ?

THE MINISIER OF STATE IN THE
MINILTRY OF FINANCE (SHRI K. R,
GAN! 5H) (a) and (b* The 1equs:te parti-
culars as on 31-3-1972 are being collected
and will be laid on *he Table of the House
as early as poswibie.

Gollectiun of Central Taxes

st SHRE O JIWOTIRMOY BOSU :
Wi'l the Minister of FINANCE he pleased
{o stae .

(a) the collection of each category of
Cent,al tax from each State of Lastein and
Western Zones, yeat-wise from  1969-70 to
1w7-72 7

(b) the amount transferred | sm total
resuuices 1o each state of these zomes
under each head, yeai-wise froms 1969-70 to
1971727

THi. MINISTI R OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) The followmg two state-
ments giving the requisite infurmation are
laid on the Table of the House. [ Placed in
library. See No LT—-1817[72]—(i) state-
ment showing the figmes of collection of
Incomk-tax, Psiate Duy, Wealth Tax, Gift
Tax and Expendiure Tax during the years
1969-70, 197C 71 and 1971-72 according to
the Charges of Coinmissioners of lncome-
tax falling in the States comprising Eastern
and Western Zones—and (ii) staternent
showing the collections of Customs and
Central Excise Duties from the States com-
prising Fastern and Western Zones during
the years 1969-70, 1970-71 and 1971-72.

(b) A staiement showing the amount
transferred to cach of the States comprising
Eastern and Western Zones during the
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years 1969-70, 1970-71 and 1971.72 as its
share of taxes sharcable with States is laid
on the Table of the House. [Placed in
library. See No. LT—1817[72)

Self-Sufficiency in Petrolesm Crude and
Finished Products

3509. SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the steps tahen to achieve self-
sufficiency in the production of oil, crude
as well as finished pioducts, during last
three years;

(b) the outcome of the steps taken so
far; and

(c) when India is expected to achweve
self-sufficiency in this field ?

THE MINISTER OF LAW AND
JUSTICE AND PLTROLEUM AND
CHEMICALS (SHRJ H. R. GOKHALE) :
(a) 1o (c). The percentage of indigenous
availability to the total requirements of the

country during the years 1969, 1970 and
1971 n respect of petroleum
products was 994, 97.7 and 943

respectively, and m respect of crude oil
38.3, 36.8 and 36.7 respectively.

To meet the rising demand of peiroleum
products, refinery capacity has been and
continues to be progressively augmented.
‘The extent of self-sufficiency in products is
generally expected to very between 30 to
909/, until the commissioning of the propo-
sed refinery in the North-West region by
about 1976.

For crude oil, the highest importance is
being attached to the intensification of
exploration and other activities with a view
to locating new sources of crude oil and
aptimise the indigenoas production from
the oil fields already discovered. The explo-
ration activity is also being extended towards
more promising, even though difficult or
relatively inaccessible structures, such as
Bombay High and Tripura. The production
of crude oil has increased from 3 million
tonnes in 1965 to 7.2 million tonnes in
1971, It is however, not possible to make
any realistic projection at this stage about
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achieving self-sufficiency in crude oil pro-
duction,

Joint Stock Companies in West Bengal

3510. SHRI JYOTIRMOY BOSU:
Will the Minister of COMPANY AFFAIRS
be pleased to siate :

(a) the total numbzr of Joint Stock
Companies functioning in West Bengal
(district-wise) at the end of the years 1969-
70, 1970-71 and 1971-72;

(b) the amount of paid-up capital of
the Joint Stock Companies at the end of
thuse years;

(c) the names of Joint Stock Compa-
nies newly floated in West Bengal, district-
wise and year-wise from 1969-70 to 1971-72;
and

(d) the amount of Authorised Capital
of these companies during this period.

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) and (b), The number of
companies at work and their paid-up capital
as at the close of the year 1969-70, 1970-71
and 1971-72 (as on 31.12.1971) in the State
of West Bengal were as under ;—

At the No. of Paid-yp
close of Companies  Capital
(Rs. in crores)
1969-70 8913 658
1970-71 9070 666
1971-72 9263 667

(as on 31.12.71)

The district-wise number of companies
at work during thesc years is given in the
Statement—I1 laid on the Table of the
House. [Placed in library. See No. LT—
1818(72]

(c) and (d). The names of the compa-
nies registered in  the State of West Bengal
the three years namely 1989-70,
1970-71 and 197172 (upto 31,12.74) along
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with the amount of their auvthorised capital
district-wise are given in the Statement—I1
laid on the Table of the House. [Placed in
library. See No. LT—1818/72].

Per Capita Availability of Bank Credit
in States

3511. SHRI BHOGENDRA JHA :
Will the Minister of FINANCE be pleased
to state :

(a) the total number of bank branches
in the various States and their ratio to the
population of each State ;

(b) the per capita availability of bank
credit in various States ; and

(c) the number of bank Branches and
available bank credit in the various Dis-
tricts of WNorth Bihar and thewr ratie
to the existing population and proposals
for filling up the gap ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE J(SHRIMATI
SUSHILA ROHATGI) : (a) 1o (c)., A
statement is laid on the Table of the
House. [Placed in Library. See No. LT—
1819/72].

Scheme for Rural Banking System

3512, SHRI BHOGENDRA JHA :
SHRI B. R. SIHHUKLA 1

Wiil the Minister of FINANCE be

pleased to state :

(a) whe ther any scheme for rural bank-
ing system has been finaiised ; and

(b) if so, the salient features thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GHNESH) : (a) No, Sir,

(b) Does not arise.

Defence Supgh from USA, UK and
ato Countries

3513, SHRI BHOGENDRA JHA:
Will the Minister of DEFENCE be pleased
0 otute :
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(a) the proportion of India's Defence
equipment supplies from the U. S, A,, the
U. K. and other countries of the NATO
Block ; and

(b) the steps being taken to end owr
dependence upon them ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and (b).
The information asked for is not readily
available ; the efforis involved in compil-
ing it will not be commensurate with its
value in the context of our policy for rapid
indigenisation, Besides, n will not be in
public interest to disclose all such deiails.
Requirements of Defence equipments are
principally met from indigenous produc-
tion ; only essential items which have not
el Loen indigenised are imporied w the
minimmum  extent  Tequired, The efforts
towards sclfsufficiency 15 a continuing pre-
cess,

Assessment of Foieign Langurge Know-
ing Personncl

3514, SHRI P. A. SAMINATHAN :
Will the Minuster of DLFENCE be pleased
to state ;

(a) the main recommendations of the
study undertahen by Government regarding
asseasmenl of foreign  language knowing
personnel for Governments work and the
available training facilities in this regard :
and

(b) the action taken by Government
theieon 7

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). The
main puint which emerged from the study
was thal the existing facilites for foriegn
language nstruction were either sufficient
to meel growing needs, nor were the tech-
nigues and aids employed for instruction
advanced enough. The principal recom-
mendation was that a new institule em-
ploying the latest techniques should be sat
up lo sirengthen and improve the existing
arrangements.
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a

Government have decided, however, to
avold the delay and expense involved n
sctting up a new nstitute since the
Jawaharlal Nehru Umversity has under-
taken as a part of its academic cuincula,
to meet idenufied needs and provide faur-
htres for language instraction according to
the most upto date mcthods (o designated
Government servants

Repaymeat of Loans by States

3515 DR KARNI SINGH - Will the
Minister of FINANCE be plzased to state .

(a) the names of the States which have
remained largely in default 1+ rpaving the
loans advanced to them by (ne Ceniral
Government ; and

(b) the amouats of principal and
mnterest outstandmmg agunst each at the end
of 1970-71 7

THE MINISTLR OF STATF IN THE
MINISTRY OF FINANCE (SHRI kK R
GA ~ SH) (a4, The blates of Jammu &
Kawviumr and West Bengal 1emained in
default in repaying the loans as at the end of
1970-71

(b) The amounts of prinupal and
interest  defaulted as at the end of 1970-71
are given below
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(Rs 1n crores)

Puncipal Turerest
Jammu & Kashmir 16 19 B 45
West Bengal 200 852
819 1697

Loan from World Bankh fur Power
Projects 1in India

SHRI P M MEHTA
SHR1 P GANGADEB

3516

Will the Mimister of FINANCE be

pleased to stato

(a) whether India has not received
adequate amount of loan from the World
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Bank for power prujeets during the last four
yuars ,

(b) if so, the reasons therefor ; and

(c) the total amount of loan received by
India ?

THE MINISTER OF STATE IN THE
MINISIRY OF FINANCE (SHRIK.R.
GAN'SH) (2) and (b) It has been the
Government's policy to implement pewer
generation projecis with indigenously pro-
auced  power generating equipment,
However, a credit of Rs 56 25 crores was
reeeived i (Y971 fiom  the Internatiowal
Duvelopm2it Associaien, a soft  lending
atfilinte of World Bink for prwer transmis-
siton projw t and another proposal for a
vedit for power trinsmsion projects 1s
undcr conside at 9n of the Association,

(c) Awteements have signed with the
World Bin', and International Development

Associduon  for Assistance to the extent of
Rs 747 «vres during the last four
ylars

Finncial Assistance under United Na-
tions Develo pment Progrumme

3517 SHRIP M MIHTA
SHRI P GANGADEB.
Will the Mimster of FINANCF be

pleased to s ate

(a) whether India has asked for finan-
cial aswstawce wuades Umited Nations
Development Progiamme ,

(b} if so, the amount of assistance asked
for , and

(c) the areas where this amount is
proposed to be utihised !

THEF MINISTLR OF STATE IN THE
MINISTRY OF BINANCE (SHRI K R.
GANFSH)  (a) to {¢) The United Nations
Development Programme does not provide
finanuial assistance, It provides technical
assistance, 1 e, trammng fellowships abroad,
scivives of foreign experts and some
equipment, Thes assistance 1§ on &4 grang
basis,
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We have submitted to the UNDP a
Country Programme envisaging technical
assistance from UNDP of the
value of $ 80 million over the period 1972-
1979. This technical assistance will be
mainly in the fields of Agriculturs, Scientific
Research, Irrigation and Power, Transport
and Communicaticns,  Industry and
Minerals, Labour Welfare and Crafisman-
ship, Computer Based Projects, Education,
Housing and Urban Development, Rural
Water Supply, Foreign Trade and Emerging
Technology.

Implementation of Projects in Baroda
by Indian Petcochemical Corporation

3518, SHRI P. M. MFTITA :
SHRI PRABHUDAS PATEL :
Will the Minister of PETROLEUM

AND CHEMICALS be pleased to statc :

(a) whether the Indian Pelro-Chemucal
Corporation Ltd. has been entrusted by
Government with the task of implementing
eight projects in Baroda ;

(b) if so, the expenditute involved on
cach petro-chemical project ; and

(c) when the work on the projecis will
start ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRL DALBIR SINGH) :
(a) Yes, Sir.

(b) The approved capital outlay for
cach of the projects is as under :(—

Rupees
(i) Aromatics 224 crorcs
(i) Olefins 29.80 ,,
(iii) Acrylonitrile 15.85 ,,
(iv) Synthetic Rubber 13.50 ,,
(v) Polyethylene 1798 ,,
(vi) Polypropylene  18.37 ,,
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(vii) Detergent Alkylate 12,92 ,,

(viii) Ethylene Glycol 9.10 ,,

(ix) Acrylic Fibre 2389 ,,

(¢} Work on the Aromatics Project is
at an advanced stage. The other projects
are at varous slages of implcmentation.

Closure of Chemical Plant in Kutch

3519. SHRI P. M. MEHTA :

SHRI PRANHUDAS PATEL :

Will the Minisier of PETR OLCUM
AND CHI MICAILS bhe pleased to state :

fa) whether the fiist and only chemical
rlant in Kuich which was commissioned In
1962 has bosn closed down and; 1t so; the
mam 1catons il erefor ;

(b) whether the workers have started
‘dharna® and have 1efused 1o take the
wages ; and

(¢) whether the worhers have also de-
manded that Government should take over
the management of the Plani ; and

{d) if so, Government’s reaction there-
to ?

THE MINISTTR OF 1AW AND
JUSTICE AND Pi IROLEUM AND CHE-
MICALS (SHR! H. R. GOKHALE):
(a) 1o (d). 7The matter concerns the Minis-
try of Industnal Develorment who have
infoimed that they have no information
about the closwie of the Formaldehyde
mannfacturing Plant of M/s. Atul Drug
House Ltd., at Kandla, in the State of Guja-
rat nor have they any information about the
*dharna’ started by the workers there,
Hoaever, a representation was received in
Janvary 1972 fiom the Piesident Maba
Gujarat Trade Union Congress, Gandhi
Dham (Kutch) wherein they apprehended
closing down of the plant by (he
management and as such sought Govern-
ment's intervention in the matter. There-
after no communication has been received
in that Ministry in the matter,
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Information has also been received from
Government of Gujarat 10 the effect that
the plant of Atul Drugs House for manu-
facture of Formaldehyde 1s closed because
1t 18 uneconomic as stated orally by the
party, but evidently because there 1s no
licensed capacity, original capacity
having been transfered to Vapr Dntrict
Bulsar and that about eighty percent wor
kers took part in the ‘dharna’ The Assis-
tant Labour Commussioner, Bhavnagar,
mtervened and ‘dharna’ was discontinued
ten days ago President of Labour Union
has reportedly submitted petition 10 Union
Minister far Labour through Shri A
K Gopalan to take over control of the
plant Plant cannot be restarted till capacity
under I (D & R) Act, 1951 1s granted for
which application has bee1 ub utted

Branches of Nat.pnalised Bunks in
Chattoor District (Andbra Pradesh)

APRIL 21, 1972
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FINANCE be please to state

(a) whether Branches have boen opened
by the Nationalised Banks m all the places
in Chittoor District of Andhra Pradesh as
suggested by the “Lead Bank” , and

(b) if not, the ime by whsch the open-
ing of these Branches will be completed?

THL MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK R
GANFSH) (¢) and (b) Indian Buuk
which 1 the lead bank for Chittoor Dis-
trict (Andhra Pradesh) has during the sur-
vey of the district identfied 24 Growth
Centres (15 unbanked and 9 banked), for
establishment o pank offives  The centres
weie allntted to 9 Commercial Banks at
the Dastrict level conference covened by
the Indian Bank on the 9th Januarv 1971

3521 SHRI P NARASIMHA at Chitoor  Offices at 5 of these cenires
REDDY Will the Minister of have becn opened as under
Name of Bank Nawme of Centre Date of opening
Bank of India Puttur 299 1971
Union Bank of India Venkatagirikota 2111972
Indian Bank Mulakalachiaruvu 27 12 1971
Andhra Bank Ltd Snikalahast 2712197
111197

Vysya Bank Ltd

Licences have been i1ssued 1o Commeicial Banks for opening
centres as shown bclow and offices at these centres are expected to be

Punganur

offices at 9 more
opened before the

end of 1972
Name of Bank Name of Centre Banked or Unbanked
Central Bank of India 1 Pakala Banked
2  Kallur Unbanked
3 Kurabalakota Unbanked
United Commerciat Bank 1  Arangonda Unbanked
2 Irala Unbanked
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3. Nagalapuram Unbanked
B. Kothakota Unbanked

2. Madanappalle Banked
Banked

3. Voyalpad

The question of opening offices at the remaining centres identified by the Indian
Bank is under consideration of the allottee banks.

Progress made in the construction of
Civil Airport at Tirapathi (Andhra
Pradesh)

3522, SHRI P. NARASIMHA
REDDY : Will the Minister of TOURISM
AND CIVIL AVIATION be plcased to
state :

(a) the progress made in the construction
of civil airport at Tripathi in Andhra Pra-
desh ; and

(b) the services proposed to be opera-
ted by the Indian Airlines touching this
airport 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) The construction of the aerodroms at
Tirupathi is expected to be completed this
year,

(b) Indian Airlines proposes to connect
Tirupathi with Madras, Hyderabad and
Bangalore during the current year. The
proposed services are :

(i) Bangalore—Tirpathi—Bangalore

(ij) Madras— Tirupathi— Hyderabad
and back.

Mysterious Gas in Gujarat

3523. SHRI K. KODANA RAMI
REDDEY: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
slate:

(a) whether any ‘mysterious gas’ has
recently been discovered by geological ex-
+ perts in Ranjitpur Village in Gujarat; and

{b) the Andings of Oil and Natural
Gas Commission regarding its nature and
quality ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE):
(a) A gas ocurrence was discovered near
Ranjitpur Village by officers of Geological
Survey of India.

(b) Samples of it, as tested in ONGC
Laboratories, showed that the gas is com-
posed mainly of Nitrogen with very little of
Oxeygen and Carbon dioxide in it. No
hydrocarbon gases are present. The guan-
tity of the gas has not been estimated,
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Develnpment Relnleinn House Construc-
tion

3525. SHRI G. Y. KRISHNAN: Will
the Minister of FINANCE be pleased to
state:

(a) whether Government propose to
grant development rebate on house cons.
truction (o the poorer scctions of the so-
ciely; and

(b) if so, an outline of the proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b). No, Sir. There is
no such proposal under consideration of
the Government for the grant of develop-

t rebate on house construction to the
poorer sections of the sociely.

Foreign Tourists who visited India
During 1971-72

3526, SHRI DEVINIR SINGH GAR-
: CHA:

DR. LAXMINARAIN PANDEY:

- Will the Minister - of TOURISM".AND
CIVIL AVIATION be pleased to state:
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. (a) the number of foreign tourists who
visited India during the year 1971.72 and
how does this number compare with that
of the previous year;

(b) the quantum of !‘ore'isn exchange
earned there from during the- said period:
and

(c) the names of countries from which

the maximum number of tourist visited
India ?

THE MINISIER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). The number of fo-
reign tourists visiting India and the esti-
mated foreign exchange earned during 1970
and 1971 are as follows:

Year Tourist Estimated foreign
Arrivals exchange earnings
_ (Rs. in crores)
1970 280,821 38.03
1971 300,995 40.38

(c) US.A., United Kingdom, Waest
Germany, Malaysia, France, Ceylon, Japan
and Australia sent the large number of
tourists to India in 1970 and 1971,

Functioning of India Tourlsm Develop-
ment Cotporation

3527. SHRT M. 5. SIVASAMY: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the fnuctioning of the
India Tourism Development Corporation
was criticised in the panel discussion at the
India. International Centre, New Delhi
on the 28th March, 1972; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF TOURISM AND
AVIATION (DR. KARAN SINGH): (a)
Yu. Sir.

b) Neither the - India ;'rouruni'_
Development Corporation nor. the. Depart
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ment of Tourism was represented on the
panel, and the participants evidently had
inadequate knowlege of their programmes
and plans., Government are acutaly aware
of the need to strengthen and improve the
tourism infrastructure, and vigorous efforts
are being directed to this end.

Increase in Fares Pas<angers Travel
Link from England to India

3528, SHRI P. GANGADEB: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the passengers travelling
from England to India on Charter flights
have to pay 9 more from Ist April, 1962;

(b) if so, whether the fares for passen-
gers travelling from India to Lngland have
not been increased; and

(c) if so the reasons for increasing the
fare from England to India ?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH):

(a) Yes, Sir.

(b) Yes, Sir.

{(c) The rates on charters between
England and India have been increased
keeping in view the rates offered by other
carriers and the traflic potential,

Alr Services between India snd Bangla
Desh

3529. SHRI B.K. DASCHOWDIHURY:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether air services have been
stated between India and Bangla Desh; and

(b) if so, the broad outlines thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). Yes, Sir. Indian
Airilnes is operating two services daily
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hetween Calcutta and Dacca, one with a
Boeing 737 and the other with a Fokker
Friendship. There are convenient connec-
tions 10 and from Delhi. Air-India has
introduced a twice weekly service to Dacca
from I'cbruary this year.

Bangladesh Biman is also expected to
commence operations shortly.
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Scheme for direct credit to Farmers
from Nationahsed Banks

3531 DR LAXMINARAIN PAN-
DEYA Wil the Minister of FINANCE be

pleased to slate

() whether there 1s any scheme to give
direct cred't to small farmers from the
nationahised banks , and

(b) if so the amount fixed for the
purpose for the rest of the Fourth Five
Year Plan ?

THF MINISTFR OF STATE IN THE
MINISTRY OF FINANCE (SHRIK R
GANESH) (a) The Nationahised banhs give
direct credit to the farmers ncluding small
farmers, for agricul ural development pur-
poscs mn respect of their pioposals which
are found technically fuasible and economic-
ally viable

(b) A target of Rs 400 crores was fixed
for dircet lending by all the commercial
banks to the faimers by the end of the
Fourth Plin  period Agamnst this, the
dnect finsnce to farmers ourstanding as at
the c1d of September 1971 was Rs 246 68
crotes In respect of Nauionahsed banks,
the amount outstanding on the same date
was Rs 147 52 cro1es No senarate credit
targets were however, fixed for providing
finance to small farmer
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qark & AT 1 qA7 wWAT IIAT  ¢@v
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W A ¥ faory § g s & wife
o ¥ fawrelt 7§ weR o qw Ak o o
FIA ¥ T wfus @H qIW A B
SqAEqr H 7§ @ JAT FEASTN S Q-
ar w< fagqr qar a1 | wrEEd w {T-
am & ¥ fasra g wararg §aan
W falig wiaq § faeew 1 SR W
IO T8 T srqar v fafe w1 fawe
QAT g & afes wifwq o7 WA ¥
T # faer adflw wfosrd o aewe
AR TEMAT 97 |GH qAGT 1 JTh &qa
fear war sk geafraa afierd 1 30
ST gew fawiw § amww W fagr war o

Loans Sanctioned by Financinl Instite-
tions 10 Gujurat for Devclopment

3535.
Minister
state :

SHRI D. P. JADEJA : Will the
of FINANCE be pleased to

(a) the criteria on which loans are
sanctioned by the Industrial Finance
Corporation, Agricultural Finance Corpora-
tion, Indusirial Development Bank and the
Life lnsurance Corporation to the States for
Development purposes ;

{b) the amount of loans sanclioned by
each of the said institutions to the Gujarat
Sta'e for the last three years ; and

(c) the projects for which the loans
were sanctioned and the extent of utiliza-
tion ?

THE MINISTFR OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) to (c). Industrial Develop-
ment Bank of India, Industrial Finance
Corporation of India and Agricultural
Finance Corporation do nol grant loans to
the States. lhe first two institutions grant
financial assisiance to various industrial
concerns, while the third institutions sanc-
tions proposals for loans for agricultural
development to farmers/other bodies in
consortium with member commercial banks.
During the last 3 financial years, the



107 Written Answers

Agricultural Finance Corporation 1imited
approved a scheme worth Rs 8 crores to
Gujarat Electricity Board for energisation
of wrigation wells Utilization of these loans
s watched by the Agricultural Finance Cor-
poration and the banks who advance loans
As on 30/9/1971 only a part of the loan
wz Rs 18031 lakhs has been disbursed
and depending on further progress amounts
will be released by the concerned banks
from time to time

Life Insurance Corporation advances
loans directly to States in two ways—(l)
subscript on to State Government loans and
(2) loans to State Government for specific
housing schemes In addition to this loans
are also given to other statutory bodies/con
cerns for water supply, sewerage scheme,
industrial estates, housing, generation and
distribution of electuicity et¢  The amnunt
of such loan sanctioned by the Life Insur-
ance Corporation during the last three
years 18 given in the statement attached

State Government loans are generally
floated for development purposes 1he
utilisation 1n respect of other loans 1s
watched by the State Governments who
normally guarantee them Where necessary,
Life Insurance Corporation also salsfies
itself by appropriate follow up methods
about the proper unlisation of loans given

by it

Statement

(Rs in lakhs)
Amount of loan

—

1. Loans to Gujarat State

sanctioned
State loans 622 20
Loans to State Govern-
ment for Housing 200 00
2 Special Loans

Flood Relef for Housing 200 00
Flood Relief for repairs

to Water Works 25,00
Earthquake relef 100 60
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3 Orher Loans

Loans to Municipatities
for water supply and

Sewerage schemes 160 72
Loans to District Pancha-
yats for Rural Water
Supply Schemes 17 00
Loans 1w  Industrial
Estates B6 62
Loans to Sugar Coopera-
tives 90 00
Loans to Apex Coopera-
tive Housing I mance
Societies 3000 00
Loans to State Electricity
Boards 1175 00
Total 5676 54

Production of Marine Dicsel Fagines
by Garden Reach Worksho p, Ranchi

3536 SHRI V MAYAVAN will
the Mimister of DFFENCE be pleased to
state

(a) whether the factory established by
Garden Reach Workshop at Ranchi has
since started production of Marine Diesel
Engines of various types, and

(b) if so, the number and the types of
engines produced so far ?

THE MINISTER OF STATE (DFFE-
NCE PRODUCTION) IN THE MINISTRY
OF DEFLNCE (SHRI VIDYA CHARAN
SHUKLA) (a) The production of medum
powered Marine Diesel Engines has com-
menced at the Marine Diesel Engines
Project, Ranchi

(b) Four medium powered G. V. type
engines have been produced upto 31st March
1972,
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Plans to Build Accommodation at
Naval Stations

3537. SHRI V. MAYAVAN: Wil
the Minister of DEFENCE be pleased to
state :

(a) the outline of plans formulated
during 1970-71 for buildinz ma-riel and
single accommdation at all the Naval
Stations;

(b) how for the plans have since been
implemented; and

(c) the steps taken to meet the acute
shortage of residential accommodation at
Vishakapatnam ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) Plans were made
in 1970-71 for provision of the following
married/single accommodation :--

(i) Married quarters : 835

(i) Single quarters : 1524

(b) Of the above, the following acco-
mmodation has since been sanctioned or 1s
under constructlon :--

(i) Married quarters ;134

(ii) Single quarters 1 1312

(&) Hiring of private accommodation
has been resorted to on a large scale to
case the situation.

Seit of Paraffin wax Plants atta-
c‘l.:d.h‘: Madras Oil Refinery and
tube India Ltd., Bombay

SHRI V. MAYAVAN :
SHRI C. T. DHANDAPANI :

3538.

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

{a) whether Union Gmmt are
considering a proposal to establish Parafﬁ.n
Wax plants attached to the Madras 0:1
Refinery and Lubo India Ltd., Bombay;
and
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(b) if so, when a final decision is likely
to be taken in the matter ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SUURI H R. GOKHALE) :
(a) and (b). The Study Group appointed
by Goveram=at to study and report on the
techno-ccononic feasiblity of locating wax
manufacturing facilities in the country has
found that it would be feasible for Madras
Refineries Lin tzd aud Lub: India Limited
to uniertake maufacture of Pdraffin wax
in their R:linzries,

The M1l-as R:finzries Lid, huve pre-
pared a feas bility report anl have dacided
to establish a paraffin wax plaat.

The Labz India Ltd had shown nte-est
in undertaking the manufacture of paraffin
wax. [he Comnsany has besn asked to
submit a feasininy repast for the project.
The matter will be further coasidered by
Govt, after the feasibility report 15 receiveld.

Raids in Midras to unzorth
Export and Import Rueket
3539. SHRI V. MAYAVAN ;
SIIRI C. T. DHANDAPANI :

Will the Minister of FINANCE be
pleased to siate :

(a) whether two raids were jointly
conducted by the Enforcement D.rectorate,
Central Burzau of Investigiwoa anrd the
Income-tax Intelhigence Wing in Madras
City on Ist Macch, 1972;

(b) if so, whether an export and
import-racket has been unearthed as a
result thereof;

(c) whether some foreigners are also
involved in this case; and

(d) the action taken by Government
in the maiter 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.R,
GANESH) : (a) Yes, Sir. A joint raid
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was conducted in Madras on 29-2-1972 and
not on 1-3-1972,

(b) Yes, Sir.

(c) Yes, Sir.
volved in this case,

One foreigner was in-

(d) The seized documents are under
scrutiny by the Intelligence Wing and the
Enforcement Directorate.

Central Assistance for implementing
Tourist Promotion Scheme in
Tamil Nadu

3540, SHRI S. A. MURUGANAN-
THAM : Will the Mmister of TOURISM
AND CIVIL AVIATION be pleased to state:

(a) the schemes prepared by the Tamil
Nadu Government for promoting tourism
in the State during the Fourth Plan,

(b) the existance provided by the
Centre for implemeting these schemes; and

(¢) the progress made so far in imple-
menting these schemes ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION : (DR. KARAN
SINGH) : (a) and (c). The information 1s
being obtained from the State Government.

(b) Financial assistance is not now
given by the Centre for State tourism
schemes., Tourism schemes are now either
in the State or Ceantral Sector,

Housing and Educational Facllities
to Jawans

3541, SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of DEFENCE
be pleased to state :

(a) the specific arrangements made to
provide housing facilities for jawans, who
sre homeless, in their respective States; and

(b) whether Government propose to
arrange facilities for higher education to
jawans in their leisure time 7

APRIL 21, 1972
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THE MINISTER OF DEFENCE
(SHRI JAGHVAN RAM) : (a) During
service, Jawans are entitled to family or
single accommodation depending upon
whether they are posted at a family station
or a non-family station and their entitle-
ment and avilability, Arrangements also
exist for giving Government accommodation
at certain specific stations to separated
families of jawans when the jawans are
posted at non-family stations.

Any specific requests from jawans while
still in service for housing plots are recom-
mended by their Commanding Officers to
the Deputy Commissioner of the concerned
district.

Almost all the States have reserved
certain percentages up to 15% n their hou-
sing schemes, plots/houses, for allotment to
jawans on payment either in Jump sum or
on hire purchase basis.

Defence colonies have also been estab-
lished at certain places, for example, Churu
(Rajasthan), Hissar (Haryana) and Chandi-
garh, where building sites are given only
to Defence, personnel.

After relecase the jawans are secttled in
land colonies in some of the States, where,
apart from land for cultivation, land for
homestead 13 also given;

For the families of the casualties in the

recent Indo-Pak confiict, the following
facilities are available :—
(i) Delhi Development Authority

have reserved 150 plots in South
Delhi for allotment to such
families and dependents, on
subsidized rates, They are also
allotting constructed flats to
such category of people on
subsidized rates under Low
Income Group and Middle
Income Group housing schemes.

(i) The States of U. P. and Bihar

are planning housing projects in
cantonment and other areas for
such families,

(i) A plot of land has been acquired
at Jullundur for construction of
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accommodation for such families
and disabled defence personnel.

(b) Education courses up to the Army
Higher Secondary Certificate of Education
standard are regularly run for Jawans
under the normal scheme of Army Educa-
tion. Facilities for higher eduction also
exist. During thei. leisure time Jawans can
study for their B.A, examination, For
this purpose, candidature of scrvice per-
sonnel |is |sponsored by the A, H.Q.
through the Army Educational Corps
Training College and Centre, Pachamrhi
who are affiliated to the Umiversity of
Saugar,

Development of Mur shidabad, Darjeel-
ing, Malda und Sunderban as
Tourist Centres

3542, SHRI PRIYA RANJAN DAS
MUNSI : Wil the Munister of TOURISM
CIVIL AVIATION be pleased to stawe @

(a) whether his Minwtry his received
any request from Wast Bangal Government
to assist the State Governmant in the devel-
opment of Murshidabad, Daijecling, Malda
and Sunderban as tourist centres; and

(b) if not, whether his Ministry propose
to conmstruct, of its own accord, tourist
hostels/hotels at these places and if so, a
broad outline thereof ?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH):

(a) and (b). The State Government had
sent ten schemes. It is proposed to take
up the following schemes in the Central
Sector :—

(i) & youth hostel at Darjeeling at
an estimated cost of Rs, 3.5
'akhs;

(iiy addition of 10 rooms to the
Darjecling Tourist Lodge at an
estimated cost of Rs. 3 lakhs;

(ili) provision of two 16 seater mini--
buses and two 8-seater jeeps for
the use of tourists at an estima-
ted cost of Rs. 1.65 lakhs, ; and
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(iv) addition of 10 single badded

rooms and dining hall at Jalda-
para Wild Life Sanctuary.

Agreement for Credit from tJapan

3543, SHRI S. M. BANERJEE :
SHRI HUKAM CHAND
KACHWAL :

Will the Minister of FINANCE be
pleased to state : the terms and conditions
on which Japan agreed to extend the credit
to India for which agrezsment was signed in
Iebruary, 1972 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANFESH) : A Loan Agreement for Rs.
7326 crores (Yen 31 billion) was signed
with the Export-Ilmport Bank of Japan on
the Ist Febrauary, 1972. The loan is to be
repaid over a period of 20 years including
a grace period of 7 years, and hears an
interest rate of 4.75 per cent per annum.

awex QA § Wil & (W AR

3544, «it fawfa faw: s
w4t ag qarw 47 FO R w5

(%) 71 T qaEi & A9 9
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<@ wot (s wdver ww) ;o (%)
o, 78 | s g Wi ¥ F@r Qv
g
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Military Units denoting Geographical
Regional and State Ldcntities

3546 SHRI SAMAR GUHA *+ will
the Minister of DEFENCE be pleased to
state .

(a) whether various Umts of different
numericul strength exist 1n the Indian
Armed Forces denoting various geographi-
cal, regional and State 1dentities; and

(b) if so, their names and the nature
of such Units ?
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'!'HE MINISTER OF DEFENCE (SHRI
varying numerical strength exist in the
regional, or State identity;
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.TA(:“:JWAN RAM) : (a). Some units of
Indian Armed Forced donoting geographical,

(b) The list of such units is given below :
Name Arm Grographical|
Regional{State
1. Central India Armd. Corps Geographical
Horse
2. Madras Engr. Engineer Regional
Group
3. Bengal Engr. Engineer State
Group
4. Bombay Engr. Engincer Regional
Group
5. Punjab Regiment Infantry State
6. Madras Regiment Infantry Regional
7. Rajputana Rifles Infantry Geugraphical
8. Garhwal Rifles Infantry Regional
9. Kumaon Regiment Infantry Regional
10.  Assam Regiment Infantry State
11. Bihar Regiment Infantry State
12. Jammu & Kashmir Infantry State
Rifles
13, Ladakh Scouts Infantry Rcgional

Overstaffing in Nationalised Banks

3547. SHRI R.S. PANDEY : Wil
be the Minister of FINANCE be pleased
to state :

(a) whether most of the Branches of
the nationalised banks are overstaffed resul-
ting in deterioration in their service; and

(b) if so, what steps are being taken
to streamline the staffing and working
pattern of these banks ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.

GANESH) : (a) and (b). It will not be
true to say that most of branches of the
nationalised banks are overstaffed resulting
in deterioration in their service. However,
each bank continually reviews the staff
strength in the various cdtegories and rectis
fies imbalances, il any.

Decision on setting up of Petro-Chemical
Projects in Gujarat

3548, SHRI PRABHUDAS PATEL :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased 10 state :
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(a) whether Unmion Government have
decided to set up some petro-chemucal pro-
Jects in Gujarat State,

(b) if s0, whether & meeting to discuss
the question of foreign investment on these
projects was held in New Delhi on the 25th
March, 1972, and

(€) if so, the outcome of the

discussion ?

THE DEPUTY MINISTEFR IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH)
(2) Yes, Sir

(b) and (c) None of the petro-chemical
projects to be set up by the Umion Govern-
ment n Gujarat State envisaged foreign
mvestment Foreign technical collaboration
proposals for down-siream units of the
Naphtha Cracker Project were considercd
in a meeting held on 25th March 1972 A
final decision has yet to be taken

{ AT =TT O AW AOY
(e sAw) R gew/wew
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Foreign Exchange Rackets Abread

3550 SHRIN E HORO. Will the
Minister of FINANCE be pleased to
state

(a) whether big foreign exchange
rackets dealing in Indian rupees are operat-
ing in Singapore, London, Hongkong and
m other important cities of the World,

(b) f so, the estimated loss which
Indian Government have to suffer thereby,
and

(c) what steps Government propose to
take to check the loss on this account ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R
GANLESH) (a) Yes, Sir

{(b) It 1» not possible to assess the
loss of foreign exchange ansing out of
illegal actuvities of this kind.

(c) A statement 15 laid on the Table
of the House

Statement

The loss of foreign exchange due to the
various illegal transactions has been causing
concern to the Government and several
legislative, administrative and other measures
have been adopted 1o deal with this problem
effectively The Foreign Exchange Regula-
tion Act has been amended with effect from
Ist Aprl, 1965 to incorporate a specific
provision which makes it an offence for
anyone 1n India to receive any amount for
and on behalf of any one outside India
through other than authorised channels As
a 1esult the recipient of unauthorised
foreign exchange m India has also been
brought under the purview of the Act which
was not the case earlier Legslative amend-
menis designed to curb over-invoicing of
mmports and under-invoicing of exports
are presently under active consideration
of the Government It 5 also pro-
prosed to provide for a more deterrent
punishment than has been the case hitherto,
to dcal with the more seiious violations of
the Act Some proposals for strengthening
the Foreign bxchange Regulation Enforce-
ment Directorate by augmenting its staff,
are under active copmderation of the
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Government. Anti-smuggling efforts have
also been intensified by reinforcing and
re-deploying the Customs staff and improv-
ing the methods and machinery for collec-
tion of intelligence. An Economic Offences
Wing has been added to the C.B.I. for
investigating the complicated cases and as
post of Director General of Revenue Inte-
lligence and Investigation has heen created
with a view to achieving better coordination
in investigation by different investigating
and enforcement agencies dealing with fiscal
offences,

Apart from the measures mentioned
above, steps have alsv been taken to libera-
lise investment opportunities for Indians
staying abroad. Opeiations on non-resident
accounts have been made more liberal and
a new category of accounts known as non-
resident (External) accounts has been allo-
wed and the outward remitiance of money
from such accounts is free from exchange
control restrictions, Interest earned on
deposits in such accounts is also exempt
from tax. These positive measures should
also help in reducing the outgo of foreign
exchange through illegal means to a large
extent,

Allocations to Stales

3551. SHRI NIHAR LASKAR : Wili
the Minister of FINANCE be pleased to
state :

(a) the amount of assistance given to
States under the non-plan schemes, during
the year 1971-72;

(b) whether certain Siates have recived
assistance as part of special accommodation
and if so, the names of the States and the
amount and purpose of assistance; and

4

(c) whether certain States, which have
taken overdrafts, have also been given assis-
tance as part of special accommodation and
if s0, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.R.
GANESH) : (a). The total non-plan assis-
{ance to States provided in 1971.72 (revised
estimates) amounted to Rs, 1219 crores.
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(b). Yes, Sir. A statement is laid on
the Table of the House.

(c). Special accommodation (by way
of loans) is intended only for those States
which, in the assessment of the Planning
Commission had inescapable gaps in resour-
ces during the Fourth Plan period. Despite
the grant of special accommodation, how-

~ever, some of these States have run into
overdrafts on the Reserve Bank. These
overdrafts have resulted entirely from the
fact that the concerned States have accepted
expenditure commitments, both on plan and
non-plan account, far in excess of the
resources available to them. including the
special accommodation loans.

Statement

Special accommodation to States to
cover pgpap i1 resources in

1971-72%

Siate Amount in
Rs. Crores

1. Assam 16.49
2. Jammu & Kashmir 42.86
3. Kerala 8.61
4, Mysore 12.07
5. Orissa 20.21
6. Rajasthan 24.06
Total 124.30

* Provisional

Steps to Encourage Home Tourism

3552 SHRI NIHAR LASKAR :
SHRI B S. BHAURA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether there is a need for encour-
aging home tourism 1o promote better
understanding among people belonging to
various regions; and
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(b) of so, the steps being taken mn
this direction and the outcome thereof ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR KARAN
SINGH) (a) and (b)  Yes, Sir The entire
infra- structure of tourism 15 available bot"
to home and foreign tourssts A numoct
of tourist bungalows were constructed 1n
previous Plan periods, which were laigcly
mtended for home iounsts During the
present Plan period it 15 proposed to
build youth hosels at 14 places n the
country and tourst bungalows at Ramush-
waiam, Gauhati and Jaisaln er and in wild
life sanctuarics

Commissin on Black Mcney in India

3554 SHRI PAMPAN GOWDA
Will the Minister of FINANCL be pleased
to state

(a) whether theie 1 any proinsal
under consideration of Government to scl
up a Commussion to find out the extent of
black money in the ccuniry and

{(b) 1f so, the mamn fuatmes thereof 7

THE MINISTIR OF STATL IN THFE
MINISTRY O FINAMCE (SHR] K R
GANLSH) (a) No, Sur

(b) Does not arise
Mobilisation of Resources for
Se'l Pulance

SHRI BNIOGENDRA JHA
DR RANIN SLN

3555

Will the Ministet of FINANCF be

pleased to state

(a) wlc her the Foderatien of Indian
Chambers of Commeice and  Industry
during its annual meeting suggested certain
measures through which Government could
mobilise resources for achcving seli-
rehance

(b) 1fso, the nature of suggestions
made by the Federation, and

(c) the reaction of Government there-
w?
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THF MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R
GANLSH) (a) Yes, S

(b) The supggestions made by the
fuderato & encompass both external and
G mestic resources Suggestions made n
resard to the former include the continuance
of loreign assistance on a selective basis
with grefcr rellance  on inteinational finan-
cial institutions like the IBRD 1DA and
¥y cnccwmagement of privite fore gn in-
vesiment in certun specihied fields, further-
aunce of unport substitution and step-up n
the tarset for the averare annual rate of
merease in expos s fiom 7 per cent to 10
per cent

The sugeestions to raise internal resou-
rees nclude  judsous combination of tax
e dence ind tax meentnes, offer of better
fcms on muket botto v making public
undeitakings viable 1n o Jdur 1o generate
resources ddjustments in the rates of cor-
porne taxiton in ordua  to increase Cor-
porite swangs replacement of  development
itha o by swme  other sioular  incentive,
evolu 1 of finanwal techmgues to mobilise
ag wul @ 1] savines for economic develop-
ment evercise of  grediest discretion m the
comcicien of loins ity cquuly capital and
provis on of bitler ¢redit and  loan favilitics
to indusiies and tusiness

() The Government will view these
suggestions i the light of the accepted
objectives and policies

Applications reftrned Ly Monopolies
{ omnnssion

3556 SHMRI SA MURUGANANTHAM:

W.'t the Vanister of ( OMPANY AFFAIRS
be pleascd (o state

ta) wlethet the Mcnopelies €ommus-
sion has sent back to the Government with-
out comments the punding cases for expan-
sion ol the Gwahor Rayon and Hindustan
Alummium belonging to ths Birla Gioup,

(b) 1t 0, the reasons therefor,

(t) whether Government have taken
any decision on these two cases, and

(d) 1f so, the the nature thereof

THF MINISTER OF COMPANY
AFFAIRS (SHRI  RAGHUNATHA
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REDDY): (a) and (b). The M.R.T.H.
Commission has sent back the case of
Hindustan Aluminium without comments on
the merits of the case on the ggound that
the company’s corresponding application for
industrial licence already stands rejected,
In three other cases, one relating to the
same company any and two others relating
to Mfs. Gwalior Rayon, the Commission
had sought some clarifications, These have
been fuinished and 1he Commission's
enquiries are in progress,

(c) No, Sir.

(d) Does not arise.

Opening of Now Branches of Commescial
Bank in Delbi

3557. SHRIC. X. CHANDRAPPAN:
Will the Muuster of FINANCL be pleased
to siate :

(a) whether the Reserve Bink of India
has permitied the Commuorcial Banks lo
open 125 new Biamches m Delhi; during
the year 1972-73,

(b) how many bianches the banks are
opening in the same penod in other States,
and

{¢) how many bianches the Banks are
opening in rural arcas in the same petiod ?

THE MINISTER UF STATE IN THE
MINISTRY OF FINANCL (SHRI K, R.
GANESH) : () Yes, b,

(b) and (¢). Licenses/Allotments are
pending with banks for opemng 2095 more
offices 1n the couniry excluding Delhi; New
Delhi and the banks ate eapecied to utilise
these licences/ulloiments by and laige
during the 1972-73. Qut of the above.
about 1601 relate to offices to be opened in
rural{semi-urban centres.

Plaves Lying Idle with Indian Ajrlines
3558. SHRI C. K. CHANDRAPPAN:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :
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(a) whether there some Dakotas (DC-
3) and other types of planes lying idle with
Indian Airlines:

(b) whether Government have any
proposal under consideration to start some
more carpo and feeder Aights to make use
of the idle airc.afts; and

(c) if sn, the salient fcature thercof ?

THE MINISTFR OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
izp Indian Airlines are phasing out their
old and unsconomic Dakota and Viscount
aircraft, Some of these aucraft are awai-
ting dwsposal,

(b) No, Sir,

{c} Does not arise,

O11 Refining Targets in Fourth Five
Yeur Plan

3559, SHRI INDRANT GUPTA :
Will the Mimister of Pi TROLEUM AND
CHLMICALS be pleasad to state :

(a) whethet  Government would not
be able to achieve the fouwrth Puan ta.get
of 28 million tonnes refining capacity;

(b} il sv, the reaions therefor;

(¢) the refiune capacity achieved till
1976 71, and

(d) the swep. nhea iy
refining capacity ¥

enlarzs the

TilE MINISIER OF LAW AND
JUSIICE AND  PLTROLEUM  AND
CHEMICALS (SHRI H R, GOKHALE) :
(a) A refinmg capaciy of 25 million
tonnes per annwin 18 evpected to be achie-
ved by the end of the Feurth Five Year
Plan as aganst the target of 28 mullion
which had Inetr alta assumed availability of
the following ca,acities;

(i) 1 miliion tonne at Bongaigasn
(Assam)

(i) 3.5 million tonnes at Haldia

(W. B.)
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(m) 55 miihon tonnes at Koyali
(Gujarat)

(b) The reasons for short-fall are,

() The refinery project at Bongat
gaon which has been sanctioned
by the Govt n January 1972
15 expected to be commission In
early 1976

(1) Keeping in view the demand of
the castern region 1t has been
decided to nstall a capacity of
2 5 mi'lion tonnes per annum at
Haldia This project 1s expected
to come on stream by mud 1973

(m) Due to prospective tapering off
of ¢rude supply from the known
oil fitlds mm Gujarat, Koyah
refinery 15 now proposed 1o be
expanded to 4 3 million tonnes
per annum only by the end of
Fourth Plan period

(a) Refinery throughput duning 1971
was 19 6 milhon tonnes

(d) In nddition to the refineries being
set up at Haldir and Bongaigaon, a pio-
posal to set up a refinery in the N W
region with a capduty of about 6 m t p a
18 under consideration of the Govt This
project 1s  expected to be commissioned
during the Fifth Plan period

Loss of Foreign Fxchange due to In-
voice Manlpulation and Smugpling
efe.

3560 SHRI INDRAJIT GUPTA Wil
the Minister of FINANCE be pleased to
state

(a) whether India loses foreign exchange
to the tune of Rs 24) crores per annum
through manipulation of trade, smuggling
and foreign currency rackets,

(b) whether estimates compiled by his
Ministry supgest that 70 per cent of the
smugghng 1s financed by foreign exchange
generated by dellection of inward 1emitta-
nee nto unautherised channels, and
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(c) if so the concrete steps Government
have taken t» stop this ?

THE MINISIFR OF STATE IN THE
MINISTRY OF TINANCE (SHRIKR
GANESH) (a) and (b) It 15 difficult to
ds «ss  the extent of foreign exchange
shipping through the exchange control net
However, the Study Team on Leakage of
Foreilpn Ixchinge appomtment by the
Mmstiy of linance estmated that the
ixtent of unwthoriscd use of foreign ex-
thange would be of he order of Rs 240
crores It hil futher estimated that
deflee 1on of nwird 1umuttances helps fina-
nce over 70 per cent of smugghng ope-
rations

() A statement 18 lard on the Tible
of the House  [Pluwcel in 1thrary See No
Ir— 1820 177]

Proposa! to Sct wpn Ceniral Flying
Truning Scbool at Hyderabad

3561 SHRI Y LSWARA RFDDY
Will the Minister of TOURISM & CIVIL
AVIATION bu pletsed to staie

(a) whothar thae s a proposal to set
up a Central Ilymg Truming School at
Hydaabid to turn oul more ¢commercial
pilots

(b) if so the mam fcalures thercof, and
(c) the estimated costs of the proposal ?

THF MINISTIR  OF TOURISM
AND CIVIL AVIATION (DR KARAN
SINGID (1)) A Cential Flying Traming
School 1 buing cstablished at Hyderabad to
give ndvanced training to selected candidates
from flying clubs and to tiam them up to
the Commercial Pilot Licence standard
This will not 1esull 1n increasing the output
of Commeicitl Pilols

(b) Advinied 1 uning will be given to
selected candidates hoin flyng clubs hav
mg private pilots licences and  the other
requi ite gquilifikatuny  The tramng 0
ground subjects will be imparted at the Civil
Aviation Training Centre, Allahabad, while
fiying tra ning will be given at Hyderabad
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(¢) No additional expenditure is invol-
ved, as the scheme will be financed through
the fees payable by the trainees and the
funds allocated for training in the budget
of the Civil Aviation Department,

Tmport of Crude at Attractive Prices

3562. SHRI Y. ESWARA REDDY:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Indian Oil Corporation
could not get additional supplies of crude
at attractive prices on a continued basis
from abroad;

(b) if so, whether th: stozk pasition of
crude and petroleum produsts would fur-
ther deteriorate, if India supplied crude
and petroleum products to Bangla Desh
under the Commodity Grant Agrcement:
and

(c) the steps taken to avert the situa-
tion ?

THE MINISTCR OF LAW AND
JUSTIiCE AND PETROLEUM AND CHE-
MICALS (SHR1 H.R, GOKHALE): (a)
to (c). The Indian Qil Corparation does
not at present import any crude for its
own refineries. Crude oil was separately
procured at competitive prices and  directly
supplied to Bangladesh without in anyway
affecting our crude oil imports or inventory
position. As for petroleum products there
has been no deterioration in our stock posi-
tion and the supplies to Bangladesh are
being made by suitahle augmenting the
total availablity of products.

Import Reguirement of Crude and Petro-
leum Products in 1974

3563, SHRI Y. ESWARA REDDY:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether our import requirements
of ¢crude and petroleum products would
rise from 12.8 million tonnes in 1971 to
17.7 million tonnes in 1974;

{8) if so, the reasons therefor; and
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(c) the steps taken by Government to
reduce our dependence on import in this
regard 7

THE MINISTFR OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H.R. GOKHALE):
(a2) Import requirements of crude oil and
petroleum products are expected to rise from
14.6 million tonnes in 1971 to 21.12 million
tonnes in 1974.

(b) Due to growth in the demand for
petroleum products in the various sectors
of the economy.

(c) For reducing our dependence on
crude oil imporis, the highest importance
is being attached o the intensification of
exploration and other activities with a view
to locating new sources of crude oil and to
optimise the production from oilfieds already
discovered. The exploration activity is
also being extended towards more promising
even though difficult or relatively in acces-
sible structures, such as Bombay High and
Tripura. As for the import of petroleum
products, besides progiessively augmenting
refinery capacity efforts are being made to
curb, to the extent feasible, the consump-
tion of oil products.

L.1.C’S Contribution to Housipg Cons-
truction Activitles

3564. SHR1 Y. ESWARA REDDY:
Will the Minister of FINANCE be pleased
to slate:

(a) the contribution of Life TInsurance
Corporation 1o hous'ng construction activi-
ties during the fast three years;

(b) whedher the Corporation has any
plan to set up a subsidiary organisation
under i to deal exclusively with problems
connecied with housing construction; and

(c) if so, an ouiline thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANFSH): (a) The total financial assis-
tance provided by the L.L.C. for housing
during the last three years (1968-71) amoun-
ted to about Rs. 107 crores.

(b) No, Sir.
(¢) Does not arise,
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Review of Monopolies and Restrictive
Trade Practices Act

3565, SHRI K

YUTHAM
SHRI AMBESH :

BALADHARDA-

Will the Minister of COMPANY AFF-
AIRS be pleased to state

(a) whether Government have reviewed
the working of the Monopolies & Restri-
ctive Trade Practices Act,

(b) if so, what are the
arrived at,

conclusiens

(c) whether Government intend to am-
end the Act m the light of the experience ga-
ined through 1ts working, and

(d) if so, what are the changes
posed to be made m the Act ?

pro--

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA RED-
DY) (a)to (d) The working of the Act 1s
wnder constant review of the Government
It 1s felt that some amendments to the Act
may be neccessary n order to remove
ambiguities and mahke 1t more effective
Suitable amendments to the Act are there-
fore under consideration

Violation of Companis Act by
Industrial Houges

3566 SHRI K BALADHANDAYUT-
HAM Wil the Minister of COMPANY
AFFAIRS be pleased to state

(a) how many cases have been launched
so far against large industrial howses for
violation of the Companies Act during the
last three years,

(b) the nature of offence commutted
by these inustrial houses, and

(c) the fmal outcome of these cases ¥
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THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) (a) to (¢) The information 18
being collected and will be laid on the
Table of the House,

Flow of Private Forelgn Investment
during Fourth Plan

3568 SHRI K BALADHANDA-
YUTHAM Will the Minister of FINANCE
be pleased to state

(a) the average annual inflow of private
foreign capital envisaged for the Fourth
Plan period ,

(b) the actual rate of inflow of private
foreign capital into the cuuntry mn the first
threce years of the Fourth Plan ,

(c) whether the rate of private foreign
investments are likely to increase m the
remamminmg peitod of the Fourth Plan,
and

(d) if so, to what extent ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK, R
GANI 5H) (a) The Fourth Five Year
Plan document estimated that Rs 300 crorcs
would be the gross inflow of loans and n-
vestments from abtoad nto the private sec-
tor and Rs 270 croies would be the icpay-
ments of foreign loans during the Plan
pe iod  The net amount of foriegn capital
available to the private sector was thus
estimated at Rs 30 crores These estimates
werc based on the assumptions that other
capital receipts and outgoings on private
account would match and the foreign ex-
change reserves of the country would remain
unchanged bver the Fourth Plan period
These assumptions have not been borne by
the facts available for the first two years of
plan period and the Fourth Plan Mid-Term
Appraisal Vol 1 now envisages a net out
flow of Rs 249 crores during the plan
period.

(b) to (d). Accordiag to quick est-
mates the gross mflow of foreiga capatsl
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during the year 1969.70, i.e. the first year
of the plan period, was Rs. 111 crores,
The net figures for the same period recor-
ded an outflow of Rs. 7 crores. These
figures are exclusive of investments in the
form of retained carnings, as they do not
represent any inflow from abroad. Simi-
lar estimates for the later years are not yet
available.

Allocations to States out of Small Savings

3570. SHRI S. D. SOMASUDARAM:
Will the Minister of FINANCE be pelased
to state :

(a) whether the State Governments are
not allowed to get the full benefit of the
amount of money collected by States under
Small Savings Scheme and whether they are
allowed to reiain only a portion of it ;

(b) if so, whether Government propose
to allow them to retain the whole amount ;
aud

() if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) to (c). The
Small Savings comprise a number of savings
instruments, Savings Ceruficates, Post
Office Savings Bank Deposits, Post Office
Time Deposits ctc. Collections of Small
Savings are made by the National Savings
Organisation working with the help and
coordination of State Governments, Public
Provident Funds, Public Sector Under-
takings and other institutions. Out of these
collections, loans equivalent to two-thirds of
the net small savings collections in a State
are advanced to the State Governments by
the Central Government. Besides, as an
incentive for resource mobilisation, for
every 5% excess collection of the State over
the National average of net to grose collec-
tions, the States are entitled to receive
2-1/2%, over and above eheir normal share
of two-thirds of net collections.

In view of the above and the following
reasons the entire net small savings collec-
tions are not advanced to the States :

(i) Smal Savings collections consti-
tute Central Government’s bor-
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rowings, who are liable for their
repayment as well as for the
payment of the interest thereon.

(i) The Central Government bears
the cost of the National Savings
Organisation and the cost of
local publicity of small savings
scheme conducted by the State
Governments as well as expen-
diture relating to P & T Sarvice
Charges, commission to autho-
rised agents etc. They also
bear 50 per cent of the cost of
the approved small savings es-
tablishment of the State Govern-
ments.

Special Pay drawn by Ceatral Govern-
ment Employees

3571. SHRI DALIP SINGH : Will the
Minister of FINANCE be pleased to refer
to the reply given to Un-starred Question
No. 636 on the 17th March, 1972 and state
whether special pay drawn by the Cen-
iral Government employees during the year
1958-1960, for period ranging from 3
months to one year, has also been treated
as basic pay under the orders dated the
22nd June. 1962 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : It is not possible at this distant
date to say that concession of this nature
has been allowed in any case.

e ggy @6 & wHafat &
faar war awdiafc vt
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Seizure of Small Coins

3574 SHRI S C SAMANTA Wil
the Minister of FINANCE be pleased to
state the value of small coins seized by
Goveinment duning raids on unauthorised
premises mn the year 1971-72 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K, R.
GANESH) Information s baing collected
and will be lald or the table of the House
as soon as recerved

Central Fxcise Collectorate for Orissa

3575 SHRI BANAMALI PATNAIK :
Wil the Minister of FINANCE be
pleased to state

(a) whether the desirability of havihg
a separate Central Fxuse Collectorate for
Orissa has been re-considered,

(b) if so, the outcome thereof, and

(©) the steps proposed to be taken in
this direction ?

THF MINISTER OF STATE IN THE
MINISTRY OF TFINANCE ‘SHRI K R.

GANLSH) (a) to (¢) Ihe maticr 15 bemg
re-examined,

Plans to construct Ilotels in the
Country through India Iourism De-
velopmeat Co.poration

3576 SHRI M S SIVASAMY Wil
the Minsster of TOURISM AND CIVIL
AVIATION be pleased to state .

(2) wlcther Government have chalked
oul any plan 10 . neirnct hotels for the
tourssts 1o the country rbrough India Tours
s Development Corporation;
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{b) the number of hotels alrcady cems-
tructed uplo the 31st March, 1972;

(c) the number of such hotels to be
constructed m near futrue, State-wise; and

(d) she approximate cost imvolved on
each hotel 7

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) (a) and (b) The India Tourism
Development Corpotation had six hotels
under operation as on 31 March, 1972,

(c) and (d) The Corporation plans the
completion of the following hotels by the
end of the Foirth Five Year Plan —

Location Fstimates cost
(Rs n Lalkhs)
1 Kovalam (Kerala) 115
2 Dum Dum (West Bengal) 110
3  Aurangabad (Maharashtra) 70
4, Gulmarg (J &K) 110
5 Fxpansion of Hotel Ashoka,
Bangalore (Mysore) 65

Difficulties in holding Annval General
Meetings by Companies in Calcutta

3577 SHRI S M. SIDDAYYA - Will
the Minister of COMPANY AFFAIRS be
pleased to state :

(a) whether the Federation of Indian
Chambers of Commerce & Industry and
Indian Chamber of Commerce brought to
the noticc of Government n June, 1970 on
behalf of many companies located m
disturbed areas of Calcutta, the serious
difficulties faced by them for holding their
Annual General Meetings ;

(b) f so, the reaction of Government
thereto ; and

(c) whether anything positive has s0
far been done foi these companies and if
50, the hroad outlines theieof ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA RED-
DY) : (a) The Federation of Indian
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Chambers of Commerce & Industry, New
Delhi and Indian Chamber of Commerce,
Calcutta reported that a few companies
having registered offices in Calcutla were
finding difficulty in holding Annual General
Meetings at their registered offices as
required by Law. Two individual companies
also made such a representation.

(b) Exemptions from the provisions of
Law set forth in Section 166 (2) of the
Companies Act, 1956 concerning the venue
of the Annual General Meeling may be
granted under the first proviso to sub-
section (2) of the said Secuon at the
discretion of the Central Government in
the case of a class of companies only.
Hence no individual company could gqualfy
for the exemption. Tlus Denartmznt rephied
to the Federation of Chambers of Com-
merce & Industry, New Delht pointing out
that considering the fact that only a few
companies with registered offices in Calcutta
were having difficultics about holding their
annual general meetings there wheieas many
other at Calcutta itself did not experience
any such difficulty, it was nol possble to
treat the former as a class of company’s
within the meaning of the proviso afu-esaid.
Company's desirous of holding the meeting
but unable to do so on account of “appre-
hended violence to the management” did
not constitute a class of companies based
on any objective criteria distinguishing them
from other companies similarly situated, nor
could the entire city of Calcutta be treated
es a disturbed area as there was no sugges-
tion that all companies with registered
offices at Calcutta should be exempted. The
Federation was further informed that its
suggestion to amend the provisions of the
Companies Act for the purpase of empo-
wering the Ceatral Government to grant
exemption in individual cases has been
noted and would be considered in due
course. The Indian Chamber of Commerce,
Calcutta and the two individual compames
which had addressed the Department were
sent copies of the Department’s reply to
the Federation and informed that exemption
in terms of Section 166(2) of the Companies
Act, 1956 could not be granted individual

(c) There is provision in law to grant
extension of time on application for hulding
anoual general meclings if good grounds
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are shown, If the difficulty pointed out to
this Department really persistad and the
annual general meeting could not be held
within the time prescribed by the Act or
even with any extended time allowed, it was
open to a member of the company con-
cerned to apply to the Central Government
under Section 167 of the Companies Act
for directin s to hold such meeting, which
might include a direction as to the venue
of the meeting,

Steps to replace Dukota Services
by Avros
3578.  SHIRL AMBESH : Will the

Minister of TOURISM & CIVIL AVIA-
TION be pleased to state ; —

(a) the stens taken by Government to
replace Dalaia secviees by Avros : and

(b) the routes on which Avros have
replaced Dahotas ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Apart fom acquiring scven Boeing
737 aircraft Indian Airlines have placed an
order for an additional ten HS-748 (Avro)
aircrat with HAL,

(b) Piior to the acquisition of Avros,
Indian Anlines were operating 19 routs by
Dakvias. At present only the following
four routes are being operated with these
aircraft, the remaining being operated with
F-27/HS-748 or Jet aireraft :—

. Bombay/Keshod/Porbandar

2. Calcutta/Jamshedpur/Ranchi/Rour-
kela/Raipur/Bhopal.

—

Calcutta/ Agartala/ KKhowai/Kamal-
pur/Kailashahar.

Calcutta / Bagdogra [ Cooch Be-
har.

Molus-es Conirol (Ameadmen) Orler

.I.l

=

3579. SHRJ] M. RAM GOPAL
REDDY : Will the Minister of PETROL-
EUM AND CHEMICALS be pleased te
state :

a) the nanes of States where Central
Molasses Conirol Oeder iy applicable;
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[
(b) the names of States which have
their own Molasses Control Orders and
have increased the prices of the Molasses
in Ime with the Molasses Gontrol (Amend-
ment) Order, 1972, and
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(c) the names of the States which have
not increasad the prices of Molasses, with
reasons for the same 17

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH)
(&) The requisite information s given in
the enclosed statement

(b) and (c) The States of Bihar, Har-
yana, Maharashtra, Punjab, U P and West
Bengal have theirr own Molasses Control
Acts, None of them has increased the
price of Molasses in line with the Molasses
Control (Amendment) Order, 1972 One
of these States has reported that 11s existing
prices 13 above the price notfied n the
Molasses Control (Amendment) Order, 1972,
while the other five States are still consider-
ing the matter

Statement

Names of the States/Union Territories
where the Molasses Control Order,
1561, is applicable

1 Andhra Pradesh

2, Assam

3 Guarat

4 Kerala

5  Taml Nadu

6 Madhya Pradesh

7. Mysore

8§ Onmnssa

9 Rajasthan

10 Pondicheny

11  Tripura

Molasses supplied to Alcobol and

Potable Distileries

3580. SHRI M RAM GOPAL

REDDY Wil the Minster of PETROL-
BEUM AND CHEMICALS be pleased to
slate .
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(a) the names of aicohol and potable
hquor distilleries with their capacities,

(b} whether molasses are being supplied
to both the types of dustilleries at the
controlled prices,

(¢) if so, whether there is any statu-
tory control over the prices of end products
namely, alcohol and potable liquors and if
not, the reason for supplying the molasses at
controlled rates to potable liquor factories,
and

(d) whether Government propose to
revise upwards the controlled price of
molasses ?

THE DLPUTY MINISTIR IN THE
MINISTRY OF PETROIEUM AND
CHEMICALS (SHRI DALBIR SINGH)
(a) A Iist of disulleries (borne on the books
of the Central Government) manufacturing
industrial alcohol and/or potable alcohol 18
Laid on the Table of the House [Placed in
Libaray See No L1—1821/72] Many of
the dietilleries produce both industrial
alcohol and potabl alcohol

(b) Molasses aie supphed to all disul-
leries at contiolled price as per the Central
Molaeses Control Order in all Stales except
West Bengal, Bihar, U P, daryana, Punjb
and Maharashtra, where this Order Is not
applicable

(¢) The price of industrial alcohol 13
controlled under the Ethyl Alcohol (Price
Control) Order, 1971  This 1s applicable to
the whole country The price of potable
alcohol 18 not controlled It has not been
considered necessary and expedient to
restrict the application of Molasses Control

Act to the production of industrial alcohol
alone

(d) The price of molasses has been
increased by 50%/ with effect from 5.2-1972.

Free Sale of Molasses allowed by btats
Governments

3581 SHRI M RAM GOPAL
REDDY Will the Minister of PETRO-
LEUM AND CHEMICALS bo pleased 10
siate the name of State Goverments winch
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allowed free sale of 20 per cent of molas-
ses in 1970-71 in accordance with the Go-
vernment of India’s decision ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 DALBIR SINGH):
In terms of Molasses Control (Amendment)
Order, 1971, release of 20 per cent of
molastes for free sale was allowed during
e sugar season 1970-71 by the State Go-
veraments of Andhra Pradesh, Guijarat,
Madhya Pradesh, Mysore, Orissa, Pondi-
eherry, Rajasthan and Tamil Nadu.

Direction to Air-Indin to stop further
purchase of Boeing Plannes

3582. SHRI DINESH CHANDRA

GOSWAMI : Will the Ministerof TOURISM
AND CIVIL AVIATION be plcased to state:

(a) whether Government have issued
any direction to Air India to siop further
purchase of Boeing Planes ; and

() if 50, the reasons therefor 7

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH):

(#) No such directive has been issued.

(b) Does not arise.
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Grant of Quasi-Permanancy to Civlian
Employees at Hindon Awrport
(Ghaziabad)

3585 SHRI DHAN SHAH PRADHAN
Wil the Minister of DEFENCE be pleased
o state
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(a) the total number of the employees
working under the Hindon Airport (Ghaza-
bad), who have completed three years of
service as on the Ist January, 1972 and
have not been granted gquasi permanancy
so far , and

(b) the reasons for not granted quasi-
permanancy ?

THE MINISTER Ol DLFENCL (SHRIL
JAGJIVAN RAM) (a) and (b) B8 Cwi-
hans employees working m Hindon, who
have completed thiee years of service, have
not yet been granted quasi permanancy as
their cases are under consideration pending
cla:ifwation on certam details including
relaxation of the age hmit at the tume of
recrmitmant

Grant of Special Pay to Persons
engaged in Dubursiment of Cash
Moncy

3586 SHRI CHANDRIKA PRASHAD
Will the Minister of FINANCE be pleased
to state

(a) whether any special pay 1s granted
to the emplovees who are responsible for
disbursement of cash money in Government
offices

(b) 1f so broad outline of the order
governing the giant of special pay, and

(e) 1f so, the categonies of employees
department-wise, who are entitled to the
special pay ?

THE MINISIER OF STATE IN THS
MINISTRY OF FINANCE (SHRI K R
GANESH) (a) to (¢) Persons holding
supervisory posts or cashiers for whom a
scparate scale of pay has been laid down
are not entitled to any special pay for hand-
Iing cash  However, other categories of
staff, if requued 10 handle substantial
amount of cash exclusive of payments made
through cheques/drafis etc are aHowed
suitable amount of special pay with refe-
rence to the quanium of cash handled
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Will the Minister of FINANCE be pleased
to state :

(a) the amount of Income-tax paid
annually by each of the Chief Ministers of
India during the last three years; and

(b) the name of the Chief Minister
who paid the maximum amount of Income-
tax and the name of Chief Minister’'s who
paid the minimum amount of Income-tax ?

THE MINISTFR OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) and (b). Informatiom in
respect of eleven persons who were Chief
Ministers of States as on  15-4-1972 15 given
in the attached statement Information in

Payment of Income-Tax by Chief respect of the remaining Chief Ministers as
Miunisters on that date 1s not readily available. Itis
being collected and will be laid on the Table
3590. SHRI SHASHI BHUSHAN : of the House as early as possible.
Statement
S State Name of the Chief Tax paid in the financial year
No. Minister as on 15-4-72  [969-70 1970-71 1971-72
Rs. Rs Rs,
1. Maharashtra Shri VP Nak 2,634 1,835 Not known
at present
2 Bihar Shri Kedar Pandey 200 1,403 —do—
3. Rajasthan Shri Barkatullah Khan 2,200 1,866 2,258
4 Kerala Shri C. Achutha Menon 318 458 306
5. Assam Shri Sarat Chandra Sinha Nil N Nil
6. Tripura Shri S Sen Gupta 1,270 2,683 Nil
7. Manipur Shr1 Alimuddin Nil Nil Nil
8. Nagaland Shri1 Hokishe Sema Income exempt under section 10(26)
of the Income-tax Act, 1961,
9. Meghalya Shri W.A. Sangma —do—
10, Madhya Pradesh Shri P.C, Seth 7,018 6,342 Not known
at present,
- &
1. Gujarat Shri Ghanshyambhai Oza 8,005 531 4,620
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Increase in Pensien for Persoas drawing
Pension above Rs. 200

3591. SHRI JAGANNATH MISHRA;
Will the Minister of FINANCE be pleased
to state :

(a) whether pensioners drawing pension
above Rs. 200 have not given any increase
~in their pensions for the last 15 years;

(b) if so, the reasons therefor; and

(c) whether their case for increase is
under the consideration of Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) to (¢). As a matter of
policy, ad khoc incrcase is allowed only to
small pensioners drawing pension upto Rs.
200/- per month with marginal adjustments.
It is, however, proposed to consider in due
course the gquestion of grant of relief to
Central Government pensioners in the light
of general recommendations of the Third Pay
Commission in the matter of pensionary
benefits for serving Government servants.

Uniformity in Family Pensioa to Officers
and other Raaks

3592, SHRI ONKAR LAL BERWA ;
Will the Minister of DEFENCE be pleased
to state :

(a) whether Family Pension is admis-
sible to the widows of the Commissioned
Officers, non-Commissioned Officers and
other ranks who retired on service peinsions
before Ist January, 1964 and died after
Ist January, 1964 after attaining the
age of 60 years or after 5 years
from the date of their retirements, and if so,
what is the rate of Family Pension for each
of the three categories of ex-Servicemsn
mentioned above;

(b) whather widows of any of the three
categories of ex-Servicemen mentioned in
part (a) are not granted family pension at
present and if so, the reasons for the dis-
crimination; and

(c) whether Government propose to
and the discrimination and grant family
pensions to the widows of all categovies of
ex-Servicemen irrespeciive -of ag2 at which
their husbands may have died ?

VAISAKHA 1, 1894 (SAX4)
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THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) to (¢). In the
case of Commissioned Officers who retired
before 1-1-1964 and died after that date,
ordinary family peasion is admissible to the
widows for life at rates ranzing between Rs.
75/- and 200/- per month. depending on
rank. The age at the time of death or the
period which elapsed between retirement
awrd death is not material,

In the case of personnel below officer
rank, there was no such provision. In their
case, ordinary family pension was introduced
in 1957. It was provided that in the event
of the death of an individual within 5 years
afier reiirement, irrespective of the age at
the time of death, ordinary family pension
would be granied for the balance of the
period of 3 years.

The distinction was due to the fact that
the pension structure of Armed Forces per-
sonnel below officer rank was broadly based
on the rules applicable to civilian emplo-
yees,

In the family pension scheme introduced
in 1964, there is no such distinction between
Commissioned Officers and personnel below
officer rank. The widows of boti: categories
are eligible for family pension for lifs on
the death of the servicemen, irrespective of
when they die. This scheme, however, is
not generally applicable to those who retired
before 1-1-1964, since measures involving
progressive financial concession are not
normally given retrospective effect.
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Token Strike by Bauk Employees in

Keiala

3595. SHRI C. K. CHANDRAPPAN:

Wii the Minisier of FINANCE be pieaspd .

1o state :
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(a) whether Government are aware of
fact that the Banking Operation in Kerala
had come 1o a standstill on the 6th April,
1972 due to 4-hour token strike by the
Bank employees protesting against alleged
victimisation by the management of the
State Bank of India; and

(b) if so, the steps taken by Govern-
ment to redress the grievance of the
workers ?

THE MINISTER OF STATE IN THE -
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) The Government is aware
of the token strike by the employees of the
State Bank of India and other Banks on
the 6th April. 1972, However, majority of
the employees of the Siate Bank of India
did not participate in the token strike and
all except its Ernakulam Branch transacted
normal business on that date.

(b) The grievances of the workers are
redressed in accordance with the procedure
kid down by each bank. No steps are
contemplated by the Government in this
case at this stage.
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Interest on Loan Advanced by world Bank

3597. SHRI Y. ESWARA REDDY :
Will the Minister of FINANCE be pleased
to state the interest rate charged from Gov-
ernment of India by the World Bank for
tho amount of Rs, 26 crores given as loan
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for developing the Ayacut under Nagarjuna
Sagar and Pochampad projects ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (S!IRI K. R.
GANESH) : The International Develop-
ment Awociatior, a sofi-lending affiliate of
the World Banh. has given a credit of 24.4
million (Rs. 1X.3 croses) for assisting ground
water and onfarm development in Andhra
Pradesh, The Association charge no interest
but only a scrvice charge of 3/4 of 19,

Indiun Leaf Tobacco Development

Company
3598, SHRI JYOTIRMOY BOSU:
Will the Minister of COMPANY AFF-

AIRS be pleased to state :

(a) whether the Indian Leal Tobagco
Development Company is regmtered in
India and if not. what is its status;

i{b) the amonnt of foreirn and Indian
share holdings in the company;

(c) the amount thal was brought in by
way of capital in foreign exchange by Com-
pany and on what dates;

(d) the amount of foreicn exchange
remitted by the company every ycar during
the last three years in shape of dividends,
share of expenses to pareal company, re-
muneration and urJer other heads, and

(e) the value of s total assets for the
years 1969 and 1970 7

THE MINISTCR OF COMP¢ NY
AFFAIRS (SHRT RAGHUNATIIA
REDDY): (a) Indian Leaf Tobacco Deve-
lopment Co. 1.td. is a branch of a forcign
company regitered in U. K, having its prin-
cipal place of business in India at Calutta
since 2-2-1928.

(b) The Company has no capital
separately earmarked for its Indian business.
Its entirc share capital is held by non-
residents.

(c) The company has not brought any
funds by way of carital {rom its Head office
during the last four ycars,
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(d) Remittances abroad on account
of profits allowed be made by the Reserve
Bank of India during the last three years
were as under :--

Year ended Remittances allowed
31-3-69 Rs. 37,11,770
31-3-70 Rs. 32,78,814
317l " Rs. 30,25,331

The company has not been allowed to remit
Hcad Office expenses separately.

(e) According to the Balance Sheet of
the Indian Branch of the company, the
value of its total assets in India as on 31-3-70

and 31-3-71 was Rs, 21.86 crores and Rs.

24.19 crores respectively.

Indian Leaf Tobacco Deveiopment Com-
pany L1 D. and Indian Tobacco
Company LTD

3599. SHRI JYOTIRMOY BOSU: Will
the Minister of COMPANY AFFAIRS be
plcased to state:

(a) whether Indian Leaf Tobcco Deve-
lopment Company Ltd. and Indian Tobaceo
Company Ltd. are bracketed as Indian
Tobacco Companies;

(b) whether the Indian Tobacco Compa-
ny is registered under the Monopolies and
Restrictive Trade Practices Act, as monopoly
undertaking; and

(c) whether the Indian Leaf Tobacco
Development Company is also reazistered
under the said Act as a monopoly uadaz-
taking ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA RED-
DY): (a) The Indian Leaf Tobacco Deve-
lopment Company Ltd. is a foreign com-
pany within the meaning of Section 561 of
the Companies Act, 1956 havinga place
of business in India; India Tobacco Com-
pany Ltd. is an Indian Company with forei-
gn majority share holding.

(b) The India Tobacco Company Ltd.
is registered under Section 26 of the Mono-
polies and Restrictive Trade Practices Act.
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(¢) The Indian Leaf Tobacco Develop-
ment Company is not registered under
Section 26 of the MRTP Act.

Tacrease in the Profit of Commercial
Barks during 1971-72

3600, SHRIMATI BHARGAV[
THANKAPPAN: Will the Minister of Fl-
NANCE be pleased to state:

(a) whether the total profits of the 69
scheduled commercial banks during 1971-72
have shown a sharp increase; and

(b) if so, the quantum thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH): (a) and (b) Banks are required
to compile profit & loss accounts for the
calendar year, The data on profits earned
by the sched:led commercial banks for the
year 1971 are being comniled by the Reser-
ve Bank and will be furnished as soon as
possible,

Loan Given by Nationalised Banks to
Farmers of quilon District, Kerala

3501. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of FINANCE
be pleased to state the amount of loans
given io farmers of Quilon District by the
nationalised banks ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (S4RI K.R.
GANESH): The information, to the extent
possible, is being collected and will be laid
on the Table of the House.

Loans to Kerala

3602. SHRIMATI BHARGAVI TH-
ANKAPPAN Will the Minister of
FINANCE be pleased to state :

(a) the amount of loans advanced by
the Central Government to Kerala State
till the end of the financial year 1971-72 ;
and

(b) the general terms and conditions
for repayment of these loans and amount
of interest gutstanding thereon at present ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Ceatral loans to Kerala
outstanding as at the end of January 1972,
amount to Rs. 262.49 crores.

VAISAKHA 1, 1894 (SAKA)
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repayment of loans advanced to State
Governments by the Central Government
are indicated in the Statement attached,

As at the end of January, 1972, no
amount was outstanding as interest from

(b) The terms and conditions for  Kerala Government on Central loans,
Statement
(A) Loans sanctioned from 1-4-1969
Purpose Period Interest rate
(per cent) per annum
1. Block loans for State Plans (Effective)
2. Other Plan Loans 15 years 4-3f4
3. Small Savings Loans 25 years in 20 annual
equal instalments
commencing from the 4-3/4
6th year
4, Loans for natural calamities 10 years. 4-3/4
Loans for purchase of
fertilizers, 6 months. 4-3/4
6. Loans for relending (R ehabili- Upto 25 years Rate varjes

tation loans etc.)

7. Special loan assistance to
cover gap in resources.

8. Other non-Plan loans

1. Major Irrigation and Power
Projects loans.
2. Miscellancous Development

loans (utilised for other
frrigation and power projects,
development of industries etc,)

3, Loans for natural Calamities

with reference to

the object and

the period.
Recoverable in 10

annual instaiments
from 1974-75,

4-3/4

Terms and conditions
vary with reference
to the purpose.

(B) Loans sanctioned upto 3{-3-1969

Upto 30 years 5-1/2

10 yoars. 5.1/2
10 years, 3-/2
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Housmng Schemes
5. Small Savings loans

6 Loans for purchase of
fertilizers

Rehabilitation loans

Loans for clearance of
overdrafts

Proposal to Farmark Addirional Funds
to Kernla for Develop-
ment of Toarism

3683 SHRIMATI BHARGAVI THA-
NKAPPAN Will the Minmister of
TOURISM AND CIVIL AVIATION be
pleased to stale

(a) whether Government propose to
earmark additional funds for Kerala
Go ¢ 1ment for development of tourism in
the ¢ ate , and

(b) if so, the extent thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN
SINGH) (a) and (b) Plan schemes are
executed either in the Central or Stale
Scutor, and hence the question of release of
additional funds to the State Goveinment
does not aise However, m the Cenual
Sector the followmg sichemes are being
underiaken 1n Kerala

(1) a2 breach resort 13 being developed
at Kovalam A provision of Rs 86 58 lakhs
has been made by the Government for the
first phase of this developmenti In addition,
the India Tourrsm Development Corporation
has provided a sum of Rs 135 lakhs for
the construction of a 100-room hotel] and
40 cottages at this beach resort  Woik on
the project 158 m progress

(u) a sanction amounting to Rs 285
Jakhs has beer 1ssued for the const uction
of a youth hostel at Tivandrum,

(m) provision has been made n the
Plan for the purchase of 1o molor launches

APRIL 21, 1972

Written Answers 160
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25 10 30 years 5-1/2

10 years 5.1/4

6 months 3.3/4

Uplo 20 sears 5-1/2
4-1/2 upto

Upto 5 years 4-1/2 upto
4 for year,

4-3/4 for 5 years

at a cost of Rs¢ 2 Lakls for the Periyar
Wild Life Sancioary,

12 hus.
CALLING ATTINITION IO MATTER
Or URGEND PUBLIC IMPOR-

TANCI

RFPORTED ACI1ION AGAINST INDIAN
Dprigatiod To ik ECC AND
INDIAN NATIONALS 1% SOUTH
\IETNAM

SHR'" INDRANT CUPIA (Alpore)
I call the atterton of the Minnter of
External Afl urs to  the following  matter of
wgent publ ¢ mpwmiane * and request that
he may 111ike a stiement thervon

“The renorie | news 1hout  the Soutn
Victnant Natonal Assemhiv’'s Torewn
Relattons Comnuitee ashi g the South
Vietnamese Conainmert to unmediately
expel the Indian delegation to the Inter-
natic nal Control ¢ « mavission and al-o to
use the Jaw 1n a severe but Yust® fashien
tewaids Indian natiorals *

THF MINISTLR OF FXTIRNAI
ATFAIRS (SHRI SWARAN SINGH)
Mr Sreaker Sir, Government have seen
prces repots repard ng the suggestion of
the Foropn Rela ions Commuitee of the
Na' onal Asseil 'v of Scuth Vietnam to
tale ce tain ant Indian  measures both
ags 1+1 the Tndian members of the 1CC
and 1e Indian nationals in South Vietnam
€v rament 18 enquiring from 11s Consulate
General and the Chairman of the ICSC in
Saigon about the matter and are awaiting
then 1epoit The Consul General of the
Republic of Victnam was called by the
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External Affairs Ministry. He reorled
that he had no authan'ic informition o1
the point but that he would ascertain the
position from Saigon and let us konw.

The Government of South Victnam
claim that they sunport and respect the
International Commission. The Commission
is a composite body and any action against
any one of the component m:mbers of the
Commission would be tantamount to action
against the Commission as a whole. The
Goverament of the Republic of Vietnam
have already re-validated the visas of all
the members of the Commission, including
the Indian Delegation, for a period of six
months starting Aoril 1,1972. There 15
absolutely no justification 1o discriininate
agawst the Indian Delegiuon to the ICSC
by expulsion or otherwise,

As regards the Indian nationals in South
Vietnam, the Governmeat of the Republic
of Victnamm had, through their note of
Janvary 21, 1972, clearly assured us that
they had issued strict instructions to the
appopriate authorities to take adequate
measures to protect the life and property of
the Indian commumity throughout the
Republic of Vietnam.

The Government of India expect that
the South Victnamese Government will
abide by all these assurances and not allow
any prejudical or hostile action to under-
mine the friendly rclations between the
Indian and the South Vietnamese people or
to injure the legitimate mights of the Indian
community in South Vietnam.

SHRI INDRAJIT GUPTA : This is
not the first instance of such calculated anti-
ladian campaign which has been gcing on
in South Vietnam for a good many vears,
1 believe it ook on a new aimension at the
time Madame Binh first visited this country
at the invitation of the Minister of Fxternal
Affairs, After that, from time to time, we
have been reading and hearing about these
hostile demonstrations and various kinds of
threats, All manner of humiliations and
insults are hurled against the Indian dele-
gation in thc ICSC and a sort of general
anti-Indian campaign goes on. 1 suppose
in the last few days because the Govern-
ment decided, belatedly, to raise its rela-
tions with the Democratic Republic of
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Victnam to embassy status, this campaign
seems to  be exceeding all its  previous
bounds. The attempt seems to be
to put pressure on India to change its
policy in some respect or other. If it
was really somuthing which was being
done by the South Vietnam Government, it
would, 1 think, amount to nothing more
than an impertinence. And it should be
dismissed as impertinence also.  But it is
obvious to anybody, whether our Minister
15 willing to adimt it publicly or not, that
this impertinence  of the South  Vietnamese
finds its inspiratton in the Amernicans who
are the patrons and the supporters of this
government. Otherwise, 1 do not think
they would have the affrontery (o go on m
the way in which they are behaving.

Whether Sardar Swaran Singh  likes it
or not, our couniry feels that our Govern-
ment 18 continume o recognine the govern-
ment in Smgen which has in Tact no credi-
bility whatsoever in that countrv, 1t neither
has any efleclive territonal control except
perhaps in vne or two towns, nor does it
have any kind of popular support, 7yt is
derending wolely on the United States arma.
Nevertheless, we continue to recognise this
puppet because, according to our learned
Minister, 1t satisfies some sort of obscure
international norms  which a.e not clear to
any oidinary man,

This latest hullabloo which has started,
about expelling the indian members of the
1ICC and also  toking some  sorl of reprisals
agamst other Indian nationdls 15 a very
serious matter  But 1 imagine that there
18 some  method belund it, and the method
seems to be that not the South Vietnam but
their American  patoas are very  much
interested to sce that the 1CC, whatever its
Imited capatilies may be.  even  that,
should be demolished, and the 1CC should
not he allowed to functon. The reason is
that the Umited States, after all Mr. Nixon's
election gimmick about withdrawing the
American noops from South Vietnam and
bringing the boys home, which was very
ropular in the United States —this gimmick
has now been fully exposed, They have
actually in practice staried the war all over
again, After returning from his talks in
Peking, whatever process of  withdrawal by
phases had been carried oul previous  to
that, has been reveised all over again.
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I want to know whether the Minister
agrees with this view 01 not  It1s only in
recent weeks that there has been a fresh
commitment and a total commitment, of
the United Siates, naval forces, the Seventh
Fleet and B 52 bombers, and even the
Units States ground troops 1 would remind
the Minister that on the 18th of Ajpril m
Paris, Madam Bmh damed—and I am
quoting

‘The American giound forces were
engaged 1n the cuirent fighung in South
Vittnam The cited 1in a radio mmtersiew
the first battalion of the 196 hght in-
fintiy 1cgment hid moved to positions
near Hua and severa' units of the thurd
minne division had  retmned from
Okinawa aboatrd the seventh Fleet
vessels

1t 15 not a secret any more
or four days aeo, everv paper had carried
reports about American combat troops
staging a sort of miniatwe mutiny on one
of the sectors and refusimg to caty out the
ordcrs of their commanders %o actually,
what v happening 15 thit Mi: MNixon s elec-
tion stunt  of withdrawing the troops and
bringing the bhoys home 15 bung reversed,
and the Amcrwans ale again themselves
commiing then  umud iorees 10 commat
aggression  and ats for  this reason  that
they want to hide this (rom the gase of
woild ' Tublic opimon by u»ing to demo-
lish the International Contiol € ommission,
and that 1s why these threats of expulsion
and s0 on are now being made

Only three

Today s newspapers have reported that
South Vietnamese troops are themselves now
beginning to desert  Today s Starcman has
a lutle bit of news which says that accord-
ng to a US adviser who was wounded, “ the
communist forces captured the district
capital of Hoai An bucause the South
Vietnamese 1egulars and militia men refused
to tight miliia forces guarding the town
neatly stacked therr arms, changed mto

c vihan clothes and joined the local porula-
tion

This s the hind of morale and fighting
crauvol e South Vietnamese There-
fore it has piobably  become mevitable
for the *“Americans to commut their own
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troops again to a fulifledged mulitary
operation, and this 1s what President Nixon
would like to hide And, therefore, they
are trying to divert the gaze of the world’s
people, firstly by timing this along with
sending “Apollo 16 up to the moon, and
secondly, by now trying to starn a big
campaign against the ICC which 15 an
attempt to turn 1t out from Saigon

There 15 no trouble on the moon It
15 rather a tragic irony that while to
Apollo 16 1s flymng on to the moon ona
seientific expedition to which 1 have no
objection, which in  fact 1 admire, at
that very moment B 52 bombers carry out
unprecedented destruchion on the town
and cities of North Viet - Nam Diplomacy
demands that a certain restraint should be
used 10 the language employed WNeverthe-
less, the statemeut read out just now by
the hon Foreign Munuster 15 very much on
the defensive

In the face of humilications and const-
ant msults 1 thinh national self respect
demands that we tell the South Viet-
Namese a little more bluntly where they get
oft we should not go on stomaching this
kind ol impertinence and insults withont
some hind of former declaration of our
intentions What do we propose to do ?
Suppose they do make condstjons impos-
sible for the continued stay of the 1CC in

Saigon, are we prepared to take some
action mconsultation with the other
members, Canada and Poland” Have we

had any discussions with them ? In the
eventuality in which thev make conditions
impossible 1n Saigon for the 1C C to function,
mn that case why should not the ICC shift
s HQ from there and go to Hano1?
There 1s nothing sacrosanct about Saigon 7
What s Government's thinking on this
matier ] When will this fictitous recogni-
tion ofa Government whch enjoys no
supporl n its own country be given up and
we will recognise the Provisional Revolu-
tionary Government of South Viet-Nam ?
I want to know whether urgent cousul-
tatons have been held with Poland and
Canada who are our colleagues in the
ICC What 1s their line of thinking on this
matter ?

In the news which appeared yesterday
st 15 alledged that the Indian nationals have
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been accused of sabotaging the economy
of South Viet-Nam What is the Govern-
ment’s information on this point ? What
exactly do the South Viet - Namese want
to allege ? How many Indian nationals are
there at the momznt in South Viet - Nam ?
What are the occupatious in which thay
are engaged ? How s it at all conzeivable,
as the South Viet-Namese allege, thit they
can in any way contribute to the sabolage
of their econdmy;? Smym: information
must have bzea reczive ! fron odr ¢ 1vdlate
there; they must be keeping full records of
the facts. He should f(cll us about these

facts. In cas: the theeat which his basn
made of taking s:zvere aid just aclion to-
wards Indian nationals s sought to be

carried out, how dazs the Governmeat of
India propose to protelt their inteiests ?

I should like to have a clearer posi-
tion from him on all these points. He has
not said very much in his original state-
ment, He should tell us whather in th:
coming days the Saigon regime continuad
to behave like this the ICC is prepared or
not to shift the HQ from aig»n and g,
if necessary to Hanoi. I should like the
Government to remind even th: Amzricans
that the day is not far off wh:n the U. S.
itself will require the assistance of thiy same
ICC in order to arrange for the repatri-
ation of their own prisonari of war,
When that stage comes the
Americans will have to coms to th: ICC
if they want to get their men back for
whom demonstrations are being held in
so many towns of the United State itself.
1t is better that they stop riding the high
horse and bzhave themselves, It is the duty
of the Government of India to mike this
clear in unmistakable term: instead of
being apologetice or defensive abyut it

SHRI SWARAN SINGH : I shall eon-
fine myself to answaring the speailic poinls
on which the hon. MembYer has  asked me
to give some information .

We have about 2,000 families of
persons of Indian origin there Most of
them are cngaged in trade and bu#ncss.
and any allegation that they ate in any
way acting against thc economic or nation-
al interests of South Viet Nam is totally
unfounded and has no basis.

in Vietnam (C. A.)
SHR INDRAJNT GUPTA : Why did
you not say so in yad4r statem:nt ?

SHRI SWARANSINGH : It is not
necessary to say it.

SHRI TINDRAIIT GUPTA : It i not
nezessity [ ws, but it is  necessary for
the world.

SHRI SAWARN SINJH : These ans-
wers are part of the statement. 1 should
leave so nzth.ag for quasions by you alsa,

1 have already said that it is the res-
ponsibility of the Governmeant of South
Viet Nam to protect their persiis and pro-
perty, and this is an assurancz that they
have given. We will con iaz (o press thein
to discharg: thair respoysibility  adegntely.
We must hve this in miad thae the: pomary
responsibility  of gving adequate protection
to the persons and property of non-na-
tionals functioning m any country, is that
of the host Government. We will continue
to impress upon them their responsibilities
and to discharge it squarely,

The next thing that was asked is thata
situation arises in  which the ICC eannot
fuction 1n South Viet Nam, can there be an
alternative ? There can be an alternative
which can be decided upon only by
consultations with the Membors of
the 1CC and also after broadly keeping the
Co-Chairmzn informzd of the dsvelopments.
We are alrealdy intouch no. only with the
Canadian Goverament anl  the Polish
Goavernment abouat this matier, but we are
also in touch with the two Co.Chairmen.
Al the moment, the general approach of
the Members of the ICC appzars to be to
do everything possible to ensurc the fun-
ctioning of the ICC from Sonth Viet Nam
itself, But the posibilit of a variation of
this cannot be excluded. This can be
decided only iu consullation with the other
Members of the 1ICC and also hy keeping
the two Co-Chatrman informed about the
situation.

Thse 1-2 the twy pdoints ahy1t which
specific 117y myooy was s, Tns rest
was his owa sszssmeat of situitian, and
I do not want to make a counter statement .
to give my assessmenl.
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SHRI INDRAJIT GUPTA: What
about recognition ?

SHRI SWARAN SINGH :
new news.

1 have no

st aga fewc ot (Hhar) : gsaw
agrza, fadw w4 o #7 oY avT § 9w
{ Yar wwar g e 99 &) 3@ GHIAC F)
AT & FL T wE @@ qEAFTa A
frfr gorzamrad g o 39 o
fagamia ¥ g1 w@r § A o fegd fadi
¥ g A wredvAl F @ g A T AW
& foq & 7t aftg fagas & o S &
fag favar o1 fawg qargar 1 W
& ity [qamer sl &1 JweAA
g & T oF fade fsdar 31 v«
zifaex #) faary # ar sna § s &
) gL Ag gt 5 78 39 W w0
sar @ | s &1 faen< fog o &
fagaamm ¥ g 231 & A wwdwr § fw
s Yy @wni § £ w1 Gqav fea
g, & ara Y oA W T A agh A
fofeasr off ¥ ©F smagrdT a3y
gra fxar war 9 a%qeq § IW A WK
feear S1EAr £ | 99 ¥ 3Ry wg & fw
wn % & fEdr ogra &1 qE9 & ar
qader w1 w18 faardy s ad, wWR
Taw § ¥ ag owx weat fs @yF @na
#1 3o faar WY ) 2@ wAse fewfw ¥
gfaac Y wify ® 97U I qwaAr
g1 Qe feafar & @ A fadwr wfufe
grao W foig fear g s & any &
®q "w1Ar F WA ) Ieftg T fw gwen
1 ENEE WA, H g Il
sQAE A a1 g wii@ ¥
fgal &1 war w4f, AfFT g7 wrows &
1R A 9war « seyfeafs ¥y qvn gH
AT 9F M G KE *TH A ¥R
fro¥ faal & wwdwr w1 sl dam Wt
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FTETT F1 7 faelt dar g <7 @
1w e H Egra & arce fawn
fadt & g1q smdsr § ot go gorag @
ymaT A nds e Bl W
qrq § w9 audEr § sqad § Jrar
T ¥ A § 17 werd 1 ferdife ore
ard, 7. q|. o ¥ S wat vd fF Faer
qr Hfgrgai frvog 8, ag @@ ad @
A W AlaF § fs sndsr A gE
W1 &M N G oF oW faey
sare & ¥ g€ &

Ta argl &1 sqi7 my gn & fadw
w4t & qoar wgar g fs sar ag @@ &
& FY G { ARAAT F q7 H@
%} ANfe AN s # gER gra N
Afg azdt o W g ow ¥ Wy ¢ 7 afy
¢ gn 7 N 7€ Afy afqarfza w3 w
daar foar § Fs gadsr & a0 avaey
gV #4T ¥ ®ad A gy & A
2?

gFu s ag g e @ feafa §
zfaw fagzam & wer wEa -
foat %1, {9 #) geqr sy fadq w4y &
2000 afzardt 4% aaard §, gean ¥ foq
AIF 47 Taww w9 ! & gwwar g
fr ot feafa & ora fe w9 dam ®
s qgat T @y & fadw WAt ¥ @
a1t ¥ g9 afFg 1w gEA W Fifw
st wifgy T g9 wror Ad 9%
9g waT Wifgd |

SHRI SWARAN SINGH; We May have
our differences with the USA, but in all
fairness to them, I should say, we have not
got any evidence that the present attitude of
the Government of South Vietnam is any

way created by any act of cncouragement
by USA.

We have been in touch with the represen-
tative of the United States of America and
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we do not find any evidence, either in
Saigon or in Washington, about this suspi-
cion that might be in the minds of the hon.
Members.

The second part of the question is whe-
ther our policy to make efforts to improve
our relations with the United States of
America is a correct policy or not. I think
we should do everything to improve relations
with any country with whom the relations
may be strained. So, as an objective there
is nothing wrong in it, and we should try
to persue that policy, although this is a
field: in which success will not be achieved
unless it is also reciprocated by the United
States of America. But we should never be
apelogetic in our decision and attitude to
improve our relations with whom our
relations at present may be such which
requires improvement.

The third question that he has asked is
about the protection of Indian nationals in
South. Vietnam, It is easy to talk of
“‘effective steps”. I would like the hon.
Membar to spell out wiat ha exactly mzans
by *“taking efTective steps’”. The primary
responsibility of ensuring the protection of
the persons and property of boath nationals
and non-nationals is squarely on the
shoulders of the government of that country.
From outside you can put moral pressure,
you can approach other couniries to create
conditions whese this is easureld, but the
primary responsibility in th: international
community is upon the gaveranzat of that
country where thesz noa-natidails are.
This is one thing absut which we should
be clear in our minds and w:z should coati-
nuously remind th2 Goaseranzat of South

Vietnam about their responsibility in this
respect,
SHRI HARI KISHORE SINGH

(Pupri) : The story of Viatnam is a tragedy
of a tiny nation which is struzgling for na-
tional freedom and dignity when it is domi-
nated by the mightiest military machine in
the world. The situation has been agara-
vated by the latest decesion of the U.S.
Administration to escalate the bom-
bing of Noth Veitnam with a view
to show their might against those who en-
courage this small nation and also with a
view to experiement their deadly defence
weapons over there. The ICC has so far
failed in its objective, and that is largely
because of the non-cooperation which it

in Vietnam ete. {(C. A.)
received mostly from ths Governmant of
United States. The American Administra-
tlon hid hoped that afier the Geneva
Conference it would be possible for the
United States of America to step in where
France had left, and that did not materia-
lise.

This resolution of the Foriegn Rela-
tions Committee of the South Vietnam
National Assembly—I do not know how
far it is ‘national” Assembly ; 1t is allright
to expel the Indian delegation to the ICC
raises a very fundama2ntal question. Can
the Saigon Government arrogate to itself
the right to decide whether any of the three
countries constituting the ICC is qualified
to be iis mamber because of its bilateral
relationship with the goiverminent of Saigon
or the government of United Siates of Ame-
ca or, for that maiter, any government in
the world? So far as ws are concerned,
the question arises as to how far we are
go'ng to accept this insult, Do the govern-
ment feel that by continuing in the ICC we
are going to achieve something substantial
and, if so, will the Minister of External
Affairs say that in categorical terms ?

Secondly, Sardar Sahib has mentioend
that the Governmeft of India is in touch
with the Co-Chairmen of the Geneva
Conference in regard to the latest develop-
meats. 1 would like to know th:ir reac-
tion to the conditions in which our dele-
gation is placed in Vietnam ; whether the
Governmnant proposes to convene a meeting
of the ICC itself, whether a mezeting has
already been convened and, if it has not
been convenzd, wiaether it is going to be
convened or not.

Then, I was very astonished to hear
the reply of Sardar Sahib that he had no
evidence that the Saigon Government was
indulging in all such things towards our
delegation at the behest of the United
States Government, Does he expect that Mr.
Keating will come and tell him ? Sardar
Sahib we are instigating the Saigon
Government to insult vour delegation and
your country.””? This is the most interest-
ing reply we have got in this House.

Is it a fact that the Government of
India has acquiesced in the Saigon Govern-
ment’s decision to impose restrictive visa
regulations for the member of our delega-
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tion ; if not, what steps had the Govern-
ment taken to restore the original arrange-

ments with regard to the visa for the num-
bers of the Indian delegation ?

Finally, I would repeat the question.
which the hon. Member, Shri Indrajit Gupta
had asked, namely, if in its wisdom the
Government decides to continue with the
ICC, in view of the recent developments
will it consider the possibility of shiftiag
the headquarters to Hanoi and, if so, what
are the possibilities in this regard ?

SHRI VASANT SATHE (Akola): On a
point of order, Sir. May I point at the person
in the gallery ? He is sitting with his kaee
on the rails. Is it in keeping with the
decorum of the House ? Can he put his
knee on the railing ?

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): Membezrs are expected not to
take notice of what is happeninz in the
galleries. He is a new mz2mnbz2r. Let him
learn this.

MR. SPEAKER: This is the first timz
that I have heard it. [ have not seen it
being done before. Please do not do these
things. It is rather sad.

SHRI SWARAN SINGH: Can any
useful purpose be served by continuing with
the ICC, 1 had occasion to explain the posi-
tion in the course of the debate the other
day. There is a consensus among the
parties conzerned that every effort should
be made to continue the commission, even
though at the present momeznt it may not
be discharging any function effectively. We
have been in touch with the mzmbers of
the Commission, the Governments and also
the co-Chairmen and their reactlon is also
the same, namely, that every effort should
made for the Commission to contiuue to
function and, if possible, from South Viet-
nam itself. There have been meetings of
ICC also and informal mzetings of mzmbers
of the Intzrnational Control Commission,
all of whom are in Saigon.  This matter
has been reviewed from timsz to tims.

The hon, Membsr was very dramatic
when he said that I could not expsct the
United States Ambassador to comz and
tell me that US was interfering and instiga-
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ting -the South Vietnam Government to take
this attitude. I accept his analysis. I do
not expect the United States Ambassador
to come and tell me that they are taking
any action to encourage the Government of
South Vietnam. [ would only say that the
hon. Member need not oversimplify our
sources of information and contact. thﬁ;
I say something, he should not take it that
it is based only on what the Ambassador
comes and tells me. 1 have other sources
of ascertaining this. gt v

About visas, there was some trouble.
But, as I have already mentioned in my
statement, the visas have been revalidated
for six months. The visas had been granted
for specified periods even on earlier occa-
sions. There is no departure from the
original practice. Otherwise, they would:
not have expired if they were granted per-
manently. Obviously, they have to go for
revalidation at the expiry of the period.
This is the general practice that has been
adopted and this is not somerhing which is
unknown to the countries concerned,

About the shifting of headguarters to
Hanoi or to any other place, I would urge
that this is a matter abotut which I~ have
already made an indication. To readily
agree to shift to Hanoi would be, more or
less, playing into the hands of the South’
Vietnamese. We should be careful when
we make these suggestions. Some of the
things which appear to be obvious are not
aiways in the best interest either of lh;;é.'
Commission or even consisfent with™ _the
attitude that we have taken in this respect.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): It is nothing new to us that the
Government of India has always been a
prisoner of indecision. They did the same
thing in the case of Algeria. When the
entire Afro-Asian countries, almost all of
them, had taken a decision in favour of-
recognition of Algeria, we had been  trying
to look backwards and thatis why even
today the Alegerians have not forgiven
s,

The last battles have b2en fought on the
soil of Vietnam. They are fully aware ‘of
the fact that the South Vietnam . Govern-
ment is nothing but a U.S. Government.
In fact, if you wuse the word “puppet®.
Government. it is not clear. It is a U.S,
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~ Government, They have got some people.
just show-pieces, and they have bsen put
there.

In the statement, the hon. Minister has
said—TI say they sound like a paper tiger—
and I guote:

““There is absolutely no justification to
discriminate against the Indian Delega-
tion to the ICSC by expulsion or other-
wise,”

V_\_.r'e have not understoad quite clezarly waat
you propose to do if you continue saying like
this,

Then, in the recent past,
showered  enough insults on us.
They organised demonstrations in front of
the Indian Consulate there. They have
made enough fuss on the grant of wvisas
to the ICSC personnel. On this occasion,
they have done it for six months. Will
the hon. Minister kindly tell the House
what was the duration of the visas that
were granted to the ICSC personnel on
previous occasions.

Now, the last phase has come. They
are insisting on the expulsion of the Indians
from the 1.C.S.C. I regret to say that this
is nothing but surrender to the U.S. pres-
sure. Thatis why they granted irregular,
improper and illegal visas to Taiwanese
who came to,our country. They also allow-
ed a South Vietnamese Parliamentary Dele-
gation to come and wisit this country.
That is why they have been so unkind and
insulting to Madame Binh. There wis no
Minister to receive her there. They even
obstructed the landing of a plane on Indian
soil. So, I say, the Government of India
is adopting nothing but an ostrich-like
policy, to hide their head in sand and
consider that others cannot see them.

What are the positive steps that they
propose to take ? Will they consider or
will they discontinue or sever trade and
diplomatic relatiors witn South Vietnam ?
Will the hon. Minister kindly tell us in
clear language and concrete terms what has
been the outcome of the consultation with
the member-countries ?

they have .

in Vietnam (C. A.)

SHRI SWARAN SINGH : It was a
long speech, but the ending was rather
tame. I do not know why he travelled
from South Vietnam to Algeria.

SHRI JYOTIRMOY BOSU : This is
an old feather in your cap.
SHRI SWARAN SINGH : The real

thing is that he is so much obsessed by this
historical background that it clouds his
thinking even of the present problems.

He has not asked me anything except
this : the only question he has asked is
whether we have any intention to sever
diplomatic relations with South Vietnam.

SHRI JYCTIRMOY BOSU Trade
and diplomatic relations.
And also trade relations with Scuth

Vietnem. My answer is ‘no’.

SHRI JYOTIRMOY BOSU : The
other guestion was about the outcome of
the discussion that you say was held with
the other Member countries, What you
have said so far is not clear. (Interruption)

SHRI SWARAN SINGH The out-
come of that discussion s : eveiy effort
should bte made to continue the International
Control Commission and every effort should
be made to create conditicns where it
functions from South Vietnam.

SHRI JYOTIRMOY BOSU : When was
it done ?

MR. SPEKER :

Prcf. Machu Danda-
vate. ’

PROF. MADHU DANDAVATE (Raj-
apur) : Recently President Nixon had
declared :

“Nothing in our heritage is more
precious than the right to cxpress
ourselves freely on any subject
and the right of access to the
expression of others.”

-
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As far as the American Government and
their puppets are concerned, they are very
generous 1n offering advice and directions o
other countries, including Inlia, but they
are extrcmely intolerant while unpalatable
views are expressed by other countries Only
last week America expressed her displeasure
to the Ambasvadors of France and India in
Washington—displeasure towirds India for
Delhi’s condemnation of air bombing and
dnpleasure towards France tor a «all for
return to the Conference tahle at Paris

Now the Fo eign Relatins Comn ttee
ot the Nationil Assembly of $»1th Vietnam
have asked lor the immediite expulsion
of the Indian Delegation to th  Internatio
nal Control Commnsion 1 wauld hke to
ask whether our Government 15 gung to ask
them whether 1t 15 not the echs of Thor
Master s Voice Iy out Government willing
to ask the Souh Victnamese Governmeont
also very stoutly When 1t engages itself in
a hurce war a Vietnum with the help of
elecironic technology of Am rica and Asian
m1 + wer has it got the morl right to say
th  India has not played her role in the
Intainational Control C ommussion to prevent
the entry of Noith ‘Vietnamese forees into
the so called Demilitarized Zone ? Will owm
Gosernment it mly tell them that the Demi
Iitinzed Zone ani the ghastly “risevurd of
the Vietnamese people can n.ver o exist at
all 7 lhat s our attitude Will our Giovern
ment tell the US ay well as the Soith
Victnamese Government thit our  polwy of
non alignment and non nvolvemont does
not mean any paswve neutrahity botween
aggression and fiecdom but we icseive to
ourselves the 1ight to rouse the conscience
of the world aganst every form of oppres
sion and aggression as is renuesented and
rcleced by he US imperinlists in thewr
bombing 7 To counteract Saigons politics
of black mail will our Governnent take a
deterrent step by raisieg thiy 15sue of bom-
bing 1n Victnam 1n the United Nations as a
member of the Security Council ? In spite
of 1mtial vacillations, our Government
ultimately recognised the Bangla Desh
Government at a moment which 1t described
as the ‘ripe momen(' In a similar, with all
your vacillations to recognise the Provisional
Revolutionary Government of  South
Vietnam will you consider *right stage’ and
accept the Piovisional Revolutional Govern-
ment of Vietnam and give 1t recognition at

APRIL 21, 1972

Indian delegation to 1C C 176
in Vietnam ete (C A.)

some stage as you recegnised the Govern-

ment of Bangla Desh ?

Does the Government reahse the
ymniications of the move to use the law 1n
a severe but just fashion towards the Indian
nauonals ? And shall we not tell the Saigen
regime that India would not be deterred by
such thieats as tar as the interests of the
Indian nationals are concernel 7 Wil our
Goveinment tell the Saigon iulers that, in
spite of then threat to India the imperialism
of thair U S masters was already defeated
decisivelv a Dacct and now 1t will be buried
on the lind of Sruth Vietnim ? Are we
going to (.11 them decisively this 7

The hon Munister has staled that there
18 ny ¢l v evidene  that the United
States 15 backing up South Vietnam I hope
he has not got any adequate ewvidence with
him 1o establish that the US Government 1s
actually h e to thar own puppet Govern
ment i South Vie nam

SHRI SWARAN SINGH Al his sug-
gestions relate to in juining fiom m: whether
I wall tell v s thiwgs  to the South
Vietn imeste Government  and to the Unnted
States Government o1 1ather i the language
that he his used | would prefer to use
my own language while conveying our view
to the Government s of the United Siates of
Ame ica wnd South  Victnam He wil
paidon me if 1 do not adpt his phraselogy

(dntcreuptions)

PROF MADHU DANDAVATE

I have asked a specific question whether
Gove ament will rdise it n
the Umiied Nations and also following
the Bangla Desh Pattern will the Govern
mznt cowide some momnent at the right
mom.nt to 1ecognise the Provisional Revo
lutionary Government of Vietnam 7

SHRI SWARAN SINGH We will do
the right thing at the right ume

MR SPEAKER Now, we mave on to
the nex item
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1247, hrs.
QUESTION OF PRIVILEGE—Conid.
MISREPORTING OF LOK SARIA
PROCEEDINGS IN TRE rIMES
OF INDIA—Cunrd.

MR* SPEAKER : Hon, Members, on
the 10th April, 1972, Shri Atal Bihari
Vajpayee raised a question of privilege
regarding a news report cirulated by the
UNI and published in the Times of India
Bombay, dated the 5th Apnil, 1972, which
purported to report certain  remarks stated
to have been made by the Prime Minister
in the House on the 4th April, 1972, but
which were not contained in the Lok Sabha
Debates of that date, I had then said that
I would first ask the Editor of the paper lo
state what he had to say in the malfer.

The Editor of the Times of Imdia,
Bombay, has informed me that *‘the story
in question was a (NI news item and we
used the item along with many other pepers
in good faith.” I have also received a letter
from the Generai Manager of the UV,
which reads, infer alia, as follows :--

“It appears that the correspondent
misheard the speech in the laughter and
applause interpersing her speech...™

What about the poor Speaker 7 You expect
him to hear everything ?

¢«..1 regret that this error had crept in.
May I assure you that there had been
no deliberate attempt to damage the
cause or reputation of any individual
or party. I hope that this inadvertent
lapse would be condoned.”

In view of the above explanations and
regret, the matter may be dropped. [ take
it that the Honse agreces.

st wza fagd araddy (safaaz):
osme wxg, Aag ¥ wgwT g e ¥9
qrE FY 9 qwrer w3 fear Ay ) A6
A ¥ W Ma gAX ¥ W@ 9, qg AW
oY X & DA gaC qwdt §, Afew O
A X O ey gy F ay oy, dav v
st § way war §, 9g &N F W
T arr Aff &) Afwa 3. @ ok wnd
wed & fe SR aaE v q@r A
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fer g A w RN wmar g’ 1 &b Gw
®T gW T ¥ /AT qUEA ¥, 47 q@<
¥afid  wwfag danmmr g e
A A gAI FC frar wr¥ | qR @
9% 1§ aafa aff ¢

Hadta wrd aay AYagT ot ofcagw
At (ot v Agge): fem @ Al ¥
w1 JEy ¥ ?

wEqN WG qa7 A;Y, ST X WA N
T gENIT E ) ag W uF fRed § ww
F1 9T FIAT & TIT |

12 50 hrs.

PAPERS LAID ON THE TABLE
NOTIFICATIONS UNDER CENTRAL
EXCISE RULES

THE MINISTCR OF STATE IN THE
MINISIRY O FINAMNCE (SHRI K. R.
GANESH) : I beg to lay on the Table a
copy cach of the following Notiflcations
(Hindi and English versions) issucd under
the Cential Lxcise Rules, 1944 e

(1) G. S. R. 231 (E) published in
Gazetie of India dated the Ist
April, 1972 together with an ex-
planatory memorandum,

2) G.S.R. 232 (E) published in
Gasetic of India dated the Ist
Apnl, 1972 topether with an ex.
planitory memorandum,

(3) G.SR. 416 published in Gazette
of Indus daled the Ist  April, 1972
together with an explantory memo-
randum. (Flaced in Libaray. See
No. LT1—1811/72]

AIRCRAIT (SECOND AMENDMENT)
RULES

THE MINISTI'R OF TQURISM AND
CSVIL AVIATION (DR. KARAN SINGH):
On behalf of 1’r, Sorpjini Mahish; 1 beg
to lay on the Table a copy of the Aircraft
(Second Amcndment) Rules, 1972 (Hindi
and English versions) published in Noti-
fication No. G.S.R, 324 in Gazette of India
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dated the 18th March, 1972, under section
14-A of the Aircraft 1934, together with an
explanatory note [Placed in Library. Sed
No, LT—1812/72]

ANNUAL REPORTS OF HINDUSTAN
ACRONAUTICS LTD, AND
BHARAT BARTH MOVERS
LTD.

SHRI K, R. GANESH : On behalf of
Shr1 V. C. Shukla; I beg tolay on the
Table a copy each of the following papers
(Hmdt and English versions) under sub-
section (1) of section 619A of the Com-
panies Act, 1956 :—

(1) Annual Report of the Hindustan
Aeronautics Limited, Bangalore,
for the years 1970-71 along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon [Placed
in Library See No, LT—1813/72]

(2) Annuai Report of the Bharat Earth
Movers Limited, Bongalore for the
year 1970-71 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor Genecal thereon [Placed
in Library See No. LT—1814/72[

12 £2 hus.

RESIGNATION OF MEMBER
(SHRI GHANSYAM OZA)

MR SPEAKER : 1 have to inform the
the House that Shri Ghanshyambhai Oza,
an elected Member of Lok Sabha from
Rajkot constituency of Gujarat, has resigned
his sear in Lok Sabh with effect from the
18th April, 1972.

PUBLIC ACCOUNTS COMMITTEE
FORTY-FIRST REPORT

SHRI SEZHIYAN (Kumbakonam) : Sir,

] beg to present the Forty-first Report of
the Publc Accounts Committee regarding
Appropr:ation Accounts (Civil) 1969-70 and
sReport of the Con.ptroller and Auditor Gene-
al of Indis for the year 196970, Central
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Government (Civil) relating to the Ministry
of Works and Housing.

e g

COMMITTEE ON PUBLIC
UNDERTAKINGS

SIXTEENTH REPORT AND MINUTES

SHRI M B. RANA (Broach) : I beg to
present to following Report and Minutes of
the Commuttee on Public Undertakings :

(1) Sixteenth Report on Oil and Natu-
ral Gas Commission, and

(2) Munutes of the sittings of the Com-
miltee relating to the above
Report.

12 54 hrs.

DEMANDS FOR GRANTS
1972-713—Conitd
MINISTRY OF HOME AFFAIRS—Conid

MR SPEAKLR We will resume dis-
cussion on the Demands for Grants relating
to the Ministty of Home Affaus We will
try to finith the st There 15 an equally big
Iist which has come today, Ths debate will
be over before the Private Members’ Busi-
ness 1s tahen up The Prime Minister will
reply to the Debate on Manday after the
Question Hour.

NOW, Shri Har1 Singh.

SHRI S M, BANERJEE (Kanpur) ' [
wish to raise an important matter, Sir
There 15 the strike coming up on the 25th
by 42,000 LIC workers. We want to know
what 1s going on. Let the hon. Minister
make a statement, S, , .

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R
GANESH) : I hove no facts at the moment.

SHRI S. M. BANERIJEE : He knows
about 1t. 42,000 employees are involved . .

MR, SPEAKER : He has to collect the
figures.

Now, Shri Harl Singh.
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oft gt Fog (mart) : arsaw e,
# wor g forwmr ) Seefivdt & qeaew
Awam A wai sz wgrar | fafed
® ¥ g fonr Al gfee fawir &
safy, s=fe 9 goe N a3 ww gon
¥ wum A A w3 WRR Aga @)
il ¥ arga g afeadq fear & -
Afaw orgar #Y mew far § 1 SomET T
gurET #Y wawr §t T fqer & ek
arer B swrfer &Y T 9w qur § .y wfEA
ST o @10 gaTdr Iuafenai & S &
WEITATT FT AFL G971 W § | A ot
W Zw & arq w7 gy, 7 N fawr
fawrfonr & ar dar dar fam faar &g
w1a JE & qrar | @Y # 5w A% ¥ A9mg
wr wrgar ¢ % faw atg @ sl Al
%! ¥1q ¥ @A (531 § 9 awg ¥ 4@
WCH FACAFLAG W W T H
Wy WAL 4T § JUF] qUIT %,
FTAr |1 gARr aferw, sl 7gaq uik
A q@ar 4g TRIE FT AGTC A_T
AT |

@ waET 9T & og FeAT wgan g f&
feesht gfwa & oY ot gt @ wew We-
qE8 FTEE & AW F7 AFGH T BT
fewr smar & 1 %3 w3% fafezar @ At
¥ ag faam ) fadt 1 A awwrd
% A W W R WY gAY gAT W A g
e & wage § W g AC afea agt
e wiezaw & foq 97 &1 3@ A @
qrar § | 9 qgi VY 9aEdr § 1 wEggEE
wie # Wit aR o7 N fFafE & asay
# feeey efufaed o7 Uh wOg @ o9-
g

Y FN YA & TR, IAL W X
e wT & gica gl & <o §, W
¥ oy aF W 9 avg A ¥ A
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FEEI NIAF TR A 5@ §,
G ¥ Faw1 F17 A4 KT & A w7 ¢
¥ 39 ¥ agi AwgQ AN F@ § T W
g3 w1aT ®T fear omar & 1 @Y g o
THWT F1AT FAT § A7 w0 F, qgi qg
araeas § e drggew wree & wrf Ao
THX 7 T2 & AR @A § I 9T A
¥ 7€ Y farrg 7 w3 gfew & wear-
TATH I AT A (AT A1

yfoa  wezr R #r a1 & g <@
g wfea a1a @19 ag W & o g
# faoier Wl fwEIR AT & @y A
B2 Tqd AW F AT § o7 A q-
eqTg ® AT aga wEd 1 w9
ar & 5 5-6 o1 wwA w1 feqar
Fiezam &1 aga & gaf § fawar g &
AR EF AN ¥ I ¥
urzsl T fE S 56 w¥ ¥ woAr
AFT FiTT T @A ® fog & ! ow
aE 99 X 4g wigd & % gfwm fawmr
Ta=e g ar agl 3g W ArezaE ¢ fv oY
gfew fawm & 812 ge Fawrd §, aran-
a5 &R ¥ 98 AAY WIHIA! 7 @I, ¥
& fqn o= & qaengl & woer fear
w.9 WX 97 &1 grew oArde § 1< ag)-
a7 |

&7 ¥ W19 §19 A1 gATL qw A @y
af aX ATuE f @ | agfefew
0% T @ @ ¢ ol moud W gw ¥
g & agT o a3 g §) gfew 8 @
TR WS IAE @ qaAd wgt ¥
Faer Zigq ¥ Avw o7 Ay § A gferw
¥amad grR ag ® gloa § ag
w7 & gEEer A S T & ¥ Jw
F€ F0LT 9T giAE A gAFIgET H AR
ik § 1w wmg  fo o gfew ward
@ atg 741 9T QARSI A Ak A7,
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T F T FouT HY T o ) AT ¥

Yo Y et wrfgr ) @y v we @
femfgat o1 vz gferw & wdswfedy &1
gEE Mt @ ATy 99 ¥ fgeww @@ @
AN ¥ ad affenfant ¥ st ay
39 J AFTlAAT FT THA |

o feeet defafad o ot gudr
NN F gHT F ¥ @Y, IE¥ TR
¥ @ f97 & qra oF9ar oorE §, 99 92
IAFT aifaswrT ot §, =9 F, FOIA-TA W
g, affraer s aww ¥ gfew
FE AT AT F FANA 9y P,
W7 T A A AT FA G| AW
SERE R IR G TR R RO L
F WEW T Srar g | A F g FET T
aEt & qgar g 0w gwrd gfew
famge mealgw  dmr qfgn e o
ixfara &a 9w 41 fewemr smEr
= {1 arw 7wy 9T WIS ARy

fou gu 77T &t 8, s ag sAmfAE
T RATFT Y oy F@ErE )
rafen gfa 71 wreafzee 793 1 aga
HIFTgAAr g |

1 waat < & ok afkw a TR
g7 g faver £ amy a1 gAuERT F3@r
g

SHR1 M SATYANARAYAN RAO
(Karimnagar) It 15 a matter of great dis-
appoiniment to me that tlns Minisiry has
failed to solve the longstanding problem of

Telengana The House 15 aware of the
supreme sacrifices made by the people of

Telengana during the  Telengana
agitation, and therefore, 1 would not
go into the detals of it But, neverthe-

less, I would hike to remind the House once
again of those unfortunate persons who had
lawd down their lives and those petsons who
had laxd down their lives and those persons
vho bad «0 wmed injuries and those lakhs
pevpie vhio w it ty il for the sake of g
scparate Telenganag,
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When this agitation was in full swing,
the hon. Prime Mimster advised the Telen-
gana people not to resort to violent methods,
but to abandon violence and adopt peace-
ful, democratic and constitutional methods
to achieve their object The people of Telen-
gana accepted her advice, and they have
expressed their desire through the ballot
papers by electing ten out of fourteen
Members and they have sent us here You
are well aware of that But unfortunately,
their demand has not been conceded.

Of course, negotiations took place bet-
ween the hon Prime Minster and the Pres:-
dent of the erstwhile TPS They are said
to have evolved a six-point formula [t was,
of course, demed by the hon Prime Mini-
ster when we met her at Simla during the
AICC session That 1s the reason why I am
sitting here on this side of the House today
So, you know the whole background 1 am
very sorry for this .,

SHRI
(Gwalor)

ATAL BIHARI VAJPAYEE
Sorry for sitting on this side ?

SHRI M SATYANARAYAN RAO
No, T am sorry that theic has been no solu-
tion to this problem

One of the s:1x points was (o instal a
Telengana man as Chief Mimsster  Of course,
that has been conceded

This agitation was mnot for making a
Telengana man Chief Minister of Andhra
Pradesh It was against certain mjustices
perpetiated against us, and we wanted red-
ressal of these grievances Unfortunately,
that has not been done, [ do not know
why

I3 hrs.

On return from Simla, Shr1  Pant asked
me not to precipiiaiec matters  He assured
me he would look into the matter and
would do everything possible As you
know, before this agitation, there were
some safeguards given to the people n
Telengana m the shape of the Mulk: Rules
But they were snaiched away from us by
the High Court of Andhra, It was struck
down as wlira vires the Constitution. As
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a result , the pcople became disappointed
and frustrated,

Two days after the judgment, the
Prime Minister came to Andhra Pradesh.
Addressing a meeting in Warangal, she
assured the people : ‘Do not worry about
it. Because of my preoccupations with the
Bangla Desh problem, [ cuuld not devote
my astention to it. [ will consider it and
solve it permanently, f necessary, by
amending the Constitution. On hearing
this, the pcople became wery happy. 1
also became very happy. [ can say with-
out any hesitation, that whatever she pro-
mised, she tried to implement and she
had implemented, But 1 do not know
why she is not implementing the main
thing, regarding Telengana. | thouzht
this session she would introduce a Bill 1o
amend the Constitution in order to valida'e
the Mulki Rules. But it has not com..
I do not know, May be there may be
some practical difficulties to amend the
Constitution, If so, the only wayout is
formation of separate Telengana Siate. 1
think it is not wrong also. If Meghalaya,
Mizoram, Arunachal Pradesh, Nagaland,
Manipur and Tripura can be formed into
separate States, what is wrong in a separale
State for Telengana, Even our friends in
the Andhra region are n)»w appreciating
our demand, They alio feel that with
the formation of two States there, we can
progess well.

In this connection, T would cite the
example of Punjab and Haryana. Although
they are small States, they are responsible
for bringing abouta green revolution in
the country,

MR. SPEAKER : It is not due to that.

SHRI M., SATYANARAYAN RAO:
I am oniy saying that the smaliness nf a
State does not inhibit progress. Even be-
ing emall, Punjab and Haryana have made
considerable progress and brought about
the green revolution.

Another argument adduced against us
that ‘the case of Andhra is different and 1t
was formed on a linguistic basis. IF six
separate Hindi-speaking States can exist in
the country, what is wrong in two Telugu-
speaking States existing side by side ?
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If there is difficulty experienced in
amending the Constitution to wvalidate the
Mulki Rules. the better course is to carve
out a separate State for Tclengana. That
would be in the interest of the country also.
We know the Prime Minister is a great
leater. She is regarded as a leader of
opprese:d people. We are also an oppressed
people. Why is she not considering our
case ? She must have some sympathy to-
wards us. The time bhas come when the
problem must be solved permanently.
Otherwise, I warn the House that serious
complications will arise, Let not the House
think that the problem has subsided. May
be because of so many things, itis lying
dormant now. | tell you il is very difficult
for us go out into  the bazur with our head
high. W¢ were heroes opce upon a  time.
But now unlor unately, treied  as
ciiminals  Why do not Governarmat consis
der our difniculties alsn 7 Way is Shrei Pant
nol taking account of these things ? I cx-
pected lum (o introduce a Bl to am:nd the
Constitution this session. You had promused
me that “Don't worry: [ will do every-
thing.” 1 have not done anything further
except re~izang from the Congress Party
and con~cquently sitting on this side of the
House. That s all 1 have doae. | b:zlieved
him, and s.all there is tim: fa1 you, You
please do something to introducz a Bill
for considaring a separvale Telewgana, or
amend the Constitution, It is lelt to you.

SHRI INDER J. MALHOTRA (Janmu):
Mr. Speaker, Sir, 1 rise to support the
Demands of the Ministry of Home Affairs,
The year 1971-72 his been a yvear of pro-
blems, strains and stresses. 1 am happy to
go on record that under the dynamic leader-
ship of our Prime Minister, we have bzen
able to face all these problems as a united
and one nation,

Sir, the Ministry of home Allairs has
done an excellent job in curbing the commu-
nal tendencies in this country, and has also
been successful to a very large catent in
avoiding or controlling the communal riots
in the country. Though, unfortunately, at
certain places in the country there have been
communal rio*s during the last year, by and
large, when we compare the extent of
communal riots in the country with previous
years, I am again happy to go on record
that this Minisicy has been able to
control  them, and 1 hope that
certain further steps  would also be

wWare
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taken to see that we are na positid to
control the cemmunal riots altagsther

Now, I would like to make a few obser-
vations regarding the political and other
situation 1n  the Jammu and Kashmir State
I am again happy to go on tecord that with
the creation of Bangla Desh, there has been
8 healthy nfiuence of certain political
elements n the State There were some
elements who previously for a number of
years have been advocating that Jammu
and Kashour State should torm part of
Pakisian, and they were not recognising
the legal, constitutional and practical acwe
ssion of the State to India A very impor
tant political leader of that Stite, Shn
Kara, the founde: President of the politial
conference who has been throughout advo
cating for the State s accession to Pakistan
has publicly come out and has sud thit he
accepts the accession of the State to India
This 1s a very healthy development although
hs has put certain riders mn his statemunt by
saying that more autonomy should be given
to the State But lam hippy on one
account that there s certainly a basic
change in their atiitude towards the State’s
relationship with the rest of India and with
the Centre

1 am also told by certain quaiters that
there 1s a change 1n the thinking of Shoikh
Abdullah also r1egardimg the accession nsue
If 1t 15 a fact then 1 would wurge upon the
Centlral Government t> take a vely serious
note of this change in his atutude, and
after Sheikh Abdullah accepts the States
accession to Indin as final, all types of
restrictions should bhe removed —the 1estric
tions on his mowvel ent—and he should be
treated as any other political leader n this
country, and ke should be allowed to func-
tion as a political leader m this country

One of the major problems which this
Minustry has tried to tackle—that has also
been repoited in the Ministiy’'s annual
report—1s regarding the utilisation of man-
power, the unemployment of educated engi-
neers and scientists and other technical
personnel  This 1s a basic problem which
our country faces todiy I am happy that
from the shelves of the Planning Commission
this problem has com: up before the Home
Munistry  Whatever the Planming Com-
pussion could do, the Planaing Comnussion
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has done and it 18 for the Home Mustry to
sce the implementation part of this It
really a matter of great concern to a country
Ike India We are irying to progress
technologically , 1t 1s strange that while on
the one hand we are gomng ahead with
scientific projects and other tecnological
projects, on the other hand we have
thousands of engimeers who are unemployed

sft geru sgam (A4AT) wSEAW
wErEg, & o ET syaTar IFAT § faww F
gt A g 1

WA WA ag GedAT qga  fear
AT & W ¥ A P A arc ?
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MR SPrAKER Let
rung—now there 15 quorum

the Bell be

SHRI1 INDER J MALHOTRA | was
submitting, M1 Speaker about the problem
of unemployed anginters i the couniry 1
would very much like the Home Mmster to
take the House into confi lence and spell out
the muasures they propose to tachle this
problem  This problem has become acute
as far as my State 15 conceined There 1s a
Regional Lngineering € ollege and the State
Government 1s not in a position to give
employment to all the engineers who come
out fiom that college 1 would, therefore,
suggest to the Ministry of Home Affairs at
the Centre that they should pay more
attention and try to see that some kind of
special scheme 15 evolved for giving employ-
ment to the engincers tom the Stato of
Jammu and Kashmir

Another problem which s faced by the
Jammu and Kashmir Government 1s this.
The low-paid employees of the State have
been agitating for revision of their pay seales
so as to brnng them on a par with the
Central level Our Chief Minister, Syed
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Mir Qasim, is trying his best to tackle all
the problems, but the State Governmant is
not in a position by itself to provide all the
finances to revise their pay scales. [ would,
therefore, urge upon the Central Govern-
ment to come to the aid of the State
Government so that th: problems of the
low-paid employces can also be solved.

During the last ysar, when millions of
refugees came from Bangla Desh, there were
officers and worbers of the Ministry of
Rehabilation at the Centre who were posted
in the various refugee camps, and they did
an excellent job. After these camys have
basn wound up and the refugees have gone
back to Bangla Desh, these officers have
themselves become refugees. They have
been called to Delhi, but no appointmaznis
have been given to them. 1 would, there-
fore, appeal to the hon. H»me Minister that
he should kindly see to it that that they are
appoinied expeditiously.

In the end, I would appeal to the
Ministry of Home Affairs to include the
Dogri language in the Eighth Schedule of
the Constitution, for which there has been
a demand for a long time. After the
demand started, two or other languages
have been included. In my opinion, this
is the right moment for giving Dogri also
representation in the Eighth Schedule of the
Constitution,

SHRIMATI GAYATRI DEVI (Jaipur) :
In the Report of the Ministry of Home
Affairs, Chapter VII which relates to man-
power, about which the hon. Member was
talking just now, is full of the usual schemes
and data about committees to be formed, or
that have been formed, to remove this very
grave problem of umemployment. But
there is no mention in the Report of any
of the achievments or any progress made. It
is a sad reflection on the working of the
Government, and one is left to wonder
whether they are really capeble of finding a
satisfactory solution. Some of the policies
of the Government appear to hinder rether
than encourage employment.

There is a lot of talk about increasing
production, The Report says in (wo
different places in the same Chapier that the
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educated unemployd are being encouraged
to start small scale industries, but it does not
say how many of these have been started.

Every political party in India is against
monopolies. but still the Government has
only given 42 firms licences to
expand in the current year and no
new firms have been given any
licences. How can this crcate jobs ? There
is such a shortage of cars, tractors and
scooters in the country, 1o name only a few
items, that people have to buy a Fiat car at
Rs. 27,000 in the black market.

AN HON. MEMBER : Pcople do not
buy Fiat cars.

SHRIMATI GAYATRI DEVI1 : People
do. If you prluc: more, you woull give
employment.

People hive to purchase tractors at Rs,
15,000 moyre than the official price and
scooters at Rs. 2,000 to Rs 2,500 more
than the oficial price. I would beg the
Government to urgently look into this
maitter of expinding the production of these
items. It will help hold the price line and
also create more jobs.

The report also says that there are
several schemes to promote rural employ-

ment by way of minor irrigation
schemes and road building. This
should be given tremendous emph-

asis because the majority of villages in
India are complctely neglected and the only
sign of the 20th century is the transistor
radty [ should like to submut that good
roads shyali be built in India and not
tracks thic blow away in the wind.

Wells for drinking water and irrigation
and a crash programme of rural electrifica-
tion can give immediate employment. As I
said before, construction of roads will not
only gencrate employment but also remedy
the problem of communications. I am sure
it is the lack of communications that keep
rural India bachward, .
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Talking about unemployment, I should
like to draw the attention of the Home
Munistry to a fact that I think they are well
aware of That 1s, with the passing of the
Twenty sixth Constitution Amendment
Bill, the pensions of mainy people, who were
dependent on the old rulers and whose
commitments were taken over by th:
different State Governments, have been
stopped These commitments were made
as early as 1947 and 1949 1 am sure the
whole House will be sympathetic to these

people who are now quitc old [ am sume
this was not doine deleberatelv to take
reprisals on these people by the Home

Mimstty T hope this ma ter will be looked

into

Regarding the Border Securny  Force,
by all accounts they have earned for them
selves an excellent reputation | hope that
the Government will see to it that on the
weatern Rajasthan border where these
people are deployed adeguate facilitias for
drinking water will be prosiled to them
Wells should be dug and eneigised

As for the Central Reserve Police Fo ce,
it has been the opiridn of many people
that this foice infringes on the autonomy
of the Sta.es  Now it has buen upheld by
the Calcutta High Cowml  We would like
to know why the Government of India 15
anxious to maintain a police force of 1ts own
to operate within the States  Is it that they
have no faith mn the competence of the
State Governments ?

This takes me to a point of very great
importance and that is, the independence of
our Cwvil Services, which includes of course
the police force 1 am sure that it will be
accepted that the services including the
Election Commussion must function inde-
pendently and also impartally f dem-
ocracy 18 to be sustamed min India
Unfortunately, this 13 not the case This
has been my expericnie, specially duning
the elections  There have been many
complaints from people in every walk of
life in the State to whwh I belong of
revenge and animosity shown agamnst them
because they dared to oppose the ruling
party These tax payers have been deprived
of their natural rights and we had hoped
that the Vigilance Commission would look
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into tus  But the have faued to eradicate
corruption nnd partisanship, which s the
root of blackmail, coercion and corruption
We hope that the Lok Pal system will now
function

One of the mun functions of the Home
Mimistiy 15 to sce that law and order 1s
mamtamned thronghout the countiy with
complete impartiality Therefore, it 18 a sad
reflection on a democratic country like ours
that there 1s violence during the elections
I would not speak of West Bengal, I had
not seen what happened there But 1n
Ryasthan a Jan Sangh woirker was shot
dead by the police  They alleged that they
thousht he wis a dacont although that jeep
was ¢ rymg two fan Sangh flags  Shri Om
Prikash Rmand succumbed to the bullet
wounds The CBI 1s now investigiting the
case, but so far nobody has Leen suspended
his leaves in the minds of the people a
doubt as to whether their personal safety 1s
scoure of they oppose the iuling party
Though this 18 not + subject of the Home
M mistrv, 1 should lLite them to use their
influence to previil upon the I lechon Com-
mission {0 sim2lify the cluction process by
making the polls on one diy alone By this
thev can avoud aay illegition against the
government that they hi ¢« meddled with
the ballot box  Another change which s
required s 1n 1the new sys cm of signing the
counterfoil where a voler cun be pressunzed
That system also ought to be done away
with  If that system: 18 continued, 1t means
that the ballot 1s no more secret  Govern-
ment must give a feelung of secunity to the
people by proving that the elections are
free, impartial and nnocent of these
allegations

Sunulaily, citizens of India aganst whom
there are duect or insinuated charges should
be afforded a chance to clear therr names
by public inquuy Crnimes must be punished
It 18 sad to read n the Frontier of 8th April
1972 that such a responsible peison as the
present Chief Mimster of Bengal biushed
off a correspondent who wanted the probe
report of the political murders of that State
simply because he was on outsider It does
not say much for the efforts at integration.
Sadder sull 13 the nsinuation that these
murders will be Jet off scot-free even though
the Cluief Minister knows who they are.
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Sir, if you will permit me. I would like to
read out the correspondence. The corres-
pondent asks him ;:

“Do you propose to order an investiga-
tion into the murders committeed in the
State during the past few ycars—the
Barasat-Basirhat murders, the murders
in prison, and the murders of many
other people including some prominent
political leaders, and find out who the
culprits are ?

Siddhartha Rav : No. There is no need
for any fresh investigation. We know
who the murderers are.

Quoestion : Do you propose to publish
the findings of the investigations so that
the people may know who the culpnits
are ? Are you going to punish the
guilty 7

Siddhartha Ray : No. What has happen-
ed has happened. We want no recrimi-
nations. We are determined to see that
the West Bengal we build is a glorious
one.

Quostion People would like to
know who the real culprits are and what
punishment is meted out to them.

Siddhartha Ray : No, the people of
West Bengal. do not want that. They
have not asked for it. Only the CPl (M)
has asked for it.

Question : Should murderers not be
brought to book ?

Siddhartha Ray : They are your friends.

Question ; 1 have friends ian the
Congress and in every parly. What may
it be that stands in the way of your
punishing the guilty if you know who
they are 7

Siddhartha Ray : You are not from
West Bengal. You have no right ask
for an inquiry or ask such questions.”

I ask you, what does this imply ?

SHRI K. P UNNIKRISHANA
(Badagare) : He has contradicted this report
in & section of the papers,
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SHRIMATI GAYATRI DEVI: Iam
saying what has anpeared in the news-
papers., If it has been contradicted, the
Minister will say so when he replies, Itis
not for the members of the House to do
that. This is what has come to my notice
from Frentier and 1 thought that as a citizen
of India. as 2 representative of the people
of India, it is my duly to put it before the
Ilouse. As ] was saying crimes must be
punished,

In the Home Ministry there are several
investing apencics, the CBI, the Intelligence
Butean the TFanforcement Directorate, In-
come-tax  Depairtment, Company Law
Depaitment and so on. Tt seems so strange
that with all these imvestigating agencies at
the tip of their fingers, the Home Ministry
does roulung 1o investigate the allegations of
cottuption insinvated against highly-placed
perwens.  There are allegations of corrup-
tion against five ex-Chief Mimsters. Yet,
they huve not been given the right to clear
their names by a public inquiry. Similarly,
there are several allegations against big
busiress people. Why are they not brought
to book 7 If they are cleared by an inquiry,
so much the better. Otherwise, just punish-
ment should be meted out to therm. When
a small man is accused, immediately he is
tried and if he is innocent, he is I:t off; if
he s not innocent, he 1s punished. But if
the name of a big person is involved, the
filc remains in the Home Ministry, obviously
for the purpose of political black mail. 1
would request this Ministry that they
must go into these allegations because,
if they do not, the people will remain suspi-
cious of this country becoming more and
more a police state,

I will not say anything more but
before I conclude 1 would like to remind
this house of a very well known saying, &
known encmy is better than an unknown
friend. 1 say this in the context of reports
appeaning in the foreign press, which (s
really rather alarming. I hope that that our
Intelligence will not let us down as it did
in 1958, 1959 and 1962, 1 wonder why
there are still 2I ships of the Soviet Union
in Chittagong, Cox Bazar and other har-
bours of Bangla Desh. They were supposed
to be there for clearing away mines. Surely,
Indian Navy was capable of clearing away
those mines |
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SHRI SAT PAL KAPUR (Patiala) :
They were for fishing. Here again she is
misleading the House.

SHRIMATI GAYATRI DEVI: IfI
am misleading the House, it will be for the
Minister to put me right.

SHRI K. MANOHARAN (Madras)
North): Ladies will not mislead

SHRIMATI GAYATRI DEVI : At the
same time, it has appeared in the press
that two squadrons of MIG —21 were also
being given to Bangla Desh. They have
India on three sides, with sea below and
I would like to know if our Intelligence
has probed as to whom these are to be
used against.

SHRIMATI MUKUL BANERJI (New
Delhi) : Mr. Speaker, Sir, I am really
surprised to hear Shrimati Gayatri Devi
accusing the intelligence Bureau aad the
Home Ministry for not inquiring into the
murder trials, [ do not think she knows
anything about West Bengal, In West
Bengal so many inquiries have been held.

SHRIMATI GAYATRIDEVI : I do
uot know if the hon. Member knows that
I come from West Bengal, my home.

SHRIMATI MUKUL BANERIJI : But
you were not quoting the facts. The facts
are otherwise. Therefore, you know hardly
anything about West Bengal.

SHRIMATI GAYATRI DEVI : I have
not got Government indoctrinated facts;
I have got them straight from the people.

MR, SPEAKER : Order, please; ladies
should not quarrel.

I am getting out of their quarrel.
hrs.

[MR. DEPUTY SPERAKER In the
Chair. ]

'MR. DEPUTY SPEAKER : He has
feft me a difficult legacy.

.SHRIMATI MUKUL BANERJI : Shri
Jygs_u-moy Bosu has raised a lot of points
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criticising the wvarious . - intelligence and
Central units under the Home Ministry who
help the States in maintaining law and order
on their requisition. 1 do not wish to go
into the matter of increase in budget ex-
penditure, We have other agencies to check
on that in the Estimates Committee and the
Public accounts Commitiee. No Central
unit of Intelligence or Police could have
sanctioned their own expenditure on their
own sweet will. If any expenditure has
been considered necessary in the public
interest, we in this House in various ways
had occasion to look into that and we shall
continue to do that, but to mention out of
context the total figures is an attempt to
mislead the House. We should rather
concentrate on the work done by these units
and the need for such work in any civilised
country instead of quoting such figures out
of context.

The main burden of Shri Bosu’s remarks
was that the Foreign Intelligence Unit under
the Government of India is being used by
the Government for keeping watch on his
party people and to advance the cause of
the ruling party, particularly during the
elections, It is a fantastic allegation. This
kind of a general complaint is unworthy
of a responsible Member. If there is any
specific case of such misconduct of public
servants, that should be reported for nece-
ssary action. Under the Government
Servants’ Conduct Rules, no service member,
whether of Intelligence or of other units
has any business to watch or censor any-
body’s papers or telephone on his own,
Every department is independent. Any fault
in the telephone line should not be read to
mean that it is being tapped. In any case,
instead of wasting time on such generalisa-
tion, we would make up our mind, everyone
of us in thigs House, that in such cases we
should report on specific instances so that
the Government and the Home Ministry can
have a look into it and we can also press
for a full report and if we are not satisfied,
we can ask for other details. There are
various ways of redressing such actions, if
any. .

The Foreign Intelligence Unit has nothing
to do with the internal "work. There is
Intelligence Unit for the internat work
under a different Director. In fact, the
Internal Intelligence Unit is under the Home
Ministry and the Foreign ' Intelligencs Unit™
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is under the Cabinet Sccretariat, It is
fantastic to suggest that the Foreign Unit is
dealing with internal matters. This will not
work in principle or in practice, because
they will clash with the other unit. Be that
as it may, here, again, I would suggest that
specific instances of any Member of Mr
Bosu's party having been violated by the
activities of any unit, should be brought up
and that can be adequately looked into. It
will be wrong to create a cloud of suspicion
during the budget discusions by such un-
founded criticisms and allegations.

Every civilised country has to have
Intelligence units. This is essential in the
public interest and for the safety and sceu-
rity of the State. It is no wonder that such
organisations must be maintained and in the
present world when you have to oblain
information from developed countries and
their followers, the technique and personnel
must be of a high standard. So, we must
be prepared to bear the expenditure required
for maintaining the minimum standards in
these days if we want them to serve the
State for which they have been raised,

I am sure, the Home Mumistry will give
more pointed replied to Mr. Bosu's criticisms
but I wish to voice my protest so that the
Members and the House do not get mis-
guided by such unfounded generalised
allegations.

I have a few more matters to point out
to the Home Minister and the Depariment
of Personnel. 1 know of a very deep-seated
grievance among the members of the Air
Force Employees Union on account of the
policy of the Government to recruit out-
siders through direct recruitment. This is
causing a good deal of heart-burning and is
really blocking promotion prospects of the
people who are already working there. My
information is that the Defence Ministry is
also in favour of discouraging this recrut-
ment, but the Department of Personnel is
pressing for this. 1 would request the
Department of Personnel to have this looked
into and take such steps as are necessary to
remove this apprehension of the loyal and
good siaff who are already in the Defence
Ministry.

There is also another grievance of the
Central Government eleoyceg w]?ichtm
come 1o our notice and, I think, it is my
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duty to let the Government know before it
takes any form of a big agitation. The
Central Secretariat Service has been bifur-
cated inlo verious cadres and zones. This
may have some =odvantages, but what is
causing the grievance is that these wvarious
cadres and cones have unequal promotion
prospects, Sometimes, somebody who has
1o be assisied is pul to a cadre where the
senior people are few. Such mal-practices are
bound 10 happen everywhere when cadres
are separaled. The need for having separate
cadres and rones of Central Secretariat
Service should be looked into once again,
The Central Secretariat Service is the per-
manent basic service of the Government of
India. We obiain the members of the All
India Cwil Service from the States on loan,
but the permanent Government staff of the
Cential Sccretariat Service continue to serve
and maimain continuity in the Central
Secretaniat administration. Anything done
to jeopurdise the loyalty of this group of
civil servants and to cause frustration in
their ranks is fraught with grave possibilities,
I would, therefore wige that this also
should receive due atteation, and this matter
of breaking it into various cadres should be
reviewed and the old system of keeping the
entire Central Secrcta iat Service in on: cadre
should be once again sympathsticaliy con-
sidered,

The third issue which is a perennial issue
ig the question of keeping the temporary civil
servaats of Government ol India to continue
as such for indefinite periods. I undersiand
there is & standing Governmant rule that
anybody oecupying a temporary post for
more than three years should be held as
quasi-permanent even if there is no per-
manent cadre, but in practice, no Depart-
ment of the Government of India is looking
into this matter with spinpathy and under-
standing, in spite of this standing directive
of the rules. This is causing a good deal
of frustration and dissatisfaction. A large
number of officers and men are in the
employ of the Government of India on a
temprary basis and the Houss will be
shocked to know that such things continuwe
for more than 10 years and even there are
people who are holding temporary posts
for more than 20 years. All this is happen-
ing because the departmental superiors or
the Home Ministry, the Departmeat of
Personnel, as the casc may be are not
dealiog with this  matter whigh
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that thoroughness and understanding
as this matter deserves in the nterest
of these thousands of  temporary

civil servants under the Government of
India My mtention 1s to draw attention
to this standing grievance s» that something
tangible is done to review these cases and Lo
see that everybady 15 made quasi permanent
after three years of service and as soon at
possible the cadres of th: units which must
stay should be made permanent formally

One point more Sir, about the lower
cadre of the police 1 would hke to say
something about the police admunistiation
The whole system should be chaiged As
Shrimati Sheilla Kaul said we aie still con-
tinuing the colonial svstem  We are giving
so much of responsibilities to the polics per-
sonnel, but we are not giviny them enough
faciiies and enough emnluments so that
we may attiact ntelligent and educated
people into the cadre T would therefore,
request the Homs Mmistry to [»vk mto
this matter and see that the whole sy,'em of
police administration 15 imnrove i and better
people are attracted into the caire  Better
facilities should be given to the constables
and other Class IV employees

DEPUTY SPEAKFR  Almost all
in the list, are
1 do not

MR
the members of Opposition,
not to be seen n the House
know what to do

Shri Vayalar Rawvi,

SHRI VAYALAR RAVI (Chirayinkil)

I do support the Demands for Grants of
the Ministry of Home Affairs Of course
every ome knows that the work of this
Muustry 1s a tedious one, and they are
always the target of attack from every
corner [ want to eongratulate the Mnisters
for the excellent job done during the last
few years,

1 do not want to go into the details of
the attack made by Shn Jyotirmay Bosu.
But what else can he do 7 I{e has to blame
somebedy. He may be afraid of the people
to blame them So, all the allegations have
been put on the polic', in short he wants
to find an excuse m the police for their
crushsng defeat in the last elections 10 West
Bengal., The time 1 very short, Sar I do
not want to go anto the details,
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Iwant to know whother the duty of
this Ministy s only to muntan law and
ordsr o to mike sons changes in the ad-
munistration [ regret that, so far, no positive
steps progressive of creative steos, have beaen
taken to change the system in the country
which may bring the poar people nearer to
the administration  We are still continuing
the old systen which was mnhsrited from
the B wtish hierarchy  'W> have not taken
any stess to change 1t Take, for examnle,
the CB1 1 have gt the report here Let

¢ reid out this portion from the report

f0v 318t Dramoer 1971 ot of a total
of 1357 ¢c1 »» paiding trinl, 461 cases
were pendiny f>r a period upto one
yeu 283 for ove one yeor, 207 for
over twy yea~ 158 for over th-ee years
and 248 for over fou: years "

In aiiition, there wis one cas.e started 1
190J aguit an army ofower which 13 still
peiding in the cort Al the big business
hoyuses in the coiitry Birlas, Tatas and
Muiihras are tiking shalter behind the
crart  All the cases agunst them by the
CBI are panding before the court The CBI
scems to be helpless to proceed against
Birls and Muanihras They always file writ
petition or soms petition or othar I want
to know from the hon  Mimster what steps
he has taken to see that these loopholes are
plugged these hurdles put in by the courts
are oveicome The judiviary have ther
own functons It cannot be blamsd The
duty of the Ministry 18 to find a way-out so
that the funcuauns of the CBI are not blocked
step afier step the hurdles put by the courts
are overcome

Moreover, many examples have beena
pointed out This 135 a very serious thing
that they are taking shelter behind the
judiciary by fling writ petitions  All these
things must be looked into and nscessary
steps taken

Mr Sen has complained that he has
no place to sit. Leaving the previous
building which belonged to some Maharaja,
he has chifted to the Indian Fxpress build-
ing where has no office room, Here agam,
Ican't you give hima proper place ?
You can acquue the buldding of the
Maharajs,
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Again Mr, Sen has complained about
the big business houses also. All these thi-
ngs should be taken into account.

1 have to say one thing more. Sir,I have
nothing against the 1CS officers personally.
Sir, we are not able to abolish the ICS
privileges. I know there are certan very
good ICS officers like Mr. T. N. Kaul, Mr.
P. 8. Menon, but, I think, there are .ertain
people in the ICS cadre who ase ancro-
aching into the public sector, The Prime
Minister has taken a bold deccision that no
extension will be given to the ICS officers
but they are wvery clever. They are now
trying to encroach into the public sector and
thus defeating the policies of the Government
that no extension shall be given to them.
Moreover, what | wish to say about the
abolition , of their privileges 15 --- | do
not want to call them collaborators --- but
they really betrayed out freedom movement.
They have betrayed the country. The
Congress Government has made a mistake
by making them a nucleus of the admini-
strative system of the couniry. They had
their col!'aboration with the British heir-
archy. Mow, they are collaborating with
the reactionary forces in the country, While
enjoying all the facilitics afforded w0 them
by the Government, they are hand in glove
with the monopoly houses. Now they want
to go into the public sector and want o
grab it as well,

I will point out one example. You
know what is happening in the Thakru
Commission ? Before the Thakiu Coninis-
ion came, Mr Mangat Rai resigned. |
want te know from the hon Minister who
accepted his resignation. He might not have
accepted hts resignaton but some of the
ICS officers accepted it without jour
knowledge. Then, who are the officers
facing inquiry by this commission ? Mr
P. R. Nayak, Mr Khera, Mr Damle, Mr
Gopala Menon, Mr Kashyap eic, all big
ICS officers. They all misused their power,
still you are allowing them to conunue.
My humble request to the Minister and
the Government is : you have to look into
these matters and do' tallow any ICS
officers to grab or take any position in the
public sector because they are defeating
the policies of the Government.

demands

So, 1 do support these
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aud I do appreciate the functioning of this
Ministry in the last few years.

Thank you, Sir,

SHRT SAMAR GUHA (Contai):
Nowadays you find even with massive ma-
jority of the Coaggress, the quorum Bell
rings almast  cvery day. What does it
indicate ? It is not only a symptom of the
carcless absenteeism but something more....

MR. DIEPUTY SPEAKER: That does
not come under the Home Ministry.

SHRT SAMAR GUIHA: I am coming,
Sir. Itis a deep malady and it should be
taken as a warning signal for the future of
democracy in this country, because absolute
power, if it is concentrated in a single
pomnt, creates a mood and that mood is
now exhibited in this House and which we
should take note of, I do not know whether
the ruling Congress obsessed with this mood
will turn into a grand psychopogue of
poliical rchots.  The Challenge before the
country to-dav, particularly, those who
profess democratic socialism s to  see  that
in India the fundamental principles of hu-
man freedom and the democratic rights of
the people are synthesised with the econo-
mues of socialism so that india may project
a new social philosophy befo.e the world
and the country does not become a socia-
hist country of the fascist type or the autho-
ritarian type of the Cummunist countriss,
Unfortunately, the piesent exclusive pattern
of controliing the levers of cconomy, with-
oul simultaneous (ccentralisation of politi-
cal and economic power will Izad 10 hyper-
crystahsation of some hind of a totalitarian
authority in the hands of the Go.crnment,
The ruling Congiess today is willy-nilly
heading towards some kind of a totalitaria-
nism we should be careful aboul the
mechanics of socialism. The ruling congress
now s at the height of, at the summit of
its power. 1 wish the Government proves
true its profession of Garibi Harao- 1
frrther wish its commitment to the goal of
democratic socialism does not turn into a
political hypocricy. But, | am afraid, there
are cerlain tendencies which might lead to
generating dangerous forces of totalitaria-
nism in our country. The freedom of ex-
pression of the sovereign will of the peopel
or, in other words, scrupulously defending
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mechanics of free and fair election, 15 abso-
lutely essential for building a real democra-
tic society n a sociahst order The pre-
requisites for this are (1) freedom of the
press, (1) non-partisan radio publcity ()
impartial administiation, (»v) an organisa
tion of election commission above suspicion,
{v) equal opportumiies for election prosa
ganda, (vi) equitable basis for eclecton
expenditure, and (vn) a peaceful atnosphere
for holding a free and fair election withaat
any shadow of fear from any quaiter

I have no doubt that the Congress
would have won the las. election even
without campaigning by the Pnme Mimster
The last election was not a political election
it was in vamty an emotional election In
the millieu of emotional upsurge of the
people after the victory over  the mulitany
Junta of Pakistan the mood of national
glonification was so powerful that the people
cared very little to judge the socio economic
programme of the ruling congress The
congress leader Mrs Indira Gandhi succee-
ded very shrewdly to exploit the 1mage of
of Prime Mimuster Indira Gandhi, which
was built up with the support of all polilwal
prirties and the whole country and the
whole nation

The ruling congress 1in 1ty thirst for
absolute power has started a process of
dangerous erosion of the mechanks of a
democratic election

Firstly, it has resorted to differential
distribution of the Government advertise-
ments, financial advances and other favours
and used covert threat to break monopoly
press The press m India has been  suffi-
ciently terronsed to be snbservient lo the
ruling power

Secondly, by mistake once the All
India Radio Akashvani bulletin printed the
name of All India Radio as All Indira
Radio,—ironically 1t was almost hke an
imnadvertent foreboding and i1t has now
come to be true,

Thirdly, the admimstration has been
dehberately utilised to influence the coumse
of election by the ruling congréss

Fourfhly, the Election Commission 15 no
longer considered as above suspicion,
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Fifthly, the Government arr and Jland
transports have been cxclusively used by the
Prime Minister and other Central
Ministers under cover of certain set rules
and by patently mixing official programmes
with election programmes

Sixthly, by using public sector distri-
bution machinery for permit, lhcence and
contracts, huge election funds have been
collected by the Ministers Opposition
candidates we e simply swept away by the
tital flow of ‘Rupea chunao’

Lastly, in the case of West Bengal as
also of Bihar, forces of wviolence, ntimida-
tion and the techmique of physical capturing
of polling booths were let loose by the
ruling congress to fterrorise the voter to
serve 1ts election objectives

Some of the political parties believing
n the technique of violence and the politics
of insurrectionary seizure of power are
todav ciying horse against violent rigging of
clections 1n West Bengal [ would like to
say that 1t 1s they who started the wind and
now thev have got back the whirlwind !
They have no justification to say so What-
ever bv the gquantitative measure of the
election misdeeds commutted by the Cong-
ress in West Bengdl such acts have ndirect-
ly strengthened the philosophy and  justi-
fication for wviolent means of those who
believe in the poliics and philosophy of
msuriectionery seizuie of power

Alvo, by this process of erosion of the
mechanics of dumocratic elections, they
will engender a mentality in the minds of
the common people who have directly wit-
nessed what has happened during the elec-
tions you may call st fantastic nonsense,
but they have witnessed it-whereby they
will lose therr faith in the future m process
of democratic elections

It 15 a strange thing that Mr Biswanath
Mukherjee, the Deputy Leader of the Ruling
Fiont of West Bengal said on the floor of
the House that *the democratic function
of Opposition 1s a bourgeois concept ”
Not a single Congress Leader and not a
single Congress Member opposed it

MR, DEPUTY-SPCAKER ; Now the
hon. Member should try to concluds,



208 D. G. Min. of

SHRI SAMAR GUHA : Kindly give
me two minutes more.

MR. DEPUTY SPEAKER : 1 cannot
apply different rules to different Member,

SHRI SAMAR GUHA : Yesterday,
Mecmbers were given iive minutes or three
minutes only but they were given ultimately
15 minutes,

1 shall finish within two minutes.

To keep the flag of Indian democracy
flying, it is high time that firstly, a judicial
inquiry is instituted to go nto the allega-
tions of the rigging of elections, particularly
in West Bengal, Bihar and Jammu and
Kashmir.

Secondly. the People’s Representation
Act should be drastically amended so that
the Central Government in the case of the
Lok Sabha elections and the Siate electious
resign at Icast one month before the date
of the elections.

Wl gOH AR TTAY : IILAY HERA,
T QI WTE AT E 1 ZOF H A1

agt

MR. DEPUTY-SPEAKER : Now, the
hon. Member Shti Samar Guha has to co-
operate. He has taken double the time
due to him, This cannot go on always.
We are here bound by time. We have to
run the House according to a time sche-
dule.

SHRI SAMAR GUHA : 1 shall finish
within two minutes.

MR, DEPUTY-SPEAKER : But two
minutes should not become ecight minutes.
All right. 1 shall give two minutes. But
after two minutes, 1 shall shut him out,

SHRI K. 5. CHAVDA (Patan) :
There is no quorum, and a point of order
has been raised by an hon, Member,

MR. DEPUTY-SPEAKER : When the
hon, Member has drawn my atiention to
it, it is my duty to satisfty myself that 1t is
correct and then I shall take action. I
am not deaf ; I have heard what he has
said, and the quorum is being checked up.
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SHRI K. §. CHAVDA : But meanwhile
the dialogue is going on,

MR. DEPUTY-SPEAKER : Why does
he not understand what I am saying ?
When a Menber draws my attention to
that fact, it is my duty to check up whether °
there 15 quorum or not. When I am satis~
fied, 1 shail take action on it. He does
not have to tell me again and again. I
have heard what the hon. Member has
said. As long as I do not order that the
quorum bell be rung, the proceedings of
the House will continue. When 1 am
satisfied that there is no quorum, then I
shall have the quorum bell rung. It is
only then that the proceedings come to a
stop,

SHRT K. 8. CHAVDA : How can we
know that you have done accordingly, when
you have not taken the count ?

MR. DEPUTY-SPEAKER : I have my
means of taking the count in the House,

SHRI K. S. CHAVDA : But we also
have been counting,

MR. DEPUTY-SPEAKER : Sincc the
hon. Member has drawn my attention to i‘t
1 am taking the count. As long as 1 do not
order the guorum bell to be rung, the pro-
ceedings will continue.

Now, let the quorum bell be rung—

Now, there is gquorum, Shri Samar
Guha may now continue his speech. He
has already taken 10 mmutes instcad of 4
minutes. Hec can take 2 more minutes,
il he wants, but afier two minuies, 1 shall
shut him out.

SHRI SAMAR GUHA : 1 was saying
that the State Government or Governments,
as the case may be should resign at least
one month before the date of the elections,

Then, a three-man committee of retired
judges should be constituted to supervise
the functioning of AIR at least a month
before the elections. A special Commilice
of the Press Council should be formed to
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see that all political parties get a fairr deal
in the press daring the elections The use
of transport except m the case of mck
voters should be strictly prohibited Im-
personation of voters should be brought
under severe penal measures of three years'
imprisonment. All acts of wviolence, 1nti-
midation and terronisation should be the
subject-matter of extreme pumishment
Election expenditure should be made accoun-
table to the Election Commission Election
cases should be Completed within two
months of the fiing of thes cases No
candidate should be allowed to use more
than three transport vehicles in the case
of State elections and eight in the case of
Lok Sabha elections, No booth office of
any poliucal party or candidite should be
allowed to be set up before the polling
stations. and no canvassing during the elec-
tion day should be permutted, in order to
avord terrorisalion of voteis and booth-
capturing. Lastly, a statement should be
mgned by each candidate befere the return-
ing officer at the time of scrutiny of the
nommation papers to the effect that
the candidate would not spend more than
the permitted amount as election expenses,
a4 he would not make any appeal to com-
munalism, casteism, regionalism or resort
to any type of wviolence It s high time
the Representation of the People Act was
drastically amended before the mechamsm
of democracy 18 subveried to su.h an extent
that the people lose their faith tn demoe-
racy, and the fauh of thc people 15 over
powered by some kind of totalitarian autho-
rity that we are witnessing today growing
insnide the Congress.

*SHRI K, BASAPPA (Chitradurga) *
Mr. Deputy-Speaker, Sir, while supporting
the Demands for Grants relaung to Ministry
of Home Affairs, I would hke to place
before the House a few points.

In the first place, even though 16 years
have slapscd after the States Reorganisation
Act has come into force the inter-state
genionty of officers working m some of the
states has not besn finalised as yet This
has created a lot of frustration and discon-
tent among those officers resplting in in-
efficient admumstratton of the States
eoncarned. I hope the Ministry would look
imto the quéstion and take ecarly stops io
finalise the sensority.
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In regard to All Indin Services ke
I A,8,, Government have taken § decision
to constitute similar services in the aphere
of Forest, Education, Medical and Engi-
neermng. But it s only 1n the Forest
Department that this scheme has been im-
plemented and in the other three Depart-
ments, the services have not been established
as yet because certain states have not given
cleaiance for the mmplementation of the
scheme I do hope that the Minustry will do
something to implement the scheme at the
earfiest.

Further, Agriculture 18 a very important
subject In that Department, 1 feel that
the constitution of an All India Service on
the Iines of LA S if of paramount unpor-
tance, ] am conhdent that the Centre
will take mmiative m this matter,

A disquieting feature in the IAS, s
the steady decline in the number of Ist
class graduates inducted nto the service as
would be seen fiom the figures which I
quote here  In 1967 out of 141 taken into
the service, thore were only 50 first class
graduates In (968 out of 122, the figures
of Ist class graduates came down to 39 and
in 1969 out of 100 there were only 32 first
class graduates This means that hardly
1/3 of the posts are held by first class
graduates From this 1t 1s patently clear
that many of the first class graduates are
not entering into the Government service
as they seem to be finding better prospects
in the private sector, 1In the interest of
efficient administrative services, it 1s desir-
able to find out the reasons for the .A.S.
not being 1o the best talents m the country.
1 would lLike the Home Minuster to look
into the matter and improve the conditions
of service of All India Services.

It has been noticed that the 1.A.S, offi-
cers, whithin & period of 5.6 years service,
are appomnted as Collectors or Deputy
Commussioners of the Districts, [ feel that
this practice of appomnting them as Collec~
tors is not good for the efficrent adminwtra-
tion In my opwmion these 1A S. officers
shoud be asked to work in the wviriows
deparimants of the Goveérnment as Under

Secretaries and Deputy S for &
period of at Jeast 1012 yohms. "tk ooly
afier they gain siffidlent witpé * they

.

* The orizimal sorech was delivered in Kannada,
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should be postel as collectors to the
Dustricts 1 would like the Home Ministry
to examine this question

In our countiy, there are only thiee
Foresti. Science [aboratories sittuated at
Delhi, Calcutta and Hyderibad Ths delay
m the mvestugation ol a luge nunber ot
eriminil cases 5 munly diz ty th: et
that these thiec laboratories are notn a
position to cope with the volune of work
I, therefore comider it necessary to hive
such laboratortes at least one in cich State,
I hope the Ministry would look into this
question and tike neiessary action

In regard to the Central Vigilance
Commussion the Estimates Coymmittee  1n
their 84th Reporl tecoymm nd as lullows —

s“Consideriag the 1. taat the Ceatral
Vigilance Commussionet his to  study
each and every case personilly and
take decision hims.lf, the (om mitree
feel convinced that it s huminly 1m
possible for  one person to handie the
large volume and variety of work tran-
sacted by the Commission  The Comnu-
ttee also note fiom th~ Annuil Renaris
ol the CVC that 1n the dischge of
his dutics the Crmuissionu has also to
attend conferences and muztings and
visit places outstde Dbt This takes
awdy a pottion of the Commissioncr
time The Commuttee thurefore recom
mend that if the Crmns,on » to
discharge the onerous duties entrusted
to 1t, 1t should be enlargzd wd at least
one more member addud to it *

1 would hke to know the action tiken
by the Governm:nt in the mitter f a’poimn
ting an additional Cymmissioner to LIpe up
with the volums of woik and expeldite the
cases referred to the Vigilance Conmus-

sion

Lastly, I would like to diaw th: atten-
tion of the Government about the pension
scheme of the fieedom fighters At present,
the Government have prepared a scheme
according to which a fieedom hghter who
had undergone imprisonmznt of six monthy
1 entitled to get a pension  This condition
s rather very migid and should not be
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insisted  Fyven a political detenue 1s entitled
0 1 pension in Mysore State  Such bemng
the case, | want this condiuon (o be relaxed
Such of th s¢ who hid taken part in the
Irecdom movunent  should be given a
ceitification of tecopnition of his services
to the country Not only that family of
those freedom fighters should be entitled to
free medical ticatment and wertain percent-
2ge of seats suy 5-10 be reserved for therr
thildien in the Medial, Engineering and
higher  technological  and Agricultural
Colleges

Lastly, 1t was answered m reply to a
question in Lok Sabha on 5 12 69 that the
Government would put up a Memoral in
memory  of those freedom fighters wheo lost
thair Iines in the freedom struggle between
I8ST 1947 and that the Memorwal would be
teady by Apiil 1272 1 would bike to know
the stage at which the matter stands

ot wlzmrr soe (afirar) | oty
AT AT, T3 ANTT T gufeqy
AT FT X FHAT F7AT Z | HIKTONGT Sy
aft zx a sfas Y7 qEifors kA o
¥ for @iaqdran 7Y faadr iy ofg &
FTAT a7 3 777 et & 37 7 avear ag)
faslt #1390 97 963 F1797 g fawrd
Tt ¢ 1 gard wfaqifray &1 gwdy Afy
7 famae a2 eafan & sar g e
FiATT QAT ST} B FIW W T &
o oar T N afaw W s
wifeq & Fov qmif@ ohear & o,
it & ¥ mE OF & a1z I N fayghe

71

mammn Afr e ®
a1 gafee T o fger ¢ o A
¢, afia @, 9 Y AgraA %Y wrq | Hfer
aw &1 gy faoer forwr, AT adw &
qdf s a1e faere ¥ qfeeit fosr wgy
q¢ f5 qarm?t smre &, I §, frew
wE ardy @, qE-RT §, I A w
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W RE e At i frew
agr § 1 gfcam foamr Y wwaedt & wrardy
N wflda & o wem FAN ¥
forg & i aww ® wdA & af ¥
FAF G, o aF a9 ITAHF WY
WMRETIATD Y @ ) amER EWR
wQw arafwat 1 wag 4g $T 91 @7 ¢,
wgr 0% fea-tr 3l o qand arE
wwer s gg W fs @R
wfgwfa) & gfeesin & oo & 25
agt & wrz Wt ofcads aff s mAT R
FUIEHATAT Y wgAU § 5 a9
s ¥ g7 ¥ w7 w9 Iy 9K Aar
areraoer far %< fag ¥ gat wfewmd
w10y qugd A gfadl & gfa wod
wdsg) 1 QR FL | gWR A7 T 7Y
& & fokt dad F3T &, A9 ITHY AT
st &, fzr wran @, gfew 97 @7 Aaw
aft gt § ogr % fF wy A fodd oy
T Agr %7 a1l & 1 9uT e folt WY
wret § &Y g%t 323 & wedta fawY o A
g o wzw-awdie & & 1 K awAr g
fx ot foid faeft o, I&7 QO aw-
bR

IR A {F 9w wrE A §,
fag % 50 0% Y wwd ) gwd
swafe forg awg & 104 ® g 7w
st wifgy, ag A Ad 7@ 1 M
¥ v S agfand o — we
g AT &, TESH &, T ANAE,
7 feart & fadr ar # sqaeay § 1 we
frar & &t graT IuSsT § oy Ay wiw
Faxe qafa ¥ Hevch g, fam ¥
TR tal 6 Swrdt Y 337 fivar o awar
& el & weRd v oY arevane § A
o & were g Al § 1 dfeww wifw-
dy ¥ g & wyF-wghedl ) o fea
war &, w¥Rat o & aw el .-
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Y § o wgw oY wiw gl WA ¥
gy g W ¥ ¥ ax faRw
9 9§ W =@ EWT g,
TR WA 9%, WY gATR A 9T 97,
for Y qzd TTEAR g W W W@H
g, ¥ fadel ¥ 0¥ gu ) a gew
Fofrad Y §, o =Y T § wew O
b 2ma ¥ e w3 Ffa¥ e Ay
wigd ) wc Rfewe wfqi & [y
& wewl 51 wwd feqr qAnL @ ¥ avd
I H T X T 5@ R gArq Ay
gfear sifera @ zear | o falr & wrgm
f& ar at SAfma & A 7 Gfeswr wifaw
&Y ArG qr A F AgFT F1 FrlAal A
Wt & fad gear fratfa Y sg, sx
1 w7 garfEt & w7

WIT A Az ¥ wg wAtem W o
fedié sega &1 § 9w Fqvz 68 9z 4D
grFA ¥ fod, awritgv w4 & ford
Wramd D aE ) N awang ad ¢ 5
94T T8 8%, Hlw § srgly Fay smgar
g RN & FW F g QA 0
faot o & ey A ey

FAT T X fagiz & @AWr w7
fadarz gart wnify QU 490 qo WAAGL-
T A AGE F oaww ¥ areN g
qr 1 39 & fay B3 widhr wwr, S
fa¥ gg w197 ¥7, %A wrw A wgt
qT FeTE q|T /AT gar § A frgrary A
qifweara & & 1 Wt 28 Wit wY Ayt 9
ey weft | fefigae dfweg e oft wfore
5o Wd & w g o W gEnr g
& wfam fo¥ & feqai & & gzad
o€, Faawy gz foar qar ¢ wqad awg
feara ¥.fegre gaere ¥ Frd fwe IO
g frarl o) g gear off o | A
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g-frarer & 14 sraafy art ¥ o e 25
o W Ay & 712 N oy gaw @ @
g1 gaR ford A g¥ awac g, afew
T TG FT WALAGY FT AT QEAL, HAA
T wadaar Ifwad T 0 owax W
FTHR 1 & § A 18 A8 § A q17-
O st w1fed s agr ford gfaa &1
{7ZT &1 FT G q2ATAY FV Twar Arfgy
W ot wigsrd) g7 Fz-wAElz & owaw
FQ § 97 ¥ faars wea wdandt s
arfgd |

25 a &Y sy & arz o ad Ew
HOAT ATATET &1 7HAA-ATAT FATH AT
2 afes 3 &1 3z wor o1 wErd &Y
e F wgar vgr ¢, Wi oft Wiwa g &
9 §7g IATART & qalas Hrr—afaar
WA F IeAW &7 @1 E, fAw AN w-nw
= qfw 3 A srond) FY FErE qqr €
&, afew wror aF @1 97 faor =ax 9%
¢ T Wi Adraw qrar g1 1857
&t arardt Y @ & wgw darofa
wéT Haw qE IET & A F WA A1 ¥,
HA AF I &1 0 &1 AT q@T 9T
a@r Ta1 1 1942 6 mody & wErf ¥
aferar gfwa @i & wmy 19-20 g
Mefr ¥ 7 47, 97 47 gafa ¥ A adls
THTOE g 9T @91 §, IW 9T FQ qA0H
F &, TTHIT A ATE § TE A 4§
et 7 @ @ R wrd ) sl
w &mifaai & wfg afrgw go @ ad
T O@ g O EOU WA-Aq A
wE Ay ad g )

feeft &t srx Tt zorm feafa
g @ETr ) A Akl
H—vafers gogefem 44, w=iizw
W s qfimw HISEE  FRE—AT
greq W@ & oY fgrdtoamdy s & @Y
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§ st woR A suw @ &,
¥ BT IC WA WTAAT WY ag Ad) W
qard & | 7=t qT 9t FAf@s faar www @
ag o g ¥ frar AT &1 T @
adt gary @+t v o fged onad §, afe
TN T aae @ E Gt Twwr
g e AT wT aTh FAWAE
ng "y &1 fanfaat wash & & g
§ ™ dox waw ¥ Hfagl & sy
F T A AW ST Wit §, wg oA
wEA H R, wafe a7l ¥ amg fd
7 i @ wifgdy | gw fedt oT wavawh
feedt wrear a8y Wy, afew @ gy fedt
Nt ¢ 9 agt wrndt § gy fedr @
®IH EIAT 91, HTH AZT WY WA T ¥ Wy
g g oo wgw fg=r wwm s
gy 2, 37 &1 g faaft wrfed, agr ax
T v gl & g =nfgd

WIgo Ue q¥e ¥ w7 & ol qufy-
faed feg frgred wiaa &1 fawrfon &
syqure 26 af ax Iucagr § g
AfFa AT EF TG AT N AT AW
wt fear T g1 9g Sfaaaf &1 gw
qea ¢ 5 26 a% % ® waEqr aw
g o g 99 %) faw oWy , ¥ fud
g, @7 & afuw 37 f oy ofegd

Bor 7 fowd a & 1§ AT
70 & @1 &, 39 F spare wfsfew ¥ o
wr wfafafuts Siw Ay ar w1 &
wreal § fF gwar agrar w1 ghoAl
% fod 18 sfowa & wwry 25 wheewy
fear s srfgdr |

it sree fagrdt ardat  (wnfera):
Iqreay wEE, qfeem & g 13 fewr
R IT R M AW HRGIA AN 47
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[5fr srzw fagrd arordad |

faew feqr a1, o IFF YT I AE &
FAT KT GG A 74T § | 2T wzATH]
W oty wy, qftedt A e @ @y
ey gw ara § | frar W @ frwior €
wreo AT quteer ot give g1 war § )
v feufy % gwewrea afcfeafady ¥ ard
wey wr e sifwen A€ & ) o weAl
*®r e wn 7t § q) gAa afwerd #Y
Wmmﬁlmm‘fﬁfﬂ
sty ¥ QI ESFA Wlgh | qAw ® oF
wowTe aag wvaerea fegfe £t -
welf & 4 &% dfifag 5@ & fod aredy
n€ @t | 7 @ wifow w7 A A e
wifew feafa ot @, @ &1 € s
_ wdY fear Tav

-~

IqIEd N, gg A AT w7 fawmw
fF TTEIR T T ATeATaA el 9 &
gz fe o wd=nfrmd & amrem
A 9T &, 3T ¥ fa? axa geen
ufafaaw 61 wgra afl faar s,
Usq AT ¥ wANfE w gagd 4
dust ¥ faged & far wra g sfy-
fraw wr awgu foar § 1 @ @€ foeay
iy awe NawEs AW oaw
frm ® sdarfd & Fod § @y F
ford wreer g afafaa w1 g9 w5
ot gar A wf N oww ow A
v afgwE e W oww gy
o g Y wg W feafr & wn &

fo &g off &« wvTT wEE
fedr &t qfifegfa &1 gmar =3 F

oend ¥ & wwwar § fe sogwieiy

| feafe B g N a9w ¥ w1 @wy
B CE AR AR (£
RaAUAR LML i
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Hoft o ¥ wgr qr--f IS mz’f qﬁ SR

AT "rgat §’ .
“Every political party, therefore, nuds
to examine soriously whether its faith
in democracy is a durable one and not
& mere tactic to undermine democracy
through violent means, Can all parties
represented in Parliament not join to-
gether to combat this violence and those
who believe in it, instead of trying to

battle amongst ourselves, each blaming
the other 7

IR ¥F wrawr § YA fqfga §
Tz o # A vk | # A Ty aa
¥ AP ¥ §FA £ 6 qTeg q@
o qfey e & 3RY aQwT w7 9N
fem far af i N I Fmra@ R &7
fom adwi & wex 3 four & 3w 4

‘AAT FODEA 0 R E T ¥9 -

foee w#t  (efaw o)) & wagar s
WYTTE T ¥ A B FE 9g WL 7@ A0
%Y gftz w7ar g fx madarfeal e qmar
w0 & Ay wmydarfedl & & 9%
YA a0 | § A% R T IZF T

TR

‘st frg® g & WYF 9T afeww
Fme ® wwa § gt far safa
arg AT AT § i ag wEr A g feag
THFATHE T g § FHifE A swEg
T T & AN X B WHY 9EN
fear a1 ag sTAgY, I9H ¥ e
3§, =% @ o gany

Eorar s7 o1 fs g w

g ® SEAgT B faer 50 ) fas
siv g vt ¥ fear sEer fwaﬁ’f
!i’afﬁstmmiﬁ‘
arfg )

-f;m_m”nma-mt

Foewr “W'!ﬁ-h‘-ﬂ: Wt ) :
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st @ go faard (warers)
wIRET A g 1 . (cwwem)...

it yza fagrd wiwdaY = W
&1 5g7 & {5 Jaa ¥ Foa ardf
¥ Y gng ¥ wges faay, qoT ) AT
aft fRar & Tfr  qwwr e wifeaee
qrEf & o s A qrdl ¥ a1 AT Y
sirar & 7 Fay fear & gty faa ofwa
2 ? sy xetfos femr e a9 T TwAl-
fas sfafgar A7 &7 @ as 1 AT 417
ag Ay sy &y ¥ grgafas fgAr €
gac ¢ arwzifar  wfatear sfag @@
2 ? g fgar ¥ s amw wrazvw @i ?
ng i feqr #1 afkemm €7 77 0K
AT gEd M g9 @ &« faw ;&
FAF T AONAT—ag WTax ¥ Afen
wreqr F7 qfeams gt g

¥ 3o A1 a1 a7 wfan w3 @
g f a7 garer @ ag qldwr 4 A
waATTT a1 WY afzew qame 4 IgAr faag
o | afefeafy agd g€ &), @ 2w
& fwin § #t7 ofsamA & quag F
s & frar ¢ famm g o wfwe
B orér Y | AfeT gmrer IH Fr A
war 9 faears 91 Wk T woA! fawg
o fawE ar | sdifeq OF aO% s
T {5791 T 927 A F1k FRAT 7 F
wwar | & =rgar g 9 fgena & ma
fFgrrarm v s go femr g ag s
fear g * ...(suawmw) ..

s GATW W9T IaT A Aw feq

g

oy wew far@ wadd@?  orar o
wrr w8 wf@) wedfr wrd g,
(sawwe) .. a8 7o dme w A
B TY UIT W wTeg qA ¥ Q% qfess
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gzeg 9o gifesr arg faard & wrawr
fear ar | ¥ ¥xw waz &  gF Sonf
HUEY AET B, AMEF A X W IAST C®
TR T AR TR Wiew WY
ITT OF AT WER A GUT AT §E
Wi g & 3 gaT | e wafag e aw
T F JwT w7 grge fearar | Hfew
T & Wi fs 9 §9 g og1 F@ A
fa% gmv 73T T wMAT 91 A AR
A€ g, a7 Areledar g Wi fd) o
A& WA T AN, qX W & AR AT
THT |

qe T THT AMG fANT  F WY B
A1 & I3  ATAT AT §

“faere & qara ¥ ogd o 5o Qe
Az 939 ¥, w9AfIwA gar ar |
AfFT AT TR AN A ang A
g, et T s g, %
FX FIH A AR 9 A1EA W19
1A & 1 9 @1 g€ 1967 ¥ | faw-
T A X wg-Alw anafoa & g
1 9 [@ar 3R O BT WK
fear & wxewmm waar agr fiw froe-
fenr e R wifer s W,
AW WX WY, g WA
C

s A TforT are foard & 9 gra ¥
wgr ¢ & 3% oo WY 9y @ W g
4

“Reiri e waX A 41 & wy
fe 72 & g ¥ vor ok eher o
guT 5 el g d vor wwd
& 1. agy & ga B Sroefer anfe-
T ¥ qifen qu FowT w38 3 A
T WA ¥ sy oy fiewr ¢
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[=ft wreer fagrdt arsdat]

W oam & fawx fagie &
got afioss saer off faqife s & swe
feg & | & X8 a0T wz A A ¥ | ST
e wror A feeelt ¥ wwfow oF s
fedr &fF awraTeaT T e guT !
war Rt feafr & gt wy Froewr sfic
AT B AT TAFATE 7 AT F) AW HAS
faQst aw  af T @ 2, foewr
areRT AT §, A Nwaw ¥ yheer F
sfy @91 g—@ AN A yafaar
fear€ v g—sa® wA ¥ famr A
amfrr 21 .. (Weww) .. § @ aw
o gEwY ST 2 TET Al wYaT § |
qg §UL R, TEITARAG & 1 (squwm)

o garelia AegiA THAIAr A1
frafri

oft wew fagrt ammedt  xweAiar
wrave oX e ¥ fog fgema ) awa
e & gt o) e W Wi aw
fgena aE wTEF

uTERE WY, TFAT GG €T A OF
afas swaear § | a7 ¥@ & fAgwEy &
qre A9 foar I @ Swaw 9 &
S A q1EGT IZX AT HWET A
o @ W & 4| AT Y gTET Agar
g 5 o gdaey sadia afafa #1 =
g fgy ot whasy & A § @ awg
¥ sfrafrgarsl A Q63 & gwa X 89
Wi gg qA@ ¥ A afrafeead gl §
T A% @ A TAFI TH | A HAA
aw wiéi wi 2t § 1 70 afewmrg fard
Fpgrar @ e § vay asaf @
fie ST QAT T FIAT F@ W owESAL FA
et Y wrew 7w & qoew wivs gEar ¥
srest ¥ 139 W gD 9T weAT
Qe awdt § 1 g Wy § e g
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R AT A & qrx wiesg 7 oy
¥ 397 f6d o a%y § gaer faare ar
wfggr  (euwaw)

guneag o, uwEgE & faq qfideg-
fadt & wvaw & wrdwat &1 gfaw ¥ M
HIT & ag wear gxafamiw §oww
Sas) fagar ot &1 qx =@ fasr &
1 &tx wyrrm elfor, geEide, W)
wrfaar sgfafges Fdfies & Rrac @,
T g & fatty 7 aYage ¥ ww & foy
O | A ST g7 &5 7, IAET AT G AT
W ar | Wi U F7 wwge A ¥
fagz w7 wifaw o qfew & o M=
AT | FG T 5 ITF W, @WE BT
mEr A7 A (suawm®) . ww
Fa1 g 7 st gfew arwav gear W mifee
¢ sast wft a4 sTvar Agy nar § 1 W
Tt form @ & & “gear #Y #Qx &1
AIE & AT B, A A1 geAwr FA qiwY W
famfaa &@& fre@ic @ fear mor ax
T w1 AR MIATE ) @ § 1 g A
gfew & afves afand sdamman fag,
Qo dlo, NTAYL T UNEE| FT AT
sff T T fag eqrt weRdig wanfgar A
TIET XA 7 @ § WK I wgn
gfs woit @ wa A, W SR
"

wg safer wow T w1 qwar, fowa
@ g am w ggm & Tege ¥ wfew
adt frar ot gwar, wArg weer w foan
adl fat wear, ¥fex wfesg & T
#ifew €0 ¥ W T LA X AW
faxa gefma o & fag fodt & wo
® 98T At EH@ o, g 3@ X
ey A wifgg | € gy wWEE W
AHA F TrwA 6 wifir a1 v e qTRAT
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g R oF Awer 4 QAT wifgm ?
waAifaw gear #1 wewg w0 foar smr

wifgy ?

IAIsAA Y, g A A X AT A
¥EE FT ST R M UF A AT F
WY | & 39F WeTl FIIFAFATAZIE

“The other pomnt which 18 of concern
to the entire countiy 15 thal of unprinu-
pled defec.ons We fully share the
concern for this malady 1n owm body
polilic and we are determined 10 take
steps to check it,™

qre W g1 owan, Wit T w1 waw
AL IEAT AT | GTHIT EF ATHIX 9T
fodart & adl aw asdt s faordr
e &t w& agafr wcx adr gd
g | war g} w39 feielt @ & U
F A a g ? wx wf Fmw
agl w417 i@ dr fadd z@r F wANw
T FEEr Io1x & Fifergw w1 wret g0
ORI ® gFaTH qg-faow & fed A
g A&7 A CFAET FF-AIT F fawg
s7A S & fowd Qv § ? 9@ waw
QHALH IS AT A% B, B2 wIW F
fag fad z@1 1 aorg aed § 1 QN
T GUAT Hosw & T AF § fv aw
Tzw waw Sifeq #< frar wrar g
Tw-azy %1 ot Rt aag a5 @t
agl arar s, @A At A g
Y qHTA # wrEaTaEar g a8 & | fedl
wilgA &7 JIAT FAFT AT gwAT |
fro® sysawT & AT F AT A HA%
Wil ®t gwee faar, w9 fedr A
frlt wge & A EAST ST AWAA
gax wzeq §, SAd W vardr gy e
@ & = w0 I v W ife

waeaar w1 &Y fif ge § wlf § | A
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¥ grewT feat sHeT #1 asgs & amAT
& sgrar aAweT § |

I A, [ I1-ATH ¥ ANEq
T &7 fHfgw g | g @Y o, wrd
w7wA fagn fea af |, (sqwam)...
wTE Ty g, wfag At swEw @
wTEG! F1 3 T A AT T @O
w1 wifrg N a8 o fstd o wR,
g afas 7% ¥ fag dare g ...
(maam)... 1

oY aito dto A (3r3z) . ag e
AT qEImA QTN . .

st wew fagrdr s, wsa gy
FAAANBTE TS fawT wwr F
gEgt £ faadY geqy weg SO R Of
3u% feana & o wius sufem ww w1
faar 7 | ag IATAR fam q@ @Ew
&Y ST agl aKAT 97 | 7 qEWw AAY
¥ &1 vl ¥ 91, ag Iofiafa @7 )
¥47 @ArEE A AT A o7 f ag famw
z® 7w 7Y gq, far §wm w1 @
fot go o 91 &F@ ! AR EARS
T 4w far 74T OF @R WX Wy
5 fF FT99 §T 397 99 9 TF §2&4q7
| HAT 9T IE® HTA T FLATAT T
qY | ag wiq awq g fw 9w sAer A
A Ear A faer | gfrmr 2 g o
fawis 7ff @t § ) @ e & Qna
af wrf w0 avd ) A ¥w g
v ¥ frar a1 ¥ FAwa g e =
ow MFaT 1 glua sy, fFd
SCQIE

MR, DEPUTY SPEAKER : You have
taken 18 minutes.
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off ww fagrd @@ @i 5 &
& Y aury T AWT B, WO 4D 4@
¥ 1A, qrer ggavr dfwm )

oy A, WS A F A1 F A
feafe =t §, o fAdd zHATE ag
st Y o W@ @ v wg @t wIAT,
gafaate ¥ gra da@d | afT g ww
¥ Y ggavT tzar war IAFT JAF NAA
% fgq fas ag § o9 Jsm@T TUT, 9%
RGFT RO | WOF G TR T
wrodt AL AT 2

IIRAN Y, T FA FIAFET WY
fi§ 3T SUTA AT F1UF  AQAT T A0@AT
§ @ s mafe A @@ 2, arsmdr o @
Wt ot g R wy ar fr g9@ 1@
ow dar & wo A g B da Qar adf
wgT | Sasaw oY, §A 91 9 A, Ag
& garar g qgEd N1 aEad §, N
grq o1 foan garr axdias agl g

‘g ot F § B gl e 4 v
#Y qgeA o0 qwfaes fog graray g A
g AT AT gFT &Y A H ¥w WY
TE s fanamd a1 e gw
gy & fs og 3o fawad@t @, il oA
N off & T35 4 g% oF A% gfagrm w
famfor 31’

TR EF A qA ALY (vaaam)

§8 wMAla wCE @A W sy
g

ot wewt fagr®t awddRt  varm g
et § 7w gF AN M T AE § 1w
oF AT ¥ A7 wg & v, JeF  « fwar
Weat & qur wATIrC-AAT ¥ N v
a€ | gd Juwr g Af fsar | w@wq
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wwfrg a4y feur fr gz & @wa gr aweY
[T G g F 4

St Yo o WG ¥z ATV wEENET
g

ot wze faprdt AR gwA A%
%Y, YIRT g TH ALY & | TR XW @ W
g & e ads %), o a@ WY
9 qrF ¥ g fag ad fear

gyream Sft, TA1A ¥ faw7 Sy w0
nF g g AT AW wWiEvw &
werAar 1 qftwg 30 A a1 g
ARTAT AHT FrGY § 61T AGIAAT AT FUT
w7l 8 | &% g@ faarz A swE wwAT A
Frear, AfFT qF g g A ) (smwaa)...
N7 7 AT wA F GEEE QAT Fq
Afaar s sl a@ &t a1 g @
gt fudzd & ga@ a5t off af a=
gwar | qAT ¥ 3R e far o
Sy A Fgrrar fe vt W od A W
fagrg wrgd & @Y 70 Rt | fe a0
Fof faAdt ew Fr Atz 31 ag g § ?
T FAaT 7 faosdy aw v Qe faar @
#7137 fFar ? qur god ag e @
arady 3@ o % w1 fawre wF @ ? W
qg 3 T CHAT FT TEA O qOwT R !

of Wigw *9C I wew A@
frasle <& o= @ {0

st wew fgrdt s=ddft. gy Wi
¥ I A ¥ A g

qreAw oY, AW AAT & AW Y
am 43 ¢ & fe st #) wfys afewrc
frsa qifge 1 sre ¥ fear Aedt wr faw
g & geqal fear o oy Y, oW dwd
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§C R Qw1 a2g § v o A1 s
fs wor &1 woar ww We@r GAr

gy |

st o fto WY srer g feqr femy
WX AT WIGHT 18 FATET Fgar & 1

oft wew fagrt ardat. a7 o aew
& w9 S gard o w gfer @ v R
s s g

. JuIEqe W1, wrer goy € faest @

#fma @ 7€ & 1 ovway & faww & fag
ag 3w 7@ § 1 7N w1 faFadww @
wifgq Fq9 q T %, § aur &Y
fadedreor Ifaa A€ § 1 g S|,
foar afeny, vxiga as az =fgma
et qargw, foer afesy, qoarfa,
sqtad, g9 mEfaw §wR & g
X 3T § | AR FWR Fw F
W &3YAAT § | FET F@EI AT
wif 7 g *El g w4 @ owEE
ot &1 & oF T1T Fg T @@w F AT
oY oY, ¥. @ 0F AHE TARR L | T
e ¢

“The whole system of Government at
the Cenire 1s such that almost the cntue
range of decisions relating to policies or
personnel has to be taken or at least
approved by the Prime Minister who 18
always hard-pressed for ume. As a
resuit, she s often oblised to put ofi
decisions until the last momeni, whether
in relation to a Cabinet reshufile,
appointment of Governors, selection of
Service Chiefs, posting of Ambassadors
or promoting senior officials 10 key posi-
tions 10 the Government.”

AU XA AwEAA §, qg WM @,
gut Wi wEie At §, arfas wfer
Aol §owrd qave RS Qaf g &
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g T17 T@YEE  wgAr Agargfe W
ITE § geqe< fawrw & ag o wwaw
a fr mige md s g gEEE
IIYHT £ AFAT § WX WA wiww ¥
W F faers s s @ B | wE & @Y
W) geaz fasm & w9 § e aed
g |

% VARG I G419 F1 H1E JIqT
fawmadr g ?

=1 w2w fagt ;e s AT
geawx fawrm grar ar o & Yo ww agy
FRAT |

% BAEIT GRET A WERTWIT Wi
g@Ffanigwr § graggaAi A g1
ST AqrA1 A ¥ wezrA #1 fawwar §
at UFArfad TI4T 1 WA /T w&w
TIAT M | WEIHAT 49 ar. @l )
qnT AArar v & & waer 7 Aar o
&t faer gwa |

gfram & qe WD & fasg oY
AT T T4 & 740 T awarow Ay § ?
F41IT AQG F AT A HA oA
FT T 7 AV AT GFAY 7 X 98 g
Fuwad g 6 30 Tt X ww W
HUAT A9 341 GfgeamT TUgay § 1 o
&g @37 ¥ a1 var fs  gfoaer & weg
gt € faedt #1 3 a9y Wezrae ¥
o FT aFY £ 34 for wrw aft §f ot
& 1 & w3t 5 ag meawr YT g
w1 19 fam wy !

FAEEATTY HTT & oF HAT &
fasg oft oA wark v § W WA
1o frQdy zw F A7 4, gurey W X
¥ | WY 99T AN o wfer faw m g4
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[of srzer fagrly arordat)

¥« Ay werrak K1 fagET &, | #
WIFAT F) GHT IAT§ W1 @AY G350
wod | ¥%F AT AaAr § s Ag
¥ A & g v A @ & Wfaw
an s arae N 37 FA KA

CIwaT § waT W 34 ¥ IO el w1

faz wT awd !

. THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : Sir, I listened very carefully
to the debate both yesterday and today, and
while listening to the debate I was reminded
of the great events we had seen in the year
gone by. These events have been historical
events, They had posed one of the most
difficult challenges we have faced as a
nation after independence. All the events
in Bangla Desh, which I need not recount,
and the presence of ten million refugees in
our country certainly posed a great challenge
to us as a nation and to our leadership.
Sir, it is a matter of great satisfaction that
this eountry has emerged from this test with
flying colours and with added confidence,
Listening to Shri Vajpayee, I was surprised
that he also repeated what many members
of the Opposition are prone to say, that we
won the elections because of this victory.
Would Vajpayeeji have been happy if
we had lost the war so that the Jana Sangh
might have won ?

SHRI ATAL BIHARI VAJPAYEE:
Otherwise, we would not have co-operated
with you. It is hitting below ths belt.

SHRI K. C. PANT: I thought he
had struck me below the belt and I was
replying to that. The elections were heid . ..

SHRI ATAL BIHARI VAJPAYEE : So
you &re not better than me.

SHRI K. C. PANT : They were to
have been held in 1972 and ' postponement
- of ‘the elections would have been abnormal.
When = conditions are normal and the
eloctioms  were held.........{Interruptions)
according to the normal schedule, then
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there should be no surprise and I thought
he would be happy that lhe country had
won a big victory and if, as a result of
that, there is a sense of exubsrance and a
sense of self-confidence in the country, that
is to be welcomed.

The elections that were held to the
States were in themselves a giant operation
and they were also concluded successfully.
Throughout the country the administration
saw to it that the elections were conducted
by and large peacefully, and as a result of
these elections and the last elections which
saw a re-affirmation of the faith of the
people of this country in the policies and
programmes of our Party and the Prime
Minister and which were an index of the
faith reposed by the people in the leadership
of the Prime Minister, the country has
emerged stronger. I think there is no
gainsaying that, and no section of the
House, no one in the country, can to-day
say that the country is weaker than it was a
year or two years ago.

The people have rejected both com-
munalism and extremism and the prophets
of doom who were predicting at one stage
this country would break u,p that democracy
would collapse, have been confounded by
the events of the last two years and, there-
fore, we can look back with some satisfac-
tion on the yar gone by as a year of
success, a year of dramatic achievements
and a year during which the challenges
were bravely and successfully met.

My friend, Shri Inder J. Malhotra, re-
ferred to the problems of Jmmu &
Kashmir. I do not want to go into
details, but I shall assure him and I think
he knows it, that the Central Government
is conscieus of the problems of Jammu &
Kashmir and it is doing its best to assist
that Stats ‘n overcoming these problems.

'fhé Rajmata of Jaipur made a speech.
She is not here. . .

SHRI B. P. MAURYA : There is 0o
Rajmata now. ' ot

SHRI S, M. BANERJEE : You can
call ber ‘Mata’—I dom't mind, but no
'W'd .
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SHRI K. C. PANT : All right. Sheis
not here and she had come here earlier just
for the speech. She has gone away. I do
not know if [ can meet any of her points
in her absence. But I would like to say
this. She referred to the presence of Soviet
ships near Chittagong and the purchase of
MItis by Bangla Desh. I do not really
know the purport of these questions. We
are here talking of two independent sovere-
ign countries, both friendly to us and I don't
think anything should be said in this House
that is likely to be misconstrued by either
country or by those abroad or within the
country,

Shri Vajpayee just referred to the Emer-
gency, | may inform him and the House
that so far as the Central Government 15
concerned, immediatly after the case-fire
we had advised all the Ministries of the
Central Government as well as of the States
that the powers conferred by the Defence
of India Act and the Rules should be ex-
ercised with the greatest of restraint and
circumspection so that there is the
Icast interfence with the normal day-to-
day life of the citizen of this country,
with the enjoyment of fundamental
rights guaranted by the Constitution. This
has been our approach all through. In
fact, enforcement of no fundamental right
has been suspended under Art. 359. By
and large this approach was adhered to.
And now, the only question js , whether we
have recached a stage where we can with-
draw the emergency. my hon. friend and
the House knows that even today our
forces are standing on the vigil on the
western border. The ecvents of the last
year are too fresh in our minds to for-
get the need for such vigilance or to be
caught unawa e in any situation. It 1s
our considered opinion that the time is
not yet ripe for the compleie abrogation
of all the enabling powers available under
the Defence of India Act. We hope that it
will be possible for Government in the ncar
future to inform this House that these en-
abling provisions are no longer needed.
I can tell the on. Members and the House
that Government will not delay the anno-
uncement even a day longer than s
DOCERSATY .

I was surprised by the speech of Shri
Shyampandan Mishra. He is not here.
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But he, as a senior Member, knows the
Rules of Busine.s of the House. No Mem-
be whil: speaking is to reflecl upon the
conduct of peisons in high authority. He
was referring 1o the Governor, It obvious,
while he was referring 1o Governors, he
was referring to the Governor of Bihar
and what he was doing, or saying, or
what  he spoke. I thought the mis-
understanding i his mind was that he felt
that under Piesident’s rule the Governor
should act as carclaker and not take any
decistons Now, Sir, this 1snot a correct
interpretaion Under the President’ s rule
the Governor does not merely become a
caretaker. This has been clarified in this
House moie than once, When the State is
under Presadent’s rule, the Government
here, that is 1 Pailhament here is fully
responsible to this  House, And therefore,
Presudent’ s rule s also a form of respon-
sible Governnient and decis.ons have to be
taken, they have been taken and they will
be taken. His objection was to the Go-
vernor changing the 1. G, or suspending the
D. I. GG. or some such thing. I thought he
was insinuating that elections in Bihar took
a ce'tain tred because a  few officers at the
top were charged. I am surprised that any
one wh) professes respect for the judgement
of the pecople of this country could  think
that this is possible. He forgets, and tl
would like to remind him that his pary
was n charge of three State Governments,
when we  had elections to Lok Sabha in
1971, In those States our party won, in
spite of his party being in power. We also
lost in some States when we were in
power . . .

SHRI BHOGENDRA JHA (Jainagar) ;
You were in power with Mishraji . , .

SHRI K. C. PANT : Always out of
step . Therefore it is that [ was surprised.
that he felt that the verdict of elections
was dependent upon such things .

He also referred to the Jantar Mantar
again. 1 do not want to go into this matter.
It has been thrashed out in this House, and
the Jantar Mantar is now in possession of
the Congeess (0). While in his absence, I
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[Shr1 K C Pant]

do not want to get into an argument, I
hope he will consider the larger question of
political morakty Whether he will abide
by the verdict of the magustrate or the
verdict of the people 1s the question that he
has to answer

SHRI ATAL BIHARI VAJPAYEE
But his party did not wait for the verdict of
the people

SHRI K C, PANT Now, the verdict of
the people 1s verv clear, and I may tell
Shr1 Atal Bihart Bajpayee that this 15 not
his quarrel

SHRI ATAL BIHARI VAJPAYEE
But he 1s talking of moiality

SHRI K C PANT [ am talking of
political morality which 1s preferable to
political obstinacy

Shri Atal Bihari Vajpayee as well as
some others rcferred to the charges levelled
agamnst the Chief Minister of Harvana
Much was sought to be made of this as
though this were a new discovery and a lot
was built on it Some could not do 1t as
abjy as Shr1 Atal Bihani Vajpayee because
he has rhetoric and oratory at his com
mand, but the attempt was made And
what are the facts ? This House knows the
facts It has' been discussed here  Ques-
tions have been asked and answeis have
been given Certain mymranda were
received. One was received on the 16th
May, 1969 , a supplemeniary mumorandum
was received m July, 1969 Both were
examined carefully, and the allegations
contamed 1n these two memoranda were
found not to have been substantiated
Then, a mamorandum signed by Shn
Bhagwat Dayal Sharma and 19 other MLAs
and exMLAs of Haryana was presented on
27th October, 1971 The comments of the
Chief Minister of Haryana were obtamned
this memorandum  These comments have
been recerved with his  leiter on 17th
January, 1972 and these are under examina-
tion. They have not been dropped but
they arc being examund,

PHRI B. P MAURYA By whom ?

SHRI K. C. PANT : By the Govern-
meat, 4s 15 only right,
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SHRI ATAL BIHARI VAJPAYEE:
Why not by the Attorney-General 7

SHRI K C PANT . Then, another
letter signed by MPs ¢ic enclosing copws
of the memorandum has aiso been received
by the Prims Minister A copy of the
memorandum of 24th February, 1972 was
sent to Shri Bansi Lal on 17th March, 1972,
for his comments which are awaited, So,
why all the this song and dance ? It 1s not
as though every memorandum and every
allegation made 1s capable of being disposed
of quickly There are some complicated
matters Some require the scrutiny of a
large volume of papers

I would like to remind Shri Atal
Bihar Vajpayee and others who referred to
this matter that the memorandum submitted
against Sarvashri Veerendera Patil and Shni
Nyahngappa in April, 1970 and that agamnst
Shri Bandodkar in August, 1971 are still
under examination So, why attribute
political motives 1n this matter ?

SHRI ATAL BIHARI VAJPAYTE So,
there 15 all round delay

SHRI K C, PANT 5o, even if there 18
much delay, he should admit that thre 18 no
discrimation, there 1s no political dscrimi
nation

SHRI ATAL BIHARI VAJPAYEE
What about Punjab ? There 18 disciimma-
tion

SHRI K C PANT That was what I
said that certain things could be handled
quickly , they are capable of being handled
quickly In the case of Punjab, the Mini-
sters were not there n office at that time.
The Governor went into the papers, and the
Governor came to certamn prima facie
conclusions, on the basis of which a com-
mussion of inquiry could be set up He may
wish that the same were the situation m
Haryana, but unfortunately st 11 not.

15 hrs.

This debate has lost much of its comba-
tiveness because my hon friend Shn
Jyotrmoy Bosu 18 not hore He made a
long speech and be had many thngs to say
also about the werdict of the polls.
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Iwas not aware that he had such an
abiding faith in democracy and such love of
it as he now professes. This was a revela-
tion to me. If the change is genuine, even
now it is welcome. One criterion by which
one can judge any party’s or individual’s
faith in democracy 1s to see how they behave
when they lose, because it is the first of the
disciplines of democracy to be able to take
defeat as well as victory in one’s stride,
Because if you go and play a game of
cricket, as Shri Banerjee knows, once you
are declared out but you refuse to leave the
crease, the game cannot go on,

SHRI S.M. BANERIJEE : The poitnt 13
that budy-line bowling should not be done.

SHRI ATAL BIHARI VAIJPAYEE -
The last clection was nol cricket.

SHRI K C PANT : Even body-line
bowling cac be dealt with—depends on the
skill of the batsman (Interruption) 1 am
talking of spoits ; 1 do not expect him lo
understand it. In this case, the CPI (M)
and sonic others arc just rafusing to accept
the verdict of the umpize  The umpue in
this case 15 the people of this country. They
have given the verdict. But they refuse to
accept the verdict,

SHRI N. K, P, SALVE (Betul) ; They
have left the crease all nght, (Jnteriuption).

SHRI K. C PANT : T can understand
the difficulty of my hon fuend of the C P 1
(M) who 15 interrupting, 1 can unders'and
his difficully, because he does not really
have faith in democracy. He does not
really understand the processes of
democracy. He participates in it because
his parly wants to subvert democracy.

SHRI KRISHNA CHANDRA HALDER
(Ausgram) : This Is your personal opinion,

SHRI K, C, PANT: When his party
was in power, it did not hesitate to use
violence, terrorism and intimidation ; it did

* not hesitate to infiltrate to its men into the
+ administrative machine and the police. All
of us know this. Therefore, they would
like t0 use democracy for their ends. But [
am sorry that the people of this country
have seen through this and now have
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refused to oblige them. What can we do
about st 7 If they are frustrated, if their
political plans have not borne fruit, in this
frustration they should not talk about rigg-
ing  That 1s not the right-approach. They

talk of rigging because ihey cannet tatk
against the people for their verdict.

SHRI
(Uluberia) :

S. P. BHATTACHARYYA
Why not an inguiry ?

SHRI K. C. PANT: Why inquiry ?
The people have given their verdict,. When
the people are against their party, their
party gets against democracy., This is a
very slrange seguence, but every time 1t
happens. Therr critenion 1v simple : If
they win, the elections are fair ; f they,
lose, they are unfair, [t secems the weaker
a party's basic faith in democracy, the
louder its  protestations  agamst  the
fairness of the elections bccome 1n case it
loses,

Shri Jyotirmoy Bosu made a lot of noise
about our inteiligence set-up  As he went
on speaking n that wemn, I felt sorry for
him. He sces the spectre of intelligence
agents all oner, even i the Cenual Hall
whete only MPs and journalists are allowed,
only a selected number ot journalsts 1 do
not know which M P or which journalist he
was referring to when he said there are
agents in the Cenual Hall He should

. remember that in India, even today there is

need for an wtellirence apparatus, That 15
obvious, In particular, there 13 need
because there are clemenis m the country
who believe i destroying  demacracy,
eleryents whicr s:ek 10 s 1wert the State,
disturb comm inal peace ind so on. There
are such elements Anl while we are a free
country, while we have an open society of
which we are proud, we hive institutions
Iike freedom of speech, freedom of associas
tion, freedom of piess, we have an indep-
endent judiciary, we have all these things—
But we also have those elements of which I
spoke. Therefore, the need for such
mtelligence 15 obvious, and it bas its uses
even for the CPM, because, even Shri Jyoti
Basu had some advantage of our intelligence
network as well as the CRP; when he
needed protection we have not failed to
‘provide it to lhum. You can understand
our efficacy was more because of the
intelligence system. Therefore, it has jts
uses, and its uses must be recognised.
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I am only concerned about one aspect
of this problem We have found in the
past that there was 4 pattern in the propa-
ganda campaigns of the CPM  When they
decided to go in for violence 1n West
Bengal and other places, that decision was
accompanied by a sustained campaign 1o
smear the police and the CRP and the BShk
and the agencies of law dand order which
were likely to stand aganst them and ther
programme of violunie And now, the
focus seems to have shifted and now the
smear campaign Is being carrie! on against
the intelligence agencies

Sir, an obwvious conclusion can be
drawn 1 would not like the House to
draw the obvious conclion [ would

like some CPM spokesman now or in the
future to assure this House and the countrv
that they do not ntend to do
anything which 1s bkely to prove vulnerable
to the vigilance and probing of intelligence
agencies We would hke to be assuied
and to have their assurance in this regard
This 1s the disturbing pirt of the very vivid
anl colourful detective story which Shri
Jyotirmoy Bosu place | before the House

Sir, he 15 past-master in the old techni-
que of the lie being often enough repeated
so that it can be taken for truth This tech
mique was tiied quite a few vears ago-—30
or 40 years ago 1n some other country—and
it was perfected and those who e fected
1t said that the bigger the hie the mo-e 1t s
likely to go across And Shri Jyotirmoy
Bosu seems to believe i this technique
But unfortunatly this technique did not
pay mn the past 1t has not paid now, and I
assure him it will not piy him n the
future

Shri Satyanarayan Rao referred to
Telengana [ would not take the time of
the House 1n going into detaily because my
friends from Telengana and 1 have oppor-
tunities to meet farrly often and exchange
notes But he knows that variois steps
have already been taken which | need not
repeat, and he knows that the result of
these steps in the developmental field has
been at least visible  For instance, in 1969-
70, the exnenditure in Telengana on deve-
lopment was 97 5 per cent of the outlay as
against 87 9 per cent in the rest of the State
Now, in 1971-72, the percontage of expen-
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diture, up to January, 1972, was 71.6 per
ceqtof the year’s outlay i Telengana,
while 1t was 69 1 per cont for the rest of
ths State This only shows that the mecha-
nism for development that has been set wp
and the mechanism to ensure mplemen-
tion 18 functiomng, and Telengana s
developing at a shightly taster rate if one
15 to judge by these figures of expend:-
ture

On service grievances also, progress
has been made in the last three months 1
do not want to go into the figures But I
have all the figires with me I would only
ba happy to give Shrr Rao all these figures
should h: be interested 1in them

SHRI M SATYANARAYAN RAO
What about the restoration of the Mulk:
Rules ?

SHRI K ¢ PANT
15 the 1estoration of the Mulkr rules He
knows that the State Goveinment intends
filng an 1pesl in the Surprems Court That
his bezen announced by the State Govern-
maat 1 hiwve said 1t 10 this House also
Onwe the State Goveinment 15 going In
appedl should we not await the wverdict of
the Supreme Couit before deciding what to
do nzxt in the matter ?

His main point

Dozs it not sland to reason that it s
the mosl obviras course to follow ?...
(Inte rruptions)

SHRI M SATYANARAYAN RAO
You know what will happen in courts

SHR!I K C PANT He seems to
know 1 am surprised that he should deal
with the subject so hghtly, Therefore,
there 1s absolutely no point 1n making a
grievance of Government not having taken
any pusition in the matier. As a matter of
fact we are anxious that the problem of
unemployment i Telangana ashould be
tackled and that the safeguards that were
piovided under the Public Employment
Requirement of Residencs Aot should be
available to the psople of T'slangana and
that regionalisation should take place n
accordance with the spirit of that Act For
that already the Government of Andhra
Pradesh 1y taking steps Al these things
sre being done It 18 not as thoogh evory-
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thing is kept m abeyance nil the Supreme
Court gives its decision It 1s not so.
Positive steps are being taken and Shri Rao
should not harbour any sense of grievance
He should see the facts as they are, The
Government of Andhra Pradesh and we
here are doing our best to tackie this matter
in the interest of both Telangana and of
the united Andhra Pradesh,

There was some reference to violence 1n
elections I can assure the House that we
are as anxious as anyone m this House
and outside about the need to see
that the use of wviolence and numi-
datory tactics in elections do not
take place It 1s obvious that wedded as
we aie to democracy we are even more con-
cerned m this matter Before 1967 the
elections in this country were remaikably
peaceful In 1967 there was violence and
inter-party clashes, and this process went
on till 1971 and reached a certain peak 1n
the 1971 mudierm electious to the Lok
Sabha, when as many as 258 persons were
killed in inter-parly clashes and incidents
of violence] of which 223 were in West
Bengal alone and 35 in other States

It 1s a matter of some satisfaction that
his trend has been reversed in the recent
elections, still valuable lives have been lost.
That 1s & matter of deep concern Il 18
completely wrong to think that elections
took place in an atmosphere of wiolence,
all ot us ;n our own oonstituencies know
that it 1s not a fact In some restricied
are as there was violence. We aie coniident
that the State Governments will deal with
the incidents of violence which have come
to their notice in which ever State it m ght
bs. The Government 1s also considering
further steps that can be taken to strengthen
the provisions of law to deal with the pro-
blem of violence mn elections In this mtter
the co-operation of all political parties 15
required and 1t 15 of crucial importance in
maintaing a proper atmosphers in which
free and fair clcetions can take place This
15 mot & partisan matter. We are interested
In the survival and strengtheming of demo-
cracy m this country and therefore we
attach the greatest importance to this aspect
of the problem.

Shrimati Joshi and some other fnends
referved to the problem of communal vio-
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lence From the point of view of stresses
and strains on the administrative machinery
in tespect of communal wviolence or the
possibility of communal wviolence, the year
gone by had been a year of great sirain. To
begin with if I may remind the House,
there was the hijaching of our plane from
Jammu  Then there were attempts to ex-
ploit the communal politics and communal
passions in the course of electioneering for
the Lok Sabha Then come the atrocities
of the Pakistam forces in Bangla Desh
resulting 1n the influx of a large number of
refugees into India

Whue this struggle in Bangla Desh  was
going on, the Pakistany miluary regime tried
its hest to nfilrate saboteurs, spies and
agents provocatcurs nto thie country,  So,
all through the ycar we were subjected to
stresses and strains and, 1l I may sav so, we
were appichensive lest a small spark some-
wheie should lead to bigger trouble The
manner in whih our people 10% to the
oceasions and demonstidted then abiding
faith 1n secularism and communal harmony
i something which should inspire and
strengthen all of us 1n our future efforts.
The cxemplary upsurge of national unsty
and solidanty in the face of the serious
threat to our secunity 15 an example which
should guide our efforts in  the direction of
completely eradicating the forces of commu-
nal doharmony in our country It 18 a
matler of satisfuction that the administration
at all levels remamed wigilant and did not
take any chances, tnd this combination of
popular awarciess of the deeper stakes
mvolved m the keep ng of ommunal peace
as well as vigilance on the part of the ad-
ministration must contimmue, because although
there has been improvement, and this has
been remathed upon by varlous Members
who spoke during the debate, 1 would not
say that the impiovement has been such as
to allow us to be complacent The number
of communal ncidents even in the year 1971
was considerable as shown in our Report
for 1971-72 Many of them were ofa
serious nature, Therefoie, I do not want
the House tc go away with the impression
that the kind of solidarity and cooperation
between the people and the adminitration
in tackhug this menance that was exhubited
n the year gone by will not be required
in feature. This s something we will have
to continue to watch, The Gavernment is
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determined to deal firmly with the problem
of communal violence and through the
State Governments all possible steps  are
being taken to contain the menace

Members have often expressed in this
House their dissatisfaction at the slow and
tardy manner m which criminal cases agamst
persons guilty in communal riots are dealt
with, The Government have prepared
legislative proposals providing tor the setung
up of special courts and for a speedier
procedure for the trial of cases arising out ot
disturbances The proposals will be shortly
brought before the House for 1ts considera-
tion

The Govetnment have 1so tiken note
of the dzmand made by various sectiyns of
the House for the enactmunt of l.gnlation
to deal with the activiues of the communal
organisations whose propaganda nd activi-
ties pose a seiious threat to our seculir
polity The House 1s awerc thit in Septem
ber, 1970, the G)vernmeit had brought
forward a Bill for this purpose  How.over
11 view of the objctions rained by the
opposition  parties the™Bill hid to be wi h
drawn at the mtroduction staze iIn he
light of the objections then raised, the pro
posal has becn further processed and a revt
sed draft his now been prepared We hooe
to bring this revised draft b.lore the Huse
very shortly, may be in the curent session
uself

You will recall that m almost every
session 1n the last couple of years we mved
to have a long debite on the WNaxelite
menace It speaks for itsell that this time
there has been ny such debate  1he Noxe-
hte problem has been tackled for the pre-
sent, and when [ say tackled I mean that
there are far fewer instances of pNexalite
violance coming to notice The situation has
markedly improved not only in West Bengal
but also i Bihar, Punjab anl Andma
Pradesh, but the capacity of these elem:nis
to wndulge m mischief remdmns and the
Government 15 fully aware of this and 18
wplant The other aspect to which 1
would hke to draw the atlention of the
House 15 that in West Bengal tw) factors
bave mainly cohtributed to th: containment
of this menace for the present One 1s that
people’s participation has been forthcoming
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i a much larger measure of late And
ever since the people decided that they

would stand up against this kind of extere-
mist violance and would not allow ther
lives to be disturbed, 1t has been possible
to curtatl the excesses and to gradually
bring violance under control

The second aspect in West Bengal that
18 noticeable 1s that the people have seen
that the Central Government as well as the
State Government do not take a very
narrow view of the problem We realise
that some of the young men who have gone
into the bad companv of Naxalites and
other extremists may have been frustrared
Somc may have been lured away Some
mdy have taken to violence beciuse of ex-
plottati sn by anti so 1al elements  All these
things are there It 15 not a simple picture
Therefore we have often said and the West
Beneal Governmeni 1s now taking measures
to see that the basic socio-economic pro-
blems are tackled whether they be problems
relatmg to agarian unrest, unemployment or
neglect of tubals It 1 not for me to go into
those de ails 1t 15 for the virious ministri*s
They hive driwn up various plins and
schumes  Bat [ would hike to say on be
half of the Home Minsstry that we do not
take a nirrow law and order view of the
problem  We take a bioader view We are
not oblivious t the existence of the deeper
Socio ec o nic challenges that the represeat
and we do not feul content merely to tackle
symptoms We want to go to the root ol
the problem and we want to help West
Bengal in tackhing the root

Some reference was made to the CR P
force and the recent yjudgment of one Julge
of the Calcutta High Court in a certain
case holding that the CRP Act s uitra
vires of the Constitution We understand
that the order will take effect after 12 weeks
of the passing of the order We have asked for
a capy of the judgment, We have not got
the judgment yet As soon as wé get It, W
shall study 1n detail the grounds on whih
this has been declared witva vires But |
would like to mention, because this 1s an
important force, thdt the legality df the
Centrul Reserve Police Foree Act has been
guestioned earher before the High Court of
Madras and again before the High Coutt
of Jammy and Kashmir and full benches of
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both the High Couits have held that the
CRP Force 15 an armed force of the
Union and that it was well within the com-
petence of the Centre to raise and muntain
such a force As soon as we receive a copy
of the judgment trom the Calcutta High
Court, we will examine the ground on
which the Act has been found bad m law
and we wil] take suitable remsdial mzasuies
i the matter 1 am menbioning that only
to point oul that this 1s one judgment, but
there are two other judgments before n
which have held that the Act 15 valid

The C R,P really has been doing very
good work It has assisiesd the army and
the State Government 1 undeiline the word
“assisted” Whenever the State Govern-
ment wanted its assistance, 1t has gone to
their help m mamtaiming law and oidei and
it kas functioned n such situations under
the direction and contiol of Stale Govern-
ments  Thirdly, 1t has been used on the
border during the recent crsis  If 1 may
say so, both the forces under the Home
Ministry—the Border Secunsty Force and
the Central Resernc Polie Foice—have
acquitted themselves excellently duning the
recent crisi» all along the border

SHR1 BHOGENDRA THA Why keep
two separate for.es ! Why not combine
them ?

SHRI K C PANT Because theu
functions are completely difierent  In this
particular instance for a particulai  period,
some of the CR P units had to go on the
border, but not the bulk of the CRP
unts, The bulk of C R P units were used
for the maintenance of law and order For
election purposes also, this was used The
State Governments which asked for them
have been all praise for the work they have
done,

Shri Dhandapani, Shrimatt Kaul and
Shrimati Banerji raised the question of the
modernsation of the police force Over
the years we bave been very anxious to help
the State Governments in modernising their
law and order machinery and n equipping
them on modern hines The flist siep was
taken over 16 ycars a go by provivion of
funds for police housing This 18 a subject
ia which many friends are ipigrsted, 1
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would like to tell them that so far about
Rs 45 crores have been given to the State
for building houses for the non-gazetted
ranks in the police force 1In the curreat
budget also Rs 4 crores have been provided
for this purpose

The second magor scheme 13 to provade
assistance to the Siates for forensic science
laboratories, finger print burcaus, better
commumcation facil.ties, greater mobalrly
etc  This scheme was started m 1969-70
with a sum of Rs 50 lakhs It was increa-
sed to Rs 1 crores in 1970-71 and Rs. 7
crores during the last year Arother Rs, 7
crores has been provided n the current
vear's budget The State Governmemts
themselves work out their dirfferent plans
for modernisation and project their require-
ments for additional funds Our endeavour
has Seen to acommodate all the State
Governments as much as possible A thed
stheme of this nature 15 to provide special
assistance for difficult problem areas hike
Chambal valley, about whith we have had
questions and answers, calling attantion
notices and so on in this House

In addition to providing direct financial
assistance to States other facilities are also
being made available to the State Govern-
ments One of these 15 the Central Police
Research and Develuopment Bureau, which
was cstablished a year ago, designed to pro-
vide the State Governments the results of
modera research and development in the
diveise helds of technolony, operational
techmyues, communications, etc  Recently,
the Central Institute of Forensic Science
and Crimmology has been established to
train officers and of the State police forces
in the various branches of forensic sciences.
The regional forensic science laboratories.
the Central tinger Print Bureau, the Detsc-
tive Tr uming School, the training iastitutions
for exammation of documents and the tramn-
ing courses in the Police Acadenly at Mount
Abu are all again intended to prowide
facilities to the personnel of the State police
forces so that the police becomes the gude
and friend of the people and enjoys the
respect and confidence of the people as the
police 1n some other countries,

While saying this I must point out mere
equipments and mobality cannot bring sbput
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a kind of police force which we are aiming
it. It is not merely a matier of equipment.
We want the police force in this country to
bhave an astitude which will be recogmsed
by the people. which will make them the
friends of the people. It is a matter of
attitude, For this the role of the police
has to be re-defined in terms of the present-
day requirements of our social and ccono-
mic objectives in order that this ktnd of
harmonious relationship can be brought
about between the police and the people. In
this the House can help and assist by giving
suggestions, by acting as a bridge between
these within their own arecas. Because, m
the modern context, in the context of today.
we do want the police force to be modern-
ised with modern equipmenis and modern
techoology. At the same time; we want
them to have the right approach and the
right attitude. In this I would certainly
welcome the assistance of all sections of the
House,

We have appointed a high-power training
committce to go mto all aspects of training
because it is at the tralning stage that the
policeman’s personality is moulded, so 1o
speak. Therefore, we attach great mmpor-
tance to this Commuttee.

In the end, I would like to remind the
hon, Members that on the 15th August this
year our country would be celebrauing the
25th aniversary of our independence. One
of the schemes relating to these celebrations
has been referred to by some hon. friends,
that is, the payment of pension (o freedom
fighters. 1 have already spoken in this
Hoase on that aspect. Tnerefore, because
of shortage of time I would beg of the
indulgence of the House that 1 need not
refer to jt now.

But it is our earnest hope that celebra-
tions of ‘the Silver Jubilee of our Indepen-
denee would feave an unforgettable impact
on the minds of the children and youth of
this country to whom our struggle of inde-
pendence is now B matter of history. We
have drawn up a tentative programme which
has also been sent to State Governments,
It is our purpose to have not only festivities
hut also prymote activities that may be of
psimanent and ccntinuing value to the
peopls. There will be sirong emphasis
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upon !mproving the quality of life and en-
vironment, The mood of self-confidence,
the urge towards self-reliance and self-suffi-
ciency and progress towards social justice
and economic prosperity will also be reflected
in various exhibitions, seminars. monuments
etc,, proposed for the year beginning on the
mudnight of 14th August, 1972, with a rede-
dication to the pledge of service to the people
in the Central Hall of Parliament. A
number of programmes have been proposed
for the youth, for it 15 in their hands that
the responsibility lies for continuing the
process of nation building. It is our ear-
nest desire that the vision and the ideal
that mnspired the stalwarts of our national
struggle should continue to be a source of
similar inspiration for generations to come,

15.32 hrs.

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS
TWELFTH REPORT

SHRIMATI JYOTSNA CHANDA
(Cachar) : I beg to move :

“That this House do agree with the
Twelfth Report of the Commutiee on
Private Members' Bills and Resolutions
presented to the house on the 159th
April, 1972.

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That this House do agree with the
Twelfth Report of the Committee on
Private Members' Bills and Resoultions
presented to the House on the 15th
April, 1972,

The motion was adopted.

15.33 hre.

RESOLUTION RE: COMMUNAL
PARA-MILITARY ORGANISA-
TIONS—Contd,

MR. DEPUTY-SPEAKER : The House
will aow take up further consideration of
the Resolution of Shri Inder J. Malhotrs
for which two hours had been allotted and
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25 minutes were taken. The balance
1 hour and 35 minutes. Shii Vaypayee may
continue his speech.
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w1 S-Aw gwt Ag faer 1 spfeas
#TH T wENITArdy @ 8, aAE Fw
¥ g A<NEg 9 F 919 AHF A 9 fA@
¢ 1 sfearm A Hw F AR AASAAD
g siifs ag qaEg a& & faars g |

w faqiz & Iqay @andt & I9
wut o 1 & 79 wgar g fr wEd
ImreqT &7 AN wllaT IAwW &
afger sy qf ngo ¥ qar g1 uW
TATAN TEATAY HIT WHIGX IJHAT X *NE
B¢ ag fewrk ¥y fearg @ & f+ oef)-
X gam s &1 fegw §, wOw
T & wg Aeafaw § o wfag g
wemraady A4t §, ¥aw AHAA AT
wegarnd g1
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15.35 hrg.

[SHR1 K N TEWARY /n the chair]

qurafa s, 41 TEY wAEF qA
arevarfasar ¥ wgar & ? 1916 # wa-
AFRFHe A qfeon Mo § awow
gawrr frm ar faan qua frafa-gay
%t A wiAy af dY ) g ET fawreA
1947 7 g 1 afpa va9) 1 1916 &
PEAZ A v St @1 1 o BT WA
forar aar 5 qaawm) & fom ser frat-
a7 &7 g A 3D e A usd ¥
wra® fegra w1 @t QY faar war 1 ave
R oy 7 faasa &1 Andy fear o
EAET ¥ 71§ aser gz o F, A
39 famss 1wl & WA ¥
&g g frar war ) qEeTAY 1 e
Fagedmy g wfw frar mar
ag faarsa awe adl gf, wifs =T &
A X € adier F1 gar fear . wfew
1 A AR v Far & 6 femree
ARET ¥ 20 ¥ aewafasar a@ aic
9Aq | IqF AT F@ X AT IURT
g7 79 fav ag SEw W W & fasg
awd g afeT @13 7 9wy fgg faoedy
€Y NI F four 1w g fewr sww
AT 51 F4F gvE ¥ UF TENT O
AT 920 1 IFW, I ¥ gA-wvd gE,
WETAIT 1T ARHIT Y, I7 9T ST
T e fFar | qq & AFC Hor aw
afemw arqara 9T & wEaA), wAafady
a1 IARET F AWE AT wH Y
famr A awrez e ¥ w1 s Ag
o1 .. (s3mans) L omft ot adt gar
@R v g ur W g

N wEAlY WEEMT ¥ wdfad IFwy
# ara 87 #1 § 1 frad I¥mT W Aoy
3 OF EETT QAT FIGW ST Wigw
g | wEQETT AUH g wreqw UL qes
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%ﬁhmfﬂrﬂmﬁ]
5, ag AL qre ¥ | gEwr O de&ar 33 1

ag 1947 % g v &1 fggem o
BT § oy 9% 77 ¥ faar § )

‘oY 39 aFY IF  IEW FLA  AEY
W W T WA gE e e gle
o " AfeT 1947 § ax W aE
IANT FE AT I AEAR ) T WAF
64 ag 17 agwaz, 1950 w1 ox §, faedt
fedr qrsw ¥ gar sur fgrgeam aEwgTR
g zeog@ W WG § gWA W 2
war s d fear mar s & ST AT W g

‘gt AR Fad ¥ fE g
v fgrgeam arew g § @1 o)
oY I%T LA ¥ A{T SA1AN § AT
agt ot g fegTa a7 & ow-
aXgeATH wew gt W@ A
greer g g’

A g@T wewz wadr fwd
et o wer€ R N fgrar fear
A qg A WE W ¥F 5 ogw
fegrm & arfew vt ggaw waw
wr g 1 ¥few Ay @S qeh
OGS FTAW AE € qAT | wEE
feg g quefr Tor N geeet g &
TAH R W AT I A FAT WA

s wfaE gERT gRET wtaw
WA B Qe avea wWE Ay
ATgEA IW WA WX HAF @
gfrad &1 oree fasw www o
# sy anw 1

@7 a1t gl gRRa wraw agk v
o @ PR & Wi 9T 9w
fom < @& yefew aw ad fred
f6 O% wanl guaw smOw w6
T W W | T el yers gt R,
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wNA? Iw TERT § AY AT T ® G
weafeng §, fawd®  qeen T W B
AATT § qUTET TF W A Y AF WY
gismgom e e & faars qw
o 9§ aey 1 fgrgam ¥ et g
wq wraw wr gengraard g ?
...... (vamaw™)...... s g @ oAy

AT FG AAX AT 77 |

gurafa o, mft 5 q@eaT 1971 &
u® Farq grar e srar | IR AT TR
T FWR qA F AT A A TAH,
Hgga g wredy, [afaww sfwar
fafaar, gog wWYrr wag weA o &
IR TG BT VGG

Vgw awar g aufer  wafad
swar sfwag Iaaq firg fme saaix
FHY QT AT ARMHT ST A a7 qq7 &,
WqAT JRIT FAWHA F AW HTEATA-
wengeat % fog wearg & wiw 9% fgvaa
fea gu g

WY HEAGEST FT H9 § gEAry
gEwE |

T§ AR ETER . gETR ¥ AT
gatd

ot wza fagrdt wedY: ¥ wemmw
® AeIT g 7 wfew oW Saw ol
IFuT w1 T 1 wow wowrdy qrdf wr o
§ 1 woft e dw &Y wrndl At werd
MR T AT AT T W
A OF v & qyer W A
wniaaT ¥ Tow ¥ R 0 79T ¥ ug
o W At M IR g w3 ®
forg ware & oW wyr wrd ST WAt
fwrr w1 g gX OF s % ey o
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g e kT Wi A N aw ¥
weEn gAY | TEX vy TAv ‘g
T A TG f ez
FRRET
‘T fez A ow afew WA
T ¥ gge ¥ frq susfe &
% gT wafeT e agw qgArd
fegea™ & sam AN Qo &
"W = wferw 2w W @
wgtogT ¥ grY AW | AFEAAERY
® gz feerk 9 2 fe grad
= & eelfwar st s
wwifaw & arq §t qwA foar ar v’
wwar N wgar § 5 ag oF  Jagew
& ¥ 1 gard wEwaET  $3 90 @ 2
T I yafag Wz ¥t frag qaene
o 1 ag DR fAwEd f1 qoT@ FaAv
@ ? wey dwre A qfeew 2w g, TaieT
g TN wET &1 ¢ W FC TS
qfmw 2w @7 gu o AT 2@ @
wwer § @Y fpgea femg & 0 gU o
gwe vt aft § awar 7 wafasar
WY AR & ATA GAT AT TG G /94 |

wwrefy o, whfwe a@ qa g
wifyg, 7 Paar fr wfge fs axErgae
wt &, wiwzifas 11 & | Faw godifas
AR G R AR aFATE | W F
oy wfeT T ST ERAT E | AE AT
o § G wrer o feafa & &t feam

eveter g, YR o R w2 d

uehy gerovenr & fag @R ofewy
ol a% ofowg wr & @ qoeq av | a1
vy Fuelt daw wff gk ocfta gEewar
@ o, sl ¥ war e § 7 W
e o gareren Y 7€ @1 e fedt
%t i wepht Wi fear @,
vl oy wgt vt & 7 Q@ W §
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% gama ¥ a1z aves o & wrw W
8V g gy 1 QA gAY & AN
%1 few avg § ama ® @@r WY, e
F faare 787 g vgr &1 wiw Fwfrene
®1 gwqA afaw 1O ¥ fow aeg & orforer
frat sio, ga¥ fag v g X wedve
FE W1 3@ § 1 F I 0 A @) Qe
fadr ar 0mrdr &1 war S, soF fre
faias Far 7 fFarsr w1 & 1 fadew
a1 o g, wfaw dssmafed) ®
fa=im, wetg @iy o @ § wiverfas
gnza a1 dveAr ifas w3 fog 1 Tar
SAA § UF GATET I © WA wIC Wik
7T A G |

guafy o, #7 g7 f22 w51 a1 fs
fdt AreA F AT 1A Aifgw v A
X FIAT AGA T K AT AT
FATEE T A AYAI TUAT  FIEIL HT
& | ¥ g% &% Fgr aar v gy wigawf
# ot fiadr @1 fadr wix grar & 70
Qe iz fad, fog fr agaa & e ot
fatr og we ara | fesdt 7 zw At
g1z #1797 % &4 & v zHH & vof aff
T, ST aFre qry Aw qren fYy §
#i ¥ giwzifaw oifear wweit @, wowx
g, wAd g a1 o WA F for wiw aw
gt werren Wrgd g 7 (W) | wy
srar § i A FA fFAT AQ 0 w-_v
ety AT A K OF A FEA
X Agr f&ar a1 g¥1 7 sa% aw gl
oAl wrar ar ?

=t AL HWIT WTE : awd @ |
off wew fagrd arwddt . et oY ?
ety TadAa® a9 & sreq X ok -

wr A g Ao I ¥ I Wy
A arey F & AAAY TN F qA K
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[ wzs fagrft arodd |

Y Wy 7 IR, Afew gwAfaw Qo
ffefews ftwelt, ag o swae @ &)
o weiy dday @Y & grw ¥ oF
wgak ¥ wsqaw fearaar § ) S9F Yaw
wreeT qeeean wgn § 6 wehiy caddaw
oW & GeqTeE Tre FWCTAICIEX G N
¥ | wrardy & wog # 1920 ¥ I 77,
1930 # frzwmix gu < arrge & 1920
% Y sl @ wr HfaATA goT @1 IEN €Ay
FwY WY Fafew w3 1 FH o FAAATT
¥ frar)

“In late December 1920, the regular
Congress session was held at Nagpur ..
Keshav B, Hedgewar, the founder of the
RSS, was prominent in the politics and
social life of Nagpur. At that session,
Hedgewar organised the young Congress
volunteers. The RSS was later to adopt
the name and the uniform of the vol-
unteer group that Hedgewar had
organised for the 1920 Nagpur Session ™

WU WMo FTAATX KW A G577 &
HAT AT EAATE HET TR A A
WoST § | TF WS qordw ot qgw  wwAT
8, gfawrd W qgw qavar 8, ag woew
WTIX QW HT AT § | IW qA5T 9T
o wrafe oy & 1+ ag s erfeat @
frar v 41 ¥few waT wre FwAAIR
WY ¥ A AIFL ATAAF GOIA
I a7 oy gt §, o agfew st
TG gL AT AT wmy § fF
AU ¥ vard A g% gt T ¢
swr¥ ¥ meer o8, Afaw, qaFre A
o arfc age & feendy @ @ €
waA N o srafe f 1edia erddew
dy gr | ¥ ey s T fw Y
arepfow drzr aft § ag weeifes
A f 1 WWW X H wiarRaY 9%
WY, 49, qF, # o ox O e ot
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T 1 g WS q¥ | TR o g o W
oy i w'dol & wor frgf s wr @
1 ww ITd forq fiw fafaedt & ored
ATAT & 1 W AT A R e awd
N gwge wgA & fag g g 1 AN
T AT FO ANAT § 1| N 5O AWH wQ
Taft o wdw TWHC T W g
IS F471 § 5 Wi g, ga. vadifas
#157 §, a8 oF givarfaw gsv §, AN
TG FAArd A w7 THY | war ¥
W X fygat wy dnfsg @F N
afidt arpnt ? Famar g 5 qg 2w
ax %7 §, w@feqd mx w1 3 @ W
fergat o1 adt § 7 9gd ww g &4 wwmar
YT 9T\ FIT F qAF & FEAT AGT | WX
ferdr S ant Q@ Fuw
& AT FEAT WG § | IWG [ HA G,
AR fag e ik swe ®

g% Far ® o) B I T FT LT E -

“In the Congress those who are In
power feel that by virtue of their autho-
rity they will be able to crush the R §.S.
You cannot crush an organisation by using
the danda The danda 18 meant for
thueves and docoits After all, the R.S S
men are not thieves and decoits They
are patriots who love their country,”

qg FFN AR T AWARNIE A I
quY R TE @ Y | @K AN & AT
R 1962 & B gad ¥ aywry Age o
® Aqw X uvr fraw g @t R
fawe gEd 1T q@. ¢E. W wriaw
% fodr famfoe fear oo @ 0 1965 %
wa mfeea ¥ gwn fear o 20 @
arrde qredt oft & grer % ot | oy WY
& wedy o A o dvroedt wg and
§+ ool o X wre. Q. qw. ¥ AW
off et WY A GW Tl W FAd F
arq fawre fafang § gonay ar | o9 g77
sy end¥aE € weer 41, W I
avarawTdy Y 9 | e ® and e
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wrazawar e 1 W ggiea, qd
Uadifas wd N faz v # fac
awarfasat #1 faey  qary strg Iga
W St wifgw seR £

A fA3gA ¢ i o wwar 9T waar
o | g ST KT X A AW
€T 9T ¥ 1 awaifgmar @ werg fawr
A faamr 7wt A4y | FEA wesarha-
FIT F AT AL FLHFAT 1 WAL AT
# argw § @ w9 avariawar § a8 «w
THUTE DA | WA D faag
®F o7 & fa? guwad ay go ¢
A frex s Afgea e wifar w3 awy
2, &fet & afy s awar 1 & woar A
wigar | 3 oF ot Al ¥ § 1 dfer we
#rox arft N Rt WX gEQ wEN
wrgar &t g @Y gu A w3 awararn)
¥a1 g avaTfawar €1 TgrA aret Q@

@ g

e ArEAfedt fié M 8 ay G
ar Tt § AR few Y 7 sar gx
gy wrefedr @ gaer fotg @ar
g | FAT & AEA g4 TUIC PR
wifgd | Wrefeat ¥ ga w1 qA ATET
g w gl 1 aft qgewm a@ & @w
Az wrr feqronr @ & &t x@ & T
e aoerc § formy aofie w1 &
W ® W% W 5y Fwaw £ gar T
fvar | dfea Tt aid ot T Fo
Twafgear &7 Tgrr 3§ | TER
wiwarfawar wr fog av af w0 |
39 &1 qwhfes ooy oA W@l g
g et It wrow g1 & g
§ fe oy wqor www A g | G0
I WA I wAw § qg oW w2
W ® wT ¥ 35 FTgEd 9% v EE
¥ e & «¥ )
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SHRI N K P. SALVE (Betul) : With
the tremendous and massive verbiage at
his command, that the rhetoric and oration
of Shn Atal Bihari Vajpayee has been
par evcellence 1s not a matter of surprise.
My only regret s that while trying to
make out a case that he was wanting to
oppose the  1csolution, three - fourths of
his specch was devoted precisely to con-
demning  communalism 1n far stronger
language .

SHRI ATAL BIHARI VAJPAYEE :
Of the ruling party.

SHRI N K P SALVE ., .. than
that in which we condemn commuualism,
except that he wanied one particular party,
namely the Jamit- ul- Ulema to be cond-
emned for propgating and preaching what
according to him constitutes communal
discord What he read about the writings
of the gentleman representing Jamat-Ul-
Ulema was in very high flawn Arabic and
Urdu, and 1 have not been able to follow
the text fully However, I wish to make it
absolutely clear that at this juncture, let us
forget the legal subleties of whether or net
this resolution 15 comprehensive enough to
include the banning of those para-mihitary or-
ganisations which aire not communal or the
banming of such orgamsations which are
Just communal and not para-military.

Let us forget about these things, and
Jetus go to the rest of the problem m
resolution 1tself

15 56 hrs.
[SHRIR D. BHANDARE m the Chair]

If we go through the resolution and
come to the conclusion that communalism
sought to be partially arrested by it, Sinee
communalism 15 cne single largest scourge
today threatemng the forces of Indian nat-
jonalism then 15 Vaypayeeji willing to join
hands with us and vote for this  resolutlon
and recommend to Government that irres-
pecive of any other consideration, they
should start implementing it. Make a small

beginning

Any para-military organisation which is
engaged m preaching this gospel of cans.
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aunal discord and communal dishrmony and
eoavaunal hatred should be banned, should
be offaced and should be erased from the
iadian scene ? I do not know what auth-
ority that gentleman had of Jamiat ul-
Ulema whose writnig Ataly read

But 1 would hike to read the aitiinity
of a Jan Sang Member of Pathament 11 the
Fourth Lok Sabha, who also contested
agamst a Union Mimster as fan Sangh
condidate and lost in the mid term poll
I would like to read out what aldvice he
had to give for the RSS and for the Jan

Sangh I quote

*“t needs courage to be original Co-
wards always made gond copyists
Scemg  that Indra Gandlm  was
catching the fancy of the people by
her socialistic slogans of coiling on
urbin property, scrapping the privileges
and privy puises of the princes, tax on
sgricultural income and other Canb
Hatao gimmicks the Jan Sangh leaders
not only stabbed in the back the princes
with whose money they had come up
so far, but at 11s Ghaziabad meeting on
Novemiber 27, 1971, it also demand~d
a ceiling of Rs 2 lakhs on wban pro-
perty and 4 maximum living space of
810 sq metres for a famuly of five per-
sons The Hindus Jaughed at this
synthetic social sm of the Jan Sangh
msended to beat Indira Gandht in her
radical socialism

ATIW F1q gt 5T FF T | A 99
AW TRz g @ 2 )

off o W FEER A qar §

oft aler gure WER A W A
we@ & fasdae afer @ &1 @ex
FTuares @ 1 W g ol ¥ fasx
ware &t st g avg & g g &%
W agr dw g &

ol g WA SUUR WITE AR
o e
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off wtaw g wiedr

Then, [ quote further,

* The Hinaus leughed at thn sohetie
socialism of the Jan Sangh intended te
beat Indira Gandhi in her radical socia-
lsm The Hmdus were airéady dis-
gusted with Jan Sangh's secular mask. .

Wy oY fgec A I AN
JEET FgA 1

‘The Hindus were already dmgusted
with the Jan Sangh’s secular mask and
angry for mak.ng the Hmau supporters
vole for Muslim candidates, The Isa
Sangh » treachercus and unpatriotric
demand to repatriate Bihan Muslms
from Banala Desh shocked the Hunda
sentiments The Jan Sangh 15 destined
do die "

Thes was not a propaganda of the Con-
gress Party

““IThe Tan Sangh 1s destined to die even
as the Old Congress did What the
country badly needs now and immedia-
tely 1s a genuine Himndu party wethout
any adulteration to meet the milent and
emotional demand of 460 milion
Hindus It must have an henost Hindu
name, even as the Muslhim League bas us
honest name  Parties with cloak names
Iike the Congress, tne Jan Sangh, the
Sovialist, the Swatrantrites etc belong
mg 10 o~c could make no ene proud "

ww giam ar yw. qE. & A
9T BEX B WX QE. Q€ ¥ INA
FIIENR I Aregdy s oo @
qa arenarlas geqr AP LI @
T ) ag wE T @

16 birs

st gew W wymw A @ 7@

g

Y Xy gErTe ek rekY war &1 T
T O AT oW Te. & wid et
2
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“Let us, therefore hope that the RSS
Chief Guruji Golwalkar, a great Hindu,
will step out of the stinking secular pud-
dle of the Jan Sangh and jump mto the
Ganga of Hinduism by founding a new
and genuine Hindu political party; but
while domg so, let him not pick up
those persons of the Jan Sangh who
have been the Trojan horses of the Con-
gress, It would be worthwhile for
Guruji Golwalkar to find out how
many leaders of the Jan Sangh have
been on the payroll of the Congress
before he sows the seeds of a new
Hindu party”

SHRI R, R SHARMA (Banda): He
is pleading agamnst himself  Is he not ?

SHRI N. K. P. SRLVE. It does not
matter against whom | am pleading. Thus
is the opinion of an MP who used o embell-
ish theirr own ranks here till yesterday he
was the most trusted lieutenant of Atalp.
He was made to contest an imporant elec-
tion in Madhya Pradesh and he lost mn
Raipur. | need not now disclose who 1
the geatlemen.

SHRI ATAL BIHARI VAJPAYEE :
Now he 1s gquoting Baburo Patel!

Whatever
what Shri

SHRI N.K.P. SALVE:
Shri Atalji may feel about
Baburao Patel has written. . .

st wzq fagrdt MaddY : w@ T A AW
T H |

off At gAIT WreW: gETr av 99
G CEEEE R R

MR, CAAIRMAN : Let him not take
notice of remarks made by other members,

SHRI N. K. P. SALVE: This is the
thinking in the Jan Sangh itself. A respon-
sible person, a responsible member of the
Jan Sangh —he may be disowned now for
being truthful—has said that the Jan
Sapgh must unmask itself of what he callsd
synthetic socialism and synthetic seculansm,
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Today I saw Atalji’s indignation at the
communal attitude of the Jamiat-ul-ulema, I
would only like to say one thian to him:
Never mind. In this particular Resolution,
may be communal organisations whice are
not para-rilitary are not included, but
assuming that we were to delete the word
‘parp-miltary’ and say that all communal
organisations will be banned and lay down
the guidelines, crileria, is he willing to join
us ?

Ultimately, Atalp ended by saying that
these who live in glass houses should not
throw stones at others. Who s living in
a glass house 7 The country got so indignant
at the tme of the greatest of tragedies,
in Birla House, a disgrace which had been
foisted on this nation a disgrace tha: will
live for etcrnity with us, What happened
at that ime ? An opportunmity was lost, If it
1s accepted that communalism 1s a scourge
which seriously threatens the entire secular
polity of this country, if it 15 accepted
that it 15 not merely a threat to
our secular democracy, mnot merely a
threat to creation of welfare state, but is
in fact a threat to the very existence of our
country as a nation, it 1s high time we made
a balanced and realistic evaluation of whnat
was at the root which created so much com-
munal hatred today in the country, so much
of communal discord, communal distrust.
It anyone were ever to say that the organi-
satjons which were preaching the naked
gospel of communat hatred, para-military
orgamisations which were indulging in prea-
ching violence and propagating religious
Intolerance, migotry and sacrilege of the
wors] form, were not responsible for sprea-
ding this type of communshsm. I should
only think that the person who accepted
such a pleading was more idiotic than the
person who made such a pleading.

My respectful  submission, therefore,
is at least now the time has come to go
seriously about our business, to go to the
root of the matter and accept the Resolu-
tion which has been proposed by Shri
Inder ] Malhotra to ban this, so that we
are able to erase communalism from this
country. This opportunity when we have
to do does not come so eauly. We had an
opportunity when Gandhiji was assassinated,
The whole country was awake with indigna-
tion; the conntry was 1n & temper againgt g
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particular para-military  oraganisation
They consdered it was a communal
organisition, and however much that organi-
sation disowned crime, however much that

communal orgamsation disowned
criminals, the communal organis-
ation has never disowned the ment

and the basic philosophy which led to the
assassination and murder of Mahatma
Gandhi

Sir, after that time certain events took
place, and the particular organisation was
allowed to function in a legal maner, I
have always held that 1t s never possible
to really arrest or eradicate or efface such
orgamisations purely bv amending the crimi-
nal law even if we make a resolution at a
time when politically we are  sirong eno-
ugh to mobilise public opinion 1n favour of
what we are doing because, Shr1 Atal
Bihari Vajpayee has spoken that after
all, if public opmion 15 there, we need not
be worried about the communal forces I
entirely agree with him  But public optmon
1s with us, plus we want to amend the
law We went to amend the law in a man-
ner that once and for all we are able to
take case of this menace agningt socicty,
agamnst th~ Indian society And that 1s only
possible today when we have a leader who
has laid before the country, who has put
before the country a piogiamne and a
policy as a result of which she has 1eceived
an over vh:lming mainiwe The trust and
the laith of the people 15 in thewr leader
The position so far a» the poliical strength
of the party, the politrcal strength of the
leader 1s concerned, 1s umge Itis at this
juncture, that it 15 the easiest possible oppor-
tunity for us to mobilie the public onion
in favow of getting nd of these communnl,
para mihitary orgamsations th. ume is abso-
lutely ripe

If Shm1 Atal Bihann  Vajpayee 1s not
propagating a synthetic seculatism then [
would also request him to join the resolu-
tion Who are covered by this type of
organisation 15 & matter of detail, and he
need not have any apprehzn.iois on that
score If the RSS 1s not in reality a com-
munal orgamsation, anJd if it was jnnocent
as the Akalis have beecn, he need not be
scared abyit it There is the high court and
e s the Simeme Court After ali,
what have we been ale to do to the RSS 7
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They have not been able to tax the RSS; the
taxation has been long overdue But that
13 a different matter 1 do not want to bring
that question here

With these words, T whole
support this Resolution

heartedly

*SHRI KRISHNA CHANDRA HAL-
DFR  (Ausgram) I want to speak 1n
Bengali

Mr Chairman Sir, you are aware of
the fact that my party ~the Communist
Party of Indim (Marxists) 15 opposed to
Hindu or Muslim communalism We are
aware of the fact that the communal organi-
sations and the para military forces sponso-
red by thcse organisations ate of no recent
origin  When we were waging our struggle
for independence, then the British imperia-
listic forces had gnen conslant encourage-
ment to the communal forces m the country
to thwart our efforts for attainment of free-
dom, and they had tried their best to lead
us 10 a suwdal path  Itis a well known
fact Sir, that these Briuish 1mpenalists,
tiking advantage of the weakness of our
freedom stroggle, hid not only sown the
seeds ol communalism in our country but
they had gnen all encouragement to such
elements to grow ana flounsh It 1sa
matter of deep 1cgret that bzcause of the
mherent weakness i our freedom struggle
and our failure to guidc the movement on
right ires  the comtry ws  divided inte
two Not onlv that, our struggle for free-
dom impeded agamn and again by these
communal forces but sull today, after 25
years of attainment of independence, we find
that the forces continue to be at work We
wanted to set up a sccular society in this
country whih would be free from exploita-
tion But we find that even afie: indepen-
dence, the British and American | nperialists
through CIA and other organisations are
continuing to encourage the communal feel-
ings m the country with a view Lo impe-
ding our progress «owards prospeuty Today,
when the working class, the peasants, and
the peor are all strugglhing hard for better-
ing their conditton and when the peasants
are strugglng for ganing the ownership of

* The orgmal speech was delivered in Bengals,
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land, we find that the capitalists are using
these communal organisations and the
paramilitary forces to break up their stru-
ggle and 1o frustrate their efforts. There-
fore, I, on behalf of our organisation, and
party want that in the interest of the pros-
perity of the country, in ordar to help set
up a society fiee from exploitation and to set
up a real socialistic society, all pa 4 m litary
communal organisation® should bs banned
in the country, Itis (rue tnat we have
some fundamental differences with Govern-
ment’s concept of a socialisuc s)ciery still
1 feel that for attainm:zat of the above
objectves, it is necessary to ban such orga-
misations and [ want that  Government
should make som: sincere effort in this
direction. We have also the experience
that communal riots and communal fezlings
were fomented among people on regional
basis also. When the United Front Govern-
ment came 1n power in West Bengal, theie
was a wave of jubilation among the peasants
and the working class and exploited masses
for they got an opportunity to put an end
to all forms of exploitation but the vested
interests had encouraged communal riots in
Hooghly to frustrate their efforts. In
Jagaddal too such riots were eag'nscred but
we had suppressed these incidents with a
strong hard, We have seen, Sir, that again
and again, the siruggle of the exploited
masses, the working class, peasants and
workers was thwarted by the imperialist
forces through explontation of the communal
forces in the country. Thcrefore, we have
to take firm step against these organisations.
The Britishers had ruled this couniry for
long by exploiting the communal sentimsnts
and through their policy of divide and rule.
Unfortunately, 25 years after independence
such forced continue to be active in our
country which are activised to retard all
our progressive movements for achieving
the betterment of the masses. We, there-
fore, want that an atmasphere be created
in the country where these communal forces
da not gel any opportunity to enter into
politics, But, mere passing a legislation
will not suffice, This Government profess
to take steps against the monopoly capita-
lists in the country, But we find that black
money to the tune of even thousand crores
is still Aoating in the country. What have
you dope aboulit? Along with the law
what is needed is that we have to creatc a
political situation in the country where such
elements will not he able to grow and flou-
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rish but I doubt if the party in power has
either the intention or the capacity to deliver
the goods for in the communal indents which
had taken place at Jagaddal, the Congress
Party had its hand in the affair.

Therefore, we have to clear our mind
fiom all obsessions and we have to take
some realistic measures to tackle the menace
of communalism, To achieve this objective,
everyone in the countiy wrrespective of his
religion and politics has to come forward
and we have to put up a common and con-
certed strive aganst it. A mere ban on
such organisations will not be enough to
stem the evil because even after the ban,
these organisations can function in an ille-
gal way and they will try 1o atiain their
objectives.

Therefore, we feel that we have to take
firm action against these organisations to
enter the political sphere of our country
and with these words, Sir, I conclude my
speech,

sff qaa w1q< (afeqian): Agoia
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*SHRI J M GOWDER (Nilgins)
Mr Chairman, Sir, though the objective of
the Resolution moved by my hon friend,
Shr1 Malhotra, from the ruling Congreas
Party, 1s laudable 1 would like to ask of
the Government why on theirr own they
bhave not brought forward a legislation to
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ban such para-military organsations oven
after so many years of experience and why
it should be left to a Memher of the ruling
party to move such a Resoluton on the
Private Members’ Day Can you appre-
ciate the hesitation of years on the part of
the Government m bringing such a legis-
lation, which should have been enacted
immediately after the assessmation of the
Father of the Nation, Mahatma Gandh ?

Iam of the view that we will not be
able to achieve of the objective of the Reso-
lution 1f it has been brought forward here
keeping in mind certain polhitical organisa-
tions which the ruling party does not want
to grow 1n stature  If there is any internal
danger from such patamilitary forces, you
have the right to frame a legislation for
that purpose During the recent Indo-Pak
War or during the Ch nese Aggression 1n
1962, did these para-mulitary foroes create
any trouble within the country ? If they
had done so, why did you not ban them
as early as 1962 ?

The very fact that you have not thought
of banning these para military forces proves
that they have not been of any nuisance
valuv within the country 1 am not able
to appreciate the hurry in domg this now

Though the ruling party has been pro-
fessing on platforms of all sorts that 1t 1s
committed to the establishment of a secular
State, the Government have been encourag-
g different religions in our country The
different religions 1n our country have
grown n strength because of the faulty
policies of the Government Even today
we have got a Hindu University and a
Mushm Unaversity, which are Central
Unwversities How can we say that the
Government have not been soft to the
supplications of different religions ? Only
the other day, our Plannming Munister while
speaking in Rajya Sabha stated that India
13 only a multy-hngual couniry and not a
mulu racial country If a Cabmet Minister
of the Central Government says that India
1 not a multi-racial country, how can it be
said that para-mshitary forces have been
erganised hy certain races m the country

*1he ormginal speech was delivered mn Tamil,
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SHRI K.K. SHETTY (Mangalore) : Shri
Subramaniam Is not the authority.

SHRI J. M. GOWDER : Very glad.
1 am glad that this statemcnt has come
from the Congress side,

SHR1 VASANT SATHE : The question
is whether you\belons to the human race.

SHR1 J. M, COWDER : I am glad that
you have disowned your own Minister.
On the one hand the Central Minister
says that there are no races in the
country. WNaturally it means that there
cannot be para-miltary forces organised
on racial basis,. On the other, Shril
Malhotra wants to ban such para-Military
organisations. It seems that the ruling
party is at cross purposes. | have referred
to this because the Ministers make state-
ments without realising the consequences.
They should be cautious in making such
statements.

What has been happing during the
clections ? The ruling party seclects the
candidate of a particular religion, commu-
nity or caste for a constituency where that
particular religion, community or caste 1s
in predominant majority. Is this not
fostering casteism, communalism or religious
fanaticism in the countiy by the ruling
Congress Party ? The Government and
the ruling Party have been giving filip all
these years to fissiparious tendencies in the
country. You are living in a glass house
and if you throw siones at somebody
outside, you must be prepared for the conse-
quence. Living in such a glass house all
these years and after giving direct and in-
direct encouragement to  different communi
ties, castes and religious groups, if you
throw stones at others, naturally you will
be hit back. You know, Sir, that the
reorganisation of the States was donc on
linguistic basis. The Congress Goverament
at the Centre did this. After independence,
the Congress QGovernment, remaining con-
tinuously in power, have been piling up
mistakes after mistakes. Even now the
Government have not come forward with a
legislation to rectify some of them. A
Resolution has been sponsored by a
Momber belonging to the ruling Party. It
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seems that the Governm:nt have no guts
to own their mistakes and to come farward
with proposals to rectify them,

What is happening in Christian Missions
and Convents ? The christian youths are
being given traintag in all sorts of things.
You can blame R.S.S. for giving para-
military training. If the Sikhs happen to
do that, what are you going to do? Even
now in temples belonging to certain reli-
gions, other people cannot enter, If inside
these temples there are arms and ammuni-
tion dumps with guns, swords, spears, what
will you do? Such things are widely
reporled in the Piess. Temples are also
run exclusively by dilfeicnt religious groups
in the country. (Can you bring a compre-
hensive legislation for curbing such tenden-
tous growth ? Before a Resolution of
this nature is brought before this House,
these things also should be borne in mind,

When there is internal danger from such
para-mulitary organisations, at the moment
you have got Defence of India rules under
which you can take action. After all,
R S 8. trouble s a mosquito bite. Do
you require a  legislation for that purpose,
Can you not try to meet it by CGaandhian
methods or by democratic processes which
the Governmeni profess 1o pracuse? I
wonder whether by legislation the Govern-
ment would be able to crush the growth
of such undesunable forces in the country.
According to me, it 15 a social problem
which should be tackled at social level by
resorting to constant purposeful propaganda
among the peaple. Whether this Resolu-
tion is going to be accepted or not
whether the Government bring forward a
legisi ation for this purpose or not, 1 would
request the ruling party and the Govern-
ment to ponder over these issues and then
try to formulate meaningful legislative ac-
tion if necessary. Then only the ruling
Party can safeguard itself against repetition
of mistakes being commitied all these years.
With these words, 1 conclude,

ot siier W (waere): ey
WErEq, AAAY |<eq, H qEET, X qg
oY sreare <A 8, 99 & A § gAn faw,



215  Communal

[ =t wdex w(]
ot arddfr, ¥ gw ¥ § 5w aww 57
A qut % a1 @ Tearw W W A
¢ f& gs " arrnfas g, ¥fea @3-
{fw Al 8, Y ® 9w 9 A% 7 ami
wrd, av o1 e wEdfaw §—waran
1 =T arfe wrar §, ¥few ag wrew-
vfasafi & var 99 X AF 7wk
ar | & wawa § e gufe st avodr
1 AT qgT G AT o, Ffew 4z
ufws s aff oo aw, wWifs ag g4
B% F1 €52 TE T gy W IFN AW
gaTel w1 §z 1€ A« qgf fzar o

g faarer @ sfagg-ga-gaaT 1 )
W W oy fgg wgmwr W wid
anryr qifs deqral ®1 A AT qFF S
Yt deqrd &, 9 o A9gT % fasaw
tw fafase wrag o e # snear w@dl
g 99 L ama F § 1 97§ W@ R
HINT P FAT §—AR R ) AT 7@ yAT
® HAr I I FHAA A& @ A
gt fgawar g fs adf @A wfg

TR A w1 ag quar fare ek
T N @Y Fowm oaw &
fagarel &), 7 awET WY, FAE
o«fd a7 7 fear a¥, 97 9T wIgT A
afrew A "M NT G 3T §F AR [ A
¥ wzz a1 agra 7 forar @ 1 7A@
& Sar & fawam 9w sy & iy

off T4t w9y weag & fv max
WIEA AL CE. 0. & aRFH
% anwan § s s ag evtg §, A A=-
- warfaw w ¢, o 9w &1 &@wA g afl
- fear o e w1 ag waew AE
fo s ¥ ¥ Q¥ Wy dfaw eeddfy gvew
ﬁﬁm‘uﬁwwﬁ, Y ST YT %
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wnurf o ot O eRew o A X
Tw-dwr v awd §, feht @t & wgrw
RERE T A lmﬁrw wna
Lk

16.49 hrs.

[SHRI K. N. TIWARY (n the Chair]

I zw wortfaw § s srewafos
#,—&¥, aEw g% odfas 7w § W
T gaw ¥ ag g e ¥ wrewfaw
Wt —3q 9Tt A% WA ST WIS
T v agi g 7 o arodadt & qer
f& say smar gz ot faeame wE § wwEw
g FT 0% wdAfaw o= ¥ w1 §F amy
arrar &, O fot wmar Y ag wawx fwar
2 5 ag 39 #t s A% ar gew Ew
qfs g owar ox faewew g,
3fr aifas o dF ¥ @ W o
& wwar &, W fog 9w 9T s afe
A Y AT TE A v & ¥ afew
WITe UHo qHe ¥t Aumq §, st Uwdfw
&I ®T AT AG w@H

Wt gew wer sEww A1 o
781 | 9% wWgEr LA %1 FTAT A wEAl,
ag aresgrifas §, wifas § ag s SwwT
grar wgt & 1| Pod giewfaw g ag +t 99
w1 qrar AgY § 1 Wt wE wa-afiads,
whafads oo w1 I, Sy wik
vt gfg v@r § ar N sowm gfar
®Y AT ® TR T SAAT Wgan &, I
W g wT A i § 7 www § ) fee wg

A ! § qio R wfg g W
vt wra w7 A gAR far gl ww
wREgrioveany oy wem fs @
e o Ay W A @ oAy s §
f& ara Wt 1w mimnr.prﬁp.

.aﬁmilmwﬂ" :rmhtnm' ®

ﬂimﬂii«m.ﬁi uﬁ FEwIT



277 Cornn unal

A dfeerw gvy WAt f, I9 #
HTIT 9T GATE §oF § a1 AR A
TH &7 WA W, A7 8@ WICAIT  WTHIC
T § TUEA ¥ AY ¥AT IF@ AW ® ALY

gt frlg wogfgs w ¥ 3% A
sTaegwar § a1 A8 7

wwafa wga, & ) wgar g s
THY A% ¥ a7 TS IPIO T FLF,
TR fas st d & WA FF TR K
¥ owrs ..

wafe wgen 2feg, gian, ov @@
o wfag | o) qg fee § ag a3«
ANTdm femw aw ag faee wooir oL,
(swwwma)...

st sz fagrdd wrordat w=y Afiwg o
g@ ¥ ufus wgeagwt faog g W &
qy SR At A R .

wafy wgRe T, Ot A Agt
& | I o faeg § ag o agega

g

sWwdy @3 e o) N fog
AT N A faf g aw
i TR AW AT ST § 7

e AN gafey AT ot ag
wwifeswmagngfs ag &=
goefwgmgfeagds a g we
AT AT IE X JA AT qT WG |
gefag uw ga v WX STTRT P9E ST
ZIEN A AHTLH AT TOA AT @9iEe
favy § @1 &1 G € o, 39
w1 foar o | Yufag ag w357 G
¥ ¥ o wew we  fore ¥ qu faarar
w !
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o W T @AW (WrgR):
garefer wRYRg, WA 0 aeA 6 sy
fag + &Y g& g N7 AT

st WY wr & o miuror warfaw
MAITHF N T IZIT 2T N § 9§ 9T
2

Bharativa too 1» an ancienlt name Aasso-
cidled with us since hoary times  The
nan.e Bharat appiars even i the
}edas  Onr Puraras have also spoken
of out motheitand as  ‘Bharat’ and of
out people as ‘Bharatts’  In  fact, it
connotes the same meaning as ‘Hindu',
But, today there 18 a misconception even
regarding the words ‘Bharatiya® It 18
commonly used as a translaton of
the word *Indian' which includes all the
various communities like  the Mushm,
Christtan, Paisi, etc rewding m this
land So, the word ‘Bharatiya’ too
lihely to misiead us when we want to
denote our partwular socwety The
word ‘Hindu’ alone cunnotes correctly
and completely the meaninig that we
wani 1o convey

ar ot M §, A WA gR
WET § F F AT qF 99T oq1A7 §, 9@
MIETAr G ITHY IS § WX 5w fow
A agq g e ag @ evw 1 1g
gifes WY 7§, ag wwgd o Ag
g, ag wwrweIa fafesg w9 @ ek g
wEgT IR

fag g R r AR T @ gak W
HEET T QAT @ A h(F AT IAR
AW § MASAFT T ®F IJEH[ FITTT W
AT T 1aq1, 9 9 +33 ¢ 5 agd, o
T AT AL AgHIT ¢ T 907 UeFrg A
€| KUIY, {EEMT WTRAMATT B, %@
d4g ¥ Ub ul gHiQ Usgiaar &1 T agtad
®T g ¢ 1 T84 M2 LTHT AAIT ¥,
dwu 99 ot § fAg g9 @
Eu—-
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(=t writx &)
“Brahman is the head, king the hand,
Vaishya the thigh and Shudra the fest.
‘This means that the people who have this
fourfold arangement, that is, the Hind
people, is our God.”

ag arcw § fe At g § ag gAw
qiw § | 9 FATU AY WY FT AAINE g
w3 wreomTfaaY 1 auEA & wwo oW
sfewt g gruit g 2O & T &
mmfs g, vad mglmdat 1w @
¢ fe oY o Qo Ay g @, W
wE® frar WX gy 9T gt (sgwwm)
FOATT o 4T ¥ F gg IR WAL Y 1

oY g 5% WA FAW. W17 T 9§ §T
Ty . ..

ot W¥Tr W & % R IR ST
¥ g 1w wEA

“There is now a clamour for equality
of women and therr emancipation
from mean's domination.”

off g&% W wYATT: AT QU 9
Qfwg At guw g ¥ ¥ frew s
veo (TOWNTE) ..

=Y Wi L1
So, one more ‘ism’is added, namely
sexism, to the array of casteism, commu-

nalism and hinguism.

afgara & T & stfywre W

@t g sogeer fwar § o gal, wrelt
W e & o H— (sqwwmw)

o gFR WA wEATE: WY g O3 |

ofr WX W WY /Wy 'fnmi#
T 0% g1

APRIL 21, 1972

organisation (Res.) 280

& o ol vy @ § A W wnw
¥ wg g § e o gk e e 3
faweY T g0 wawd ¢ o gl i 1
t ¥ xuer @ W, ag W fenl
LAmadfraws gole W gAm ¥
THIC | qUF A gEy weww e
afer it wa A 2\ femw gww
ATHTT 9T AR, O, Q@ ww v g, fw
W4T 9T ¥ o & fea fapar qar—

N - &

wwrafe wtew: sq aq FwrEr %
ATy wag fame & far g

ot WHrer e aroRdy off ¥ ag A
agt Tzt s gw w1 qdd ) faemn @
Iwrd &) fazrar § 1 w7 9w @@ F gean
AT gAY TG g Gy ar g T oo
Y ag wuA gaw A § Afew ag o
& v Wt g9 w9 e w1 g« Ag faw-
& ay 94t & gw aqd foer & foq waw
TFQ R AT AT A A aAw FHAAIC
I AT FF 07 77 & 99 2,
¥ WZ g WU I51 X aia A, @y F
SEE FTAT T WY EATT FIH 6 AT
i fal o W T & F e
T frer & ware § awe e E)
a7 e OF T ¥ qrfe s W areday
off o I7F fax wolt gl amw WY
qEH FT UF qq ¥ Aer aifca w7 &

ggaw & aifs g Wiy asfiaa W
AW § F HT AW T GF |

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F.H. MOHSIN): I am thank-
ful to Shri Inder J. Malhotra who has
brought forward this Resolution to focus
attention of this House and the country on
the malady of communalism in the couatry.
I have heard hon. members of vatious
parties taking very keen interest in this

'+
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Shri Vajpayee, leader of the Jan Sangh,
was very eloquent on this, —as is usual
with him. In fact, he also supported the
idea of the Mover, to curb communalism;
only he restricted it to the communalism
prevalent amongst the Muslim community.

SHRI ATAL BIHARI VAJPAYEE :
Not at all.

SHRI F. H. MOHSIN : He conven-
iently forget the communalism
prevalent among Hindus Of course, that
has been his policy and ideology all along.
The cat drinks milk with eyes closed think-
ing that the rest of the world does not see
it drinking milk. So 18 Shri Vajpayee
thinking that the RSS and the Jan Sangh
are not doing anything to spread commu-
hsm by preaching communal hatred.

oft s T Wt @t gt R
HITET FI7 FT WY §

SHRI F. H. MOHSIN : Let him raise
a discussion. I am here to reply. I am no
stranger to him, nor is he a stranger to me.
That was why he has gone away from My-
sorc and sought election eclsewhere.

SHRI JAGANNATHRAO JOSHI : He
cannot do that . I am .

SHRI F. H. MOHSIN : Why should
I go away from my constituency 7 He hax
no contituency in Mysore.

SHRI JAGANNATHRAO JOSHI : 1
consider the whole country as my consti-
tuency. I can contest any scat.

SHRI F. H. MOHSIN :  If he has the
courage, let him come to my constituency, I
will show him,

st geN WA SENT: W9 IA N
wtedtgad F ar v e

SHRI ATAL BIHARI VAJPAYEE :
Do not talk like this.

SHRI F. H. MOHSIN : Shri Vajpeyee
read out some articles written by Maulana

Madni. I am not well versed in Arabic,
Persian or Urdu. If he had quoted some-
thing from the Gita or from Sanskrit
literature,1 could have replhed to it. I donot
know whether the articles were written by
Maulana Madni or by some other Maulana.
If communalism exists in the Muslim com-
munily, it has to be condemned ; if it exists
in Shr1 Vajpayec's parly, that also has to be
condemned. We do not make a distinction
on the basis of community, caste or creed.
Wherever the there 18 eommunalism, it must
be condemned and curbed.

Then he spoke about separate clectorate,
the Mopla rebellion and so on.

SHRI A K. KOTRASHETT! (Bel-
gaum) . The question 1s of banning para-
military orgamsations. Where does com-
munalism come 1 ?

SHRI VASANT SATHE :
cymmunal organisations.

Para-military

SHR1 F. H. MOHSIN ; It is true that
separate electorates in the pre-independence
days also contributed to the spread of
communalism. But who was responsible
for 1t 7 Just as the Muslim League and
other Mushm organisations were respon-
sible, communal elements in the Hindu fold
were also equally responsible for that as
well as for the division of the country,

SHRI ATAL BiHARI
There was no RSS in 1916.

VAJPAYEE :

SHRI F. H. MOHSIN : But communal
clements were there.

SHRI ATAL BIHARI VAJPAYEE :

Inside the Congress party. The RSS was
not there then,

SHRI F. H, MOHSIN : We know the
tragedy that resulted in the division of the
country, The entire responsibility must be
put on the communal organisations which
were responsible for the division of the
country.

Sir, if the communal organisations are
allowed to continue their activities, some-
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[Shrn F H Mohsin]
thing more disastrous may happen 1o the
country, and it s high time that we took
stock of these orgamisations and put a curb
on the activities of these organisations

Then the hon Member said about the
independence of Bangla Desh and pomitcd
out to some pamphlet statn g that a Mushm
country has come into being It s a fact,
and it 15 within our knowledpe that—
Bangla Desh —has bien a  secular
country, not a Mushm country It may be
a Mushm predominant country but 1t has
a secular country, and that has been the
result of our secular 1denlogies and a secular
policies that we have pursued  If we had
pursued the idenlogy o1 the principles of
Shr Atal Bihari Vajpayee, | do not think
Bangia Desh would have attained indepen-
dence at all

st gs® 9T FYATT FHW A @Y F
egdr wra wt &, weré & fAq awda e
M2 @AM A g ar T T F
¥z & @ 9 qrgar A )

aumfy wEg qR X W Ay
T 7T Ffad

SHRI F H MOHSIN We know the
intentions  {Jnferruption) When 10 million
refugees came, some of the friends on the
other wide went on asking how many
Hindus have come fiom there May be
many Hindus and many Mushims might
have come But it 1s the way of dealing
with questions bv asking how n aay Hindus
or how many Muslims have come ? We
have to take stock of the whole thing, and
see what are the atrovities commtied there
and how many human beings have suffered
We ought 1o have thought over this 1ssue
on human c.cm:deratpns. the miseties of
human beings, the misery that human beings
were to tace in Bangla Desh So, with a
secular outlook and secular policies, Bangla
Desh has achieved Independenee Il has
become a secular countiy and that should
open the eyes of all those communal orgam-
sations that communalism will nevei pay

The 1dea which cregted Pakistan, on
the basis of communalism, has been des.
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troyed into pieces The Bangla Desh people
who once voted for the creation of Pakistan,
have realised today that communalism would
not pay, and they have come 1o realise
that secylarism alone could pay the way to
prosperity and can deliver the goods to
the people 1 hope that friends on the othe
sile and friends outside who may be
thinking on a communal basis will open
their eyes wide and realise that what s
important 1s the development of the country,
how to provide employment to the poor,
how to feed and given shelter to the poor,
irrespective  of the Community to which
they belong

We are faced with big problems We have
got to create a socralistic society wheremn al!
people can prosper equally, where we have
no distinction of high and low, where there
15 no distinction by reason of birth or reh-
gion  We have to create a society wheren
all people could live together peacefully
and prosperously and hive ke real human
bemngs 1 hope that the people will reahise,
those who have been hitherto engaged i
communal activities, this malady and thmnk
of the prosperity of the country by esche-
wing these communal tendeneies,

Shr1 Atal Bypgni Vajpayee said in the co
urse of his speech, gy T & @F q.-rt| It 15a
very good thing  This country belongs to
all  But when we read the book of Gol-
walkarty, it creates a doubt whether they
really mean 1t ([nterruption)

SHRI R R SHARMA Have you read
that book 7 You have not It s in the Lib-
rary That translation 18 mcrorrect,

SHRI FH MOHSIN When Shrimat
Subhadra Joshi brought a Bill, she read out
some porlions from that book which saxd
that all Muslims are called Akramanakaris,
and they are not to be treated as sons of
the soil Can 1t be reconciled with
ag sz @ &7 § 1 “This country belongs
to all,” he says But what do they preach?
They preach that India belongs only to a
certamn class of people, people belonging
to certain religons I hops Shn
Atal Bihariyy will stick to this slogin
that this country beloags to sl
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If he means it sincerely, if he preaches it,
I have no doubt that all the people will
bave to be treated equally. That is what
we want,

SHRI JAGANNATHRAO JOSHI: If
that were so, there would have been no
demand for the partition of the country.
You simply sermomse. A big section
demanded the partition of the country and
this Congress Party accepted 1t.

SHRI1 F.H, MOHSIN: We never want-
ed it. It s the communal element in the
country which was responsible for that.

SHRI JAGANNATH RAO JOSHL: It
was Loard Mountbatten and Pandit Nehru.

SHRI1 VASANT SATHE: Because you
had created that condition,

SHRI JAGANNGTH RAO JOSHI:
Were we so powerful ? gz diey ®1 waaq
war g ?

SHRI BHOGENDRA JHA: we commi-
tted a crime, we admit 1it.

SHRI ATAL BIHARI
Let him say so.

VAIJPAYEE:

SHRI JAGANNATH RAO JOSHI:
Let humr ead the book of Maulana Azad. Is
there anoy mentien in it ? Facts. are facts,
You cannot distort history.

SHRI F.H. MOHSIN: On 3rd Apri,
1948, the Constituent Assembly of India
had passed the following Resolutions:

“Whereas it is essential for the pro-
per functioning of democracy and the
growth of national unity and solidanty
that communalism should be eliminated
from Indian life, this Assembly is of
opinion that no communal organisaition
which, by its constituent or by the exer-
cise of discretionary power vested m
“any of its officers or organs, admits to
or excludes from its membership persons
ea grounds of religion, race and caste
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or any of them, should be permitted to
engage in any activiies other than those
essential for the boma fide religious,
cultural, social and educational needs
of the commu- nity and that all steps,
legislative and administrative, necessa-

ry to prevent such  activitites shouid

be taken™

At that ume it was possible to take
action against  communal organisa-

tions for taking part in political or violent
activiies under the Crniminal Law Amend-
ment Act, 1908, which empowered the
Provincial Governments to declare associa-
tions an unlawful, but afier the passing of
the Constitution, this has become difficult.
Under that Act the RSS and the Khaksar
Jamait were declared unlawful. Shn
Vajpayee guoted Sardar Patel as saying
good words about the RSS. 1 do not know
whether 11 1s correct. Anvway 1t was Sardar
Patal who, when he was Home Minister
declared the RSS unlawful.

SHR1 ATAL BIHARI VAJPAYEKE:

And he also bfted the ban.

SHR1 I H. MOHSIN: Some Members
have guoted Sardar Patel's words about the
RSS and how he held that some of the
wokrers of the RSS were the cause of
Mahatmay's death. Now 1t cannot be said
that Ge\ernment has not been keen 1n biing
ing about such lepslation before the House
io cmnb communalism. In 1970 the Central
Government has proposed to amend Unlawful
Activities (Prevention) Act, 1967, to bring
within 1ts scope mischief associations
whose acuivities or objects vere prejudicial
to the mamtenance of harmony among
different communiues. 1t may not be illegal
or objecronable for anybody 1o have an
orgamisation belonging io one community.
But if 1ts activities are such as to cicale
disharmony among different sections of the
the society on grounds of religions, race
or language, then certainly 1 becomes
objectionable, certamly- the Government
can fake action on that. It was only with
a view 1o take power m the hands of the
Government that legislation was brought
before the House. But unfortunately my
friends on the other side mustook it .

SHRI BHOGENDRA JHA : That was
a big net; this time do not bring 1 such
@ thing.
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SHRI F H MOHSIN Fortunately, I
was also a Member at that time and | know
that the Mimister of State lo Homsz Aff-
airs clarified the posion that lawful acti-
vities of associations would not come
within the purview of that Legslation
Inspite of that my friendy ncluding the
Swatantra Party— Jan Sangh of course
would no doubt oppose it — and C P 1
andC P I (M) and the Congress (0)
opposed it 1 compare them 1o the five
blindmen who tried to desciibe the ele
phant The first bindman felt 11y leg and
said 1t was like a tree trunk the sccond
felt 1ts car and said it was like a fan There
was such a misapprehension and even at
the stage of ntroduction theie was oppo
sition, not that Government lacked faith
in such a legwlation Now peaple hive
realised its importance

Mr Vajpayee says Commun thsm
has to be fought at the level of the people
We have already fought it and communal
orgamisations had been routed at the hands
of people We want to bring thie legislation
t> urb — communal activities 1n the
country Law s the reflection of the will
of the people It shows the desire of the
people We have piomised people that we
would provide them shelter and protection
and also ¢ nployment and unless such hetro
genous elements are not curb.d and such
organisations ended we cannot expuct
speedy progress of the country

It 1s graufying to note that communal
mncidents are on the decline  In 1970 there
were 521 communal incidents including nine
of a serious nature In 1971 there were
only 320 communal incidents They are
on the decline but we vannot be compla-
cent about 1t The communal wirus 1s
there , the communal elements are 'ying
low (Intcrruptions)

As Shri Pantp has already said A Bill
would be introduced On the recommen-
dations of the national integration council
it would provide for setting up special
courts with a special procedure for trying
offences arring out of communal distur-
hances That Bill will also come very soon,
if possible 10 this session [ fully agree
with the sprit and the principle behind this
Resolution but it may not be possible to
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accept the resolution as itis 1can only
assure the House that as per the desire ex-
pressed by the various sections n the
House Government stands commited to
bring a Bill before 1he House

AN HON MEMBER In this Session

SHRI F H MOHSIN  Every effort
will be made
SHRI BHOGCNDRA JHA Why

cannol you accept the resolution then ?

SHRI F H MOHSIN We want to
biing a comprehensive Bill As Mr Vaj-
payce said an organisation may not be
para mibtary but still 1t may be communal
We want to eover such organsations also
We accept that suggestion of Mr Vaj-
payee

SHR1 ATAL BIHARI VAJPAYEE
Does the Mnister regard the Mushim League
as a communal organisation or not ? If he
does regard 1t as communal, why s your
party having an alhance with Muslim League
m Kerala ?

SHRIF H MOHSIN I am not here
pronouncing judgment whether a particular
orgamisation 1s communal or not I have
not also taken the Jan Sangh's name and
called 1t communal That 1s a matier to be
decided by the tribunal We want to
enlarge the scope of the Unlawful Actuvities
Bill  There 1s a provision in that Bill for a
tribunal which will decide which body 1
comimunal and 1s engaged in such activities
On the dccision of the tribunal, action will
be taken by Government Mr Vajpayee
wanted a commssion to decide which body
18 communal and which 15 not This matter
will be decided by the tribunal

st wy e (Gege ) Rt wgee
w1 wgr § 5 fggat & wgqaawew §,
wrez ® ¥fwg gT X w ek ol @
¥ a8 ar% g A § e ok sqwem
¥ wfey, onfr sqweqr & wfRd figg 2
o are W & e feew Gk wrh
§ o meare gw R ¥ gfont € &1
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wefed & wf ¥ 1 wF wPRA A W@
fr ox @19 § sz 300 & wfuw are
¢ arferdya o w€ offx wgaw wAEE gun
pr AT S QU sz aTAr f gA AW A
gfoadt & g oF w9 & W= FAY
w5 OF g e rfedtsr o af g &

st wren ¥ quT W g R @ Ay
frsr w1 @ ¥m &7 aq T@ F gEA
# fax feall & AW F @ FwpAfem
T FEATH & g g € hATE W
e a7 fawre %7 ?

SHRI F. H. MOHSIN - It is a very
good suggesiion. We will keep it 1 mind
while bringing this Bill.

With these words, T zppeal again to the
hon. member to withdraw thls resolution,
because 1 have already promised to bring
this Bill as early as possible. Eifotrs will be
made to bring 1t within this session
itself,

SHRI INDER J. MALHOTRA : Sir,
I am indeed grateful 1o the hon. membeis
who have participated in this debate. I am
also happy to know that there s a good
deal of concern about this basic problem of
communalism, which is existing in the
country. Somechow, Mr. Vajpayee has
become the focous of attention, The mnister
also devoted a lot of time to him. I think
it will be my privilege also to devole a few
minutes to Mr. Vajpayee,

When I moved this resolution, 1 mads it
abundantly clear that about these three
words ‘“‘communal para-military organisa-
tion" there is no confusion. At that time,
1 clearly established that organisations like
R. 8. 8., Jamat.-lslami, Razakars, Shiv
Sama, etc,, are communal and para-mulitary.
When this case has been established very
clearly, 1 fail to understand why Mr,
Vajpayee did not say a few words about the
R. 5 8. He gaveit a political angle and
reforred to the Muslim League, Jamait-ul-
Ulema otc.. but cleverly avoided meation-
ing what B. B. S has been dong. He only
said shat the RSS was founded by an

individual who previously was in the
Congress. Baut at the time RSS was a child.
Now it has grown and become & communal
monster in this country. What has he to
say about what R SS5 not m 1947 and
what 1t 1s doing today 7 What is the future
programme of RSS? If only he had
clarificd all these points, then the apprehen-
sions which we had in our minds would have
been removed,

whenever we talk of commuualism, it
if immediately brings to his mind only RSS.
But 1t has been proved that just like we
have communal-minded Hindu organisations,
similary we have communal-minded Muslim
organisations, rcgional and scctarian orga-
nisattons. We condemn all of them because
they stand 1in the way or the country be-
coming one and marching towards its
economic goal,

The hon. Minister said that it 1s difficuh
for him to accept this resolution. [ do not
know what difficulties stand in  his way.
This 15 a specific resolunon. 1 do not
say that you should define whe:her
this organisaton is communal; para-
military or not. 1 have tried to estao-
lish that those are the three kinds of
organisations exising and funclioming in
thin country and now the time has come
when legislative, executive and other mea-
suies have to be taken without delay to
fight this manace, I am happy that govern-
ment have realised the danger and threat
which exist in the country today, It is only
a little while cailier that Shri K, C. Pant,
when he was intervening 1n the discussion
on the Demands for Grants stated that
during this session government will come
forward with a Bill and, if necessary, they
will widen the scope of that Bill

SHRI BHOGENDRA JHA : The acce-
piance of thys resolution will strengthen the
hands of the government. So, why does
the Minister want the withdrawal of the

Resolution 7

SHRI INDER J, MALHOTRA : I hope
the government will not fail to come before
this House with the neccssary legislation to
deal with this menace.

It was mentioned that there are some
olements within the Congress Party which
are responsible for the partition of thiy
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country. If there had been elements in the
Congress Party which were responsible for
furthering this kind of philosophy, I con-
demn that ¢lement m my party also. As
my hon. friend pointed out, the basic
responsibility for the partition of the country
lies on the philosophy of communalism.
That s why the two-nation theory was
estublished. Now after 25 years we have-
rectified that mistake, and that two-nation
theory has been buried in Bangla desh.

SHRIT ATAL BIHARI VAJPAYEE : It
has beed replaced by a three-nation theory.

SHRI INDER J. MALHOTRA : Shri
Josht was brought up in the atmosphere of
RSS. So, he always keeps a closed mind.

SHRI JAGANNATHRAO JOSHI: I am
proud of what I did there.

SHRI INDER J, MALHOTRA : In
fact, if only the RSS propagates let the
human mind be open, not ke the mnd of
Shrt Joshi, who 18 not prepared to listen to
to anything else.. (Inrerrution)

SHRI JAGANNATHRAOQO JOSHI : You
have all cInsed your minds and given the
whole monopoly to one single individual.

SHRI INDER J. MALHOTRA : 1 am
therefore hopeful that with the establish-
ment and development of Bangla Desh, the
foundation of secularism will certainly gain
more strong ground not only in our country
but in Bangla Desh also. [ am also hope-
ful that with this develypment it is bound to
have an effect on that part also which today
remams as Pakistan. There also it is going
to have its impact.

In the end, I would againurge upou
the Government not to lose more time to
take legislative measures. I know and I
realise that legislative measures are not
enough. This will not be the end of the
matter. Other measures will also have to
be taken, But let us make a beginning,
Let us try to apply our mind to this pro-
blem of communalism which is existing in
the country,

Once again [ am very grateful to my
hon, colleagues who participated 1o  this

- = sREn
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debate and extended their support to the
Resolution. Since Government has given &
solid assurance, a promise, to come with
the legislative measure in this very scasion,
I seek the permission of the hon. House to
withdraw the Resolution,

MR. CHAIRMAN : There is an amend-
ment, No, 3, moved by Shri M, C, Daga.
I shall put that amendment to the vote of
the House first,

Amendment No. 3 was put and negatived.

MR. CHAIRMAN : Now, has the hon.
Member the leave of House to withdraw
the Resolution ?

SOME HON. MEMBERS : Yes.

The Resolution was by leave, withdrawn

17 33 hrs.

RESOLUTION RE FSTABLISHMENT
OF TWO MORE STEEL PLANTS
DURING FIFTH FIVE YLAR
PLAN

SHR1 BANAMALI PATNAIK (Puri) ;
Mr. Chairmen, I beg to move the following
Resolution :—

“This House recommends that the
Government of India should take im-
mediate and effective steps to establish
two more steel plants during the Fifth
Five Year Plan to cieate increased
potentiahties in the production of steel
and development of won ore and that
the first plant be established jin Orissa
and the second in Madhya Pradesh for
reasons of the techno-economic feasi-
bility and comparative backwardness of
these areas,”

While moving this Resolution, 1 might
give the background of this Resolution, In
the year 1959 the State Government of
Orissa requested the National Council of
Applied Economic Research to undertake
the techno-ecomomic survey of the State.
Broadly spesking, the objective of the
sutvey was tfo make an apprsisal of the
various currently available as well as polens
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tial; material resources of the State and to
assess the prospects of economic and indus-
trial development of Orissa based on the
above resources and other complementary
factors, such as, transport, power, manpower
efc., necessary for the effective utilisation of
those resources.

Orissa is an outstanding example of a
State which despite rich endowments of
natural resources has remained extremely
backward, and so also Madhya Pradesh.
The per capita income is perhaps the lowest
compared wiih the all-India average.

Till the beginning of the Second Plan,
there was no steel plant in Orissa even
though the iron ors deposits of the Siale
were estimated at 8000 million tonnes, the
largest figure in all-India. The productivity
per worker both in factory and non factory
was lower than the average for many other
States as well as for India as a whole.

Even today, the State’s economy is by
no means strong, Transport facilities are
even now highly inadequate. The interior
of the State having large mineral resources
is particularly solated from other areas due
to lack of transport development,.

In the Second Five Year Plan, two im-
portant steps wer taken, one, the esteblish-
ment of Rourkela Stee! Plant and the other
was the completion of the Hirakud Dam
Project. That has accelerated the growth
of industrial potentiality. The irrigation
and power potential of the State has resulted
in large expansion of the State's industrial
output and set the pace of further industria-
lisation,

Here, T would like to quote a portion
of the Report of the NCAER which says :

“The strong push to the growth of State’s
economy will come from the establish-
ment of another Steel Plant at Bonai-
garh and other metallurgical and metal
based industries. If this development
takes place, then over the decade of
1961-71, the industrial output of Orissa
should increase eight-fold—the major
contribution coming from mineral based

Industries.”
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This is the recommendation of the
NCAER Report. Today, we are in 1972,
This report was submitted in 1962, But in
the course of the last 10 years, no steps have
been taken in that direction, Only hopes
have been aroused in the minds of the
poople of Orissa that another Steel Plant
will be establ.shed there,

Steel is a basic industry on which the
nation's progress depends. Carlyle has said
that the progess of the country is judged by
the quantity of iron produced by the country.

He has said : “The nation which gains
control of iron soon acquires control of
gold.”

The late lamented Jawaharlal Nehru, the
founder of modern India said that he would
apply two tests to judge the progress of any
country. He said :

“I apply two tests for judging the pro-
gress of the country, one, the position
of women in the country and the other
is the amount of iron, stecl and electri-
city that the country produces.”

If these two tests are applied, then we
find that India is much backward.

If we look at the world crude steel
production, we are perhaps the lowest in
the matter of crude steel production.
U.5.5.R.—119,7 million tonnes; U.S A.—
118.6 million tonnes; Japan —88 million
tonnes; West Germany—40 million tonnes;
United Kingdom—23.8 million tonnes;
France—16.6 milliontonnes: [Italy—17.4
million tonnes and India—&6 million tonnes.
If we look at the figures of pig iron produc
tion, we find, U.SSR.—81.6 million
tonnes; U.S A.—86.6; Japan—58.1; West
Germany—33,7; United Kingdom—16.6;
France—18; and India— 7.4 million tonnes,
But India is the fourth largest country in
the world which possess the mineral resour-
ces, Why this backwardness ?

If we compare the per capita consump-
tion of steel in various countries, we find,
U.5.5.R.—428 Kg.; U.S.A.—685; Japan—
494 Kg.; West Germany—579 Kg.; United
Kingdom—422 Kg.,; France—359 Kg.;
Jtaly—~225 Kg. and India—11 Kg. These
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figures relate 1o year 1968. Now, after 4 years,
that 1s, in 1972, the production must have
wmcreased so also population has incraased
much faster than the production of steel
Now, 1t might be even less than 11 Kg
now

Then, as 1egards production of ore, the
figures are Andhra Pradesh 109,000
tonnes, Bihar 5342,000 toanes, Madhya
Pradesh—5743,000  Lonne, Mysore—
2814000 tonnes, and Ouissa—5994,000
tonnes The won ore that we are produc-
ing 1s much more than what we need We
are cxporting tron ore to the extunt of about
Rs 74 crores worth a vear Among the
mineral resources of Orissa the important
are, iron ore, manganzse, lime stone dolo-
mute, which ar¢ neces ary for the production
of good noa, steel and alloy When this
report were presenied betore them, the
Goveinment of India appointed a comnuttee
went nto the details They had apponted
Dastur and Company lhey submiited a
report and on the basis of that report and
other tactors, Government of India decided
that three steel plants should be set up, one
Visakhapatnam, one in Hospel and one n
Salem Then, of course the people ot
Orissa were very much disappoinied It s
not necessary that all these industries should
be located n one tegion  They should be
dispersed We are not against setting up
industy 1n other places  But we want that
considering the backwardness of the two
regions, Madhya Pradesh and Orissa, two
more steel plants have to be established
We need more steel plants if we want to
mncrease our steel productuon, il we want to
increase the per capira  consumption
of steel Whatev.r steel we are producing
and whatever we have planned 1s not suffi-
cient, we have to go much faster ahead We
have to tahe bolder decisionn  Even these
two steel plants are not sufficient We
should have five ot ten more steel plants so
that India can be self-sufficient 1n steel
because from hair pin to battle field, for
everything, we need steel For industrial
use, steel 18 necessary  Without steel mno
progress can be there, no industry can be
established, there cannot be development 1n
agriculture From various points of view,
steel 1» necessary  'We have sufficient raw
materialt We have power and we have the
other necessary matenals for production of
better type of steel  Why should we not
use, them ? The only question 13 abost
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finance. When Government of India deci-
ded og this, the Onissa Goveroment appola-
ted Dastur and Company to help Govern-
ment of India to prepare a feasibility report,
Dastur and Company have submutted a
feasibility report to the State Government
and they have recommended three places
which would be the cheapest irom all India
point of view The planned steel production
18 only 19 million tonnes, including the
Bokro steel plant and the three steel plants
which are now proposed—if they go into
production by 1980 Ewven then it should
be mwufficient Theie will be shortage
The demand alvo may ncrease Having
two more stecd plants with two milhon
tonne capacity each 15 a very small measure,
it 15 a very munor measure compaied to our
demand  From that pomt of view 1 must
demand this  Dastui and Company have
submutted thiee more sites —Nayagarh which
i ore based, Bonaigarh which 18 also ore-
based and Paradeep which i port-based
IThe cost of matenals from Nayagarh is
the cheapest compaied to other places At
Mnayagarh it will be about Rs 270 per
tonne for pig wron, wherews in Paradeep 1t
may be a little more  But it 15 cheaper
than Rourkela or Durgapur or Bokato or
Bhilai  That 1s because of neainess of the
won ore  The transport cost will be saved
Besides  there s enough of water 1n those
localities 1t 1115 Nayigarh there 1s the
river Baitatani, if it 1s Boiagath, we have
the rivetr Brahmamt at Pardeep there is
tiver Mahanadhi  Simularly, 1t you take
the case ot Madhya Pradesh, ncar Baladilla
there 18 river Indiavats  Baladilla ore 1s
the richest in India  That 1» supplied 10
Visakhapatnam steel plant  Of couise, the
Visakhdpatnam steel plant can use it Even
then, there s sufficient oie which can
sustain two more plants 1n Baladilla area
Madhya Pradesh

The only dithculty 15 about 1efractoties,
We are deficient in relractories We are
not producing sufficsent refractories and
there also of good quality, Bokaro steel
plant 1s being delayed because of this
Sufficient steps should be takem to have
more refractory factones so that stee] pro-
duction can go on smoothly,

Cheap land s available at all the
thres sites recommended by Dastur
and Company For these three miles
they bave also gven three altexpatives
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and for each alternative they have alsp given
the comparative costs. Compared to the
other sites as ailso with the other plants
they stand a good comparison. They have
compared the costs per ton. In TISCO it
is Rs. 1342 per ton, in 1ISCO Rs. 1131,
in Rourkela Rs. 2264, Bhilat 1441, Durga-
pur Rs. 1721, Bokaro Rs, 4460. This is
from the report submitted here in the Par-
liament and they have compared it with the
investment cost per ton and it is Rs. 4460
per annual ingot ton for Bokaro, it will be
Rs. 4560 for Paradip. It compares favourably

with that of Bokaro, The Rourkela, Bhilai and
Durgapur are pre-devaluation costs and the
plant that offers some basis for comparison
in Bokaro. It would be cheaper and the
inputs also would be cheaper and it will
add to our national income.

The ere-based Nayagarh locattion for
Orissa Steel plant is very favourably placed
in respect of raw materials. The ton-km
of raw materials moved per ton of hot
metal is TISCO—506, 11SCO—610,
Rourkela—627, Bhilai—1,101, Durgapur—
783, Bokaro—773, Wijayanagar—2813,
Visakhapatnam—2635 as per the report of
the Dastur & Company which also prepared
the report for Vijayanagar and Visakha-
patnam plants and for Orissa steel plant—
for Nayagarh it is 528 and Paradip—1200,
These are the three places in Orissa.
Of course, I have no feasibllity report before
me nor the State Government of Madhya
Pradesh has got the fessibility report.
The same mines which supply lime-stone
and dolemite to Baidadilla may supply
to the Orissa steel plants as also to the
Madhya Pradesh plants, The establishment
‘of the steel plant is not not only in the
interest of any particular area but
it will employ a considerable number of
technicol men. In the Fourth Five Year
Plan report you have said more employ-
ment will be created for the technically
qualified men. How are you going to find
themt employment ? It will not be possible
unless you set up big industries like steel
plants. Giving them unemployment dole
will mot help solve the problem and it will
not also be in the interests of the country.
We have a large number of technical man-
power which can be utilised aod if you do
not set up more big industries like steel
plants, this unempioymeat problem will
restnin with us, Therefore, the Minister-
in-charge sheuld carefully comsider setting
up of two mors steel plants and be may
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may announce that in the course of the
next 10 or 15 years we are going to have
more steel plants. I admit it is not pos-
sible to have a stesl plant immediately.
It will take seven to eight years for a steel
plant to up from the date of annonncement,
Even in the case of Vijayasagar steel
plant or the Hospet steel plant or the
Visakhapatnam steel plant which bhave
been announced, they will take quite
some years to come up because so many
things have to be done. Only pilot studies
have been completed. Project has to
be established and machines have to be
ordered and they have to be installed. So,
it wlll take several years, But the lime lag
Itself is a different factior. Meantime we
have also progressed by preparing a feasi-
bility report. We will not lag behind.
It is only boldness that will pay. It is
from that point of view that I request these
two steel plants should also be taken up
along with the other plants in the South.

MR. CHAIRMAN : Resolution moved:

“This House recommends that the Go-
vernment of India should take imme-
diate and effective steps to establish
two more steel plants during the Fifth
Five Year Plan to create i.:creased
potentialities in the production of steel
and development of iron ore aid that
the first plant be established in Orissa
and the second in Madhya Pradesh for
reasons of techno-economic feasibility
and comparative backwardness of
these areas.”

SHRI SURENDRA
(Kendrapara) : 1 beg to move :

MOHANTY

That in the resolution,
add at the end,—

“after considering the feasibility report
submitted to the Central Government by
the Government of Orissa in respect of
location of new steel plant in Orissa."(I)

SHRI CHINTAMANI PANIGRAHI
(Bhubneshwar) : Mr, Chairman, Sir, I
am glad that we have been able to have
the diccussion today in this House on this
subject. This is the aspiration of the people
of Orissa for a long time. During the last,
that is, Fourth Lok Sabha, this question had
boen discussed threadbare in this House
more than once,
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ITam happy and grateful also to the
House, to you, and to all the Members
here, thatin the Fifth Lok Sabha, in the
second year, we are now able to take up
this Resolution again. We hope that per-
haps within two years at least the promises
that have been made before this House in
the Fourth Lok Sabha will be fulfilled. I
am sure the promise made then will be
fulfilled by our present Minister who is
keen on pushing forward the bold steel pro-
gramme for the country m the coming
dacade. T am sure the aspiration of the
people of the Orissa will be fulfilled. I
have no doubt about it.

I would now like to bring to the notice
of the hon. Minister certnm points of the
discussion we had in the Fourth Lok Sabha
and the assurance that the Hon. Minmster
Shri Bhagat gave time to the House.

As you know, steel has become the
symbol of strength, progress and advance-
ment of the new scientfic age. Whatever
I am going to say today before the House is
not only m the interest of Orissa, What is n
the interest of Orissa 1s certainly in the
interest of the whole nation at large and
the interest of the enttie country in future
years. I would lke to quote what Mr.
Bhagat said on the 30th July 1970, m his
first statement to the Calling Attention
Notice of ours- Mr., Bhagat assured the
hon. Members as follows :—

*“*Honourable Membeis and the people
of Orissa may rest assured that full
consideration will be given to the faci-
lities in Orissa and in other States in
the future programme of development
of steel industry in the country."

When the Members were not fully satisfied
with this generalised kind of a remark, then
again, on the 6th of August, 1970, in reply
to another Resolution which came up in the
Rajya Sabha, he said, and 1 quote :

“Therefore, what is relevant in the con-
text of this sirong feeling in Oissa is
that some more machinery and procet=
sing for site selection should be started.
On that I can assure the Member that
in the site selection process during this
Pian..."
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he meant the Fourth Plan—

*,..we will certainly inclode Orissa and
Orissa’s casc will be congidered along
with others.”

Here too, Members were not satisfied and
they asked Mr. Bhagat at lcast to make a
little more categorical type of siatement to
assuage the stcong feeling of the people
of Orissa on this issue, I am grateful to
Mr. Bhagat that he was kind enough to say
this and 1 quote him. He said :

“For Orissa, site-selection will certainly
be considered and that process we will
start 1n the Fourth Plan, This assura-
nce I can give.”

This question came wup on the 1lth
November, 1970 1n the Lok Sabha once
again and Mr. Bhagat had to say this and
1 quote him,

“Since then, , .

-——that is, since the establishment of the
Rourkela steel plant, the first steel plant,;

s«esthe advantages of locating a steel
plant at one of the other sites in
Orissa. . .”

—-that is, these were the three sites cited
by Dastur and company,—

“, . .and also of expanding or duplica-
ting the plant at Rourkela have been
under Government's consideration.™

Then he said ;

“In this process,—which will have to
be a continuous one,~—the advantages of
locaring a second plant in Orissa either
at Rourkela itself, to take advantage of
the considerable infra-structure that has
*already been created there, or at wno-
ther site, will creatinly be considered
along with the advantages of alternative
sites in other States. In fact. this con-
gideration will have to be accorded
during the Fourth Plan #Hself in order
that a decision can be taken in time for
creation of additionsal capacities Tor
stool Suring the Fifih Plan period.” L
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Again, when the Members asked him to be
a little more categorical on the statement,
he gave this assurance :

“I can assure the House that in giving
consideration to this matter, the advan-
tages which Orissa has to offer will not
be over-looked 7.

Then, there was a question on the 30th
March, 1971. We have been (trying to
pursue the hon. Minister and the Govern-
ment as frequently as possible because that
is the rising aspiwration of the people of
Orissa.

MR. CHAIRMAN : Keeping in view
the limited time, he may just refer to the
dates, so that the hon. Minister could con-
sult the relevant papers.

SHRI CHINTAMANI PANIGRAHI :
Therefore, 1 am giving this, Then, 1 would
refer to the guestion which was answered
on the 30th March, 1971, because we have
been following it up ever sincc the Second
Lok Sabha, in the Third Lok Sabha, n the
Fourth Lok Sabha and again now in the
Fifth Lok Sabha we have started it. In
answer 1o my question on that day, the
hon. Minister said :

“The guestion of projection of demand
for steel during the next ten years is at
present under examination of the
Government. Only afier the additional
capacity of steel required to be set.up
is assessed, location studies can be taken
up in different States.”,

that is, in all the States where those studies
were to be made. Agamn, the Planning
Commission set up a team to study the
backwardness of the State from which you,
Sir, come and the State from which 1 come,
namely Bihar, Orissa, West Bengal and
Madhya Pradesh and Uttar Pradesh, espe-
cially the 26 districts which were completely
backward during the last 25 years of deve-

lopment. The Planning Commission had
prepared a report on ‘South-Eastern
Region Resources Study’. [ do not know
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why they have not tried to publicise this
report and why the Government have not
placed this report on the Table of the
House. That report was prepared so that
all these areas could benefit from the
studies made.

In that report, they have said that this
region has an area of 1,35,000 square miles
and a population of 34.9 miilion of whom
45 per cent belong to the Scheduled Castes
and Scheduled Tribes. This region produces
75 per cent of the country’s mineral output.

May I continue on the next day ?

MR. CHAIRMAN : No, I want to
cail another Member today. He should
finish in two or three minutes,

SHRI CHINTAMANI PANIGRAHI :
Since you are not giving me much time, 1
shall try to hurry up.

Recently, Messrs. Dastur and Co. have
made their recent studies where they have
shown that from all considerations, namely
locational advaniage, cost, even raw
matenals etc. the ore.based region of
Nayagarh is the best site for a steel plant,
so far as all-India plants are concerned.
I would again trp to bring to the notice of
the hon. Minister.

MR. CHAIRMAN : The hon. Mem-
ber may plcasc continuc on the next day.

BUSINLSS ADMISORY COMMITTEE
TENTH REPORT

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI B. SHANKARANAND):
1 beg to present the Tenth Report of the
Business Advisory Committee.

18 hrs.
The Lok Sabha then adjourned till Eleven

of the Clock on Manday, April 24,
1972/ Vaisakha 4, 1894 (Saka)



